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 LOK  SABHA  DEBATES

 Bc beeg
 LOK  SABHA

 Thursday,  July  20,  967/Asadha  29,
 (Saka)

 The  Lek  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  Seearzr  in  the  Charr)}
 OBITUARY  REFERENCE

 Mr,  Bpetker;  I  have  to  inform  the
 House  of  the  sad  demise  of  Chaudhri-
 Srl  Chand,  who  passed  away  at
 Chandigarh  on  the  l9th  July,  797  at
 the  age  of  68.  At  the  time  of  hus
 death  he  was  the  Speaker  of  the
 Haryana  Legislative  Assembly

 Chaudhn  Sr:  Chand  was  a  Member
 of  the  Central  Legislative  Assembly
 during  the  years  1946-47,

 We  deeply  mourn  the  loss  of  thie
 friend  and  I  am  sure  the  House  wil]
 jo  me  in  conveying  our  condolence
 to  be  bereaved  family.

 Shri  Ranga:  Mr  Speaker,  Sir,  I  had
 the  opporlunity  of  Working  with
 Chaudhur)  Sr:  Chand  for  a  number

 of  years  it)  the  kisan  movement,  He
 was  one  of  the  sincere  supporters  and
 champions  of  agriculturists  in  Punjab.
 He  was  a  redoubtable  follower  of  the
 late  Sri  Chotu  Ram,  a  great  leader  of
 the  agriculturists  in  the  old  Punjab,
 He  was  a  Member  here  and  he  was
 also  a  member  in  the  State  legisla-
 tive  assembly.  He  worked  also  as
 Parliamentary  Secretary  and  he  was
 one  of  the  leaders  of  the  bar  in
 Rohtak,  He  played  a  very  notable
 part  in  the  public  life  of  Punjab  for
 more  than  two  decades,  I  join  you
 in  mourning  his  death.

 श्री  बलराज  चोक  9  यक्ष  महोदय:
 वौधरों  श्रीचा्द  हरियांग  के  सर्व  निक
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 जीवन  के  अन्दर  मानो  एक  इस्टीटयूशन  थे  4
 लगभग  पिछले  50  साल से  उन  का  वहां
 के  सार्वजनिक  जीवन  के  भ्रन्दर  एक  बहुत
 बड़ा  स्थान  रहा है।  वह  पयूनियनिस्ट
 मिनिस्ट्री  के  एक  बहुंत  बट  स्तम्भ  थे  भौर
 माजादी  के  बद  जब  भारतीय  जनसप
 «  ना  या  तो  सब  से  पहलाजो  कर  ।शन  भा  जीय
 जने  का  जालन्थ  मे  आ  और  जिस
 मत सनी,  पजाब  प्रौर  हिमाचल  प्रदे८  का
 जनमथ  बना  यह  उस  में  पये  पौर
 जनसब के  पहले  सदस्थ बने  ।  उस  के  बद
 भी  उन  का  हमारी  पार्दी  के साथ  निकट  का
 संबन्ध  रहा हे  शौर  प्रभी  इन  चुन वो  के  बद
 जो  वहा  पर  यूनाइटैड  फ्र  बना  भौर  जिसकी
 कि  झाज  वहा  पर  हुमत  है  उस  के  भी

 बह  एक  बहुत  बड़े  स्तम्म  थे  )

 बह  एक  किसान  परिवार  से  थे  1  उन
 की  एक  सनिक  परम्परा  थी  और  किसांनों
 के  लिए,  सोल्जस  के  लि),  जब  ।  के । स्प
 उने  का  जीवन  बपा  स्वर्गीय  शस्तीजी
 ते  देश को  जय  जवाने  शोर  जय  किसान  का
 तारा  दिया  और  चौधरी  साहब  उन
 दोनों  के  लिए  अर्थात  किसानों  भौर  जवानों

 के  लिए  जीवन  भर  लड़े  |  मैं  उन  ।  प्रति
 अपनी  श्रद्धाजलि  भेट  करता  हूं  ।

 The  Depaty  Prime  Minister  ani
 Minister  of  Finance  (Shri  Morarii
 Desai):  Sir,  we  associate  ourselves
 with  all  that  hag  been  said  about  the
 departed  public  servant  and  request
 you  te  convey  our  condolences  to  hu
 family

 Mr,  Speaker:  The  House  may  stand
 in  silence  for  a  short  while  to  express
 its  Sorrow.

 The  hon.  Members  then  stood  in
 silence  for  a  shortwhile.
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 ORAL  ANSWERS  TO  QUESTIONS
 Indign  Oil  Corporatith

 +
 "182.  Shri  8.  0,  Samanta;

 Shri  H.  P,  Chatterjee.
 Shri  Yashpal  Singh:
 Shr;  Nanja  Gowder:

 Will  the  Minister  of  Petroleum  and
 Chemicals  he  pleased  to  state

 (a)  whether  it  i3  a  fact  that  many
 Public  and  Private  Undertakings  have
 complained  that  they  do  not  get  the
 supphes  regularly  according  to  the
 delivery  schedules  quoted  by  the
 Inchan  Qn]  Corporation,

 (9)  if  so,  the  steps  taken  to  remove
 the  grievances,

 (c)  whether  any  enquiry  was  made
 about

 (i)  the  shot  supply  of  lubricants
 and  furnace  ol,  and

 (h)  lack  of  technical  assistance  to
 be  rendered  by  the  Indian
 Oil  Corporation  to  the  bene-
 ficizries  and

 (d)  af  so,  the  steps  taken  in  the  light
 of  the  result  of  the  enquny?

 The  Mimster  of  State  yn  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planniny  and  Sotial  Welfare  (>hii
 Raghu  Ramaiah)  (a)  and  (b)  There
 were  sOme  complaints  last  ycal,  most-
 ly  due  to  the  short  availabhty  of
 imported  furnance  0]  and  lubricants
 The  supply  posSiuon  has  since  greatly
 improved  and  there  are  hardly  any
 complaints  now

 (c)  Yes,  Sir
 (da)  Spectal  allocations  were  given

 for  the  smport  of  lubricants  and  fur-
 nace  oll  ‘iteps  were  also  taken  to
 increase  ‘h*  indigenous  production  of
 furnance  oll  These  products  are  now
 easily  availuble  in  the  country  The
 technical  ussistance  section  of  the
 Indian  O.!  fVorporation  has  also  been
 suitably  strengthened,
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 Shri  s.  C.  Samanta:  When  was  this

 Indian  Onl  Corporation  set  up  and  at
 that  time  what  was  the  quantity  that
 it  distrrouted  and  what  is  the  quan-
 tity  that  it  distributes  at  present?

 Shri  Raghu  Ramaiah.  The  Indian
 Oil  Corporation  has  been  set  up  some
 years  back  and  I  cannot  say  offhand
 the  exact  year  The  position  is  that
 we  were  importing  till  last  year  fur-
 nace  ol  and  high  speed  diesel  oil;
 only  now  We  are  self-sufficient  in
 regard  to  these  two.  We  are  still
 importing  lubricants  and  we  have
 various  proposals  to  manufacture
 lubricants  also  in  the  country  When
 these  proposals  materialise,  we  hope
 we  will  be  self-sufficient  in  regard  to
 lubricants  also

 Shri  s.  C.  Samanta:  May  I  know
 the  names  of  the  refineries  that  are
 at  present  supplying  petroleum  pro-
 duct,  to  this  corporation  and  whether
 the  corporation  gets  all  its  products
 fiom  these  refineries  or  they  have
 othe:  arrangements?

 Shri  Raghu  Ramauah:  Actually,  the
 Indian  ol  industiy  so  far  as  market-
 ing  is  concerned  ३5  an  integrated
 aystem  We  sell]  some  of  the  private
 oil  compan;  products  depending  on
 the  area  they,  also  sell  some  of  our
 pirducts  Eacept  in  regard  to  kero-
 sene  and  lubricants  and  ce:taim  types
 of  aviation  gases  we  are  generally
 self  sufficient  even  toda}

 Shn  Ss.  C  Samanta:  I  wanted  to
 know  the  names  of  refineries

 shri  Raghu  Ramaish:  The  refineries
 aie  at  Koyah,  Baraum,  Gauhati,  then
 we  have  a  refinery  at  Cochin  where
 we  have  a  share  we  propose  to  set
 up  aifinery  at  Madras,  there  ws  alsc
 a  proposal  to  have  one  at  Haldia

 शी  यशपाल  सिह  विदेशी  कम्पनिया
 जा  यहा  मनमाती  द  कर  रहा  है  उने  के
 ऊपर  भा  जाई  उस  का  कट्रोल  है  रा  नहीं
 यह  मे  जानना  चाहता  हू  श्र  दूसरे  यह
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 fe  हमारी  इडियन  भामल  कारपारेशत
 हु

 कब  तक  इन  विदेशी  कम्पनियों  को  रिप्लेस
 कर  कर  देगी  ?

 Shri  Raghu  Ramaish:  The  produc-
 tion  in  oi]  companies  75  controlled
 they  cannot  increase  production  with
 out  the  permission  of  the  Government
 of  India  There  is  a  certain  condition
 that  for  a  certain  period  they  cannot
 be  taken  over

 Shri  Shashi  Ranjan  Would  the
 Minister  recall  the  shortage  of  supply
 about  these  things?  Our  information
 foes  that  this  irregularity  in  supply
 was  not  only  due  to  the  shortage  of
 goods  with  the  Indian  oi]  company
 but  also  due  to  the  fact  that  large
 chunks  of  teiritories  had  been  given
 to  one  individual  as  a  monopoly  Is
 that  information  correct?  If  so  5
 he  thinking  of  breaking  this  monopoly
 and  allow  some  smaller  units  in  the
 districts  in  order  to  have  regulated
 supplies”

 Shri  Baghu  Ramaish  r  do  not
 know  what  particular  individual  my
 hon  frend  has  in  mind  But  I  can
 say  that  the  present  tendency  i=  to
 Give  facihties  to  smaller  umts

 Shri  Shashi  Ranjan‘  One  Calcutta
 firm  3s  holding  monopoly  over  the
 whole  of  northern  India  UP  etc

 Dr  Kanen  Sen  When  there  was  a
 short  supply  of  peticleum  products
 sometime  back  there  was  a  report  m
 papers  that  theie  was  a  short  supply
 of  petroleum  products  and  it  was
 reported  that  there  was  a  move  on
 the  part  of  certain  authorities  of  the
 Indian  Oil  Corporation  to  act  in  a
 way  which  helped  the  foreign  com-
 pamies  when  there  was  short  supply
 the  foreign  oul  compames  came  in  the
 scene  and  supphed  those  private
 and  public  undertakings  that  requirad
 of]  and  other  products  In  wew  ot
 that  newspaper  report,  did  the  Gov-
 ernment  make  any  enquiry  to  find  out
 ~what  was  the  actual  position?
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 Shyi  Ragha  Ramaigh:  {  am  not aware  of  the  particular  complaint which  the  hon,  Member  has  in  mind, but  if  any  complaint  ig  brought  to the  specific  notice  af  the  Ministry,  we

 will  certainly  Jook  into  it  All  I  can
 say  is  that  the  distribution  system  35
 an  integrated  one  Certain  areas,
 depending  on  the  nearest  द have  been  earmarked  for  certain
 marketing  agencies

 ली  अचल  सिह  बेस्टर्त  एशिया
 मे  जो  #गडा  हुआ  है  अरेवियन  कट्रोज
 का  उस  की  बजह  स  हिनदुस्‍्तान  a  पेट्रोलियम
 की  बमी  तो  नही  पड़ेगी  ?

 Shri  Raghu  Ramalah  There  is  no such  shortage

 Shri  P.  Gopalan:  May  |  know  whe ther  the  Government  is  aware  of  the fact  that  due  to  competition  between the  Indian  Onl  Corporation  and  the
 private  0)  Companies,  there  is  a  new
 Phenomenon  in  the  country,  namely, 8  concentration  of  distribution  centres
 in  some  places  and  a  lack  of  distri-
 bution  centres  mn  other  places?  If १०  what  steps  Government  propose  to lake  to  ensure  a  rational  distrrbution
 of  these  centres  throughout  the
 country?

 Shri  Raghu  Ramajah  These  oil
 combunies  have  already  estabhshed
 their  retail  depots  We  are  trying  to
 éct  us  many  of  them  as  possible  as
 and  when  the  leases  of  the  ot]  com
 Panes  ale  over

 Sbri  Vasudevan  Nair,  The  question
 was  something  and  the  answer  has
 been  something  different

 Shri  7  Gopalan'  I  said  there  is  a
 new  phenomenon  concentration  of
 distribution  centres  in  some  pla
 and  in  some  other  places  there  Is  a
 lack  of  it  That  was  my  question

 Shri  Raghu  Ramaiah:  I  have  already
 explained  that  the  oil  companies  have
 established  their  retail  depots  in  some
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 of  the  prominent  places.  We  are  try-
 ing  to  get  them  as  soon  as  the  leases
 are  over  I  have  already  explained
 it.

 Shri  Krishna  Kumar  Chatterji:  In
 view  of  the  world  situation  having
 turned  to  be  such  that  the  oil  produc-
 ing  areas  are  in  trouble  and  the  neces-
 sity  of  stopping  the  foreign  oil  aup-
 plies  may  arise,  and  in  view  of  the
 defects  and  shortcomings  that  have
 been  mentioned  by  the  hon  Members
 on  the  other  side,  is  the  hon  Minister
 agreeable  to  take  the  necessary  steps
 such  as  the  streamlining  of  the
 administration  and  efforts  being  made
 in  that  direction  and  the  whole  thing
 being  looked  into?

 Shri  Raghu  Ramaiah:  So  far  os  the
 shortages  are  concerned,  J  have  said
 that  at  the  present  moment,  they  are
 confined  to  kerosene  and  Jubricants
 and  certain  quantities  of  certain  types
 of  aviation  gas  So  far  as  kerosene
 ig  concerned,  we  hope  to  be  self-
 sufficient  when  the  Madras  refinery
 goes  into  production  and  also  when
 the  Haldia  scheme  goes  through  80
 far  as  the  lubricants  are  concerned
 we  have  a  ber  of  proposals,  we
 propose  to  start  manufacture  this
 year  of  some  amount  at  Barauni  We
 also  have  a  proposal  to  have  ए  manu-
 factured  by  Lubindia  ‘We  are  also
 examining  the  possibility  of  manufac
 turing  yt  at  Cochin,  and  also  if  Haldia
 goes  through,  there  is  also  a  proposal
 to  manufacture  lubricants  there
 When  all  these  proposals  go  through
 we  hope  we  will  have  enough  in  this
 country

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  I  would  like  to

 add  to  what  my  Colleague  has  stated
 about  the  various  fractions  of  crude
 that  1B  the  processed  products  of
 erude  As  far  88  crude  itself  cy  con
 cerned,  as  the  hon  House  knows,  we
 have  still  to  import  a  considerable
 amount  of  crude

 aft  रायाक्‍तार  कास्तरीं  :  प्रभी  मत्री

 महोदय  ने  बतज्लाया  कि  तेल  की  स्थिंतिं  मे
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 पहल ेसे  सुधार  हुआ  है।  झते:  हैं  जानना
 चाहता हूं  कि  जब  स्थिति  में  सुधार
 झागा है  तो  बिहार  के  तेल  के  कोटे  मं  जो
 कमी  कर  दी  गई  है  क्या  उस  को  पूरा  करने
 के  लिए  सरकार  विचार  कर  रहा  है  ताकि
 बाढ़  प्राने से  पहले  वहां  को  सरकार  बाढ़
 एरिया  हों  ठीक  से  उतकी  शप्लाई
 कर  सके  ?

 Shri  Baghy  Ramaiah:  I  do  not
 know  which  particular  product  he  has
 referred  to,  but  we  are  not  aware  of
 any  shortage  We  have  made  alloca-
 tions,  and  if  there  is  any  difficulty  we
 shall  certainly  Jook  into  them.

 ey  महाराज  सिह  भारती  जो  गहरी
 खेती  का  प्रोग्राम  है  उस  के  अनुसार
 बस्पिंग  सेटेस  के  लिए,  ट्रैक्टर  के  लिए,
 पावर  टिलर  के  लिये  शेजल  को  वही
 प्रहमियत  है।ती  जा  रहा  है  जो  गाबो
 के  अग्दर  किरासीन  की  थी  a  श्रब  जो  पेट्रोल
 पम्प  है  उन  के  अलावा  जैसे  किराप्तिन  को
 गायों  के  प्रदर  बाटन  की  एजेसिया  होती
 है  उत्ती  परह  “7  भारतीय  तेल  निगम  ने
 उरे  दश  के  देशनो म  तेल  पहुँचाने  शौर  उस
 के बाटने  का  कोई  व्यापक  व्ययस्थ,
 बवाद  है  *

 Shri  Raghu  Ramaiah:  It  .s  distri-
 buted  through  retail]  depots  They

 atrange  the  local  distribution

 Shri  s  B.  Damani:  May  I  know
 how  many  petrol  pumps  of  Indian
 O:l  have  been  established  so  far  and
 out  of  them  how  many  are  in  rural
 and  how  many  in  urban  areas?  May
 I  know  whether  supplies  are  made  to
 them  properly?

 Shri  Raghu  Ramalah:  It  is  difficult
 to  give  offhand  the  figures.



 tf  he  gives

 Mr,  Speaker.  I  agree  with  you  But
 separate  notice  must  be  given  Other
 wise,  nobody  will  be  able  to  answer
 how  many  new  pumps  have  been
 Opened

 Adivasis  and  Scheduled  Castes
 -  +

 "1263,  Shri  Madhu  Limaye:
 Shri  8,  M.  Banerjee:
 Dr,  Ram  Manohar  (Lohis,

 =  Shri  George  Fernandes:
 Will  the  Minister  of  Social  Welfare

 be  pleased  to  state

 (a)  whether  Government  have  re-
 viewed  their  policies  in  regard  to  the
 Adivasis  and  Scheduled  Castes  in  the
 light  of  the  various  reports  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  Commussioner,

 (b)  whether  the  findings  of  the
 Pandey  Commission's  Report  on
 Bastar  incidents  have  also  been  taken
 into  consideration,  and

 (९)  af  so  the  broad  features  there-

 The  Minister  of  State  in  the  Depart
 ment  of  Social  Welfare  (Shrimati
 Phuirenn  Guha):  (a)  In  view  of  the
 very  important  and  varying  nature
 of  the  problems,  Government  take
 into  account  the  opinion  and  the
 advice  of  various  agencies  including

 Orel  Answers  13120
 the  Commussioner  for  Scheduled
 Castes  and  Scheduled  Tribes  in  deter
 mining  the  policies  and  priorities
 governing  the  programme  for  the  wel-
 fare  of  the  Backward  Classes

 (b)  and  (c)  The  findings  f  the
 Commussion  are  confined  to  the  dis
 turbances  which  took  place  at  Jagdal
 pur  on  25th  and  26th  March,  1966,
 and  the  State  Government  are  taking
 further  action  in  the  matter

 शी  मधु  लिमये  मै  मत्री  जी  का  ध्यान
 ग्रादिवासिया  और  हरिजनों  के  सम्बन्ध
 में  जो  बमिश्तर  को  ताजा  रपट  है  उसके
 एक  वाक्य  की  झोर  दिलाना  चाहता  हू  ।
 बह  दस  प्रकार  है

 It  will  be  seen  from  the  posi-
 tion  as  on  ist  January,  I965  that
 the  percentage  secured  by  the
 Scheduled  Castes  in  Class  I,  Class
 TI  and  Class  ITI  is  159,  25]  and
 86  respectively  This  is  far
 below  the  all-India  yardstick  of
 24  per  cent  Similarly,  the  posi-
 tion  as  on  Ist  January,  965  in
 the  case  of  Scheduled  Tribes  in
 Class  I,  Class  IT  and  Class  III
 is  053  per  cent,  028  per  cent  and
 li  per  cent  respectively,  which
 is  also  far  below  the  percentage
 of  5  fixed  as  all-India  yardstick“

 जह  हर  साल

 Mr  Speaker  Yesterday  the  hon
 Member  was  present  and  the  Busi-
 ness  Advisory  Committee  set  apart

 7  hours  for  discussing  these  reports

 थी  चु  लिमपे  :  मैं  जानकारी  के  लिए
 पूछना  चाहता  ह  .  हर  साल  इसी  तरह
 की  कमिश्नर  की  रिपोर्ट  आप  के  पास  झा

 रही  है,  मौर  ऐसे भी  साल  है  जब  कि  यह
 प्रतिशत  घटा  है  ।  जैसे  1961  7,  44
 परसेन्ट  था  क्लास  ४  मैं  हरिजनो  को  भौर

 दूसरे  साल  वह  घट  कर  27
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 परबेंट  हो  गया  t  इती  तरह  ब्रादिवासियों
 का  मैंने  देखा  कि  i962  मे  .27  परसेन्ट

 आय  भ्ौर  1963 में वहू मे  वह  घट  कर  23  परसेन्ट

 हुभा है i  मत्री  महोदम  के  जवाब  में  ऐसो
 कोई  बात  नहों  आई कि कि  इस  स्थिति को
 सुआरने  के  लिये  सरकार  कौन  कौन  से
 कदम  उठ  रही  है  1  वह  इस  की  जानकारी
 दे  कम्ो  कि  बहस  होने  वाली  है  4  मैं  परसेटेज
 की  बात  कर  रहा  है|  मैंने  दो  उदाहरण
 भी  दिये  हैंकि  हरिजनों  शौर  श्रादिवा्सियों
 दोतों  का  परसेन्टेज  घटा  है  1

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  As  far  as  repre-
 sentation  of  Scheduled  Castes  and
 Scheduled  Tribes  in  the  services  is
 concerned,  it  is  a  matter  which  is
 looked  after  by  the  Ministry  of  Home
 Affairs  and  specific  replies  can  be
 given  by  that  Ministry.  As  far  as
 our  Department  is  concerned,  we  had
 a  detailed  discussion  with  the  Home
 Ministry  and  with  the  Home  Minister
 himself.  I  myself  had  a  detailed  dis-
 cussion.  We  have  set  up  a  joint  group
 to  go  into  this  matter  very  thoroughly
 and  come  up  with  proposals  whereby
 this  matter  can  be  corrected,  Ag  the
 House  is  aware,  on  behalf  of  our
 Department  we  are  running  certain
 schools  where  a  special  orientation
 and  special  educational  facilities  are
 provided  to  people  who  want  to  com-
 pete  for  various  examinations  from
 Scheduled  Castes  and  Scheduled
 Tribes.  We  have  also  been  looking
 into  this  matter  to  see  to  what  extent
 and  how  far  these  facilities  have  to
 be  extended.

 eft  थू  लिगये :  $छ  जो  जगह  पग्रस्थायी
 दोगी है,  टैस्पोरेशी  उनको  डीरिजर्य  करते
 के  बारे  में  कुछ  शिकायतों  है  इस  ने  कहा
 गया  है  कि  मंत्रालयों  द्वारा  ऐसा  करने  के  लिये
 यह  कारण  बताया  जाता  है:

 “The  reasons  given  for  de-
 reservation  ig  the  non-availability
 of  Scheduled  Caste  candidates,”
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 cm कहा  है  कि  कई देखे  -suge
 art है  कि  भर  डिविजन  कसक  तक
 er  जगह को  शटीरिजब कर  दिया  का  है
 ब्लौर उस  में  बी  जाति के  लोगों  को
 भरा  गया  है  ।  इसके  बारे  में  कमिशन  से

 लिखा  हैं  कि  एम्प्लायमेट  अक्सर  नंजिज  के
 पास  करीब  23000  मैट्रिक  लोग  है
 i8900  च्रेजुएट  लोग  हैं  हरिजन  और
 आदिवासी  ।  पिरभी  इस  तरह  के  1:  काम
 होते  है  इसके  बारे  मे  कुछ  तो  जानकारी

 मिलती  चाहिये  a  यह  कहते है  कि  सब  पर
 प्रमल  होता  है  |

 Shri  Asoka  Mehta:  It  is  difficult  to
 understand  the  question  of  the  hoz,
 Member.  I  have  pointed  out  that  this
 is  a  matter  which  is  under  the  juris-
 diction  of  the  Home  Ministry.

 4I22

 शनी  मध्‌  लिमये  मुझे  ट्ससे  कया  मतलब
 है  ?  इस  सदन  में  एक  परिपाटी  बन  जानी
 चाहिये  |  मैं  इनको  दोष  नहीं  दे  रहा  €  ।
 इन्होने  कहा  है  कि  गृह  मन्नालय  से  सम्बन्धित
 यह  जशन  है  |  गह  मज़ालय  का  कोई  सवाल
 हुमा  दो  वह  कहेंगे  कि  वित्त  मद्बालय  का
 सवाल  है  1  प्रधान  मत्नी  तो  सदन  में  रहती
 ही  नहीं  है  ।  अब  भी  मैं  उनको  नही  देख
 रहा  हू  |  दो था  तीन  मत्री  जो  सम्बन्धित
 होते  है  उनकको  भी  यहां  रहना  चाहिये  |
 अदब  के  साथ  मैं  कहना  चाहता  हू  कि
 ससदीय  प्रणाली  को  खत्म  किया  जा  रहा है  |
 पता  नहीं  दस  देश  की  सरकार  का  कौन
 चला  रहा  है।  ससदीय  लोकतत्न  में  प्रधान
 मत्नी  का  जो  दायित्व  होता  है  उसको  उन्हे
 निभाना  चाहिये  अगर  वह  ऐसा  नही
 करती  है  ती  उनको  इस  पद  से  हट  जाना
 चाहिये  ।  किसो  न  जमरईस्ती  नहीं  की  है
 मेरे  प्रश्नों  का  उत्तर  नहीं  मिलता  है  a  मुझे
 उत्तर  घ्राप्त  करने  का  ग्रधिकार  है।  गृह  मंत्री
 दे,  वित्त  मन्नी  दें  ,  मुझे  कोई  मतलब  नहीं  है  ।
 प्रधान  मंत्री  हमेशा  गेर  हाबिर  .रहुती हूँ
 शौर  झगर  होती  भी  हैं  तो  की  were
 wat  tir  हैं।
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 Tee  Minister  of
 Spice  and  (Dr,  ह... ह
 Subhag  Singh):  Sir,  the  hon  Prime
 Minster  is  attending  some  meeting  at
 the  moment  After  that  she  will  be
 coming  here

 al  मंजु  लिमबे  दा  या  तान
 मजालथा  का  जब  मामला  ग्राता  है  तो
 किस  का  दायित्व  है  ?  आपको  मैंन

 चिदी  भी  इसके  बारे  में  लिखी  है  1

 Mr.  Speaker:  Order,  order  On  both
 sides  we  have  some  friends  to  help
 us  this  way  This  Report  has  been
 before  the  House  for  a  long  time
 During  the  Question  Hour  it  will  be
 difficult  to  solve  this  problem  Pre-
 viously  5  hours  were  allotted  for  a
 discussion  on  this  report  and  later  on,
 on  &  demand  made  by  our  hon  friends
 in  the  Business  Advisory  Committee,
 it  has  been  increased  to  7  hours,
 because  the  Committee  considered  this
 as  an  umportant  matter  During  the
 Question  Hour,  #f  hon  Members  feel
 that  a  question  has  not  been  answered
 satisfactorily,  the  only  best  way  is  to
 have  a  discussion  What  other  method
 ig  there  for  either  the  Speaker  or  for
 anybody  else?

 at  aa  feat  मर  मद  पर  ग्राप
 व्यवस्थ।  दे  ry  यह  संसदीय  प्रगात्ी  की

 बुनियाद  म  बाते  जाती  है  1

 Mr,  Speaker:  When  you  have  7
 hours  for  a  dsicussion  on  this  subject,
 if  we  are  to  take  more  time  on  this
 question  now  we  will  not  have  any
 fume  for  the  other  questions

 Shri  Surendranath  Dwivedy:  You
 are  perfectly  mght  in  what  you  say
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 Mumuster,  could  be  present  here  and
 deal  with  such  questions

 Mr.  Speaker:  I  think  that  is  nor-
 mally  done.

 it  per  wt  कछवाय  उपनाधान
 जन्त्री बैठे  हे  व  जयाब  दे  |

 Mr.  Speaker:  If  this  is  done  every
 minute,  it  is  impossible  for  me  to
 continue

 Shri  M.  R.  Krishna.  May  I  sub-
 mit

 Mr.  Speaker:  Let  me  finush

 Shri  M,  BE.  Krishna:  I  am  not  ask-
 ing  8  supplementary  [  want  to  say
 something  on  this

 same  question,  normally  they
 the  information  But  they
 perhaps  able  to  give  all  the
 as  they  are  not  themselves
 with  the  files  Normally,

 Complete  picture,  because  he  is  not
 dealing  with  the  files.  Therefore,  the
 information  which  the  hon  Minster
 has  obtained  from  the  Home  Ministry,
 he  will  furnish  to  the  House  Now
 that  Shr:  Madhu  Limaye  has  asked
 a  question,  I  would  request  Shri  Asoka
 Mehta  to  answer  it  to  the  extent
 possible

 Shri  M.  B,  Krishna:  Sir,  you  have
 Promused  to  give  me  an  opportunity.
 Now,  the  representation  of  Scheduled
 Castes  and  Scheduled  Tribes  in  the
 services  is  a  Central  subject;  go  also
 the  responsibility  for  the  welfare  of
 the  Scheduled  Castes,
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 ‘Mir.  Speaker:  We  have  allotted  7
 hours  for  the  discussion  of  thu,  Why
 deal  with  it  now  during  the  question
 hour?

 Ghrj  M.  E,  Krishna:  Therefore,  the
 Monister  concerned  cannot  say  that  he
 does  not  have  the  information,  be-
 cause  it  is  the  Home  Ministry  which
 we  dealing  with  it  In  that  case,  the
 Central  Government  will  not  be  able
 to  give  any  mformation  in  respect  of
 the  programmes  of  the  State  Govern-
 ments  also  After  all,  this  is  the
 Central  Government  and  it  3s  not
 difficult  for  the  Mimster  to  get  the
 necessary  information

 Mr,  Speaker:  It  ss  apolicy  matter

 Shri  Avgoka  Mebta:  Surely,  if  a
 particular  Ministry  deals  with  it,  the
 Members  are  entitled  to  ask  ques-
 tions  of  that  Mimstry  If  the  hon
 Member's  question  had  been  specific,
 on  that  specific  pomt  I  would  have
 got  full  information  from  the  Minis-
 try  and  given  it  to  him  This  ques-
 tion,  Sir  you  will  see,  refers  to  all
 the  reports  that  have  been  issued  by
 the  Commussioner,  all  the  suggestions
 made  etc,  it  is  not  possible  for  me  to
 list  all  the  suggestions  get  all  ‘he
 Information  and  come  here  prepared

 sit  ay  लिमये  अप्रैल में मे  प्रश्न  दिया  है।

 मई  ,  जून  जुलाई  तीन  महीने  हो  गए  है।

 Shri  Asoka  Mehta:  In  the  supple-
 mentary  he  brings  it  Hus  substantive
 question  could  have  been  this  in  which
 ease  he  would  have  got  a  specific
 reply  But  if  hon  Members  ask  gene-
 ral  questions  and  if  they  expect  us
 to  come  with  specific  replies  on  ever}
 possible  supplementary,  at  25  not  possi-
 ble  For  that  they  will  have  to  give

 Shri  Ranga:  Now  let  me  say  this
 My  hon  friend  has  also  been  in  this
 House  for  a  number  of  years.  On
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 and,  if  necessary,  place  F

 what  the  consultative  committee  mem.
 bers  have  to  say,  what  the  advisory
 councils  for  Scheduled  Castes  have
 to  say  and  we  have  to  consult  the
 States  also  There  are  special  work-
 ing  groups  on  this  subject  and  there
 are  sub-committees  on  this  So,  the
 whole  lot  of  meterial  has  to  be  gone
 through  Sur,  as  you  have  yourself
 stated,  for  the  general  discussion  of
 this  subject  seven  hours  have  been
 allotted  when  we  are  prepared  to

 go  yuto  every  detail  But  here  if  a
 general  question  is  asked,  [  cannot
 give  specific  answers

 Shri  Ranga:  May  I  make  one  inno
 cent  suggestion  Now  there  38  some
 time  for  him  before  that  general  dis-
 cussion  takes  place  Would  he  be
 g00d  enough  to  get  the  report  pre-
 pared  at  least  in  regard  to  those  spe
 cific  recommendations  made  by  the
 Commissioner  and  then  place  it  on
 the  Table  of  the  House,  for  the  bene-
 fit  of  the  Members  who  will  have  to
 take  part  in  the  discussion,  and  also
 the  action  taken  on  those  recommen
 dations?

 Dr.  Ram  Subhag  Simgh:  For  plac-
 ing  the  repurt  on  the  Table  there  wilt
 be  no  difficulty

 Shri  Ranga:  Also  the  action  taken

 aft  we  fart  कल  पाड़े  कमीशन
 के  बारे  मे  जैसे  किया  है  उसी  तरह

 डा०  राम  मनोहर  लोहिया:  गया  सर्माण
 कल्याण  मती  महोदय  ने  इस  बात  पर  अमन
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 दिया  है  कि  हरिणनों  धौर  प्रादिवासियों
 बोलों  के  लिए  बीस  प्रतिशत  सुरक्षित  स्थान
 दोते  हुए  भी  नौकरियों  में  उस  को  श्रधिक

 से  अधिक  एक  या  दो  था  तीन  प्रतिशत  स्थान
 मिलते  हैं?  इस  का  कारण  भ्रयोग्यता  है।
 झाज  जो  प्रयोग्यता  की  कसौटी  है  उसके
 ग्रनुसार  तो  इन  लोगों  का  प्रतिशत  इतना
 ही  रहेगा।  तो  क्‍या  समाज-कल्याण  मंत्री
 ते  इस  बात  पर  विचार  किया  है  कि  योग्यता

 की  कसौटी को  छोड़  कर  के  भवसर  की  कसौटी
 को  भ्रपताया  जाये  जिस  से  यह  बीस  प्रतिशत

 की  प्रतिशा  पूरी  हो-पहले  उत  के  लिए  भ्रवसर
 हो  और  उस  के  बाद  योग्यता  पाती  रहेगी;
 अगर  मंत्री  महोदय  ने  इस  पर  विचार  नहीं
 किया है  तो  क्‍यों  नही  किया  है?

 शो  प्रशोक  मेहता:  जैसा  कि  मैं  ते  पहले
 बताया  है  जो  लोग  मुख्तलिफ  इम्तहानों
 में  हिस्सा  सेने  के  लिए  आते  है  उन  को  पूरी
 योग्यता  देने के  लिए  कई  इस्टीट्यूशन्श  चलाए
 गए  हैं  जिन  को  हम  कहीं  ज्यादा  बढ़ाना
 चाहते  हैं।  हम  न  भोगो  को  ट्रेनिंग  फेसिलिटीज़
 दे  रहे  हैं  जिन  को  बढ़ाने  का  हम  सोच  रहे  हैं
 जिस  से  ये  लोग  ज्यादा  से  ज्यादा  तादाद
 में  योग्यता  के  साथ  इम्तहानों  में  बैठ  सके
 मैं  मानता  हु  कि  सविस  में  झाने  के  बाद  भी

 शिड्यूल्ड  कारट्स  शर  शिड्यूल  ट्राइब्ज
 के  लोगो को  मदद  देनी  चाहिए  क्योंकि  .
 (व्यवधान)

 ची  रामसेवक्‌  थादव'  सवाल  दीगर
 जवाब  दीगर।  (व्यवधान)

 एक  साननोय  सबस्थ  मत्री  महोदय
 सवाल  को  समझे  नहीं  हैं।  (व्यकघान)
 Mr.  Speaker:  There  is  no  question

 of  misunderstanding  it

 st  प्रशोक  मेहता:  अध्यक्ष  महोदय ,
 मैरी  समझ  में  नहीं  आता  कि  इस  हाउस
 की  कार्यवाही  को  ाप  कंट्रोल  कर  रहे  हैं  या
 ये  कर  रहे  हैं।

 यह  सवाल  पूछा  गया  है  कि  क्या  गव्नेमेंट
 इन  लोगों  को  परसेंटेण  बेसिस  पर  सेने  के
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 लिए  तैयार  हैं  या  मोग्यता  कौ  कसौटी  पर
 लेने  के  लिए  तैयार  है।

 wre  रास  सभश  सिह:  माननीय  सदस्व
 ने  पूछा  है  कि  उन  लोगों  का  कोटा  भरा  है  या
 नहीं  |

 भरी  धोक  मेहता:  वही  तो  मैं  कह  रहा
 हैं  चकि  योग्यता  न  होने की  वजह  से  वे

 परसेटेज  बेसिस  पर  सविस  में  नहीं  भा
 सकते  हैं  इस  लिए  उत  को  पूरी  योग्यता
 देने  की  पूरी  कोशिश  हो  रही  है  ताकि  वे
 झासानी से  इम्तहान  में  पास  हों  भौर  सविश्चिज
 में  भ्रपने  परसेंटेज  को  पूरा  कर  सके!

 डा०  रास  भनोहर  लोहिया:  प्रध्यक्ष
 महोदय  ,  मेरा  व्यवस्था  का  प्रश्न  है।  मत्री
 महोदय  ने  मेरे  प्रश्न  का  बिल्वुल  ही  उत्तर
 नहीं  दिया  है।

 प्रध्यक्ष  महोदय  :  हम  ने  यह  डिसिजन
 लिया  है  कि  कतरेस्चन-झ्ावर  में  व्यवस्था
 का  प्रश्न  नहीं  उठाया  जायेगा।

 डा०  राम  मनोहर  लोहिया.  अघ्यक्ष
 महोदय  ,  भगर  मैं  झाप  से  यह  कह  “भध्यक्ष
 महोदय  ,  झप  मुझ  को  देखिए”  शौर  आप
 यह  समझ  जाये  “क्रध्यक्ष  महोदय  श्राप

 गुच्  मत  देखिये  तो  लोक  सभा  कंसे  चलेगी  ?

 जो  प्रश्न किया  गया  हैं  वह  पाप  ने  भी  समझ
 लिया  है  हालाकि  हिन्दी  के  ज्यादा  नजदीक
 मत्री  महोदय  है।  में  साफ  कहना  चाहता
 हैं  कि  सरकार  योग्यता  की  कसौटी  को  छोड
 दे  भौर  झवसर  की  कसौटी  को  अपनाये।
 हमे  उन  लोगों  को  अवसर  देना  है-वे  प्रयोग्य
 हैं  फिर  भी  हमे  उन  को  प्रवसर  देना  है  भौर
 झयोग्य  होते  हुए  भी  बीस  परसेट  हरिजनो
 शौर  झादिवासियों  को  ऊचे  स्थानों  पर  रखना
 है  जिस से  वे  नेतृत्व  के लायक  बने।  यह  प्रश्न
 झाप  ने  समझ  लिया  क्योंकि  आप  इस  देश
 की  पीड़ा  को  जानते  हैं।  मंत्री  महोदश  बेचारे
 को  पता  नहीं  है।इ  लिए  मैं  ाप से  यह
 प्रार्थना  करता  हूं  कि श्राप  लोक  सभा  को
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 owe  से  चलाहये  कि  जिस  में  कम  से
 कम  प्रामने-सामने  कुछ  समाप्त  की  बात
 बात हो  वर्ना  यह  होगा  कि  हम  कहेंगे  कि
 झाम  खाने  चले  प्रोर  वे  बहेंगे  कि  इमली
 खाने  चले।

 Mr,  Speaker:  That  :s  all,  please  sit
 down  now  That  is  why  we  have
 allotted  ful}  7  hours  for  this  If  you
 do  not  get  proper  answers—you  need
 not  be  satisfied  with  that—that  25  not
 the  end  of  it  If  the  Minister  can
 answer  again,  I  have  no  objection

 Shri  Asoka  Mehta:  I  have  answer-
 ed  it  very  satisfactonly  j  have  sad
 that  the  test  he  is  suggesting  we  are
 not  willing  to  have  The  test  we  are
 following  78  that  we  want  to  provide
 every  posuble  fac§lity  to  see  that
 these  people  are  able  to  have  the
 necessary  competence  to  get  through
 whatever  examinations  or  whatever
 promotional  requirements  there  are
 so  that  they  may  be  able  to  mse  to
 the  highest  position  without  any  sense
 of  inferiority  (Interruption)

 st  wy  लिमये  सरकार  ने  जो  पुछ
 भी  किया  है  उस  का  परिणाम  उस  का  लेखा-
 जोखा  देश  के  सामने  है।  (व्यवधान)
 Shri  Asoka  Mehta:  They  want

 information,  they  ask  questions  and  I
 fave  straight  answers  If  they  do  not
 like  the  arswer,  there  38  no  reason
 why  they  should  shout

 Wo  wy  मनोहर  लोहिया  प्रध्यक्ष
 महोदय ,  में  इस  पर  श्रपना  विरोध  प्रकट
 करना  चाहत  हू।  एक  तरफ़  ता  मती  महोदय
 गलती  करते  हैं  भौर  दूसरी  तरफ  लाल  झाखें
 दिखाते  हैं।  यह  कया  तमाशा  है।

 शनी  रणघीर  कह  उप  तरफ  ज्याद,
 लाल  आखें  दिखा  रहें  हूँ  ।

 भी  विव  तारायण  :  भ्रध्यक्ष  महोदय,
 मैं  आप  के  द्वारा  इस  सरकार  से  यह  जानना
 चाहता  हूं  कि  हमारे  हरिजन  लड़के  एम०
 Yo  पास  कर  के  जो  कि  यूनिवर्सिटी  की
 हाइएस्ट  डिग्री  है,  भौर  साइस  में  55  फीसदी
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 wont  ले  फ़र  भी  झाज  चौराहे  पर  ढोंकरें
 का  रहे  हैं  तो  इस  गबनेमेंट  और  फ़िनिस्टर
 साहब  के  राह्ते  में  इन  लोगों  को  सविस  प्ले
 लेने  में  कया  टेक्निकल  रुकावट  है।

 ‘Eto  राम  मनोहर  लोहिया
 किया  शिव  नासयण!  शाबाश

 शी  झवेक  मेहता  मिसाल  के  तौर  पर
 में  बताना  चाहता  हू  कि  एक  पालियामेंट
 के  मेम्बर  ते  अभी  मुझे  चिट्ठी  लिखी  कि
 एक  हरिजन  नौजवान  को  जिस  ने  भ्च्छे
 माक्से  से  एम०  ए०  पास  किया  है  दिल्ली
 के  एक  कलेज  में  लेक्चरारशिप  मिलनी
 चआहिए।  वह  ग्रवर्नमेट  कालेज  नहीं  है  एक
 प्राईवेट  कालेज  है  लेकित  हम  उस  को  ग्राट
 देते  हैं।  होम  मिनिस्टर  से  मेरी  यह  बातचीत
 हो  रही  है  कि  जिन  सस्थाधो  को  हम  गाट
 देते  हैं  उन  के  लिए  एक  यह  भी  कन्डीशन
 रख  दी  जाये  कि  उन  को  भी  शिड्यूल्ड  कास्ट्स
 शौर  शिवयूल्ड  ट्राइब्ज  4  से  क्वालिफाइड
 लोगो  की  एक  खास  परसेटज  लेनी  पह़ेगी।
 इस  तरह  से  जहा  जहा  हो  सकता  हैं  वहा
 हम  कन्‍्डीशन  डाल  ग  इन  लोगों  का  नौकरी
 दिलवाने  की  कोशिश  कर  रहे  हैं।

 शी  दशिवचचरण  लॉल  8  दस  सवाल
 से  जिस  सदस्य  का  सम्बन्ध  है,  उसका  ग्राप
 सवाल  करन  का  अवसर  नही  दे  रह  है  n
 इस  सवाल  का  मुझ  से  सम्बन्ध  है,  लेकिन  श्राप
 मझे  झवमर  नही  दे  रहे  है  t

 at  ger  aa  कछवाय  कया  बह
 सही  है  कि  पर्याप्त  सब्या  म  शिड्यूल्ड  कास्ट्रस
 के  शिक्षित  लोग  होने  पर  भी  उनका  कोटा
 पूरा  न  किये  जान  के  कारण  यह  है  कि  अफसर

 जग  सा
 नहीं  चाहते है,  वे  अपने  मन

 ग्रादमी  रखना  चाहते  हे  वे  शिड़यूल्ड
 कास्ट्स  के  लोगो  को  अपने  पास  नहीं  रखता
 चाहते  है,  और  इस  सम्बन्ध  में  उसकी  तरफ
 से  दडाव  डाला  जाता  है  ?
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 ्यी  ह... 3  मेहतां  भ्रफ़ंसरों  की  तरफ
 से  कोई  आंधली  न  हो  पाए,  इस  बारे  में  भी

 कीर्यवाही  हो  रही  है  ।

 कौन
 पाजिटिव  स्ट्प्स  लिये  है,  ण्ले  कौन  से  खास

 लोग
 मर्तेसानी  न  कर  सके  भ्रौर  शिड्यूल्ड  कास्ट्स
 के  लोगो  को  एम्पलायमेट  मिल  सके  ?

 की  दोक  मेहता  :  जहाँ  तक  क्लास
 च्घी  भोर  क्लास  फोर  का  सवाल  है,  वहां  इस
 करे  में  सिंकायत  बहुत कम  है  -  क्लास  वन
 और  क्लास टू  में  शिकायत  काफी  है।  जसा
 कि  मैंने  पहले  कहा  है,  क्लास  वन  और  क्लास
 डू  के  लिये  उन  लोगों को  द्वेनिंग की  हर  तरह

 की  सुविधा  दी  जा  रही  है।  मैंने  यह  भी

 कहा  है  कि  सरफारी  नौकरियों  के  भ्रलावा
 जो  भर  जगहे  हैं,  पब्लिक  कटर  और  प्राइवट
 संबटर  में,  प्राईवेंट  कालेजेज  में,  जिनको  हमारी
 तरफ  से  कुछ  शाद  या  मदद  दी  जाती  है
 उनके  लिये  हम  छुस  बारे  मे  कन्डीशन्द
 लगाने  की  कोशिश  कर  रहे  है  भौर  जिनको

 हमारी  तरफ  से  कोइ  मदद  नही  दो  जाती  है,
 जहा  तक  हो  सकता  है  ,  हम  उन  पर  प्रभाव
 डाल  रहे  हैं  ।

 Shri  Kartik  Oraon:  |  want  to  make
 न  submission

 Mr,  Speaker:  This  ;»  Question  Hour
 Submissions  can  be  made  later.  He
 may  put  the  question

 Shri  Kartik  Oraon:  I  would  hke  to
 know  from  the  Government  whether
 it  is  within  their  knowledge  that  the
 Gevernment  of  Orissa,  right  at  the
 very  inception  of  Independence,  issued
 a  notification  to  say  that  the  criterion
 for  becoming  members  of  scheduled
 tribes  was  to  hold  that  only  those
 people  who  profess  tribal  religion
 should  be  reckoned  as  members  of
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 scheduled  tmbes  and  those  who  are
 converts  from  scheduled  tribes  to
 Christianity  would  be  reckoned  as
 other  backward  classes  and  would
 not  be  reckoned  as  scheduled  tribes.
 May  3  know  whether  it  is  within  the
 knowledge  of  the  Government  that  =
 member  from  West  Bengal,  Mr.  Henry
 Alexander  Wester  Wich,  and  another
 member  from  Ranchi,  Mr.  Paul  Dayal,
 contested  for  legislative  assemblies
 from  reserved  seats  only  on  thé
 ground  that  they  were  Christians  and
 that  they  had  no  tribal  origin.  That
 means  that  the  cheapest  passport  to
 become  members  of  Scheduled  Tribes
 3s  to  become  Christians.  May  I  know
 whether  this  is  within  the  knowledge
 of  the  Government?  May  I  know
 whether  the  notification  of  the  Gov-
 ernment  of  Orissa  is  within  their
 knowledge  and  whether  people  had
 been  returned  to  the  Assembly  from
 Reserved  seats  only  because  they  wete
 Chistians?

 श्री  शिववरण  लाल  :  भ्रध्यक्ष  महोदय
 मै  यह  जानना  चाहता  हूं  कि  क्‍या  यह  सहो  है
 कि  हरिजनों  के  नाम  पर  जा  सुविधाएं  या

 सहायताये--पढ़ाई,.  मकान,  नौकरी,
 इत्यादि  की  मिलती  है,  थे  ज्यादातर  जो
 काग्रे।  के  विशेष  जाटव  हैं,  उनको  मिला
 करती  हैं,  वाल्मीकि,  कक  र,  धावी,  पासो,  कोली,
 झ्रादि  वातिया  उन  सुविधाओं  से  वचित  हैं  ?
 20  वर्ष  को  आजादी  के  वाद  भी  बाल्माकि
 वश  भो  तक  मैला  मिर  पर  ढोता  है|  मैं
 जानना  चाहता  हू  कि  बाल्मोकि,  धोबी,  घानुक
 झादि  में  से  क्या  काई  हाई  कार्ट  का  जज  है,  या
 इन  में  से  कोई  कहीं  का  राज्यपाल  या  राज  दृत
 है  यह  कारा  ढोग  है  कि  हरिजनों  के  सुधा रने
 के  लिये  काम  किया  जा  रहा  है  1  भहात्मा
 गांधी  भगियों  कौ  झोपडो  में  मरे,  लेकिन  20
 वर्षों  क ेबाद  भी  सरकार  ने  नही  स्थान  को

 सुधारने  के  लिये  कुछ  नहीं  किया

 Speaker:  I  have  been  suggest-
 mg  that  in  view  of  the  seven  hours’
 debate  we  should  go  to  the  next  ques
 tion  We  have  already  spent  enough
 time  on  this.
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 Pratt  ae  लिसये  :  इन्होंने  पूछा  है  कि  क्या

 राजधुत,  राज्यपाल  या  हाई  कोर्ट  का  जज

 कोई  हरिजन,  आदिवासी  है  ।

 Shri  Hem  Barua:  I  am  sure  you
 would  agree  with  me  when  I  say  that

 ‘there  is  not  a  single  Governor  in  any
 ‘of  the  States....

 Mr.  Speaker:  All  that  can  be  said
 -during  that  debate.  Otherwise,  where
 38  the  need  for  seven  hours’  debate?

 श्री  एस०  एम०  जोश)  :  मंत्री  महोदय
 ने  योग्यता  के  बारे  में  ज  कहा  है  और  डा०

 लोहिया  साहब  के  सवाल  का  जो  मतलब

 लगाया  है,  उस  के  साफ़  करके  मैं  पूछता
 चाहता  हुं  शब  लोक  सेवा  आयोग  की  रिपोर्ट

 में  यह  बताया  गया  है  क्रि  कितनो  जगहें  वहां
 पर  थीं,  वे  हम  भर  सके  हैं--मतलब
 मंत्र  कि  i00  जगहें  मान  लीजिये

 भरने  को  हैं,  तो  i2  कैन्‍्डोडेट  मिल  गये  ।

 लेकिन  सवाल  यह  है  कि  मान  लोजिये  उसमें

 20  आदमो  ऐसे  हैं,  जो  मिनिमम  योग्यता
 रखते  हैं  तो  क्या  आप  उन  20  आदभियों  को
 चांस  दे  कर  अभी  जो  बैक-लोग  हैं  उसको  भरने
 की  काशिश  करेंगे  या  नहीं  ?

 श्री  श्रशोक  मेहता  :  बैक-लोग  भरने  की
 ज़हर  कोशिश  करेंगे  |

 Shri  M.  R.  Krishna:  Apart  from  the
 report  of  the  Commissioner,  which  is
 submitted  to  Government  annually,
 there  have  been  reports  by  so  many
 other  committees,  namely  the  Jaya
 Prakash  Narain  Committee,  the
 Renuka  Ray  Committee,  the  Malkani
 Committee  and  so  on.  During  these
 last  sixteen  years  I  think  almost  every
 day  there  was  some  committee  or  the
 other  which  was  going  into  the  ques-
 tion  of  the  welfare  of  Scheduied  Castes
 and  Scheduled  Tribes.  In  this  House
 itself,  the  late-lamented  Home  Minis-
 ter  had  said  that  the  Harijans  were
 entitled  to  get  their  share  not  only
 from  the  Social  Services  Department
 in-charge  of  Harijan  welfare  but  also
 from  other  Departments.  May  I  know
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 specifically  whether  there  is  a
 scheme  with  Government  to_assi

 people  in  the  —  small-scal
 and  cottage  industries?  As  far  @

 my  information  goes,  these  two  insti
 tutions  have  no  programme  nor  hav
 they  any  amount  set  apart  for  thei
 welfare.

 Shri  Asoka  Mehta:  It  is  constantl
 impressed  upon  State  Government
 that  in  their  general  programme,  t
 Scheduled  Castes  and  _  Scheduled
 Tribes  must  derive  their  fair  share
 and  the  special  funds  that  are’  allot:
 ted  for  Scheduled  Castes  and  Sch
 duled  Tribes  should  be  supplemented
 and  not  substituted.  We  are  als¢
 going  into  this  question  of  what  can
 be  done  as  far  as  small-scale  indi
 tries  are  concerned  and  how  a  certail
 proportion  could  be  reserved  to  se
 that  the  Scheduled  Caste  people’  86
 the  benefit  of  it.

 Shri  S,  Kandappan:  One  of  thi
 major  handicaps  afflicting  the  Adivasi
 and  Harijans  is  concerning  theif
 settlement  in  lands  belonging  to  pri-
 vate  owners.  I  do  not  know  abou
 other  States,  but  in  Madras,  in  many
 cases  where  the  lands  belong  to  pri
 vate  owners,  they  are  at  the  mer
 of  these  caste-minded,  high  cast
 people.  Have  Government  any  speci-
 fic  programme  to  acquire  these  lan
 and  give  them  to  these  people  so  that
 they  may  settle  on  their  own  lands?

 Shri  Asoka  Mehta:  I  hope  the  pro-
 posal  is  that  land  has  to  be  acquired
 for  house  sites,

 Shri  S.  Kandappan:  Yes.

 Shri  Asoka  Mehta:  For  that,  there
 are  schemes  in  the  plan,  and  various
 State  Governments  have  been  doing
 whatever  is  possible  by  them.

 Shri  S.  Kandappan:  The  quantum  of
 assistance?

 Shri  Asoka  Mehta:  I  have  not  got
 that  figure.  If  he  writes  to  me,  7
 will  furnish  it.
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 @)  whether  there  is  any  proposal
 change  the  land  allotment  (resi-

 dential  plots)  policy  of  the  Delhi
 Development  Authority;

 (9)  if  so,  the  reasons  therefor;  and
 (९)  the  direction  in  which  the

 policy  is  proposed  to  be  changed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (ec).  Cer-
 fain  proposals  to  liberalise  the  allot-
 ment  of  building  plots  are  under
 consideration.  The  House  will  be  in-
 formed  when  a  decision  is  taken

 Shri  M.  Sudarsanam:  What  is  the
 annual  target  for  construction  of
 howes  in  DDA  and  how  does  at
 compare  with  the  actual  require-
 ments?

 Shri  Iqbal  singh:  We  have  recently
 sanctioned  a  new  scheme  for  DDA
 for  the  construction  of  houses  on
 hire-purchase  basis.  It  has  just  atart-
 oe,

 शनी  परतपात  चहु  क्‍या  सरकार  बतला
 सकतो  है  कि  दिल्ली  के  जिन  नागरिकों  से
 पाच  रुपया  गज़  ज़मोन  खरोदी  गई  थी,  वही
 खामोन  बाद  में  350०  गज  बेचो  गई,  लेकिन
 चन  नागरिकों  को  उस  में  से  कोई  हिस्सा
 नहीं  मिला--इस  नीति  में  परिवर्तन  करने
 का  सरकार  ते  क्या  उपाय  सांचा  है  ?

 की  इकबाल  faq:  किसानों  से  जो
 जमोन सो  जातो है,  उन  को  उस  का  कम्पेसेशन
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 दिया  जाता  है।  भगर  उस  से  उतकी  1...
 न  हो  तो  वे  अदालत  में  जा  सकते  हैं  शर
 इम्पेनसेशन  बढ़वा  सकते  हैं  ।  जहा  तक
 अमीत  के  बेचने  का  ताल्‍लुक  है,  ज़मीन  25,
 30  भ्रौर  40  eo  गज़  बेचो  गई  हैं,  इस  पर
 दूसरे  खर्च  भी  पड़ते  हैं

 श्री  यशपाल  सिंह  मेरा  यह  सवाल  नहीं
 था  1  जिन  लागो  ने  काझापरेटिव्ज  बनाई  हैं,
 उन  को  सरकार ने  प्र/टेक्शन  दी  है  ।  उन्होंने
 5  ०  गज़  ज्मोन  खरोद  कर  505०  गज

 में  बेची  है  और  इस  में  किसानों  को  कोई
 नुनाफ़ा  नही  हुश्ा--इस  पालिसी  को  चेंज
 करने  का  क्‍या  उपाय  है  ?

 aft  इकबाल  सिंह  जहा  तक  कोपघ्ापरे-
 टिग्ज़  का  ताल्लक  है  उन  को  जमीते  be  गज
 दी  जातो  है  झगर  माननीय  सदस्य  कोई  खास
 केस  बतायेगे  ता  ह. 3  में  एन्कवायरों  को
 जायेगी  |

 Shri  8.  ca  Samanta:  How  does  the
 land  allotment  policy  of  DDA  com-
 Pare  with  that  followed  by  the
 neighbouring  State  of  UP  by  their
 Improvement  Trust?

 Shri  Iqbal  Singh:  The  land  allot-
 ment  polcy  of  Delhi  is  certainly
 different  from  the  neighbouring
 States.  There  is  not  much  control  on
 the  new  colonies  built  by  private
 owners  But  we  are  asking  them,
 the  High  Power  Committee,  to  see
 that  there  is  universal  control  and
 there  must  be  a  uniform  policy  for
 Delhi  and  neighbouring  States.

 sit  ता०  fe  wat  कोझ्ापरेटिव
 सोमागटी  बनाकर  जो  नफसे  दामों  पर  जमीन
 खरीदी  जाती  है  भौ  बाद  में  उर  से  मुदाफा
 कमाया  जाता  है--क्या  मिनिस्ट्री  इस  बाते

 की  जाच  कराने  का  कोई  कदम  उठगेगी  ?

 adv  परवाल  सिंह:  जहा  तक  कोप्मापरेटिव
 सोसायटीड  का  ताल्लुक  है  जो  सन्‌  960-6)
 से  पहले  बन  चुकी  हैं,  उन  को  जमीन  दी  जाती
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 है।  सत्‌  60  से  पहले  कुछ  सोसायटीअ
 अमीन  एक्वायर  को  थी,  वह  उन  को  वी  गईं,
 कुछ  के  लिये  गवर्नमेन्ट  ने  एक्वायर  करने
 के  लिये  कदम  उठाया  ।  लेकिन  सन्‌  60  के
 बाद  को  नईसोसायटीज  को  ज्षमोन  नहीं  वी
 जाती  है,  सिर्फ  पुरानी  सोसायटीज़  को  हो  दी
 जातो  है.  ae

 भी  कंबरलाल  गुप्त  मत्री  महोदय
 आझाधा  जवाब  दे  रहें  हैं,  आधा  जवाब  नहीं  दे
 रहे  हैं  I

 शी  बलराजमधोक  ग्रव  नीति  बदल
 चुकी  है

 att  इकबालासह  जा  भी  सोसाइटिया
 सन्‌  9600  के  परले  से  बनी  होगी  उन्हीं  को
 जमीन  दी  जातो  है  सन्‌  ७0  के  बाद  बनी  हुई  नई
 सोसाइटियों  को  नहीं  दी  जाती  है  ।

 Shri  S.  8,  हाल:  Will  the  hon-
 Mimister  kindly  umform  us  whether
 there  is  any  financial  corporation  or
 afrangement  for  supplying  finance  to
 middle-class  people  to  built  their  own
 flats?

 Shri  Iqbal  Singh:  They  are  given
 loans  under  the  low-income  froup
 lsousing  scheme

 aft  बलराज  मधोक  :  जब  यह  दित्ली  का
 मा  टर  प्ले  ।  बनाया  गे  Tt  था  धौर  उस  का
 इंबलप  करने  का  काम  डी०डी०ए  को  दिया
 गया  था  उत्त  समर्या  ला  की  भावादी  लगभग
 6  लाख  थी।  मास्टर  प्लान  बनाने  वालों  का

 यह  भ्रदाज़ा  था  कि  1980  तक  दिल्‍ली  की
 झाबादा  ७0  लाख  हां  जायगी  लेकिन  वास्त-
 विकता  यह  है  कि  दिल्‍ली  की  भ्राबादी  भ्रभी
 30  लाख  हा  गयी  है  भोर  जिस  झदाज़े  पर,

 जिस  एस्टिमेट  के  ऊपर  वह  प्लान  बनाया
 नया  था  वह  सारा  भदाज़ा  गलत  निकला  है
 शौर  उस  मे  जो  लैंड  यूज़  बताया  गया  था  उस
 लेड  यूज  ऊे  मृताधिक  अगर  चला  जाये  तों
 दिल्‍ली  जो  प्रागे  मक  है  उससे  भी  ग्रधिक
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 मर्क  बन  सकता  हैं  -  इंस  बोत को  देखतें  हुए
 कि  दिल्ली  की  झावादी  बहुत  तेड़ी  से  बढ़
 रही  है  ौर  जो  मास्टरंप्लोग  बनाया  गंया
 था  वह  किसी  ऐयर  कंडिशंड  कमरे  में  बैठ
 कर  ाम  चेमर  पालों  ने  बताया  था  जिनको
 कि  पता  नहों  कि  क।  किस  इलाके  में  कौन
 लोग  बस  रहे  वे  तो  क्या  सरकार  हारी  भास्टर
 प्लान  के  ऊपर  पुनविचार  किया  जगेगा  भर
 दिल्‍ली  के  झन्वर  लैंड  यूज़  का  इस  ढंग  से
 प्रबन्ध  किया  जायगा  जिससे  कि  दिल्‍ली  कौ
 तेज़ी  से  निरन्तर  ब्छुती  हुई  भागादी  की
 भ्रावश्यक  सुविधाएं  दो  जा  सके  भौर  ब्या  इस
 बढ़ती  हुई  भ्राबानी  के  अावाम  के  प्रबन्ध  की
 दृष्टि  से  लोगो  को  मकान  बनाने  के  बास्ते  जमीनें
 दी  जायेगी  ?

 श्री  इकबाल  सिह  जहा  तक  मास्टर
 प्लान  बनाने  ना  ताल्लुक  है  यह  कोई  6  साल
 पहले  बनाया  गया  था  |  उस  समय  जो  भी
 दिल्‍ली  मे  इंस्टीट्यूशस  थे,  चाहे  वह  कारपो-
 रेशन  हो,  सिटी  इम्प्रूवमेंट  ट्स्ट  हौ  जोकि  बाद
 में  डी०वीआा०  की  एथारिदी  हुई,  बहे  शौर
 जो  यहा  +  मैम्वर्स  पालियामट  थ  उन  सब
 भ्रादमियों  बे  साथ  सलाह  मशविरे  के  बाद  यह
 बनाया  गया  था  |  उस  के  बाद  भी  प्लास  बन
 गह  हैं  प्रौर  उत  जोनल  प्लांस  को  स्वीकार
 करने  के  लिए  कारपोरेशन  है,  जोनल  करेंटी
 है  बौर  Hedtogo  है  ।  उस  के  बाद  वह
 गवर्नमेट  दें  पास  झाता  है  tT  इसलिए  यह  कहना
 सही  वहीं  होगा  कि  यह  मास्टर  पण्यान  सिर्फ
 एयर  कडि-ड  कमरों  में  बेटे  हुए  चद  श्ाम्ड
 चेयर  लोगों  ने  बनाया  है  |

 जहा  तक  इस  बात  का  ताल्लुक  है  कि
 मास्टर  षलान  के  भ्रदाज  से  दिल्‍ली  की  झ्ाबादी
 बद्दी  ज्यादा  बढ़ी  है,  उसे  में  मानता  हूं  बह
 सही  है  कि  दिल्‍ली  की  आबादी  उस  प्रंवाजे
 के  हिसाब  से  बहुत  ज्यादा  बढ़ी  है  भौर  बढ़तो
 जा  रही  है  और  इस  चीज़  को  ध्यान  में  रखते

 हुए  इस  वक्‍त  हम  सोच  रह  है  कि  उस  की  किस
 ढंग  से  बदला जाये  भौर  जो  जौनल  ब्लाग  हैं
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 उस  को  भी  उस  के  हिसाब  से  बदला  जाये  |
 दिल्ली  का  जौ  मास्टर  प्लान  बताया  गया  था
 we  दिल्‍ली  को  ए%  प्रण्छा,  खूबसूरत  ौर
 साफ  सुधरा  शहर  बनाने  की  गरज़  से  बनाया
 गया  था।  बदलते  हुए  हालात  के  मुताबिक  दिल्‍ली
 का  जो  विकास,  उन्नति  झादि  हो  वह  एक
 जआकायदा  प्लान  के  मुताबिक  हो

 शी  q  पेधबर  मीना  एम०  पीज०  को  हाउस
 बिल्डिंग  कोधापरेटिव  सोसाइटी  बनी  हुई
 है  भौर  वह  एक  रजिस्टर्ड  सोसाइटी  है  सो  क्‍या
 सरकार  ने  उस  सोसाइटी  को  भी  उस  के
 सअम्वरों  हू परा  मकान  बनाने  के  लिए  जमीन
 देने  की  बान  प्तोची  है  ?

 श्मी  इफशणाल  सिंह  :  प्रभो  तक  ऐसा  कोई
 अपोजल  सरकार  के  सामने  नहीं  आया  हैं
 बाकी  झगर  बह  झ्ायेगा  तो  उसे  ज़रूर  एग्जा-
 मिन  (या  जायेगा  1

 भो  हुहम  जल्द  कछुबाय  प्रध्यक्ष  महोदय,
 ऋरीब  5-200  राज्य  सभा  और  लोक-
 सभा  के  मिला  कर  ह्म  कोप्रापरेटिव  हाउस
 बिल्डिंग  स,ताइटी  के  मैम्बर  है  जिन्होंने  कि
 उस  में  शैयर  मनी  जमा  कराया  हुआ  है

 Mr,  Speaker:
 told  you  jour  times  that  unless  J  call
 you  you  should  not  get  up,

 Today  itself  I  have

 की  प्र  हावाजीर  शास्त्री  मैं  जानना  चाहता
 हूं  कि  दिस्ली  के  भावी  विकास  कार्यक्रमों
 को  लेकर  दिल्‍नी  के  प्रांसपास  जो  उत्तरप्रदेश,
 हरियाणा  का  भाग  पड़ता  है  जिसमे  कि
 इस  प्रकार  के  विकास  कार्यक्रम  बनाये  जा
 रहे  हैं  तो  कया  झापने  उत्तर  प्रदेश  झौर  हरि
 यागा  की  सरकारों  से  भी  इस  प्रकार  का  कुछ
 सम्पर्क  कि  2  है  ताकि  उस  को  अपने  विश्वास
 में  लेकर  दिल्‍ली  का  विफास  कार्यक्रम  समान
 कप  से  तैय/र  किया  जा  सके  शौर  दिल्ली पर
 ही  वह  बोश  त  पड़े  ?
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 ओ  इकबाल  सिंह  :  जी  हां, इस  सिलसिले
 में  एक  हाई  पावर  कमेटी  है  जिसमे  हरियाणा
 के  मुख्य  मंत्री,  उत्तर  प्रदेश के  मुख्य  मंत्री,  दिल्‍ली
 के  उप-ज्यपाल  दिल्‍ली  के  चीफ़

 कॉसिलर  और  इस  मंत्रालय
 के  वजीर  है,  भौर  होम  मिनिस्टर  उस  के
 चेयरमन  है  ।  उस  में  यह  देखा  जाता  है  कि

 जहा  तक  सब  की  तरक्की का  सवाल ह ैस्कीमें
 जो  बने  एक  कसम  की  बने,  पालिसी  जो

 हो  एक  किस्म  की  हो  इस  के  लिए  इतमें
 गौर  किया  जाता  हे  ।

 जहा  तक  दूसरी  बात  का  ताल्लुक  है
 एक  नेशनल  प्लान  फौर  नेशनल  कैपिटल
 रीजन  तैयार  हो  रहा  है  मौर  हम  चन  स्टेटों
 से  कहेंगे  कि  उसी  के  मुताबिक  उनका  विकास
 झौर  तरक्की  होनी  चाहिए  ।

 Shri  M,  L.  Sondhi:  What  is  the
 percentage  of  land  allotment  to  low-
 income  groups  domiciled  in  Delhi  as
 against  the  percentage  to  the  highest
 income  groups?

 PR  औी  इरुबाप  सिंह  यह  आफड़े  मेरे  पास
 इस  वक्‍त  नहीं  हैं।  माननीय  सदस्य  प्रगर  झलग
 से  इस  के  बारे  मे  तोटिस  देगे  तो  मैं  ज़रूर  वहाँ
 बतला  सकता  हू  1

 शो  Ho  लॉ०  बारूपाल  :  दिल्‍ली  की
 निरन्तर  “बढती  हुई  जनसख्या  को  देखते  हुए
 शौर  यहा  पर  भूमि  की  कमी  को  महसूस  करते

 हुए  क्या  सरकार  के  सामने  कोई  ऐसी  योजना
 विचाराधीन  &  कि  वहा  पर  बहुमजिली
 इमारतें,  10,  20  भौर  i5-35  मजिने
 मकान  बनाये  जाये  ताकि  लोगों  को  प्रावास
 सम्बन्धी  सुविधा  हम  पहुंचा  सके  ?

 शमी  इकबाल  सिह  जी  हा,  दो  किल्म
 के  मकान  हेस  बनायेगे  |  एक  वह  ऐशिया
 जो  कि  हाई  डैसिटी  ऐरिया  शौर  कमशियल

 ऐरिया  होगा  भौर  दूसरा  रेजीडैशियल

 ऐरिया  होगा  और  हम  ऐसा  ऐरिया  भी
 रखेंगे  जहां  कि  झावास  के  लिए  10-15
 मेजिते  मफानात  बने  होंगे  1
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 की  कंबरलात  ५  मास्टर  प्लान  में

 पह  कहा  गया  है  कि  r987  के  बद  दिल्ली में
 कोई  स्सम्स  नही  रहेंगे  भर  यही  को  बढ़ती
 हुईं  प्लाबादी  के  हिसाब  से  30  000  हैया-
 मद्स  हर  साल  बनने  चाहिए  भ्रौर  जो  बना

 लिये  गये  30  000  मास्टर  प्लान के  हिसाव
 से  लेकिन  क्या  यह  ठीक  है  कि  बजाय  60,000
 टैनामेट्स के  [| अ  फाइव  इयर  प्लान मे  जो  कमी
 थी  उस  के  फरोब  डेढ  लाख  टैनामेट्स की  धौर
 झ्रधिक  कमी  हदो  गई  श्ौर  जब  यह  स्थिति  हो
 तो  सरकार  या  दिल्‍ली  का  हाउसिंग  प्रोग्राम

 तैज़ी  से  बढ़े  उस  के  लिए  क्‍या  कदम  उठा  रही
 है,  क्या  कोनक्रीट  स्टेप  ने  रही  है  भौर  क्या
 मती  महोदय  अस  चीज  के  ऊपर  भी  विचार
 करेंग ेकि.  जहे!  सीवर,  बिजली  न  भी  हो  बहा
 पर  भी  मकान  जनाने  को  इजाजत  दे  दे  ?

 भी  इकबाल  सिह  जहा  तक  मकानों  की
 कमी  का  ताल्नुक  है  मैं  मानता  हु  कि  पिछने
 प्लान  में  जहा  L  लाख  40  हेजार  मकान  बनने
 थे  वहा  उस  के  बजाय  70-80  हजार  मकान
 ही  बने  और  द्  कमी  की  वजह  यह  थी  कि
 गवनमेंट  वे  तरस  सफिशिएट  फाइनरेशियल
 'रिसोसैज  मरी  थे  ।  मुल्क्र  के  हालात  दूसरे  थ
 शौर  मकान  बताने  के  वास्ते  लोगो  को  कर्जा
 नहीं  दे  सते  थे  और  जाहिर  है  कि  अगर
 कर्जा  न  दे  तो  मकान  लोग  नहीं  बना  सकते  थे  ।
 इसलिए  इस  में  कमी  हुई  ।  अब  सरकार
 फिर  से  मकाम  लोगा  द्वारा  बनाने  &  लिए
 कर्जा  व  झन्य  सुविधाएं  प्रदान  करने  के  बारे  में
 गौर  कर  रही  हैं  श्र  थोड़े  दिना  भे  सरकार
 बतलायेगी  कि  वह  लोगा  को  सकान  बनाने
 के  लिये  क्‍या  क्या  सुविधाए  देने  जा  रही  है  1

 ही  फबरलान  गुप्त  मेरा  सवाल  यह
 है  कि  जब  हर  साल  40  000  मकान  के  बजाय
 केवल  l0000  मकान  बनते  हैं  तो  मती
 महोदय  उर, पैस  को  बढ़ाने  के  लिए  क्‍या
 कौजक्रीट  स्टैप  उठाता  चाहते  हैं  वरना  क्‍या
 श्राप  दिल्‍ली  थ  स्लम  बनाना  चाहेंगे?

 में  ने  क  स्पेशल  सावल  मी  पूछा  था  कि
 झगर  कही  ५८  सीवर  शोर  बिजली  न  भी  हो
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 तो  भी  ऐसी  जगह  पर  क्या  श्राप  द... ज
 बताने  की  इंज़ोज़त  देंगे  ?  मैं  श्री  जगना
 रच  से  पूछने  हुए  कहना  भाहूँगा  कि  दिल्‍ली
 के  साथ  उनको  इस  तरह  से  खिलवाड़  नहीँ
 करना  चाहिए  क्योंकि  यह  बहुत  महत्वपूर्ण
 सकल  है  ?

 The  Minister  of  Works,  Housing  and.
 Supply  (Shri  Jaganath  Rao)  My  hon.
 friend  wants  me  to  answer  I  had
 a  meeting  I  think  two  months  agp
 with  the  hon  member  and  MPs  from
 Delhi,  the  Lt  Governor,  the  Chef
 Executive  Councillor  and  others  The
 housing  problem  in  Delhi  is  very
 acute  Therefore,  a  proposal  was
 made  to  the  Delhi  Admumstration
 whether  semi-developed  plots  could
 also  be  leased  out,  te,  Where  full
 development  has  not  taken  place,
 where  the  alignment  of  the  road  is  there
 there  may  be  no  drainage  or  water
 facihties  still  if  people  are  willing,
 whether  such  plots  could  also  be  leas-
 ed  out  The  proposal  is  under  con-
 sideration,  and  I  hope  very  soon  we
 will  take  a  decision

 श्री  सरश्‌  पाण्डेय  कई  माननीय  सदस्यों
 ने  यह  सवाल  उठाया  हैं  कि  हाउस  र्बि  डग
 सोसाइटीज  जमीन  की  बड़े  पैमाने  पर  चोर-
 बाज़ारी  बरतों  है।  सस्ते  दामों  पर
 यह  जमीने  वह  सोसाइटीज  खरीदती  है  शौर
 जनता  को  काफी  महगे  दामों  पर  बेचती  हैं  t
 अखबारों  मे  यह  समाचार  प्रकाशित  हुआ  है
 कि  इस  सदन  के  एक  माननीय  सदस्य  का  भी
 हाथ  इन  सोसाइटियों  मे  है

 शी  हु  दम  ्चम्द  कुछुशाव  माननीय  सदस्य
 का  नाम  तो  बतला  दीजिए  Lt

 भरी  सरजू  पाष्देय  उत  का  नाम  सारा
 देश  जानता  है,  दी  ब्रह्म  प्रकाश  हैं  |  मैं  जानना
 चाहता  हूं  कि  क्या  माननीय  मन्नी  ने  इस  बात
 का  पता  लगाया  है  कि  यह  बात  सच  है  या

 झूठ  है,  और  यह  कि  इस  पर  क्या  कार्यवाही
 की  गई  है  ?
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 सोशाइदरों
 ot  rer  cd  :  जहां  तक  कोन्नापरेटिन

 पो  ज़मीत  देने  का  सवाल  है  मैंने

 तल  हिया  है  कि  सत्‌  sco’  पहले  की  जो

 हाउस  चिर्डिंग  कोप्मापरेटिकव  सोसाइदीश
 रज़िस्टर ंहैं  उन  को  ही  हम  ने  जमीन  दी  है  उस
 कै  बाद  की  नयी  सोसाइटीज़  को  ज़मीन  नहीं
 दो  है  भौर  जिन  सोसाइटीज़  को  हम  हुमीन
 देहे  हैं  बह  जितने  उन  सोसाइटीज़  के  मैम्बर्स
 होत ेहैं  उन  के  मुताबिक  ही  जमीन वी  जाती
 है  भौर  सोसाधटीज  के  लिए  यह  भी  लाजिम
 है  कि  वह  यह  जमीन  सिर्फ  झपने  मैम्बरों  को

 दे  सफे।  झगर  वह  ऐसा  नही  करते  हैं  भर  इस
 को  बदलते हैं  प्रौर  दूसरों  को  जमीन दे  देते  हैं
 झगर  इस  हिस्म  की  शिकायतें  जाती  हैं
 तो  उनपर  गीर  किया  जायगा  और  मुनासिब
 कार्यवाही  उन  सोसाइटीज़  के  खिलाफ  की
 जायगी  ।  पशधंगर  माननीय  सदस्य  के
 नोटिस  में  केसे  कोई  केस हो  तो  वह  हमें
 बतलाये  झौर  हम  उत्त पर  गौर  करेगे  1

 थी  सरभू  पाण्डेयः  सारे  अखबारों  में
 प्राता  है  कि  सारा  देश  जानता  है  प्रव  झाप  को
 उस  की  जानकारी  नहों  तो  उस  पर  मुझे
 कछ  नहीं  कहना  हैं  ।

 Mr.  Speaker;  Next  Question

 Backward  Areas

 91265,  Shri  s.  KR,  Damani:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  Government  have  laid
 down  certaii  prinaples  for  classify-
 ing  an  area  as  “backward  area”;

 (b)  if  so  the  guidelines  therefor;
 and

 (e)  the  areas  which  have  been
 classified  acvordingly  as  “backward
 areas"?

 The  Minkter  of  FPianning,  Fetre-
 lam  ान,  Chemicals  and  Social  Wel-
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 fre  (Siri  Aecka  Mehta):  @®)  and
 (b).  Yes,  Sir.  In  January,  965  the
 State  Governments  were  requested  to
 identify  backward  areas  on  the  basis
 of  a  few  Indicators  of  development.
 A  list  of  these  indicators  is  placed
 on  the  Table  og  the  House  [Placed
 wm  Library  See  No.  LT-28/67].

 (c)  Attention  is  invited  to  reply
 given  on  July  6,  1987  to  Starred
 Question  No,  968.  Since  then,  no
 additional  information  has  become
 available  on  the  subject.

 Shri  8,  BR.  Damani:  May  I  know
 whether  the  Venkatachalam  Commit-
 tee  has  submitted  its  report  for  the
 dispersal  of  industries  and  the  grant-
 ing  of  new  licences  for  the  backward
 areas,  and  may  I  know  whether  the
 Government  have  considered  that
 report  and,  if  so,  what  are  the  details
 and  what  is  the  reaction  of  the  Gov-
 ernment?

 Shri  Asoka  Mehta:  I  am  not  in  a
 Position  to  say  anything  on  that  sub-
 yect  just  now.

 Shri  है,  R.  Damani:  According  to
 the  statement,  the  State  Governments
 have  been  asked  to  submit  their  re-
 port  on  the  development  of  =  the
 backward  areas  May  I  know  whe
 ther  the  Government  has  received  re-
 commendations  from  the  Maharash-
 tra  Government  regarding  the  deve-
 lopment  of  Nanded,  Parbham,  Osma-
 nabad,  Bhir  and  Chanda  areas  and
 other  places  and,  if  so,  whether  the
 proposa's  include  the  development  of
 educational  and  medical  facilities  in
 that  area?

 Shri  Asoka  Mehta:  The  detailed
 communication  from  Maharashtra
 Government  is  still  awaited.

 Bhrimati  Jyotsna  Chanda:  May  I
 know  from  the  hon.  Minister  whether
 it  is  not  a  fact  that  the  area  com-
 prising  Mizo  Hills  district  and  North
 Cachar  and  Mikir  Hills  fall  under  the
 backward  areas—if  they  do  fall  under
 the  backward  - ह्स85--वी! 81;  develope
 ment  measures  have  been  taken  ‘ey



 the  Government  up  till  now  in  regard
 to  them?

 Shri  Asok  :  Mehta:  The  hill  districis
 of  Assam  have  a  separate  deve  Op-
 ment  plan  imd  I  believe  during  the
 fourth  Plan  period,  Rs  50  crores  will
 he  spent  fc;  the  development  of  the
 hill  districts  of  Assam

 Snort  Notice  QUESTION

 Squatters  at  Pankha  Colony,  Delhi
 +

 SNQ  32.  Shri  Vasudevan  Nair:
 Shri  Ss.  A.  Dange:
 Shri  0.  Janardhanan:
 Shn  Yogendra  Sharma.
 Shri  P  C  Adichan:
 Shr:  Indrajit  Gupta.

 Will  the  Whnister  of  Works,  Housing
 and  Supply  be  pleased  to  state

 (a)  whetrir  the  attention  of  Govern-
 ment  has  teen  drawn  to  the  miser
 able  plight  of  hundreds  of  farmhes
 of  squatters  shifted  to  Pankha
 Colony  Dethi  following  the  recent
 heavy  runs,  and

 (b)  if  so  the  steps  taken  to  pro
 vide  prcteclion  and  the  minimum
 amenitier  o  life  ta  these  people”

 The  Depuly  Minister  in  the  Mints-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b)  A
 statement  giving  the  requisite  infor-
 mation  7  Jad  on  the  Table  of  the
 House

 STATEMENT
 As  part  «  the  normal  clearance

 programme  under  the  Jhuggis  and
 Jhopris  Ren.uval  Scheme,  88  squatter
 families  wire  shifted  from  Patel
 Nagar  ares  (3i6)  and  Mahandiyan
 Grave-yard  «on  Mirdard  Road  (near
 the  Maulana  Azad  Medica]  College)
 (502)  on  the  27th  June  and  30th  June,
 1967,  respectively  Out  of  these  only
 l6  families  were  ‘eligible’  for  alter-
 native  accvmmodation  under  the
 Scheme,  at  they  squatted  on  Gov-
 ernment  Jind  prior  to  the  ist
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 July,  29600  und  they  were  allotted
 alternative  developed  plots  in  the
 regular  colonies  developed  under  the
 Scheme  near  Rajour:  Garden  and
 Pandav  Nagar  The  remaining  702
 famihes  were  ‘ineligible’  squatters  on
 account  of  their  squattmg  on  Govern-
 ment  land  after  the  3lst  July,  1980,
 and  they  were  not,  therefore,  entitled
 to  alternative  accommodation  under
 the  Scheme  However,  on  humani-
 tarian  considerations  these  ineligible
 squatter  families  were  shifted  to  the
 village  Hastsal  near  Pankha  Road  in
 Najafgarh  area  ‘This  site  is  more  or
 less  even  and  is  easily  approachable
 from  the  road  They  were  provided
 free  transport  to  remove  ther  be-
 longings,  including  building  matenals
 etc,  to  the  mew  site  at  Hastsal  vil-
 lage  where  they  have  put  up  their
 huts  For  water  supply,  im  addition
 to  the  two  wells  already  existing  in
 the  Hastsa]  area,  74  hand-pumps  have
 been  imstalled  there  Such  of  them
 as  wanted  Sirki,  wee  supphed  to
 provide  shelter  Three  blocks  of
 trench  latrines  were  also  constructed

 Facilities  have  also  been  provided
 for  the  issue  of  ration  cards  and  the
 sale  of  rationed  articles  in  this
 colony

 The  Municipal  Corporation  of  Delhi
 have  also  made  arrangements  to  keep
 the  area  clean  and  free  from  diseases
 A  mobile  medical  dispensary  also
 visits  the  Hastsal  colony  twice  a  day
 The  Delhi  Transport  Undertaking  has
 also  been  requested  to  arrange  for
 shuttle  bus  service  from  the  camping
 Site  to  the  city  and  back

 Shri  Vasudevan  Nalr:  In  the  state-
 ment,  the  Government  has  tned  to
 give  8  very  rosy  picture  about  the
 Plight  of  these  unfortunafe  famihes,
 nearly  500  of  them,  who  have  been
 thrown  into  the  wilderness  The
 Times  of  India  dated  5th  July  gives
 the  headhne  as  ‘Heartrending  scene

 Colony”  I  hope  the
 Minister  might  have  seen  it,  but  for
 the  benefit  of  hon,  Members,  I  would
 lke  to  read  two  or  three  sentences
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 from  it;  it  says:
 “Until  the  squatters  arrived  on

 June  30,  Pankha  Road  was  just  a
 vast  expanse  of  wilderness;  no
 drinking  water  was  available;  two
 wells  in  the  area  had  not  been
 cleaned  ever  since  they  were  dug.
 The  squatters  complained  that
 they  have  found  snakes,  frogs  and
 other  insects  in  the  muddy  water
 drawn  from  the  wells.  There
 were  no  ration  shops  nearby,  and
 the  squatters  said  that  they  had
 to  make  do  with  roasted  gram
 and  gur  on  the  first  day.”

 ]  sould  like  to  know  why  this  kind
 cf  treatment  was  meted  out  to  these
 }oor  people  who  are  helping’  the
 luilding  of  your  palatial  mansions
 tere  in  Delhi,  the  capital  city:  why
 they  were  thrown  out  of  their  dwel-
 ling  places  when  the  monsoon  was
 coming;  why  théy  could  not  wait  till
 the  monsoons  were  over;  and  what
 were  the  reasons  for  doing  so,  and
 what  are  the  measures  being  taken  to
 resettle  these  500  families  which  in-
 clude  many  children,

 Shri  Iqbal  Singh:  In  regard  to  the
 removal  of  these  persons  from  that
 lace,  there  were  two  types  of
 squatters  who  have  been  removed:
 eligible  and  ineligible.  The  hon.
 lfember  is  talking  of  the  “ineligible”.
 é.ecording  to  the  scheme,  they  were
 tot  entitled  to  any  accommodation,
 but  still  we  have  provided  some
 place  where  they  could  go,  and  there,
 handpumps  have  been  provided  and
 wells  have  been  disinfected;  and
 legarding  ration  shops,  there  is  a
 zation  shop  there.  Still,  we  have
 tried  to  provide  whatever  facilities
 could  be  provided  under  the  scheme.

 Shri  Vasudevan  Nair:  Sometime
 hack,  the  Government  categorised
 fhese  people  into  eligible  and  ineligi-
 kde  on  the  basis  of  a  date:  as  from
 filst  July,  1960.  I  would  like  to  know
 if  it-is  not  a  fact  that  thousands  of
 yreople  have  come  to  the  city  and
 fettled  down  because  they  did  not
 have  any  accommodation  after  this
 clate,  and  whether  there  is  any  idea
 of  reviewing  the  whole  position  and
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 to  fix  a  later  date  so  that  most  of  the
 people  are  covered  under  your  clear-
 ance  programme.

 Shri  Iqbai  Singh:  This  scheme  was
 introduced  in  1960,  and  at  that,  time,
 the  total  number  ef  squatters  was
 50,000  families.  We  had  sanctioned  a
 scheme  of  Rs.  0  crores  for  the  eligi-
 bles.  Now,  squatting  on  Government
 land  should  not  be  dealt  with  in  such
 a  way  that  more  people  come  again
 and  squat  on  the  Government  land.
 If  we  make  the  scheme  more  attrac-
 tive,  then  more  and  more  people  will
 come  again  and  squat  on  Government
 land.  Even  persons  who  had_  been
 allotted  80  sq.  yards  each  have  sold
 their  plot  and  have  come  again  and
 are  squatting  on  Government  land.
 For  that  purpose,  they  have  been  dif-
 ferentiated  as  eligible  and  ineligible.
 Those  who  had  come  after  that  date
 are  ineligible  but  still  even  for  them
 whatever  minimum  amenities  could  be
 provided  have  been  provided.

 ्

 शी  हुकम  चन्द  कछवार्य[:  मंत्री  महोदय
 ने  बतलाया  कि  जिन  लोगों  को  हम  ने  प्लाट

 दिये  थे  वह  बेच  कर  चले  गये  I  मैं  जानना  चाहता

 हूं  कि  मंत्री  महोदय  के  सामने  ऐसे  कितने  केसेज

 आये  हैं  जो लोग  प्लाट  को  बेच  कर  दूसरी  जगह
 चले  गये  |  क्या  सरकार  इस  बात  की  घोषणा

 करेगी  कि  जिन  लोगों  को  आपने  बसाया  अगर

 उन  की  जमीन  को  कोई  व्यक्षित्त  लेगा  तो

 ः्उस  को  नाजायज  करार  दिया  जायेगा  ?

 दिल्‍ली  की  यह  समस्या  कोई  नई  समस्या  नहीं

 है  ।  सरकार  रोजाना  लोगों  को  उजाड़ती

 है  और  रोज  बसाती  है।  सरकार  ने  पहले  80

 गज  के  प्लाट  देने  का  वादा  किया  था  लेकिन

 अब वह  25  गज  देती  है  t  इतनी  जमीन  में

 उन  लोगों  का  गुजारा  कसे  होगा  ?

 श्री  इकबाल  सिंह  :  इस  वक्त्त  दो  किस्म
 के  प्लाट  हैं।  एक  To  गज  के  और  दूसरे
 25  गज  के।  जो  एलिजिवल  स्ववैटर्स  हैं  उन  को

 पहले  25  गेज  के  प्लाट  पर  ले  जाया  जाता  है

 उसे  के  बाद  आहिस्ता  आहिस्ता  उन  की  80
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 गज  के  प्लाट  दिये  जात  हूँ ।  लेकिन  जिन

 आदमियों  को  हम  न  तो  25  गज  के  प्लाट  दे

 सकते  हैं  और  न  80  गज  के  उन  को  हम  हस्तल
 गांव  को  ले  गये  हैं।

 श्रो  हुम  श्वन्दे  कछााय  :  अध्यक्ष

 महोदय,  मेरे  प्रश्त  का  उत्तर  नहीं  झाया।

 सरकार  ने  घोषणा  की  थी  कि  80  गज  के

 प्लाट  देगी  लेक्षिन  अ्रत  नहीं  दे  रही  है।
 उस  ने  बिल्कुल  गलत  बयानी  की  थी  गलत

 वादा  किया  था  i  मैं  जानना  चाहता  हूं  कि

 क्या  यह  ठीक  नहीं  है  कि  जिन  कोझाप  ने  80

 गज '  देने  कं  कहा  था  उन  को  25  गज  दिया

 है  और  बहुतों  को  दिया  ही  नहीं  है।
 आखिर  यह  क्या  बात  है  ?

 रश्  इक्षवाल  लिंह  :  जहां  तक  80  गज

 के  प्लाटों  का  नोल्नुक  है  i67  आदमियों  को

 टेनेमेंट्स  दिये  गये  हैं,  348  आदमियों  को

 प्लाट  दिये  गये  हैं  80  गज  के  4  हजार
 आ्रादमियों  को  अभी  प्लाट  देना  है।  जहां  तक

 25  गज  के  प्लाटों  का  ताल्लुक  है  करीब

 18,000  आदमियों  को  दिये  गये  हैं  t

 att  हुक्म  चन्दे  फछुवाय  :  जिनको  पहले
 25  गज  के  प्लाट  दिये  गये  थे  आर  बाद  में

 8०  गज  के  प्लट  दिये  गये  हे  ऐसे  कितने

 लोग  हैं  ?

 Mr.  Speaker:  Twice  I  allowed  him.
 That  means  the  Minister  is  not  in-
 capable  of  satisfying  him.  I  do  not
 know  if  anybody  can.

 Shrimati  Lakshmikanthamma:  In  a
 few  months  winter  is  coming  and  I
 shudder  to  think  of  it.  Every  day
 in  the  newspapers  we  read  that  so
 many  pavement  dwellers  die  because
 of  the  cold.  Sometimes  they  do  not
 like  the  place  where  they  are  given
 alternative  accommodation  and  they
 do  not  go  there;  they  prefer  to  stay
 on  the  pavements.

 Mr.  Speaker:  There  are  still  three
 months  for  the  winter  to  come.  You
 will  have  another  session  before  that
 and  the  question  can  be  asked  then.
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 श्री  कंवरलाल  गुप्त  :  दिल्‍ली  एडमिनिस्ट्रे-
 शत  ने  और  दिल्ली  म्यूमिःसपल  क।रपोरेशन

 ने  सरकार  को  लिखा  है  कि  झुग्गी  झोंपड़ी
 की  जो  स्कीम  है  वह  बहुत  बड़ी  है  और  उसकी

 पालिसी  के  बारे  में  सोचना  चाहिये  t  मैं

 मंत्री  महोदय  से  पूछना  चाहता  हूं  कि  उन्होंने
 जो  एलिजिबल  स्कक्‍्वेंट्ज  बतलाये  उनको

 आपने  क्या  क्‍या  अमेनिटीज़  देना  चाहते  हैं
 और  जो  इनएलिजिबल  हैं  उनको  क्‍या  वया

 अमेनिटीज  देता  चाहते  हैं  और  जो  यह
 स्क्वैटसे  की  प्राब्लेम  है  उसको  कसे  साल्व  करना

 चाहत  हैं  ?

 श्री  इरुबाल  सिह:  जहां  तक  एलिजिबल
 का  ताल्लुक  है  उन्हें  25  गज  और  80  गज

 के  प्लाट  दिये  जायेंगे  i  जहां  तक  इनएलिजिबल
 का  ताल्लुक  है  वह  सिर्फ  हयूमैनिटीरियन
 बेसिज  पर  दिये  जाते  हैं  जिससे  उनका  गुजारा
 हो  सके  ।

 श्री  कंवर  लाल  गुप्त  :  मेरा  एक  पढटि-

 कुलर  सवाल  था  कि  जो  एलिजिबल  लोग

 हैं  उन्हें  क्या  क्या  अमेनिटीज़  दी  जाती  हैं,
 पानी  दिया  जाता  है  बिजली  दिया  जाता

 है  ?  और  जो  नान-एलिजिबल  होते  हैं  उनको

 क्या  क्‍या  अमेनिटीज़  दी  जाती  हैं  ?  मंत्री

 महोदय  जानबूझ  कर  पालिटिक्स  चलाना

 चाहते  हैं  और  इस  मामले  को  अवायड  करना

 चाहते  हैं  t

 श्री  इकबाल  सिंह  :  जहां  तक  एलिजिबल
 लोगों  का  ताल्लुक  है  जब  स्कीम  मुकम्मल
 हो  जायगी  तब  5  हजार  आदमियों  को

 टेनेमेंट्स  दिये  जायेंगे।  .4  हजार  आदमियों

 को  80  गज  के  प्लाट  दिये  जायेगें  और  30

 हजार  ्रदमियों  को  25  गज  के  प्लाट  दिये

 जायेंगे  ।

 Shri  M.  L.  Sondhi:  Is  the  hon.
 Minister  aware  that  there  has  been
 widespread  resentment  regarding  the
 manner  in  which  these  people  who
 are  citizens  of  this  country  have  been
 removed  and  the  misery  in  which  they
 are  located;  and  that  foreign  televi-
 sion  companies  have  specially  filmed
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 them—I  know  in  particular  a  German
 Television  Company  has  as  many  as
 five  films  of  these  people—and  these
 will  be  shown  in  European  countries
 bringing  discredit  to  our  country?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  This
 ds  a  problem  of  large  dimensions.  The
 squatter  population  in  Delhi  is  in-
 creasing  by  leaps  and  bounds.  There-
 fore,  we  have  put  a  limiting  date  and
 we  have  said  that  those  squatters  up
 to  3ist  July,  960  enumerated  9  the
 wensus  are  called  ‘eligibles’,  They
 will  be  given  tenements  or  plots  where
 they  will  be  accommodated.  It  is  not
 possible  jor  the  Government  to  meet
 the  requirements  of  ineligibles,  but  on
 humanitavian  grounds  they  are  taken
 out  to  thy  periphery  and  basic  ameni-
 ties  are  Leing  provided  to  them.

 Shri  Kinwar  Lal  Gupta:  What  are
 the  basic  amenities?

 Shri  Jaganath  Rao:
 communily  latrines  etc.

 Water  supply,

 Shrimati  Sushila  Rohatgi:  Apart
 from  the  question  of  eligibility  or
 ineligibility,  is  the  Government  aware
 of  the  faut  that  the  question  of  squat-
 ters  in  Delhi  is  a  blot  on  the  country
 ‘on  humanitarian  grounds;  if  s0,  would
 the  Government  see  that  this  blot  is
 removed  vand  basic  amenities  of  shel-
 ter  are  provided  to  these  people  who
 had  voluitarily  or  involuntarily  to
 squat  on  the  ground?

 Shri  Jaganath  Rao:  We  are  trying
 to  see  that  no  squatting  hereafter
 takes  place  on  Government  lands  or
 public  lands  which  are  lying  vacant,
 Regarding  the  other  part  of  the  ques-
 tion,  about  providing  basic  amenities
 whether  they  are  eligibles  or  ineligi-
 bles,  as  [  have  submitted  a  little
 earlier,  it  is  a  problem  of  great  dimen-
 sions  and  finance  is  a  limiting  factor.

 Shri  H,  N.  Mukerjee:  Sir,  while  it
 is  very  difficult  to  swallow  the  con-
 cept  of  ineligibility,  thatis  to  say,  in-
 eligibility  in  regard  to  amenities  pro-
 vided  for  human  living,  may  I  know
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 why  it  is  that  Government  has  not  pro-
 ceeded  im  the  direction  of  providing
 special  camps  for  those  jhuggi  dwel-
 lers  who  come  here  only  in  order  to
 work  for  purposes  of  construction  of
 governmental  buildings  and  why  the
 recommendation,  reportedly  made  by
 the  Lt.  Governor,  that  those  who  are
 not  eligible  should  be  shifted  to  tran-
 sit  camps,  for  which  I  am  sure  the
 responsibility  lies  with  the  Govern-
 ment,  has  mot  been  implemented  and
 why  these  people  have  been  pushed
 out  in  the  monsoon  conditions  when
 their  torture  is  aggravated?

 Shri  Jaganath  Rao:  These  labourers
 who  come  to  Delhi  are  really  ineligi-
 bles.  It  is  the  responsibility  of  the
 contractor  who  hires  this  labour.  They
 are  taken  to  the  periphery,  They  are
 really  transit  camps  and  basic  ameni-
 ties  are  provided  for  them,

 at  बलराज  मधोक  :  श्रमी  मंत्री

 महोदय  ने  फिगजे  दी  हैं  कि  पांच  हजार  को

 अस्सी  गज  के  पलाट  दिये  गये  हैं  बौर  पंद

 हजार  के  करीब  को  पच्चीस  गज  के  दिये

 गये  हैं  ये  उनको  दिये  गये  हैं  जो  1961

 के  पहले  दिल्ली  में  आ  गये  थे  ।  दिल्‍ली  के

 अन्दर  स्वेदज  की  संख्या  अब  बहुत  अधिक

 हो  गई  हैं  और  पिछले  दिनों  के  अन्दर  ही
 लगभग  हर  एरिया  के  अन्द र  पांच  हजार  से  दस

 हजार  सक्वेटर  आ  गये  हैं।  96)  के  आधार

 पर  ही  आप  चलते  रहेंगे  या आज  की  जो  स्थिति

 हं  इस  पर  विचार  करके  आप  अपनी  नीति

 बनायेंगे  ?

 आज  सकक्‍वैटज़  को  हटाने  की  जिम्मेदारी

 किसी  पर  हूँ  और  उनको  बसाने  की  किसी

 आरपर है  ।  कया  यह  सच  नहीं  हू  कि

 लेफटिनैंट  गवर्नर  ने  गवर्नमेंट  को.  कहा  कि

 इन  सब  सकक्‍वेंटज  के  बारे  में  सारी  नीति

 उनको  बसाने  की,  उनको  हटाने  की  एक

 ही  के  पास  होनी  चाहिये,  इस  सब  चीज  को

 एक  ही  आंथोरिटी  कंट्रोल  करे  ।  मैं  जानन;

 चाहता  हूं  कि  क्याआप  ने  इस  सारी  समस्
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 का  कन्ट्रोल  एक  ही  प्राथोरिटी  के  हाथ  में
 देने  का  निर्णय  किया  हूँ  या  नही  किया
 हैं”  क्‍या  झ्ापने  कोई  डेफिनिट  डायरेक्टिव
 दिया  है  या  देना  चाहते  है  ताकि  नई  झुरिगया
 बनना  बर्द  हो  सके  और  जो  पुरानी  बनी
 हुई  है  उन  सबने  निवासियों  को  बसने  के
 लिये  स्थान  मिल  सके  ?

 Shri  Jaganath  Rao  Under  the
 whugg:  removal  scheme  the  imple-
 menting  igency  will  be  the  Municipal
 Corperation  I  have  had  a  series  of
 meetings  with  the  Lt  Governor  and
 the  Chef  Executive  Councillor  It
 Was  suggested  in  that  meeting  by  the
 Lt  Governor  and  rightly  so,  that  this
 work  sho  ald  be  entrusted  to  one  single
 agency  We  are  considering  that
 question,  whether  the  Delhi  Municipal
 Corporatizn  can  do  it  or  the  Delhi
 Administration  can  do  it  The  Mayor
 of  Delhi  was  absent  m  that  meeting
 and  therufore  we  could  not  take  any
 decision  Very  s00n  we  will  take  a
 decision

 Shri  Bal  Raj  Madhok,  What  about
 the  other  part  of  my  question?

 ाप  पन्दरह  हजार
 .

 लिये  कर  रहे
 हैं  लेकिन  सक्वट्जध  की  सख्या  दो  लाख  के
 कपर  है  1  क्‍या  झाप  इत  दो  लाख  के  लिये

 कुछ  करने  जा  रहे  है  ?

 भी  जगन्नाथ  राव  :
 कंसे  कर  सकते  है  ?

 It  is  not  possible  for  the  government
 to  give  it  for  2  lakhs  people

 दो  लाख  का

 WRITTEN  ANSWERS  TO
 ({UESTIONS

 Enquiry  against  Shri  Bhoothalingam,
 Former  Finance  Secretary

 1288,  Rat  3.  M.  Banerjee:
 Rul  Wadhu  Limaye:
 Rial  W.  s.  Sharma:
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 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  the  former  Finance
 Secretary,  Shri  8  Bhoothalingam  has
 been  appomted  Director-General,
 National  Council  of  Apphed  Econo~
 mics  Research,  New  Delhi,

 (b)  if  so,  whether  an  enquiry
 against  him  in  connection  with  Amin
 Chand  Pyare  La'  firm  has  been  com-
 pleted,  and

 (९)  af  not  the  reasons  for  thie
 appointment?

 The  Deputy  Prime  Minister  and
 Minster  of  Finance  (Shri  Morarjt
 Desai):  -(a)  Yes,  Sir

 (b)  Since  there  has  been  no  enquiry
 instituted  against  Shri  S  Bhoothal-
 ingam  I  presume  the  reference  is  to
 the  Commuttee  appointed  to  investi-
 gate  into  transactions  relating  to  the
 Iron  &  Steel  Ministry  referred  to
 in  the  50th  and  56th  reports  of  the
 Public  Accounts  Committee  and  also
 transactions  concerning  other  parties
 to  whom  licences|permits  were  issur
 from  1961-62  onwards  No  report
 has  so  far  been  submitted  by  this
 Committee

 (९)  The  National  Council  of  Apple
 Economic  Research  is  a  non-Govern-
 ment  institution  and  is  competant,
 under  its  Memorandum  of  Associa-
 tion  and  rules,  to  appoint  its  office-
 bearers  including  the  Durector=
 General

 Fourth  Plan  of  States
 1267,  Shri  D.  N.  Patodia:

 Shri  C.  ©.  Desal:
 Shri  D.  C.  Sharma:

 Shri  0,  C.  Sharma:

 Will  the  Minister  of  Planning  be
 pleased  to  state:  ;

 (a)  whether  the  outlays  for  the
 Fourth  Plan  have  been  finalised  tyr
 all  the  States;  and
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 (b)  if  go,  the  broad  details  in  res-

 Pect  of  the  outlay  of  each  State?

 The  Minister  of  Planning,  Petroteum
 and  Chemicals  and  4ocial  Welfare
 (Shri  Asoka  Mebta):  (a)  and  (b)  The
 Fourth  Five  Year  Plan  has  not  yet
 been  finalised  In  November|Decem-
 ber,  +1986,  the  Draft  Fourth  Five  Year
 Plan  of  States  was  discussed  and  ex-
 cept  in  case  of  West  Bengal  agreed
 conclusions  regarding  the  Plan  out-
 lays  and  Central  assistance  were  ar-
 rived  at  on  a  provisional  basis  A
 statement  indicating  the  Plan  out'ays
 as  agreed  to  in  these  duscusmonsa  is
 placed  on  the  Table  of  the  House

 The  Fourth  Five  Year  Plan  of  States
 uw  further  under  review  and  when

 it  is  finalised,  a  final  view  will  be
 taken  about  the  States’  Fourth  Plan
 outlays

 — STATEMENTS

 Four  th-Five  Year  Plan—States

 (Rs  crores)
 ‘States  _  7  Pian  tla

 ‘YT  Andhta  Pradesh  —_—:  a
 2  Assan  290
 3.  Bihar  545

 4.  Guysrat  45
 5.  Haryana  768

 +  Jammu  &  ‘Kehmir  26
 7.  Kerala  293
 8.  Madhya  Pradesh  458
 a  Madras‘  564

 to,  Maharashtra  .  9st
 In  Mysore  42
 mm  Orista  .  .  .  oo
 r  Pune  .  28o
 4  Rajasthan  375
 1s.  Uttar  Pradesh  .  926
 16,  West  Bengal  .  .
 Im  Nagaland  .  30
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 Re-organization
 To

 Commis-

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  o
 Unstarred  Question  No  303  on  the
 25th  May,  967  and  state

 (a)  whether  Government  have  con-
 sidered  finally  the  recommendations
 of  the  Administrative  Reforms  Com-
 mussion  regarding  the  re-organisation
 of  the  Planning  Commission,  and

 (b)  ॥  so,  the  resut  thereof?

 The  Minister  of  Planning,  Petro-
 Jeum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta}:  (a)  and
 (b)  Attention  is  invited  to  the  State-
 ment  made  by  the  Prime  Minster  i
 the  Lok  Sabha  on  the  l7th  July,  1967,
 regarding  Government  decisions  07
 the  Administrative  Reforms  Commus-
 sion’s  recommendations  relating  to
 the  Planning  Commission.

 Fourth  Plan  Allocations  to  West
 Bengal

 91269,  Shri  K.  Haldar:  Will  =  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  By  a  fact  that  the
 Central  Government  have  not  so  far
 disbursed  the  sum  of  Rs  70  crores
 allotted  to  West  Bengal  in  the  firat
 year  of  the  Fourth  Plan,  which  has
 affected  the  economy  of  the  State;
 and

 (9)  if  so,  the  reasans  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  0,  Pant):  (a>
 No,  Sur.

 (b)  Does  not  arise.
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 दो  पैसे  के  सिक्के  का  दुरुपयोग

 *1270  श्री  प्रकागवर  शास्त्री  :

 श्री  रामावतार  शर्मा  :

 क्री  शिवकुमनार  शास्त्री  :

 श्री!  रघुवीर  सिंह  शास्त्री  :

 श्री  झजुन  सिह  भदौरिया  :

 श्री  नरदेव  स्मातक  :

 डा०  सुवं  प्रकाश  पुरी  :

 क्या  चित्ति  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 देश  में  दो  पैसे  के  सिक्‍कों  का  उपयोग

 टांफा  लगाने  के  लिये  किया  जा  रहा  है  ;

 (ख)  क्या  इस  सस्बन्ध  में  कोई  जांच

 की  गई  हैं  ;

 (ग)  यदि  हां,  तो  उस  का  क्या  परि-

 णाम  निकला  तथा  सम्बद्ध  व्यक्तियों  के

 विरुद्ध  क्या  कार्यवाही  की  गई  है  ;  और

 (घ)  इस  दुरुपयोग  को  रोकने  के

 लिये  क्या  सरकार  का  विचार  इस  सिक्‍के

 को  बदलने  का  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (st
 क्षण  चन्द्र  पन्त)  :  (क)  सरकार  को

 अभी  तक  ऐसी  कोई  सूचना  नहीं  मिली  है  t

 लेकिन  यह  उल्लेखनीय  हैँ  कि  टांका  लगाने

 के  लिए  ,  अम  तौर  पर  कम  गरमी

 से  पिघलने  वाली  मिश्र  धातुश्रों  का  इस्तेमाल
 किया  जाता  है,  जब  कि  उन  मिश्र  धातुआ्रों
 को  पिघलाने  के  लिए  ज्यादा  गरमी  की

 ज़रूरत  पड़ती  है  जिनसे  ये  सिक्के,  जो  इस
 समय  चल  रहे  हैं,  बनाये  जाते  हैं  ।

 (ख)  से  (घ).ये  सवाल  पैदा  ही

 नही  होते  ।
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 Investment  in  Shares

 #1271,  Shri  S.  S.  Kothari:
 Shri  P.  N.  Solanki:
 Shri  Brij  Raj  Singh:
 Shri  S.  K.  Tapuriah:
 Shri  K.  K.  Nayar:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in-
 vestors  in  shares  have  suffered  con-
 siderable  losses  over  the  last  tew
 years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  which  Government
 are  taking  to  remedy  the  situation?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Due  to  the  general  decline  in  equity
 share  prices  in  the  market  since
 mid-May  1962,  some  investors  might
 have  suffered  losses.  However,  the
 overall  gains  in  the  price  rise  during
 the  boom  period  of  l958—6l  have
 not  been  wholly  erased;  compared
 with  the  level  of  prices  in  the  year
 immediately  preceding  the  boom
 period,  viz.,  1957-58,  the  prices  in  the
 year  1966-67  were  higher  by  2l.7  per
 cent.

 (b)  The  declining  trend  since  May
 962  following  the  worsening  foreign
 exchange  situation  was  aggravated  by
 two  successive  conflicts  on  Indian
 borders  and  the  resultant  strain  on
 the  economy.

 (c)  Government  is  keeping  a  con-
 tinual  watch  over  the  trends  of  share
 prices  and  has  been  taking  steps  to
 improve  the  investment  climate.

 Delhi  Municipal  Corporation

 #1272,  Shri  P.  L.  Barupal:
 Shri  Hukam  Chand  Kachwai:
 Shri  Jyotirmoy  Basu:
 Shri  Buta  Singh:
 Shri  Sradhakar  Supakar:
 Shri  Kartik  Oraon:
 Shri  Shankaranand:



 33I59  Oral  Answers

 Shri  G.  S.  Dhillon:
 Shri  Bhola  Nath:
 Shri  Gadilingana  Gowd:
 Dr.  Ram  Manohar  Lohia:
 Shri
 Shri
 Shri
 Shri
 Shri
 Shri

 Kameshwar  Singh:
 Vasudevan  Nair:
 Prem  Chand  Verma:

 Rajdeo  Singh:
 Sitaram  Kesri:
 J.  Ramapathi  Rao:

 Shri  A.  V.  Patil:
 Shri  G.  S.  Mishra:
 Shri  D.  B.  Raju:
 Shri
 Shri

 Shashi  Ranjan:
 Hari  Krishana:

 Shri  K.  G.  Deshmukh:
 Shri  Onkar  Lal  Berwa:

 Shrj  Krishna  Kumar
 Chatterji:

 Shrimati  Lakshmikan-
 thamma:

 Shrimati  Jyotsna  Chanda:
 Shri  S.  R.  Damani:
 Shri  K.  N.  Pandey:
 Shri  Ramachandra  Veerappa:
 Shri  Chandra  Jeet  Yadav:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  the  Delhi  Municipal
 Corporation  has  prepared  the  Zonal
 plans  to  increase  the  revenue  and
 to  make  Delhi  a  planned  city  under
 the  Delhi  Master  Plan  approved  by
 the  Delhi  Development  Authority;
 and

 (b)  if  not,  the  steps  the  Corpora-
 tion  has  taken  to  imp'ement  it  and
 prepare  the  zonal  plans  in  respect  of
 Daryaganj  and  other  adjoining  areas
 which  come  under  the  zonal  plans
 and  how  much  time  they  will  take  to
 implement  it?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Jaganath  Raa):  (a)
 and  (b).  According  to  the  .  Delhi
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 Development  Authority  Act,  1957,  the
 responsibility  for  the  preparation  of
 Zonal  Development  Plans  is  that  of
 the  Delhi  Development  Authority  and
 not  of  the  Delhi  Municipal  Corpora-
 tion.  Delhi  Deve’opment  Authority
 has  not  yet  prepared  the  Zonal
 Development  Plan  for  Darya  Ganj
 Area.  After  the  plan  has  been  pre-
 pared  by  Delhi  Development  Autho-
 rity  and  approved  by  Government,
 Delhi  Municipal  Corporation  will  be
 responsible  for  its  execution.

 Messrs.  Pfizer  Ltd.

 #1273,  Shri
 Shri
 Shri
 Shri
 Shri
 Shri

 Umanath:
 Jyotirmoy  Basu:
 Nambiar:
 E.  K.  Nayanar:
 K.  Anirudhan:
 Ganesh  Ghosh:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  profitability  of  Messrs.
 Pfizer  Ltd.;

 (b)  if  so,  whether  the  profits  are
 proportionately  high  according  to  the
 Indian  Standards;  and

 (c)  the  steps  Government  propose
 to  take  to  bring  down  the  prices  of
 the  products  of  the  Company?

 The  Minister  of  Planning  Petroleum
 and  Chemical,  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  The  Gov-
 ernment  are  generally  aware  of  the
 profits  made  by  M\s.  Pfizer  Ltd.

 (b)  Yes,  but  the  profits  are  gradual-
 ly  coming  down.

 (c)  Government  have  at  present  no
 proposals  to  take  any  special  steps
 to  reduce  the  prices  of  the  products
 of  an  individual  company  as  in  force
 on  1-4-63.  However  as  the  question
 of  drug  prices  has  to  be  considered  in
 a  wider  context,  Government  have
 asked  the  Tariff  Commission  for  a
 report  on  the  cost  structure  and
 prices  of  certain  essentia]  drugs.  The
 report  is  aw?ite”
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 Certificate  of  Unit  Trust  of  indla

 1274,  Shri  FP.  Ramamoorthy:
 Shri  Viswanatha  Menon:
 Shri  E.  K.  Nayanar:
 Shri  K,  Anjrudban;
 Shri  Jyotirmoy  Basu:
 Shri  Umanath:

 ‘Will  the  Mumster  of  Finance  be
 pleased  to  state

 (a)  whether  the  repurchase  price
 of  units  of  the  Umt  Trust  of  India
 has  gone  down  during  1967,

 (b)  af  so,  the  reasons  therefor,
 (९)  and  (d)  The  Umit  Trust  was

 sessed  the  result  of  the  Unit  Trust,
 and

 (d)  it  so,  the  findings  thereof?

 The  Minister  of  State  in  the  Minls-
 try  of  Finance  (Shri  K.  C,  Pant):  (a)
 No,  Sir

 (b)  Does  not  arise

 (९)  and  (d)  The  Unit  Trust  was
 set  up  on  Ist  July  i964  and  its  growth
 over  the  last  three  years  has  not  been
 unsatisfactory

 t
 Purchase  of  Indo-Burma  Petroleum

 Co,'9  Marketing  Assets

 91275,  Shri  Indrajit  Gupta.  Will  the
 Maruster  of  Petroleum  and  Chemucals
 be  pleased  to  state

 (a)  whether  any  progress  has  been
 made  in  the  transaction  to  purchase
 the  Indo-Burma  Petroleum  Company's
 marketing  assets  for  the  Indian  ‘Ol
 Corporation;

 (b)  the  value  of  such  assets  in
 terms  of  forergn  exchange  remittances
 that  will  be  involved,  and

 (e)  the  particulars  of  the  foreign
 firm  which  proposes  to  sel]  out  its
 eontrolling  interests  in  the  Indo-
 Burma  Petroleum?

 The  Minister  of  Planning,  Petroleom
 and  Chemicaly  and  Social  Welfare
 (Shri  Asoka  Mehta):  (६)  No,  Sir.
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 (by  This  cannot  be  given  in  advance

 of  an  agreed  value  for  the  acquisition
 of  the  assets

 (९)  Mis  Stzel  Broth  &  Co,  Lon-
 don

 बिहार  राज्य  को  पबिसीय  सहायता

 i276  श्री  रामावतार  बाह्त्री :.
 बनी  So  fao  अधुकर  :
 शौ  भनल  RT:

 wr  fea  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कमा  बिहार  के  लिये  £ 16
 सलाहकार  ने  बिहार  म॑  झकाल  को  ल्थिति
 के  बारे  में  बेन्द्रीय  सरकार  को  एक  प्रतिवेदन
 भेजा  है  जिसमे  सहायता  कार्यों  के  लिये  30
 करोड  रुपये  से  अनधिक  व्यय  करने  का
 परामर्श  दिया  गया  हैँ  ,

 (ख)  क्या  बिहार  सरकार  ने  सहायता
 कार्यों  पर  भ्रव  तक  33  करोड  रुपये  से  प्रधिक
 व्यय  किया  हैं  और  केन्द्रीय  सरकार  से  अधिक
 धन  की  माग  की  है  ,

 (ग)  यदि  हा,  तो  बिहार  सरकार
 ने  कितनी राशि  मसागी.  हैं  ,  और

 (घ)  इस  सबंध  में  सरकार  की  प्रति-
 फ््या  क्‍या  है  ?

 वित्त  म्रत्रालय  में  राज्य  मर्जी  भी
 हव्ण  ब्  पन्‍्त)

 :  (क) जी,  नहीं।

 (ख)  सहायता  कार्यों  पर  7  जलाई
 967  तक  लगभग  26  06  करोड  हपये

 बच  हो  चुकने  का  अनुमान है  ।

 (गं)  झब  तक  मजूर  की  गयी  रकमों
 के  भ्रलावा  ,  राज्य  सरकार  ने  0  करोड़
 रुपये  की  सहायता  का  भनुरोध  किया  है  ।

 (घ)  .0  करोड  स्पये  तक  के  ऋण

 मजू'  किये  जा  चुके  हैं  :
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 National  Tribunal  for  Deciding  Inter-
 State  Water  Disputes

 ‘1277,  Shri  Yajna  Datt  Gharma:
 ‘Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  Government  have
 received  any  suggestions  for  the  set-
 ting  up  of  a  national  tribunal  for
 deciding  disputes  between  various
 States  over  the  utilization  of  river

 ‘waters  to  avoid  any  clashes  between
 States  over  such  disputes  which  tend
 to  incite  provincial  and  regional  feel-
 ings,

 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto,

 (ec)  whether  Government  have
 agreed  to  implement  these  suggestions
 and  if  so  the  time  hkely  to  be  taken
 for  implementing  them,  and

 (a)  if  not  the  reasons  therefor?

 The  Minster  of  Irrigation  and
 Power  (Dr  K  L.  Bao):  (a)  Gov-
 ernmen’  have  not  received  any  spe-
 cific  suggestions  for  setting  up  a
 National  Tribunal  for  deciding  dis-
 putes  between  States  over  the  util-
 sation  of  river  Waters  However,
 requests  were  received  from  some

 States  for  setting  up  a  Tribunal  under
 the  Inter-State  Water  Disputes  Act

 (b)  to  (d)  Government  belheve
 that  it  is  best  to  settle  these  disputes
 by  mutual  discussions  and  negotia-
 tions  Several  inter-state  disputes

 thave  been  settled  yn  this  manner  and
 efforts  are  being  made  to  resolve  other
 disputes  also  in  this  way

 wart  स्थित  उर्वरक  कारणाते  में  “घेराव”

 "1278,  च्नी  थि  राय

 ही  एस०  मं  oma:

 मो  पटल  विहार!  बाजपेयी :
 की  चु  लिसये  :
 थ्भौ  wrt  फरनेंडीन  :

 क्या  पैट्रोजियम  शौर  रसाममन  मती

 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  का  ध्यान  FETT
 स्थित  उबरक  कारखान  को  “घेराव”  की
 भौर  दिलाया  गया  है  ,

 (ख)  क्‍या  यह  सच  है  कि  उपरोक्त

 “बराव”  में  एक  अमरीकी  तकतनीशन  को
 परेशान  कया  गया  भरा  ,

 (ग)  क्‍या  यह  भी  सच  है  कि  उपरोक्त
 घटना  के  बाद  20  प्रमरीकी  तकनीशन

 का  रखाना  छोड  कर  वापिस  चले  गये  है,  और

 (घ)  यदि  हा  तो  इस  बा  रे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 योजना,  पेट्रोलियणम  तथा  रसायन  भौर
 समाज  कल्याण  सत्री  भो  झधोक  मेहता):
 (क)  विशाखापत्तनम  स्थित  उर्वरक
 कारखाने  म  एक  घेराव  डाला  गया,  मद्रास
 में  नही  |

 (=)  जी  हा,  वास्तव  मे  दो  अमरीकन
 तकनीशन  परेशान  हुये  ।

 (ग)  i8  अमरीकन  तकनीशन  बवन

 गये  हैं  ।

 घ)  कार्य  की  प्रव्यवस्था  के  कारण
 उर्वरक  सन्यत्र  को  चानू  करने  में

 हो  रही  देरी  पर  सरकार  काफी  चिन्तित  है  I

 Western  Kosi  Project

 91279,  Shri  Bhogendra  Jha:  Will
 the  Mimster  of  Irrigation  and  PoWer
 be  pleased  to  state

 (a)  whether  the  Western  Kosi  Pro-
 ject  is  facing  difficulties  in  execution
 due  to  paucity  of  funds,

 (b)  whether  the  Irmgation  and
 Power  Minister  of  Bihar  has  urged  the
 Central  Government  to  take  over  this
 Project,  and



 The  Minister  of  Irrigation  snd
 Pewer  (Dr,  K.  L.  Bao):  (a)  At  pre-
 sent  surveys  and  investigations  in
 Nepal  territory  are  in  progress  and
 execution  of  the  work  has  not  yet
 arisen.

 (b)  No,  Sir,
 (९)  Does  not  arse.

 Moratoriam  on  Bank  Loans
 to  Industries

 *1280.  Shri  S.  EK,  Tapuriah:  Will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  whether  Government  propose  to
 put  a  moratorium  on  further  loans
 granted  to  the  large  scale  industries
 by  the  banks  and  other  financial  cor-
 porations,

 (b)  if  so,  the  reasons  therefor;  and

 (e)  its  effect  on  further  expansion
 of  the  industries?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  EK.  C,  Pant):  (a)
 No,  Sir

 (b)  and  (c).  Do  not  arise

 Capital  Goods  Industry

 #1281,  Shri  R.  हैं,  Amin:  Will  the
 Minster  of  Finance  be  pleased  to
 state:

 (a)  whether  devaluation  was  consi-
 dered  to  be  a  step  to  remove  the
 excess  capacity  which  has  been  built
 up  in  our  capital  goods  imdustry
 during  the  course  of  planned  economy
 in  our  country;

 (b)  if  so,  whether  devaluation  has
 helped  to  reduce  the  excess  capacity;
 and

 (c)  if  not,  the  steps  Government
 Propose  to  take  in  this  regard?

 tion  to  the  extent  of  25  per  cent  of
 the  licensed  capacity  without  the  need
 to  secure  a  licence  under  the  Indus
 tries  (Development  and  ation}
 Act  Industrial  units  are  also  being
 encouraged  to  expand  exports  and
 thereby  use  their  capacity  to  a  fuller
 extent,  A  special  effort  is  being  made
 to  imerease  utilsation  of  indigenous
 capacity  and  thereby  import  substitu-
 tion  for  meeting  Plan  requirements.

 culties.

 Deals  with  Bechtels

 *1282,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Petroleum  and  Che-
 micals  be  pleased  to  state:

 (a)  the  number  of  deals  with  Bech-
 tels  and  the  details  thereof;

 (b)  whether  it  is  a  fact  that  there
 were  heavy  losses  to  Government  in
 these  deals;

 (९)  whether  it  3s  also  a  fact  that  the
 representatives  of  Government  did  not
 look  into  the  agreements  properly  and
 minutely,  and

 (d)  whether  Government  have
 received  any  complaint  of  negligence,
 favouritism  and  corruption  against
 any  Officer  regarding  the  deals  which
 they  made  with  this  Company?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  ay  Agree-
 ments  in  962  between  Indian  Refiner-
 les  Limited  (since  merged  into  the
 Indian  0  Corporation)  and  Bechtels
 for  design  and  engineering  manage-
 ment  services  in  Connection  with  the
 Gauhati-Siliguri  Products  Pipeline.
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 (ii)  Agreement  in  963/6¢
 7

 (i)  Agreement  in  964  between
 Government  and  Bechtels  for  setting
 up  Engineers  India  Lamited  as  a  joint
 venture.

 (iv)  Agreement  m  1965  between
 Engineers  India  Lumited  and  Bechtels
 for  techniacl  services,  following  Gn)
 above.

 (¥)  Subcontract  by  Engineers
 India  Limited  to  Bechtels  in  965  of
 the  process  design  work  of  the  Madras
 refinery

 (b)  No,  Siz,  but  in  the  case  of  the
 Haldia-Baraum.  Pipeline  in  which
 Bechtel  and  another  foreign  contractor
 were  gssociated,  some  rectification
 involving  substantial  additional
 expenditure  appears  necessary

 (९)  The  Agreements  were  entered
 into  after  full  and  proper  considera-
 tion,  and  where  necessary,  were  duly
 approved  by  the  Government

 (d)  No,  Sir

 Strike  by  0.&.N.G.C,  Employees

 #1283,  Shri  X.  P,  Singh  Deo:
 Shri  D.  N.  Deb:
 Shri  Majhi:

 Will  the  Minster  of  Petroleum  and
 Chemicals  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 Employees  Union  of  the  Oil  and  Na-
 tural  Gas  Commision  have  given
 notice  for  general  strike  from  the
 third  week  of  July,  1967;

 (b)  if  so,  the  reasons  therefor,  and

 (ce)  the  gction  taken  py  Govern-
 ment  m  this  regard?

 The  Minister  of  Planning,  Petro-
 Jeem  nd  Chemicals  and  Sccial  Wel-
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 fare  (Shri  Asoka  Mehta):

 on  the  (  July,  967  and  the  Pro-
 yect  Manager  has  been  advised  to  in-
 form  the  Union  accordingly  The  other
 demands  have  financial  umplications
 Of  great  magnitude  and  the  Commus-
 siON  is  examimng  them  carefully

 Will  the  Minister  of  Works,  Heus-
 ing  and  Supply  be  pleased  to  state

 (a)  whether  it  us  proposed  to  have
 some  modern  equipments  for  Ashoka
 Hotels  to  attain  q  hugh  standard  of
 efficiency  and  service,

 (b)  af  50,  the  cost  of  the  new  equip-
 ments,  and

 (c)  the  extent  to  which  the  new
 equipments  will  lead  to  efficiency?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Jaganath  Wao):
 (a)  Yes  Sir

 (9)  Approximately  Rs  47  lakhs
 (c)  The  additional  facilities  are

 expected  to  add  considerably  to  the
 efficiency  of  service  m  the  Hotel  and.
 provide  modern  amenities

 Price  of  Crude  Petrofeum
 1285.  Shri  G.  8  Mishra:

 Shri  B  N,  Bhargava:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state’
 (a)  the  posted  price  of  crude  petro-

 leum  and  oi]  products  m  the  middle
 east;
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 (9)  the  extent  of  discount  given  to
 India  by  the  Middle  East  Oi]  Compa-
 nies;  and

 (९)  the  toal  amount  of  foreign  ex-
 change  saved  by  the  country  due  to
 this  discount  m  1965-68  and  1968-677

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)
 to  (c)  A  Statement  is  lad  on  the
 Table  of  the  House  [Placed  in  Libra-
 ty  See  No  LT-9/67]

 Indian  Rupee  used  by  U.S.A.  in  Nepal

 91286  Shri  Yashpal  Singh:
 Shri  Marandl:
 Shri  K.  P.  Singh  Deo:

 Shri  Bedabraia  Barua:
 Will  the  Mimster  of  Finance  be

 pleased  to  state
 (a)  whether  Government  have

 asked  the  US  Government  to  dis-
 continue  the  use  of  Indian  rupee  for
 local  expenditure  in  Nepal,  and

 (9)  the  reaction  of  the  US  Gov-
 ernment  thereto”

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b)  With  the  agree-
 ment  of  the  Government  of  India  the
 US  Government  have  been  using,
 since  1960,  a  part  of  their  PL  480
 rupee  holdings  for  their  aid  pro-
 gtammes  in  Nepal  The  rupees  are
 used  partly  for  the  purchase  of  goods
 and  services  from  India  and  partly  for
 local  expenditure  in  Nepal  The  Gov-
 ernment  of  India  have  recently  taken
 up  with  the  US  Government  whe-
 ther,  and  to  what  extent,  Indian
 rupees  should  continue  to  be  used  for
 financing  local  expenditure  in  Nepal
 ‘The  US  Govermment  is  studying  the
 ‘question  and  further  consultations
 will  take  place  over  the  coming
 months

 Emplsyees  of  Co-operative  Banks

 201,  Shri  George  Fernandes:
 Shri  Madhu  Limsye:
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 Shri  J.  H.  Patel:
 Shri  s.  M.  Banerjee;
 Shri  Ram  Sewak  Yadav:

 Will  the  Mimster  of  Finance  be
 pleased  to  state:

 (a)  whether  the  salaries  and  ser-
 vice  conditions  of  the  employees  of  the
 Co-operaive  Banks  are  similar  to
 those  of  other  Bank  employees  have
 as  per  the  terms  of  the  Desa:  Award;
 and

 (b)  2f  not,  the  steps  which  Govern-
 ment  propose  to  take  to  provide  re-
 heg  to  the  employees  of  the  Co-ope-
 rative  banks?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):
 (a)  No,  Sir

 (b)  This  is  a  matter  for  negotiation
 between  the  managements  and  em-
 Ployees  of  the  co-operative  banks  If
 no  settlement  can  be  arrived  at  bet-
 ween  the  parties,  it  78  open  to  the
 State  Government  concerned  to  deal
 with  the  matter  according  to  the  pro-
 visions  of  the  Industria]  Disputes  Act,
 947

 Guidelines  for  giving  loans  to  Banks

 “1288  Sbri  Hardayal  Devgun:
 Shri  Shiva  Chandra  Jha:
 Shri  Madhu  Limaye:
 Shri  8.  8  Kothari:
 Shri  Yajna  Datt  Sharma:
 Shri  P  N.  Solanki:

 Will  the  Minister  of  Finance  be
 pleased  to  state"

 (a)  whether  the  Reserve  Bank  of
 India  has  formulated  some  guidelines
 for  the  private  banks  to  follow  in
 giving  loans  and  advances,

 (b)  if  so,  the  details  thereot;
 (c)  whether  there  is  any  scheme  to

 facilitate  the  procurement  of  loans
 from  the  banks  by  the  small-scale
 industrialists  and  agriculturists;  and

 (d)  if  so,  the  details  thereof?
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 ‘The  Minister  of  State  in  the  Minis-

 try  of  Finance,  (Shri  qK  ©.  Pant):  (a)
 and  (b).  Reserve  Bank  lays  down
 from  time  to  time,  in  the  light  of  the
 prevailing  monetary  and  economic
 conditions,  general  guidelines  for  the
 banks  for  the  busy  and  slack  seasons
 and  also  prescribes  credit  limits  and
 margin  restrictions  for  bank  advances
 against  selected  commodities

 (c)  and  (8),  A  scheme  for  facilitat-
 ing  advance;  to  small  scale  indus-
 tmes  has  been  in  operation  since
 i-7-960.  A  statement  g:ving  salient
 features  of  the  scheme  is  Jaid  on  the
 Table  of  the  House  [Placed  im  Libra-
 ry.  See  No  LT-J]20|67)  The  question
 of  greater  participation  by  commercial
 banks  in  agricultural  credit  is  under
 examination

 Economic  Recession

 "1289,  Shri  Sidheshwar  Prasad;  Will
 the  Minister  of  Finance  be  pleased  to
 State’

 (a)  whether  his  Ministry  has  analys-
 ed  or  studied  the  factors  responsible
 for  the  current  economic  recession  and
 what  has  been  the  follow  up  action,

 (b)  so,  which  are  these  factors;  and

 {c)  af  not,  whether  an  attempt  is
 hkely  to  be  made’

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  है,  a  Pant):  (a)
 and  (b)  Yes,  Sir.  The  main  factors
 underlying  the  recessionary  conditions
 Prevailing  im  some  industries  gre
 a)  two  successive  droughts  (a)  some
 slackness  in  consumer  demand  for  cer-
 tain  industrial  products  due  to  the
 iow  levels  of  disposable  incomes  and
 hugh  prices  of  more  essential  com-
 modities  such  as  foodgraims,  (iii)  slug-
 gish  demand  for  etc.  due  to
 relatively  low  levals  of  output  in  agri-
 culture  and  a  bated  indus-
 tries  and  (iv)  the  qonsequant  slacken-
 ing  in  the  demand’ for  capita]  goods
 and  ancillary  produgts.

 (ce)  Does  not  arise

 Doctors’  Drain  out  of  Indis

 91200,  Shri  Shiva  Chandra  Jha;  Will
 the  Minister  of  Health  ang  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 had  stopped  the  United  States  for
 holding  nominal  tests  for  recruiting
 Indian  doctors  for  working  in  Ameri-
 can  hospitals  by  which  there  used  to
 be  the  ‘Doctors  Drain’  out  of  India;

 {by  whether  it  is  a  fact  that  Gov-
 ernment  have  allowed  the  United
 States  to  hold  that  test  था  India  again;
 and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  §  Chandrasekhar):  (a)
 Yes,  Sir

 (b)  and  (c)  The  authorities  res-
 ponsible  for  the  holding  of  the  ex-
 amination  in  India  represented  that  at
 applications  had  already  been  collect-
 ed  and  the  candidates  had  paid  the
 examination  fees,  permission  may  be
 given  to  hold  further  examinations.
 Consequently,  the  Government  of
 India  agreed  to  the  examination  being
 held  yn  September,  3966  and  February,
 3967  in  relaxation  of  the  earlier  dect-
 sion,  subject  to  the  condition  that  no
 further  examination  would  be  allowed.

 Violation  of  Foreign  Exchange  Regu-
 lations

 6l46.  Shri  Baburao  Patel:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  names  of  the  top  hundred
 violators  of  the  Foreign  Exchange  Re-
 gulations  Act,  947  according  to  the
 size  of  the  amounts  involved  in  each
 case,  during  the  year  1966;

 (9)  the  steps  taken  agaist  these
 violators  gnd  with  what  resulis,  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance,  (Shri
 Desai):  (a)  The  term  ‘violators  of  the
 Foreign  Exchange  Regulation  Act,
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 167  has  been  taken  to  mean  those
 persons  in  respect  of  whom  violation
 of  the  provisions  of  the  said  Act,  has
 been  actually  established  in  adjudica-
 tion  proceedings  A  statement  giving
 the  names  of  the  first  hundred  per-
 #ons  who  have  in  1966,  been  found
 try  the  Director  of  Enforcement  to
 have  violated  the  provisions  of  the
 Foreign  Exchange  Regulation  Act,
 i947  जा  the  order  of  the  amount  in
 volved  in  each  case  ig  placed  on  the
 Table  of  the  Sabha  ([Placeg  भा  Lib-
 rary  See  No  LT-I!2i(67]  In  these
 cases  pthe  actual  violations  might  have
 taken  place  in  966  0  earlir  How
 ever,  these  have  been  established  in
 adjudication  proceccling  in  the  year
 48966

 (b)  On  adjudicition  by  the  Direc
 tor  of  Enforcement  a  total  penalty  of
 Rs  44]  670  has  been  umposed  m  these
 cases  Further  foreign  exchange  of  t  ९
 value  of  Rs  36,125  and  Indian  cur
 rency  worth  Rs  3270  284  have  been
 econfiscat  3

 (c)  Does  not  arise

 Chittaranjan  National  Cancer
 Research  Centre,  Calcutta

 6147,  Shri  Ganesh  Ghosh  Will  the
 Mimuster  of  Health  and  Family  Plan-
 ning  be  pleased  to  state

 (a)  whether  it  23  a  fact  that  since
 the  present  Director  took  over  in
 April  1963,  Senior  Scientific  Officer
 working  in  the  Chittaranjan  National
 Cancer  Research  Centre,  Calcutta  are
 not  only  not  given  facilities  for  re-
 search  work  but  are  often  put  on
 routine  supervision  Jobs,  and

 (२)  af  30,  the  reaction  of  Govern
 ment  thereto?

 The  Minister  of  Health  and  Family

 Semauing
 (Dr.  8.  Chandrasekhar):  (a)

 C)

 (७)  The  question  does  not  arise

 6g,  Shri  Narendry  Singh  Mahida:
 Will  the  Mimster  of  Health  and
 Family  Planning  be  pleased  to  state

 (a)  the  total  amount  granted  to  the
 Government  of  Gujarat  for  the  Cen-
 tially  sponsored  schemes  under  the
 Head  “Medical  Education  and  Train-
 ing”  during  1986-67,  and

 (b)  the  manner  in  which  the  amount
 was  utilised  by  the  State  dumng  the
 above  period?

 The  Minster  of  Health  and  Family
 Planning  (Dr  S  Chandrasekhar)  (a)
 A  grantin  ad  of  Rs  425  |akhhs  was
 sanctioned  ‘'o  the  Government  of
 Gujarat  towards  the  expendituie  in-
 curred  by  that  Government  during
 966  67  on  the  Centrally-sponsored
 scheme  unde:  the  heag  “Medical  Edu-
 cation  and  Traiming  on  a  provisional
 bisis  subjcet  to  final  adjustment  in  the
 light  of  audited  figuics  of  expenditure
 to  be  reported  by  the  State  Govern-
 ment  during  the  current  financial  year

 (b)  The  amount  was  utilised  by  the
 State  Government  for  the  upgrading
 of  four  departments  in  State  Medical
 Institutions

 Additional  Funds  for  Irrigation  in
 Gujarat

 6149,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Irrigation  an@
 Power  be  pleated  io  state

 (a)  whether  m  view  of  the  acute
 food  shortage  in  Gujarat,  additional
 funds  aTe  being  allotted  for  irrigation
 works  in  that  State  during  current
 year,  and

 (by  if  so  the  amount  thereof?

 The  Minister  of  Errigation  and
 Power  (Dr.  EK.  L,  Rao):  (a)  No

 (b)  Does  not  arise
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 Wellare  of  Schedsieg  Castes  in
 Gujarat

 Shri  Naretdra  Singh  Mahtda:
 Will  the  Minsster  of  Socigl  Welfare  be
 Pleased  to  state:

 (a)  the  amount  proposed  to  be
 spent  on  the  welfare  of  Scheduled
 Castes  in  Gujarat  during  ‘1967-68,  and

 (b)  the  items  on  which  this  amount
 is  proposed  to  be  spent?

 Fhe  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  During  1987-68
 asum  of  Rs  3533  lakhs  has  been  allo-
 cated  for  schemes  for  the  welfare  of
 Scheduled  Castes  m  Gujarat

 (b)  The  main  items  are

 Education  Pre-matric  and  post-
 matric  scholarships,  grants  to  hostels
 construction  of  girls  hostels  and
 exemption  from  payment  of  tuition
 and  examimation  fees

 Economic  Uphft  Cottage  indus
 Irres,  vocational  training  centres

 Other  Schemes  Balwadis  legal  aid,
 housing  and  house-sites  improve-
 ment  of  working  conditions  of
 sweepers  and  scavengers

 Navagam  Oil  Wells  in  Gujarat

 ‘e151,  Shri  Narendra  Singh  Mahida
 Will  the  Minster  of  Petroleum
 and  Chemicals  be  pleased  to  state

 (a)  whether  it  it  a  fact  that
 Navagam  Oil  wells  (Near  Ahmeda-
 bad),  are  yielding  more  water  in-
 stead  of  oil  recently;

 (b)  xf  so,  whether  the  pumping  in
 oul  wells  have  been  temporarily
 suspended,

 (c)  whether  an  enqury  has  been
 instituted,  and

 (d)  if  so,  the  result  thereof?
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 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramalah):  (a)  Yes,  Sur.

 (b)  Oil  is  not  required  to  be
 pumped  here  as  the  wells  are  at  pre-
 sent  self-flowmg  But  production  has
 been  temporarily  suspended

 (९)  and  (d)  The  matter  is  et  present
 under  technical  examinaton

 Central  Assistance  to  Gujarat

 6152,  Shri  Narendra  Smgh  Mahida,
 Will  the  Minister  of  Finance  be
 Pleased  to  state

 (a)  the  amount  allocated  to  th.
 Gujarat  Government  out  of  Rupee
 98  crores  of  additional  Central  as
 sistance  provided  for  ‘1967-68,

 (9)  the  schemes  on  which  the  ad-
 ditional  alllocation  will  be  spent  and

 (c)  the  details  thereof?

 The  Deputy  Prime  Minister
 Minister  of  Finance  (Shri  Morary
 Dessi)  (a)  The  amount  of  Rs  93
 crores  consists  of  Rs  55  crores  for
 State  Plans,  Rs  38  crores  for  assist-
 ance  to  Scarcity  affected  States  and
 Rs  5  crores  for  purchase  of  deben-
 tures  of  Co-operative  Land  Mortgage
 Banks,  as  indicated  in  the  Supple-
 ment  to  the  Explanatory  Memoran-
 dum  on  the  Central  Budget  laid  be-
 fore  Parliament

 Out  of  the  additional  assistance  of
 Rs  55  crores  Rs  2  crores  have  been
 allotted  to  Gujarat  States  The  dis-
 tribution  of  scarcity  relief  assistance
 will  depend  upon  the  requirements
 from  time  to  time  and  no  State-wise
 allocation  can  be  made  m  advance
 As  regards  the  sum  of  Rs  8  crores
 for  debentures  of  Land  Mortgage
 Banks,  no  State-wise  distribution  has
 so  far  been  made

 (b)  and  (c)  The  additional  Plan
 assistance  of  Rs  2  crores  indicated
 above  is  for  the  State  Plan as  a
 whole  and  is  not  related  to  specific
 schemes



 १3777

 सच्य  प्रदेश  के  लिये  नियतन

 6153.  थी  tomo  बीकित  :  क्‍या
 योजना  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  के

 पहले  बचे  में  मध्य  प्रदेश  के  लिये  इस  योजना
 के  झन्तगंत  योजताओों  की  क्ियान्विति  के

 हेतु  कितनी  धनराशि  नियत  की  गयी  थी,
 भौर

 (ख)  उपरोक्त  अवधि  में  इस  नियतन
 में  से  मध्य  प्रदेश  कों  बास्तय में  कितनी  धन-
 राशि  दी  गई  ?

 योजना  पेट्रोलियम  भौर  शसयन  तथा
 समाज  कल्याण  मंत्री  पुश्नी  भ्रशोक  भेहता):
 (क)  46  72  करोड़  झयये  ।

 (ख)  सूचना  एकलित  की  जा  रही
 है  और  जैसे  ही  उपलब्ध  होगी,  सभा  पटल
 पर  प्रस्तुत  कर  दी  जायेगी  |

 सन्प  प्रवेश  में  कुष्ड  रोग  उपचार  केस

 6154.  शौ  mo  we  दोक्षित  :  क्‍या
 स्वास्थ्य  एंव  परिथार  नियोजन  मंत्रो  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  मंध्य  प्रदेश  में  इस  समय  कुप्
 रोग  ऊपचार  के  किनने  केन्द्र  है;

 ख)  इन  केन्द्रों  में  कितने  रोणियों
 का  उपचार  हो  सकता  है;  शौर

 (ग)  1966-67  में  केन्द्रीय
 सरकार  ने  इन  केन्द्रों  को  कितनी  राशि  का
 झनुदान  झथवा  ऋण  दिये  थे  ?

 स्वास्थव  तथा  परिवार  नियोजन  मंत्रों
 (डा०  आपति  अनाशेक्षर)  :  (क)  इस
 समप्र  राष्ट्रीय  कुष्ठ  नियवतण  कार्यक्रम  के
 झन्तत्र  मध्य  प्रदेश  में  6  कुष्ठ  निय॑त्रण
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 एकक  सथा  40  सर्क्षण,  शिक्षा  एवं  उपचार
 केन्द्र  काम  कर  रहे  हैं।  इनके  प्तिरिक्त
 भारत  सरकार  की  वित्तीय  सहायता  से  प्रत्वा
 में  विजन  भाञश्रम  नामक  एक  स्वैच्छिक  सत्या
 एक  कुष्ठ  नियंत्रणा  एकक  चला  रही  है  ।

 (ख)  मध्य  प्रदेश  के  प्रत्येक  एकक  से
 200  से  500  कुष्ठ  के  रोगियों का  पता

 लगाने  तथा  उनके  उपचार  की  व्यवस्था  करने
 की  भ्रशा  की  जाती है  ।

 (ग)  966-67  में  भारत  सरकार
 ने  भध्य  प्रदेश  सरकार  को  कुष्ठ  नियंत्रण
 कार्यक्रम  सहित  विभिन्‍न  स्वास्थ्य  योजनाओं
 के  क्रियान्वयन  के  लिये  कुन 60.  92  लाख
 रुपये  का  अनुदान  दिया  ।  राज्य  सरकार  ने
 इसमें  से  विशेष  रूप  से  कृष्ठ  केन्द्रों  पर  कितनी
 रकम  खर्च  की  है  यह  बतलाना  सम्भ;  नहीं
 है  क्योकि  वर्तमान  कार्य  पद्धति  के  अनुसार
 राज्यों  को  सहायता  योजनावार  नहीं  दी
 जाती  हूँ.  बल्कि  सभी  योजनाशों  के  लिये
 एक  मुश्त  दी  जाती  हैं  ।

 l966-67  में  f  सर्जन  आश्रम  अण्दा
 के  एक  कुष्ठ  नियत्रण  एकक  के  लिये
 12,800  00  रुपये  का  एक  और  सहायता
 भ्रनुदान  दिया  गया  है  ।

 आयोगों  तथा  नियंत्रण  बओोड़ों  का
 स्थापित  किया  जाता

 6155.  श्री  राम  चरण  :  क्‍या  बिल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  एसे  नये'  झायोगों  तथा  नियन्त्रण
 बोर्डो  की  सक्ष्पा  क्या  है  जिन्हें  स्थापित  करने
 के  लिये  गत  पाच  वर्षो  में  उनके  मंतालय  ने
 विभिन्‍न  मंत्रालयों  को  मंजूरी  दी  थी;  शौर

 (@)  इसके  परिणामस्थरूप  कितना
 घन  व्यय  ह्भा  है  ?
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 we  ana  मंत्री  तथा  चित्त  मंत्रों  (भी
 मोरारणी  देसाई):  (क)  शौर  (ख)  सूचना
 इकट्ठी  की  रही  है  शौर  यथासम्भव
 शीघ्र  सदन  at  मेज  पर  रख  दी  जायेगी  1

 झधिका/श्यों  द्वारा  जिमान  से  यात्रा

 6i56.  ft  राम  रण:  कया  जिस
 पत्नी  यह  बने  की  कपा  करेगे  कि

 (क)  tut  मत्विमडल  स्तर  के  मत्री  को
 ऐसे  प्रधिका  ,  को  सरकारी  खर्च  पर  विमान
 द्वारा  यात्रा  क  'ने  की  ग्रनुमति  देने  का  अधिकार
 है  जो  कि  निप्मो  के  झन्तर्गत  सरकारी  खर्च
 परे  विमान  द्वारा  यात्रा  करने  का  हकदार
 नही  है  ,

 (ख)  यदि  हा,  तो  गत  तीन  वर्षों  मे
 मत्रियों  द्वारा  ऐसे  कितने  अभ्रधिकारियो  को

 विमान  द्वारा  4  वा  करने  की  प्रनुमति  दी  गई  ,
 और

 (ग)  इसके  परिणाम  स्वरूप  कितना
 अ्रतिरिक्त  ध्यय  हुआ.

 जप  प्रधाम  मत्री  तथा  वित्त  सजी  ीं
 मोराश्जी  देसाई)  (क)  जिन  अधिकारियों
 को  दौरा  करत  समय  अपने  ही  विवेक  पर
 हवाई  जहाज  से  यात्रा  करने  का  प्रधिकार  नहीं
 है  वे  सक्षम  शधिकारी  द्वारा  यह  प्रमाणित
 करने  पर  कि  हवाई  यात्रा  लोक  हित  में
 प्रथिलम्बनीय  ठथा  भ्रावश्यक  थी  हवाई  जहाज
 से  यात्रा  कर  सकते  है  ।  भारत  सरकार  के
 प्रत्ञालयों  को  एसे  मामलों  मे  हवाई  यात्रा  की

 मजूरी  देने  का  श्रधिकार  दिया  गया  है

 (a)  भौर  (ग)  भारत  सरकार  के
 मत्ालयो|विभागों  से  सूचना  इकट्ठी  की
 जा  रही  है  और  इकठ्ठी  होते  ही  सदन  की
 मेज  पर  रख  दो  जागेगी।
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 शीमा  शुल्क  प्रथिकारियों  हारा  पकड़ी
 गई  warfire  weg

 6157.  भी  राम  चरण  :  क्‍या  वित्त
 फन्नी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  1965-66  और  |  966-67  में
 सीमा  शुल्क  प्रधिकारियों  ने  बम्बई,  मद्रास,
 कलकत्ता  तथा  दिल्ली  में  कितने  मूल्य  की
 झ्रायातित  वस्तुएं  पकडी  थी  ,

 (ख)  ये  वस्तुएं  सीमा  शुल्क  भ्रधिफारियो
 4  कितने  समय  तक  की  रखी  ,

 (ग)  ये  वस्तुएं  उनके  मालिकों  को
 देते  समय  कितने  मूल्य  की  थी  ,

 (ध)  क्या  इस  अ्रवधि  में  इन  वस्तुओं
 के  मूल्य  धट  जाने  के  कारण  उनके  मालिको
 को  जो  घाटा  उठाना  पड़ा  उसे  पूरा  करने  के
 लिये  सरकार  का  विचार  उन्हें  प्रतिकर  देने
 का  है,  चौर

 (=)  यदि;नहीं,  ता  उसके  क्या  कारण
 है?

 उप  प्रधान  मत्री  तथा  वित्त  सत्री  (ली
 सोरारणी  देसाई)  (क)  =  965-66
 तथा  1  966-67  के  वर्धों  में  ग्रायात  किया
 गया  जो  माल  सोमा  शुल्क  अधिकारियों  द्वारा
 बम्बई,  मद्रास  कलकत्ता  और  दिल्‍ली  मे
 पकड़ा  गया  उमका  मूल्य  इस  प्रकार  है

 1965-66  1906-67
 रुपये  (लगभग)  रुपये  (लगभग)

 बम्बई  2,29,95,000  4,1 3,01,000
 मद्रास  349,44,000  88,69,000
 कलकत्ता  33,80,000  50,47,000
 दिहली  39,78,000  30,04,000

 (@)  सोमा  शुल्क  अधिकारियों  द्वारा
 माल  को  रोक  रखते  को  झवधि  भ्रभिग्रहण
 के  प्रत्येक  मामले  में  अलग  झलग  होती  है  जो
 इस  बात  पर  निर्भर  करती  है  कि  न्याय  निर्णय
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 झौर|भ्षवा  प्रदालती  कार्यवाही  के  पूरां  होने
 में  कितना  समय  लगता  है।  बम्बई,  कलकत्ता,
 मद्रास  और  दिल्‍ली  में  प्रभिग्रहण  के  मामलों
 की  सख्या  साधारणत  हर  साल  कई  हजार
 होती  है  1  इभलिये  प्रावश्यकता  से  अधिक
 समय  तथा  श्रम  व्यय  किये  बिना  यह  सूचना
 (एकत्रित  करता  संभव  नहीं  है  कि  अभिग्रहण
 के  प्रत्येक  मामले  मे  प्र्स्त  माल  किसने  समय
 तक  रोक  रखा  गया  t

 (ग)  से  (=)  जिन  मामसो  में  पकड़ा
 गया  माल  पाटिश्रों  का  बापस  कर  दिया  जाता
 है  उत  मामलों  में  माल  के  पनडते  समय
 झाके  गये  मूल्य  से  भिन्न  कोई  म्ल्याकन  नही
 किया  जाता  है  |  इसके  झलावा  सोमा  शुल्क
 प्रधिनियम  i962  फे  उपबन्धों  के  अम्तर्गत
 उनको  प्राप्त  कानूनी  अधिकारों  का  प्रथोग
 करते  हुए  माल  को  रॉक  रखते  हैं  ।  इसलिये
 सीमा  शुल्क  अधिकारियों  हारा  माल  को
 रोक  रखने  की  अवधि  म  माल  की  कौमत  गिर
 जाने  के  कारण  मालिकों  को  हान  वालो  हानि
 का  मुझ्रावजा  देने  का  प्रशन  हा  नहीं  उठता  |

 ee  halla  मत्रीयों  के  हलीकोनों  श्रादि
 पर  च्

 राम  सेवक  यादव
 शाम  फरनेन्दीन  :

 eft  मोलह  प्रसाद  :
 थो  राव  राय  :
 शनी  महाराज  सिंह  भारती  -

 क्या  निभोग,  झावाल  तथा  पूति  मत्री
 बह  बताने  को  ऋपा  करेंगे  कि  नये  मंत्रिमंडल  की
 स्थायना  से  श्र  तक  वेरेशिक-कार्य  वाणिज्य
 शौर  गह-कर्ग  सत्रों  फे  टेलीफोन  बिजली
 प्रौर  फर्नीचर  पर  कितना  धन  व्यय  हुभा

 है  ?

 निर्माण,  धावास  तथा  प्रति  मत्रालय
 में जपननतरी  (भी  इकबाल  सिंह)  .  सामप्र।
 एकत्रित  को  जा  रही  हैं  तते  सभा  पटल  पर
 रख  दी  जायेगी  |
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 Cola  Drinks

 Shri  BR,  RE  Singh  Deo;
 Shri  DR  N.  Deb:
 Shri  M.  Cc.  Majhi:

 Will  the  Minister  of  Health  and
 Family  Flanning  be  pleased  to  state

 (a)  the  number  of  types  of  sutho-
 rised  cola  drinks  which  are  being
 manufactured  in  the  country,

 (b)  whether  the  manufacturers  of
 these  authored  coa  drnks  have
 any  qualified  chemists  for  testing  the
 formulae  before  putting  the  drinks
 in  the  market,

 (c)  whether  Government  also  get
 these  formulae  tested  to  ensure  that
 they  do  not  have  any  harmful  effect
 on  the  people;

 (d)  whether  any  unauthorised  cola
 drinks  are  being  manufactured  and
 being  sold  in  the  market,  and

 i3I82

 (e)  af  so,  whether  Government  have
 taken  any  action  to  take  the  fraudu-
 lent  manufacturers  to  task’

 The  Minister  of  Health  and  Family
 Planning  (Dr  §S.  Chandrasekhar):
 (a)  to  (e)  The  information  is  bene
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha

 Family  Planning  Ministry

 6160,  Shri  Ram  Charan:  Will  the
 Munster  of  Health  and  Family  Pian-
 ulng  be  pleased  to  state

 (a)  the  total  number  of  ex-cadre
 posts  of  Class  I,  IJ  and  या  in  hus
 Mistry,  attached  offices,  and  sub-
 ordinate  offices,  sanctioned  and  filled
 up  during  the  last  five  years  upto  the
 3ist  March,  1967,

 (b)  the  number  out  of  these  posts
 filed  up  through  direct  recruitment,
 departmental  promotions  and  taking
 Officers  on  deputation,  separately,  and

 (c)  the  total  number  out  of  these
 posts  filled  from  candidates  belonging
 to  Scheduled  Castes/Tribes?
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 The  Minister  of  Health  and  Fumily

 Piexning  (Dr.  S.  Chandrasekhar):
 ta)  to  (०)  The  information  is  being

 and  will  be  lad  on  the
 Table  of  the  Sabha  in  due  course

 Govermor,  Reserve  Bank  of  Indts
 €i6),  Shri  Shiva  Chandra  Jha;  Will

 the  Minister  of  Finance  be  pleased  to
 state,

 (m)  the  present  salary  of  the  Gov-
 emnor,  Reserve  Bank  of  India,  and

 (b)  the  facilities  which  are  given
 do  hum’

 The  Depaty  Prime  Minister  and
 Minister  of  Finance  (Shri  “orarj:
 Wreaal):  (a)  Rs  4500  pe:  menserm
 subject  to  income  tax  and  without  any
 retiring  gratuity  (pension,  if  any,  35
 aiso  held  in  abeyance)

 (b)  The  other  important  terms  of
 appointment  are  as  follows:—

 ry)  provident  fund  contributon
 by  the  Bank,  upto  8-I|3  per
 cent  of  the  pay,  provided  a
 similar  contribution  is  made
 by  the  Gevernor;

 (n)  free  furnished  house-  75
 Bombay  and  suitable  ac-
 commodation  in  Calcutta,

 (an)  free  use  of  the  Bank's  ce
 for  official  dutis,

 av)  medical  facilites  for  him-
 self  and  his  family  on  the
 same  scale  a5  in  the  case  of
 the  highest  executives  of  the
 Bank,

 (v)  leave  for  a  total  period  of
 4  months  durmg  the  five  year
 tenure,  with  provision  to  calry
 over  unutilised  leave  beyond
 the  date  of  retarement

 Bgk.  Shri  Siddayya:  Will  the  Min-
 wster  of  Socla)  Welfare  be  pleased  to
 state,

 (a)  whether  if  any  a  fact  that  out  of
 several  recommendations  made  by  the

 Commisnoner  for  Scheduled  Castes
 and  Scheduled  Tribes  in  his  Report
 tor  the  year  1962-63,  very  few  recom-
 mendations  have  been  umplemented
 the  Government  of  Mysore;

 (bj  if  so,  how  many  of  them  have
 been  implemented  upto  Sist  March,
 \967  and  how  many  are  pending,  and

 (९)  whether  Government  propose  to
 lay  a  statement  showing  action  taken
 ur  proposed  to  be  taken  by  the  My-
 sore  Government  to  umplement  these
 recommendations?

 The  Minister  of  State  in  the  ह...
 ment  of  Social  Welfare  (Shrimat)
 Phuolreng  Guha):  (a)  to  (c)  The  m-
 formation  us  being  collected  and  a
 statement  wil  be  laid  on  the  Table,

 Organization  of  Commistioner  for
 Scheduled  Castes  and  Scheduled

 Tribes
 6163,  Shri  Siddayya:  Will  the  Mm.

 ister  of  Secaal  Welfare  be  pleased  to
 state

 (a)  whether  the  Organisation  of  the
 Commissioner  for  Scheduled  Castes
 and  Schedufed  Tribes  has  been  reor
 ganised  recently,

 (b)  2f  so  the  details  thereof,
 (c)  whether  the  Commussioner  has

 recommended  for  the  reorganisation
 on  the  same  lines,  and

 (d)  whether  any  economy  In  expen
 diture  would  be  affected  as  a  result
 thereof?

 The  Minister  of  State  in  the  Depart-
 meat  of  Secial  Welfare  (Shrimati
 Phuireen  Guba);  (a)  Yes

 (b)  The  details  are  given  in  the  an-
 nexure  laid  on  the  Table  of  the  House
 [Placed  wn  Library  See  No  LT-li22/

 67)

 (c)  The  reorganisation  has  been
 undertaken  in  consultation  with  the
 Commusmoner  for  Scheduled  Castes
 and  Seheduled  Tribes
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 (व)  Am  annual  saving  of  Rs  50,000
 (approx  )  78  expected  as  a  result  of
 the  reorganisation,

 Derequisitioning  of  Houses  Acquired
 by  Government

 6164,  Shri  ए.  0,  Desai:  Will  the
 Minster  of  Works,  Housing  and  Sup-
 Wy  be  pleased  to  state

 (a)  the  underlying  principles  gov-
 erning  the  derequisition  of  flats  or  ac-
 commodation  which  was  requisitioned
 during  wartime  and  which  have  re-
 mained  requisitioned  in  aq)  Bombay,
 and  (a)  Delhi,

 (b)  how  many  flats  are  under  requ-
 sition  and  since  what  date,  and  what
 tents  are  paid  for  each  of  these  flats,

 (ce)  whether  any  flats  have  been  de-
 requisitioned  during  1965,  966  and  up
 to-date  in  ‘1967,  both  in  Delhi  and  in
 Bombay,  and  on  what  grounds  or  con-
 siderations,  and  whether  there  was  any
 agreement  with  the  owner  that  when
 de-requisitioned  the  owner  shall  pass
 the  tenancy  to  a  tenant  recommended
 or  favoured  by  the  Ministry,  and

 (0)  when  Government  propose  to  de
 requisition  the  remaining  flats  both  in
 Delhi  and  in  Bombay  and  restore  them
 to  the  lawful  owners  who  have  been
 deprived  of  the  use  of  benefit  of  these
 flats  to  which  they  are  normally  en-
 titled  by  way  of  investment?

 The  Deputy  Mimster  in  the  Ministry
 of  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  Because  there  5
 considerable  pressure  on  accommoda-
 tion  for  residential  purposes  requisi-
 toned  accommodation  78  released  only
 sparingly  where  the  house  is  required
 for  the  pressing  and  bona  fide  needs
 of  the  owner

 As  regards  office  accommodation,  re-
 quisitioned  buildyngs  are  released  as
 soon  as  alternative  office  accommoda-
 tion  becomes  available

 (b)  At  present  there  are  47  flats/
 wnits  in  Delhi  and  27  flats/units  in
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 Bombay,  which  are  under  requisition,
 The  information  regarding  dates  from
 which  these  were  requizitioned  and
 the  compensation  payable  in  respect  of
 these  flats/umts  w  voluminous  and
 the  collection  thereof  will  not  be  com-
 mensurate  with  the  labour  involved
 in  domg  so

 (०)  96  flats/units  were  de-requisi-
 tioned  during  1965,  966  and  from  Jan-
 uary  967  todate,  both  in  Delhi  and
 Bombay  Their  split  up  is  given  be-
 low

 ‘1965  ‘1966  4967  tll
 date

 Deli.  9  1B  8

 Bombay  5  49  7

 The  flats/units  were  derequisitioned  in
 pursuance  of  the  general  policy  of  the
 Government  to  gradually  derequisition
 such  accommodation  Government  had
 mot  entered  into  any  agreement  or  put
 any  condition  on  the  owners  that  on
 derequisitioning  of  the  flats/units  they
 (owners)  shall  pass  the  tenancy  to  a
 tenant  recommended  or  favoured  by
 the  Ministry

 (d)  No  specific  time-limit  can  be
 indicated

 Renovation  of  residences  of  Ministers

 6165,  Shri  C.  C,  Desal:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  lay  on  the  Table  a
 statement  showing  the  amount  spent
 on  renovation,  re-equipment  and  re-
 furnishing  of  the  residences  of  Murus-
 ters  since  the  assumption  of  office  by
 the  new  Cabinet,  gving  the  name  of
 each  Mimster  separately,  stating  the
 amount  spent  on  his  behalf  or  at  his
 instance?
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 सहाराष्टर  सिंचाई  शौर  चिचत  परि-
 घोजनाओं  के  लिये  सहायता

 6r6e7  श्रो  बेबराज  पाटिल  क्या
 सिंचाई झौर  विद्युत  मत्री यह  बताने  की  कृपा
 करेगे  कि

 (क)  महाराष्ट्र  राज्य  को  चौथी  पच-
 अर्षीय  योजना  के  प्रल्तर्गत  भ्पनी  सिंचाई  शौर
 विद्युत  परियोजनांग्रों  को  क्रियान्विति  के  लिये
 केन्द्रीय  सरकार  द्वारा  कितनी  सहायता  दी
 जा  रही  है,  और

 (ख)  जिन  परियोजनाशो  के  लिये
 सहायता  दो  जा  रही  हैं  उस  का  ब्यौरा
 कया है  ?

 सिंचाई  शौर  बिजलों  मत्री  (डा०  Go  ल०
 हाथ)  (=)  शौर  ख)  चौथी  पच-
 वर्षीय  योजना  को  अभी  प्रन्तिम  रूप  दिया
 जाना  है  1  जहा  तक  महाराष्ट्र  का  सम्बन्ध  है,
 सुरक्षित  ऋण  सहायता  कैवल  कोयना  परियोजना
 के  लिए  दी  जा  रही  है  t966~67  के
 दौरान  कोयना  परियाजना  &  लिए  88  लाख
 रुपये  का  ऋण  दिया  गया  था  शौर  967-68
 के  लिए  एक  करोड़  रुपय  के  प्रबन्ध  का  प्रस्ताव
 किया  गया  है  अन्य  सिचाई  व  बिजली
 परियोजनाभो  का  खर्च  योजता  में  सम्मिलित
 सकीमा  की  कार्यानवति  के  लिए  उपलब्ध
 समस्त  संसाधनों  से  किया  जांता  है  अर्थात्‌
 राज्य  सरकार  के  प्रपनें  ससाधनों  से  तथा
 योजना  में  सम्मिलित  सभी  स्कीमों  के  लिए
 दी  गई  केन्द्रीय  सहायता  में  से।

 Oil  and  Nateral  Gas  Commission

 6168,  Shri  D,  BR,  Parmar:
 Shri  R  है,  Amin:
 Shri  Ramohandra  J.  Amin:

 चा  the  Minster  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  some
 assurances  were  given  by  the  Oil  and
 Natural  Gas  Commission  to  the  Guja-
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 rat  State  to  give  preference  to  Gula-
 rati  candidates  for  employment  im  its
 offices  in  Gujarat  State,

 (b)  if  so,  whether  such  preference  28
 bemg  given  to  the  Gujarati  candidates
 while  filling  up  the  posts  under  the
 Commission  in  Gujarat  State,

 {e)  of  not  the  reasons  therefor,  and

 (d)  the  total  number  of  employees
 in  class  I,  II  III  and  IV  posts  under
 the  Commussion  in  its  offices  in  Guya-
 rat  State  and  the  Gujarati  employees
 amongst  those  category-wise”

 The  Minister  of  State  in  the  Min-
 istry  of  Petroleum  snq  Chemicals  and
 of  Planning  and  Social  Welfare.  (Shri
 Baghu  Ramaiah):  (a)  No,  Sir

 (b)  and  (९)  Class  II]  and  IV  posts
 in  the  ONGC  are  dealt  with  on  a  de-
 centralised  basis  and  recruitment
 thereto  is  made  by  the  Regional  Au-
 thorities  by  selection  from  persons  re-
 gstered  m  the  Local  Employment  Ex-
 changes  Employees  of  the  ONGC  in
 Class  I  and  II  Services  are  hable  to
 serve  anywhere  in  the  country  and  re-
 cruitment  to  these  two  categories  I5
 not  restricted  to  candidates  from  any
 particula:  State

 (d)  The  total  number  of  employees
 and  the  number  of  Gujaratis  employ-
 ed  in  various  categories  in  the  ONGC’s
 offices  an  Gujarat  are  as  follows

 Total  No  Guyaratr
 of  ¢m-  candidate

 ployees

 Class  I  448  34
 Class  IT  37  I
 Class  वा  $879  2041
 Class  IV  3509  xB4r
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 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Bepart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha);  (a)  Schemes  for
 education  and  welfare  of  the  Schedui-
 ed  Tribes  in  India,  including  Bastar
 district  have  been  mm  operation  since
 the  advent  of  planned  national  deve
 lopment  Madhya  Pradesh  Govern
 ment  have  recently  submmtted  propo-
 sals  for  a  special  ten  year  programme
 for  Bastar  district  and  these  are  unde:
 consideration

 (b)  A  list  showmg  additional
 schemes  proposed  for  the  Welfare  of
 Adivasis  in  Bastar  district  are

 Education

 Primary  Schools
 Middle  Schools
 Higher  Secondary  Schools
 Hostels
 Ashrams  for  boys  and  girls nme

 tf

 oe

 Ceonomic  uplift
 l  Co-operation
 2  Agriculture
 3  Industries

 Health,  Housmg  and  other  Schemes

 Drmking  water  wells

 Grent-in-Aid  te  All-India  Harijan
 Bevak  Sangh  and  All-India  Depressed

 Classes  League

 6i70,  Shri  D.  R.  Parmar,  Will  tne
 Mimster  of  Secial  Welfare  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  4689  on  the  6th
 July,  967  and  state

 (a)  the  amount  spent  in  the  States
 by  the  All-India  Haryan  Sevak  Sangh
 and  the  All  India  Depressed  Classes
 League  out  of  the  grant-in-aid  given
 by  the  Centra]  Government  to  them
 Ftate-wise,

 (by  whether  Govergmant  exercise
 any  control  over  the  disbursement  of
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 the  money  by  these  institutions  to  the
 States  with  a  view  to  see  their  proper
 utilisation,  and

 (e)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Be
 partment  of  Social  Welfare  (Shringaji
 Phulrenu  Guha)  (a)  The  informa-
 tion  ig  not  readily  available  The  re-
 quisite  information  for  the  years
 964  65  to  1966-67  us  being  collected
 from  the  grantees  and  will  be  laid  on
 the  Table  of  the  House

 (b)  and  (c)  Full  control  over  the
 proper  utilisation  of  the  funds  is  ex-
 ercised  by  a  scrutiny  of  the  audited
 accounts  and  the  progress  reports  of
 the  orgarusations  Government  has
 also  »  nommee  on  the  Managing  Com-
 mittees  of  these  organisations

 मध्य  प्रदेश  से  च््ये  उद्योगों  के  लिखे
 चौथी  थोजना  में  नियततम

 शनी  रामचना  बीरप्या  :
 ी  कला  सुन्दरलात
 श्री  wo  wo  |  लित

 672

 क्या  योजना  मत्री  बहे  बताने  की  क्पा
 करेग  कि

 (क)  सरकार  ने  चौथी  पंचवर्षीय
 योजना  में  मध्य  प्रदेश  में  तये  उद्योग  खोलने
 के  लिए  कितनी  राशि  निर्धारित  की  है  ,

 ख)  उत  उद्योगों  के  नाम  क्‍या  हैं  ;
 शौर

 ग)  इत्हें  कित  स्थानों  पर  शुरू  करते
 का  विचार  है  ?

 योजना,  पेडोसियम  जौर  'रखरबन  तथा
 समाज  कल्याण  मंर्ज,  पु  जोग  मेहता)
 (क)  से  (4)  चौथी  पत्रकर्वीय  योजना  के
 अन्तर्गत,  मध्य  देश  में  गये  ह... अ  को
 शोलने क ेके  लिए  भारत  सरकार  ने  कोई  बलास
 राशि  निर्धारित  नही  की  है।  ब्रहरह्टाल  चौथी



 39  Wreten  Answers  ASADHA  a,  I848  (SAKA)

 कोखनों  झबधि  हें,  चड्प  प्रदेश में  केसीय  लेत
 के  स्तगत  कई  परियोजनायें  शुरू  करने  का
 प्रस्ताव  है  -  इन  परियोजनाों  के  स्थान-
 निर्धारण  शौर  चौथी  पंच  वर्षीय  योजना  के
 जच्चे  की  शपरेखा  के  अन्तत  उपलब्ध
 बरिस्यय  सहित,  नाम  नीचे  दिये  का  रहे

 हैं  =

 अ्रिवोजना का  ताम  भौर,उसका  चौथी  पतर-
 स्थान-निर्धारण  वर्षीय  यौजना

 के  प्राखष्य

 (करोड़  रुपये  )
 .  भिलाई  स्टील  संबत  भिलाई

 का  विस्तार

 2  भोपाल  भाटी  बिजली  के
 सामान  की  परियोजना  का
 विस्तार

 3  नंपानगर,  लेषा  मिल्स  का
 विघ्तार

 4  सुरक्षा  कॉगज  सिल्स,
 होशगाबाद

 5  कोरबा  प्रल्यूमिनियम  परि-
 योजना,  कोरबा

 6  नया  झलकालायड  कार-
 खाता,  नीमच  ‘  0  6®

 7  मीमस्ट  कारखाना,  मनधर  अभी  भ्रन्तिस

 i0  50

 27  34

 6  00

 42  54

 दिया  गया  है  ।

 इसके  प्रलावा  मध्य  प्रदेश  को  चौथी
 मोजना  मे  बड़े  तथा  मशझोले  उद्योगों  के  लिए

 40  35  करोड़  रुपये  के  तथा  प्रामोद्योगों
 एवं  बु  उद्योगों  के  लिए  7  करोड़  रुपये  के
 शरिव्किय  की  व्यवस्था  की  गई  है।  इच्स
 चरिव्यय  का  एक  झल  राज्य  बे  पे  उद्योग
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 को  प्रोत्शाहित  करते  तथा  उन्हें  सहायता
 प्रदाव  करने  के  लिए  किये  बाने  की
 सम्भावना  है  a

 Petro-Chemical  Technicians

 ‘olTa,  Shri  D,  BR,  Parmar:  Will  the
 Miauter  of  Petrolemm  and  Chenricals
 be  pleased  to  state

 (a)  whether  it  a  fact  that  there
 15  af  acute  shortage  of  Petro-Chem-
 cal  technicians  in  India,

 (by  ४  so,  whether  Government  have
 established  Petro-Chemical  Instututes
 in  the  country,

 (ey  af  90,  where,
 (d)  whether  Government  propose  to

 establish  a  Petro-Chermmca)  Insitute  m
 Gujarat  State,  and

 fe)  ४  not,  the  reasons  therefoiT

 Tee  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfafe  (Shri
 Raghu  Ramaiah):  (a)  Petro-chemical
 industries  require  mechanical  engi-
 meers  electrical  engimeers,  chemical
 engineers,  instrument  engineers,  civil
 engineers  and  technologuts  While
 there  is  no  special  shortage  of  such
 engineers  and  technologists,  there  is  a
 shortage  of  those  with  adequate  expe-
 rience  im  petro-chemical  manufacture

 (b)  and  (c)  The  Indian  Institute  ot
 Petroleum,  Dehra  Dun,  which  uw  ove
 of  the  Natsonal  laboratories  under  the
 Counei]  of  Scientific  and  Industriel
 Research,  Munustry  of  Education,  has
 set  up  a  Petro-chemical  Division  with
 UN  asustance  This  Divimon  will
 engage  itself  in  developing  indigenous
 know-how  and  technology  in  petro-
 chemicals  and  trai  specialist  engi-
 neers  and  technologists  The  Institute
 arranges  regular  traming  programmes
 for  engmeers  and  technologists  in  the
 field  of  petrochemicals

 Petro-chemical  manufacturers  have
 already  sshtuted  large  training  pro-
 grammes.
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 The  Indian  Institute  of  Technology

 in  Bombay  and  Kanpur  hold  courses
 in  special  aspects  of  importance  in
 petro-chemical  manufacture

 Government  js  setting  up  an  Insti-
 tute  for  advisory  services  in  tool  die
 and  mould  making  for  plastics  and
 other  industries  in  Madras  where  cer-
 tain  facilites  are  uomediately  avail-
 able  to  set  up  this  institute  quickly
 This  Institute  will  train  plastics  tech
 micians  afd  technologists

 Besides,  some  universities  and  Insti-
 tutes  of  Technology  arrange  regular
 courses  for  training  engineers  and
 technologists  2m  special  fields  of  im-
 portance  in  the  manufacture  of  petro-
 chemical  intermediates  and  processing
 of  these  intermediates  into  saleable
 products

 (d)  No

 (e)  In  view  of  the  facilhties  referred
 to  im  answer  to  parts  (b)  and  (c)
 above,  there  73  at  present  no  need  to
 develop  a  separate  Petro-chemical  In-
 stitute  in  Gujarat

 Power  for  Agricultural  purposes

 6174,  Shri  Madhu  Limaye
 Dr,  Ram  Manohar  Lohia
 Shri  8  M.  Banerjee:
 Shri  George  Fernandes:

 Wall  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  Government  have  for-
 mulated  any  scheme  for  the  considera-
 tion  of  the  States  to  reserve  50  per
 cent  or  more  of  the  power  produced
 mn  future  for  agricultural  purposes,

 (b)  whether  there  78  a  further  pro-
 posal  to  reduce  electrie:ty  rates  on
 power  supplied  to  agriculture,  and

 (c)  af  the  reply  to  parts  (a)  and  (b)
 be  in  the  negative,  the  reasons  there-
 for?

 The  Minister  of
 Power  (Dr.  है,  L.  Rao):  (a)  While  no
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 States,  shortage  of  power  has  not  been
 a  bottleneck  in  giving  connections  for
 agricultural  purposes

 (b)  No
 (c)  Reservation  for  any  particular

 purpose  carries  with  it  a  guarantee
 for  payment  from  the  date  of  reserva-
 tion  Accordingly,  such  unutilsed
 quota  would  result  in  a  loss  to  other
 interests,  and  the  over-all  economy
 would  suffer  A  proposal  to  provide
 subsidy  on  electricity  rates  for  agri-
 cultural  purposes  in  excess  of  2  paise
 per  unit,  to  be  shared  equally  by  the
 Centre  and  the  States  concerned,  has
 already  been  sanctioned  for  a  period
 of  three  years  in  the  first  instance
 from  1966-67

 सरकारी  प्रस्पतासों  में  ड्राइवरों  तथा
 स्टाफ  कार  ड्राइवरों  के  वेततक्रम

 6i75  भरी  राभ  सिह  अपरवाल
 श्री  हुकम  ्य  कछ्बाय

 कया  स्वास्थ्य  एवं  परिवार  नियोजन  मत्री
 24  नथम्यर,  ioce  े  ग्रताशकित  प्रश्न

 सख्या  2317  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  ि  उनके  मत्तालय

 मे  प्रयुक्त  होने  वाली  कारे  हल्की  मोटर  गाड़ियों

 की  श्रेणी  के  प्रल्तर्गत  प्राती  है  किन्तु  इन  कारा

 के  ड्राइवरों  को  भारी  मोटर  गाड़ियों  के

 ड्राइवरों  का  वेतनक्रम,  अर्थात्‌  i00  से  80

 रुपये  है.  ,

 (छा)  क्या  यह  भी  सच  है  कि  केन्द्रीय

 प्रस्पतालों  में  प्रयुतत  होने  वाली  एम्बुलस
 गाडिया  भी  हल्की  मोटर  गाड़ियों  की  श्रेणी

 के  भ्रन्तगंत  झाती  है  किन्तु  इन  एम्बुलेस  गाडियो
 के  ड्राइवरों  को  हल्की  मोटर  गाड़ियों  के

 ड्राइवरों  का  बेतनक्रम,  प्र्थात्‌  rio  से  239

 रुपये,  दिया  जाता  है  ,

 (ग)  यदि  हा,  तो  एक  ही  मज्ातय  में

 दो  बेतनक्रम  होते  के  क्‍या  कारण  हैं  ;  भौर
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 (3)  इस  सम्बन्ध  में  सरकार  ते  क्‍या
 कार्यवाही  की  है  ?

 स्वास्थ्य  ला  परिवार  नियोजन  मंत्री
 (डा०  श्ीगति  चलाशेक्षर) :  (क)  जी

 हा,  किन्तु प्रे  i0  मे  i80  रुपये  तक  का
 है  t

 (ज)  जी  हा  ।

 (ग)  भौर  (घ)  छोटी  गाड़ी  के  चालक
 का  वेतन-मान  दूसरे  वेतन  आयोग  की  सिफा-
 शशि  के  अनुसार  ही  निश्चित  किया  गया  था
 तथापि  केन्द्र  सरकार  के  विभिन्न  मत्रालयों
 में  इन  जगहों  पर  धिक  जिम्मेदारी  का  काम
 होने  को  ध्यान  मे  रखते  हुए  भारत  सरकार  के
 मवालयों  तया  विभागों  मे  i2  जून,  964
 में  स्टाफ  कार  ड्राइवरों  को  ऊचे  वेतन  मान
 भ्रदान  किये  गये  हैं  d

 fart  में  प्रबंध  रूप  से  विदेशी  ar
 का  बेवा  जाना

 6176,  श्री  हुकम  नद  कछवाय  :
 ो  राम  सिह  झयरवाल  :

 क्या  वित्त  मती  23  मार्च,  967  के
 झताराकित  प्रश्न  सख्या  27  के  उत्तर  के  सम्बन्ध
 में  यर  बताने  की  कृपा  करेंगे  कि  :

 (क)  कपा  दिल्‍ली  में  अवध  रूप  से
 विदेशी  मुद्दा  बे  बने  वाले  व्यक्तियों  की  गिरफ्तारी
 के  बारे  मे  जाच  हस  बीच  पूरी  हो  गई  है  ,

 (@)  यदि  हा,  तो  तत्सम्बन्धी  ब्योरा
 क्या  है,  और

 (ग)  इस  मामले  में  सरकार  द्वारा
 क्या  कार्यवाही  की  गई है?

 उप  प्रधान  मंत्री  तथा  बिल  संत्री  (श्री
 मोरारजी  देताई)  :  (क)  केन्द्रीय  जांच

 अयूरो  हारा  की  जा  रही  जाच-पड़ताल  झभी

 चुरी  नहीं हुई  है.
 1

 (लक)  और  (ग)  ये  सवाल  ही  नहीं
 '

 लायार्जुनसागर  बांध  पर  दुर्घटना

 6177.  श्री  हुकम  स्जस्द  कछवाय  :
 भरी  राम  सिह  झपरवाल  :

 क्या  सियाई  श्र  विद्युत  मही  23  मार्च
 967  के  प्रताराकित  प्रश्न  सख्या  25  के

 उत्तर  के  सम्बन्ध  भें  यह  बताने  को  कृपा  करेगे
 कि  :

 (क)  क्‍या  नागार्जुनसागर  बाघ  पर  हुई
 दुर्घटना  में  मरे  व्यक्तियों  फे  परिवारों  तथा
 जख्मी  व्यक्तियों  को  मुश्नावज़ा  दे  दिया
 गया  है;

 (ख)  यदि  हा,  तो  कितना  सुश्रावजा
 दिया  गया  है,  और

 (ग)  यदि  नही,  तो  इन  मुभ्रावजों  की
 शदायगी  से  किलसया  थययय  लगने  की  सभावना

 है  ?

 सिचाई  तथा  विद्युत  मंत्री  (डा०  कु
 ल०  ाव)  (क)  से  (ग)  राज्य  सरकार  ने

 सूचना  दी  है  कि  !  0  मरने  वालो  में  से  6  के
 सम्बन्ध  में  मुप्रावज़ा  निर्धारित  तो  कर  दिया
 गया  हैं  परन्तु  उसकी  अभी  ग्रदायगी  नहीं
 हुई  है।  बाकी  चार  के  सम्बन्ध  में  देय  मुन्नावज़ा
 अभी  कर्मक  मुआवजा  झायुकत  द्वारा  निर्धारित
 किया  जाना  है  |  53  जब्मी  व्यक्तियों  मे  से
 47  के  सम्बन्ध  से  निर्वाह  भूति  निर्धारित  की
 जा  चुकी  है  भौर  692  23  रुपये  की  राशि

 'भूत्यश  के  रूप  में  दे  दी  गई  है  ।  पात्र  को

 मुभावजा  देय  नही  है  क्योकि  वें  व्यक्ति  प्रपती
 इच्छा  से  दुर्घटना  के  दिन  ही  नौकरी  की
 तलाश  से  श्राये  थे  ।  बाकी  एक  के  सम्बन्ध  मे

 मुप्नावज़ा  झभी  कर्मक  मुआवड़ा  प्रायुक्त
 द्वारा  निर्धारित  किया  जाना  है  ।



 ६] ॥।

 लौंगा  wee  झषिटारियों  की  बर्लास्‍्तगी

 6178.  शी  हुकम  बन्द  काबबाय :.
 भी  राम  सिह  ध्यरबाल  :

 क्या  चिल  मत्री  यह  बताने  की  कपा
 करेंगे  वि

 (क)  क्‍या  यह  सच  है  कि  महुप्रा  चौकी
 पर  तैतात  सोमां  शुर  विभाग  के  दा
 अधिक  रियो--एक  ,  तरोक्षक  तवा  एक  सहायक
 निरीक्षय--का  भ्रप्टाचार  के  ग्रारोप  में  मार्च
 967  मे  बर्खास्त  कर  दिया  गया  है

 (ख)  सम्बद्ध  व्यक्तियों  के  विर्द्ध  क्या
 कार्यवाढ़ी  डी  गई  है,  और

 (ग)  गवन  की  गई  धनराशि  से  से
 दित्तनी  छनराणि  उनसे  द ह  नक  चमन  की
 जा  चुकी  है  ?

 उप  प्रबान  मंत्री  तथ।  वित्त  मत्र।  (शी
 मोरारज  देसाई)  (क)  झौर  खि)
 महुझा  में  तैनात  दो  कर्मबारी  अर्थात्‌  एक
 निरीक्षक  तथा  एक  उप-निरीक्षक  का  दुराचार
 नथा  सत्य  निष्ठा  के  अभाव के  लिए  अगशास-
 निक  कार्यवाही  किये  जान  वे'  कारण  जतवरी
 1967  में  नाकरी  स  बरखासल  हर  दिया
 गया  था  |

 (ग)  चूकि  इन  कर्मवारियों  द्वारा  सर-
 कारी  धन  का  कोई  दुविनियोग  नहीं  क्रिया
 गया  था  इ्लिर  बदू  के  सत्रात  पैदा  नहीं
 होता  t

 ak  विहली  से  न,  करीम  कवरिस्तान

 6179  श्री  कबर  लास  गुप्त  :

 क्या  निर्माण,  म्ावास  तथा  है  मत्री  यह
 बताने  की  कृपा  करेंगे  कि  .

 (क)  क्‍या  सरकार  को  पता  है  कि
 नई  दिल्‍नी  के  पहाइगत  में  नवी  करीम
 कबरिस्तान  में  लंगमग  दस  हंजार  परिवार
 रहते  है,
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 ्)  यदि  हां,  ती  क्या  संरकार ने  उनके
 पुनर्वास  के  लिये  कोई  योजना  बनाई  हैं,
 आर

 (ग)  इन  परिवारों  को  कब  तक  बसाये
 जने  की  संभावना  हैं  ?

 निर्माण  ,  ग्रावास  तथा  प्रति  मंत्रालय  में
 चपभत्री  (शी  इकबाल  सिंह)  :  (क)  कादम
 शरीफ  वॉस्ट्रेट  के  नबी  करीम  क्षत्र  से  कई
 कब्नित्तान  हैं  -  959  में  चये  गये  सर्वेक्षण
 के  अनुसार  ऐसी  भूमि  पर  लगभग  2500
 परिवार  प्रतधिवास  कर  रहे  थे  -  05  के
 बाद  कुछ  शौर  परिवारों  ने  इस  क्षेत्र  का
 ग्रतिक्रमण  कर  लिया  है  ।

 (ख)  भौर  (ग)  इन  परिवारों  के
 पुनर्वास  के  निए  कोई  विशेष  मोजना  नही  है  ।
 क्योबि'  नबी  बरीम  की  अनधिवासित  भूमि
 मरकार  की  ह  श्रतएव  वहा  प्रनधिवास  करने
 बाले  परिवारा  थे  साथ  झुग्गी-झोपडी  हटाने
 की  योजना  वे  ग्नन्तर्गत  कार्यवाही  की  जायेगी।
 इस  योजना  Ff  अन्तर्गत  सरकारी  तया  सार्व-
 अनिक  भूमि  पर  Bu  जुलाई  ७७०  से  पूर्व
 झनधिवास  करने  वाले  व्यक्ति  कराये  के
 अधार  प्र  वैकल्पिक  वास  के  पावर  है  ।

 Electricity  for  Agricultural  purpoces
 in  Haryana

 6I80,  Shri  Ram  Kishan  Gupta:  Will
 the  Mimster  of  Irrigation  and  Power
 be  pleased  to  state

 (a)  the  amourt  of  subsidy  paid  to
 the  Haryana  Government  for  supply-
 ang  electricity  for  agricultural  puir-
 poses  during  ‘1986-67;  and

 (b)  the  extent  to  which  it  has  been.
 utilised  for  increasing  the  agricultural
 production  in  the  State”

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No  sub-
 sidy  as  beng  given  for  rural  electri-
 fication  schemes,  However,  for  the

 1966-67,  Central  loan  assistance
 of  Rs.  2i6  lakhs  wag  sanctioned  for
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 which  a  sum  of  Rs.  80.74  lakhs  has
 been  allocated  to  Haryana,  After  ist
 November,  ‘1988,  when  Haryana  State
 was  formed,  a  lean  of  Rs.  1005,  lakhs
 was  sanctoned  gs  Central  sssistance
 to  the  Government  of  Haryana  for
 rural  electriication  schemes,

 (b)  Duriig  the  year  ‘1966-67,  5,672
 Pumpsets/tubewells  for  lift  irrigation
 have  been  energised,

 सामास्य  भविष्य  विधि

 6i8i  श्री  हुकम  श्वन्द  कछवाय  :
 शी  झॉकार  सिंह  :

 च  विस  मन्नी  यह  बताने  को  ह्पा
 करेंगे  कि

 (क)  वर्ष  1965-66  में  सामान्य
 भविष्य  निधि  खाते  में  कुल  क्किनी  राशि
 जमा  हुई,

 (ख)  इस  निधि  में  क्निने  कर्मचारियों
 ने  भ्रशदात  किया,  और

 (ग)  शह्स  निधि  के  पैसे  को  किस  काम
 में  लगाया  गया  है  *

 उप  प्रधान  संत्री!  तथा  वित्त  मर्ज!  (भी
 सोरारणोीं  देसाई):  (क)  सामान्य
 भविष्य  निधि  में  कुल  29  54  करोड  रुपये
 की  रकमे  जपा  हुईं  जिनमें  ब्याज  की  4  28
 करोड  रुपये  की  रकम  भी  शामिल  है  7  इस
 वर्ष  निधि  $i3  94  करोड़  पये  की  रकसे
 निकाली  गयी  प्रौर  चत  तरह  बास्तविक  रूप  से
 i5  60  करोड़  रुपया  जमां  हुआ  |

 (@)  यह  सूचना  इस  समय  उपलब्ध

 नही  है  ।  इसें  इकट्ठा  किया  जा  रहा  है  और
 सभा  कौ  मेज  पर  गर्ल  दिया  जायेगा  |

 (ग)  "मान्य  भविष्य  निधि  में  जमा

 कराई  गयी  रफ़मों  का  अलग  से  निवेश

 (इस्बस्टमेन्ट)  नहीं  किया  जाता  बल्कि  ये
 रकारी  रफभों  का  हिस्सा  होती  हैं  पौर  इन्हें
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 विक,स  ह) ।  की  विक्त-ब्यवस्था  करने
 का  साधन  समझा  जाता  है  |

 Gang  Canal  (Rajasthan)
 6i83.  Dr.  Karni  Singh;

 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  ar.igation  and
 Power  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  frequent  short  supply  of  water  in
 the  Gang  Canal  (Rajasthan),  and

 (b)  of  so,  the  steps  which  Govern-
 ment  propose  to  take  for  regularising
 full  supply  of  water  in  the  Gang
 Canal?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  Gov-
 ernment  are  aware  that,  due  to  low
 river  supplies,  the  Gang  Canal  intake
 this  year  was  well  below  its  full  re-
 quirements  for  about  a  month  from  the
 8th  of  May  to  Sth  of  June

 (b)  The  Gang  Canal,  however  re-
 ceived  practically  full  supply  from  the
 lst  of  April  to  7th  of  May,  when  the
 Rajasthan  feeder  was  closed  and  it
 has  been  getting  full  supply  from  6th
 June  onwards,

 ईैबराबाद  में  सोना  पकड़ा  जाना

 6is4.  की  हुकम  चम्द  कछवाय  :
 शो  जगन्नाथ  राव  जोशी  :

 क्या  विश  मंत्री  यह  बताने  को  क््पा
 करेगे  कि

 (क)  क्या  यह  सच  है  कि  अप्रैल,
 i967  के  उत्तरार्ध  में  हैदराबाद  में

 गोझालीगुडा बस  झड़डे  पर  25  “जार  रुपये के
 मूल्य  का  i00  तोले  सोना,  जिस  पर

 विदेशी  चिन्ह  प्रंकित  थे;  पकड़ा  गया  था;

 (=)  यदि हा,  तो  यह
 सोना  कहां

 से  लाया  गया  था;  और
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 (ग)  सरकार  द्वारा  इस  मामले  में  क्या  Messrs,  साए,  उक्त  Das  Shipping

 कार्यवाही  की  गई  है  ।  and  Wenving  Leia  Lid,

 wearer  sat  तथा  बित  संत्री  दी  Sige  ae
 :

 jest
 भोरारली  देसाई)  :  (8)  केन्ीय  Dr,  Ram  Manohar  Lobia:
 उत्पादन  शुल्क  भ्रधिकारियों  ने  29  झप्ैल,
 967  को  हैदराबाव  में  गोझ्ालीगृडा  बस

 स्टेशन  पर  एक  व्यक्ति  के  पास  से  सोने
 की  35  सिले  पकड़ी  जिनमें  से  दो  जानसन
 मेवी,  लंदन  मार्का  की  थी  तथा  शेष  तीत
 “जेशनल  बैंक  झाफ  इंडिया  मार्का  की  थी
 इन  सब  सिल  का  कुल  अजन  i00  तोला

 था  तथा  झन्त  ष्ट्रीय दर  पर  इनका  मूल्य
 9842  गये  था  |

 ख)  तथा  (ग)  जिस  व्यक्ति

 के  पास  से  सोना  पकड़ा  गया  उसने  कहा  कि
 उसने  वह  बोना  हैदराबाद  में  किसी  भ्रज्ञात
 व्यक्ति  से  'हरीदा  था  ।  मामले  की  जाच
 पड़ताल  की  जा  रह”  है।  इस  व्यक्ति  को
 गिरफ्तार  कर  लिया  गया  था  तथा  बाद  में
 जमानत  पर  रिहा  कर  दिया  गया  1

 Raids  by  Income-tax  Officers  in  U.P.

 Will  the  Minster  of  Finance  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3028  on  the
 ist  December,  966  and  state:

 (a)  Whether  the  investigation  into
 the  voluminous  books  seized  during
 the  rads  by  Income-tax  officers  in
 U.P  has  since  been  completed,  and

 (b)  af  80,  the  legal  proceedings  that
 Government  propose  to  take  against
 the  parties  concerned?

 Desai):  (a)  No,  Sir.

 tb)  Does  not  arise.

 Will  the  Manister

 Starred  Question  No.  798  on

 since  been  verified;  and

 (b)  af  so,  the  further  action  that  25
 proposed  to  be  taken’

 partly  verified  and  further  investiga-
 thons  are  in  progress.

 (b)  Does  not  arise;  the  cases  of  thus
 group  have,  however,  been  centralised
 with  one  Income-tax  Officer  for  faci-
 hty  of  investigation

 Foreign  Exchange  Violation  Cases

 6187.  Shei  S,  M,  Joshi:
 Shri  Madhu  Limaye:

 Will  the  Minster  of  Finance  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  634  on  the
 6th  April,  967  and  state:

 (a)  the  information  collected  dy
 Government  about  the  2,660  cases  of
 Foreign  Exchange  Violation;

 (b)  the  names  and  the  amounts
 involved  in  these  cases;  and

 (c)  the  action  taken  by  Govern-
 ment  in  the  matter?



 (by  end  (©  Information  regarding
 the  names  of  the  persons,  the  amounts
 involved  and  the  action  taken  by  the

 Question  No  634  answered  on  the  6th
 April,  1967

 Sale  of  Plots  by  D.D.A.

 6i88,  Shri  Atal  Bibari  Vajpayee
 Shri  Hukam  Chand  Kachwai

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state

 (a)  whether  the  Del:  Development
 Authorrty  have  formulated  any
 scheme  for  the  sale  of  developed  reai-
 dential  plots  at  no-profit  no-loss  basis
 to  the  low  and  middle  income  group
 people  living  in  Delhi,

 (9)  if  a0,  the  main  features  there-
 of  and

 (c)  whether  the  plots  will  be  allot
 ted  by  the  drawing  of  lots?

 {  26  JLY  i987  }  to  Questions

 Anti-T.B,  Drags

 6ls9,  Shri  8,  M.  Banerjee:
 Shr,  Madho  Limaye:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  free
 anti-TB  drugs  will  be  supplied  to
 the  various  States  during  the  Fourth
 Plan,

 (b)  whether  some  financial  बात  in
 addition  to  free  supply  of  drugs  will
 also  be  given  to  States  for  eradica-
 tion  of  Tuberculosis,  and

 (९)  if  so  the  total  amount  provided therefor  in  the  Fourth  Plan?

 The  Minister  of  Health  and  Family Planning  (Dr.  8.  Chandrasekhar):  (a) to  (९)  Yes  Anti-TB  drugs  and
 financial  aid  were  provided  to  the
 States  during  1966-87  Provision  for
 such  assistance  has  also  been  made
 for  the  year  1967-68  It  is  proposed to  continue  such  assistance  for  the
 remaining  period  of  the  Fourth  Plan
 The  total  allocation  for  the  Fourth
 Plan  has  not  yet  been  finalised

 Servicing  Charges  Payable  to  Foreign
 countries

 6i90.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  the  rate  of  servicing  charges
 Payable  to  the  countries  concerned
 from  960  to  966

 (b)  the  amount  paid  to  different
 countries  annually  as  servicing
 charges  from  2955  to  1966,  and

 (९)  the  result  of  the  request  made
 by  India  to  the  countries  concerned
 for  lowering  down  the  servicing

 732०4

 Desal):  (a)  The  rate  of  servicing
 (interest)  charges  payable  to  the
 countries  concerned  on  loans  authoris-
 ed  by  them  to  Government  from  1960,
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 to  966  ranges  from  zero  to  cy  per
 Sent  per  annum

 ()  A  statement  ७  laid  on  the
 ‘Pabie  of  the  House  [Placed  m  Iab-
 द... अ  See  No  LT-I23/¢7  }

 (e)  The  shaft  that  has  taken  place
 ig  recent  years  towards  softer  terms
 of  loans  us  as  follows

 A~—In  the  case  of  the  following
 countries,  the  terms  of  loans
 have  become  Softer  in  recent
 years

 ‘()  UK—From  October  965
 UX  Loans  carry  no  interest
 or  service  charges

 (2)  Canada—In  966  67  Canada
 introduced  a  new  type  of
 Government  loans  under
 which  the  repayment  is
 spread  over  50  years  im
 cluding  a  grace  period  of
 ten  years  and  carrying  no
 interest  The  first  of  such
 loans  signed  in  Apri]  966
 carmed  a  commitment
 charge  of  7  per  cent  but
 even  this  has  been  removed
 mm  the  case  of  the  subse
 quent  agreements

 (3)  Netherlands—The

 3  per  cent

 merly

 larger

 alle  |

 a

 tol

 ग

 eit

 (2)  World  Bank—A

 (3)  Wi

 has  been  received  on  the
 softer  of  the  terms  appli-
 cable  to  German  loans  viz

 6i9i,  Shri  SidheshwWar  Frasad  Will
 the  Minister  of  Planning  be  pleased
 to  state

 (a)  whether  the  Planning  Commu-
 sion  has  been  assisted  at  any  stage
 by  the  USA  and  the  USSR  in  the
 planning  process,

 (b)  af  so  the  details  thereof,  and

 (c)  whether  the  Commyssion  has
 received  such  assistance  from  any
 other  country,  agency  or  organation”

 The  Minister  of  Planning,  Petrojetm
 and  Chemicals  anfi  Social  Woilfare
 (Shri  Asoka  Mehia}:  (a)  to  (c).



 tan  from  the  rivers  Sutle),  Beas  and
 Ravi  from  ist  April,  960  to  Sist
 March,  967  was  Il5  millon  acre-feet

 Income-tax  on  Foreign  Traders/
 Trading  Concerns

 ‘6193,  Shri  Ss.  R.  Damani:  Will  the
 Mumuster  of  Fimance  be  pleased  to  lay a  statement  on  the  Table  showing

 (a)  the  amount  of  income-tax
 accrued  from  the  foreign  traders/
 trading  concerns  in  India  during
 1966-67,  and

 (9)  how  this  w  comparable  with
 7965-68°

 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  and  (b)  The  information
 required  i8  not  readily  available  The
 amount  of  Income  tax  demand  rawed
 in  assessment  years  1985-68  and  1968.
 67  im  the  case  of  foreign  traders/
 trading  concerns  who  are  assessed  to
 tax  in  India  is  being  called  for  and
 will  be  laid  on  the  Table  of  the  House
 as  early  as  possible

 Study  of  Effect  of  Taxes  on  Companies

 GIM.  Shri  a  gz  Damani:  Will  the
 Minter  of  Finance  be  pleased  to
 state:

 (a)  whether  a  study  of  the  effect
 of  the  higher  differentigl  rates  of  the
 tax  on  the  closely  held

 |  ooreae
 with

 {b)  if  so,  the  Andings  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Deeal):  (a)  Yes,  Sir.

 (b)  The  study  revealed  that  the
 The  administrative  control  of  Kara-
 closely-held  companies  had  not  adver-
 sely  affected  the  rate  of  their  forma-
 tion  or  growth

 Indian  Banks  in  बफ्ल्पक  Countries

 6i95,  Shri  8.  BR,  Damani:  Will  the
 Mimater  of  Finance  be  pleased  to
 state

 (a)  the  number  of  branches  of  diffe-
 rent  Indian  Banks  operating  in  the
 various  foreign  countries,  and

 (b)  whether  there  js  any  restnction
 on  their  normal  operation  in  those
 countries”

 Desai):  (a)  A  statement  i  lad  on
 the  Table  of  the  House  [Placed  in
 Library,  See  No  LT-i24/67  ]

 (b)  Except  in  regard  to  certain
 statutory  requirements  relating  to
 capital,  maintenance  of  liquid  assets
 and  exchange  control,  whith  are
 appheable  to  all  foreign  banks,  there
 are  no  restrictions  on  the  normal
 operations  of  the  offices  of  Indian
 banks  abroad  However,  there  are
 certam  restrictions  on  opening  of
 accounts  in  the  case  of  all  foreign
 banks  functioning  in  Ceylon,  A  state-
 ment  mdicating  these  restrictions  is
 lmd  on  the  Table  of  the  House
 [Placed  wn  Labrary.  See  No  LT-:25/
 67)

 In  regard  the  branches  in  Pakistan,

 banks  to  stop  functioning  with  effect
 from  8th  September,  965  and  vested
 all  these  institutions  m  the  Custodian
 of  Enemy  Property  under  the  Defence
 of  Pakistan  Rules.
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 Economic  Development

 6196.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  studied  the  factors  tending
 to  retard  economic  development;

 (b)  whether  Government  have  dete-
 mined  the  conditions  which  in  view
 of  the  current  social  and  _  political
 situation  should  be  established  for  the
 successful  execution  of  the  plan;  and

 (c)  if  the  reply  to  parts  (a)  and
 (b)  above  be  in  the  affirmative,  the
 salient  features  thereof  and  if  the
 reply  is  in  the  negative,  the  reasons
 therefor?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  to  (c).  The
 subject  and  the  salient  features  there-
 of  are  dealt  with  in  the  Draft  Out-
 line  of  the  Fourth  Plan,  in  Chapter  I
 “Approach  to  the  Fourth  Plan”,  If
 “Self-reliance  and  Perspective  of
 Development”  and  X  “Implementing
 the  Fourth  Plan”  and  more  specifically
 in  the  Chapters  dealing  with  parti-
 cular  policies  and  programmes  (Chap-
 ters  V—XXV).  The  Economic  Sur-
 vey  for  1966-67  and  the  Deputy  Prime
 Minister’s  Budget  Speech  also  deal
 with  the  subject.

 दिल्‍ली  उत्तर-प्रदेश  सीमा  पर  अफीम  पकड़ी
 जाना

 $197.  श्री  राप  सिह  अयरवाल :

 श्री  हुकम  चन्द  कछवाय  :

 क्या  चित्ति  मंत्नी  6  अप्रैल,  987  के

 अतारकित  प्रश्न  संख्या  686  के  उत्तर

 के  संबंध  में  यह  बताते  की  कृपा  करेंगे  कि:

 (क)  क्या  9  मार्च,  967  को

 दिल्‍ली  उत्तर  प्रदेश  सीमा  पर  8,800  रुपये

 के  मूल्य  की  अफीम  पकड़ी  जाने  के  मामले

 की  जांच  इस  बीच  पूरी  हो  चुकि  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 है  ;  और
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 (7)  दि  नही,  तो  इस  काम  a  और
 कितना  समय  लगने  की  सम्भावना  है  ?

 उव-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई)  :  (क)जी  हां।

 (ब)  तथा  (ग).  इस  मामले  में

 गिरफतार  किये  गये  चारों  व्यक्तियों  का

 ग्रफीम  अधिनियम  के  अन्तर्गत  चालान  कर
 दिया  गया  है।

 Development  of  Colonies
 Region

 in  Capital

 6138.  Shri  Atal  Bihari  Vajpayee:
 Shri  HanWar  Lal  Gupta:

 Will  the  Minister  of  Works,  Hous-.
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  a  meeting  was  recently
 held  between  the  Home  Minister,  Lt,
 Governor  of  Delhi  and  Chief  Minis-
 ters  of  Haryana  and  Uttar  Pradesh  to
 consider  the  question  of  development
 of  colonies  in  the  Capital  region;

 (b)  if  so,  the  decisions  taken  at  the
 conference;  and

 (c)  the  time  likely  to  be  taken  te
 implement  these  decisions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.  How-
 ever  the  Chief  Minister  of  Uttar  Pra-
 desh  could  not  attend  the  meeting.

 (b)  and  (c).  It  was  agreed  that
 future  haphazard  growth  of  residen-
 tial  and  industrial  colonies  should  be
 checked  and  regulated  so  that  the
 plarined  development  of  the  area  was
 not  jeopardised.  It  was  necessary  to
 preserve  an  inviolable  “green  belt”
 between  the  urbanisable  limits  of
 Delhi  and  the  ring  towns  in  Haryana
 and  Uttar  Pradesh  so  as  to  avoid
 conurbation,  continuous  urban  sprawl
 and  ribbon  development  along  the
 highways.
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 श्री  चाॉग्बल्ल  बादिया  की  फर्में

 6198.  ञ्  राध  सिंह  अयरवाल  :

 श्री  हुक्म  चन्द  कछवाय  :

 क्या  श्ष्ति  मंत्री  6  अप्रैल,  967  के

 अतारांकित  प्रश्न  संख्या  709  के  उत्तर  के

 सम्बन्ध  में यद  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कलकत्ते  की  कुछ  फर्मों  द्वारा,
 जिनके  मालिक  श्री  चांदमल्ल  बाटिया  हैं,
 की  गई  वित्तोय  अनियमितत्ञाओं  की  शिकायतों

 के  बारे  में  सरकार  ने  इस  बीच  जांच  पूरी  कर

 ली  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या

 है;  और

 (ग)  यदि  नहीं,  तो  विलम्ब  होने  के
 क्या  कारण  हैं  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई):  (क)  और  ख).
 आयकर  अधिनियम  के  अधीन  जांच-पड़ताल
 अभी  भी  चल  रही  है  |  कानून  के  अनुसार
 आवश्यक  तलपट  प्रस्तुत  न  करने  के  कारण

 एक  कम्पनी,  अर्थात्‌  कललीनगर  एण्ड  खेरल

 टी  कम्पनी,  लिमिटेड,  के  विरुद्ध  कम्पनी  कानून
 के  अधीन  मुकदमा  चलाया  गया  है  |

 (ग)  जिन  लेन-देनों  की  पड़ताल  की

 जानी  है  उनकी  संख्या  बहुत  ज्यादा  है  तथा

 सूक्ष्म  और  व्यापक  जांच-पड़ताल  आवश्यक  है  !

 Plantation  Ayurvedic  Herbs

 6200.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  380  on  the  25th  May,  967
 and  state:

 (a)  whether  any  fina]  decision  has
 since  been  taken  on  the  scheme  of
 growing  Ayurvedic  Herbs;  and
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 (b)  the  amount  likely  to  be  invest-
 ed  therein  and  the  probable  profit  ta
 be  earned  thereby?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  5.  Chandrasekhar):  (a)
 and  (b).  The  matter  is  still  under
 consideration.

 Recovery  of  Watches

 620l.  Shrj  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  838  on  the
 25th  May,  967  and  state:

 (a)  whether  Government  have  since
 conducted  investigations  into  the
 recovery  of  watches  amounting  to
 Rs.  का  lakhs  from  a  car  on  the  llth
 March,  1967;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (0)  Investigations  have  revealed
 that  the  addresses  of  the  owner  of
 the  seized  car  as  registered  with  the
 transport  authorities  in  Bombay  and
 Ahmedabad  were  fictitious.  No  per-
 son  has  come  forward  to  claim  the
 car  or  the  watches  seized.  The  case
 is  now  under  departmental  adjudica-
 tion.

 Committee  on  Essential  Drugs

 6202.  Shri  VishWa  Nath  Pandey:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  456  on  25th  May,  967  and  state:

 (a)  whether  the  report  of  the  Com-
 mittee  on  Essential  Drugs  has  since
 been  received;

 (b)  if  so,  the  main  features  thereof;
 and

 (९)  the
 thereto?

 reaction  of  Government
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 The  Minister  of  Health  and  Family

 Fuaning
 (Dr,  8.  Chandrasekhar):  (a)

 a
 (b)  and  (c)  Do  not  arue

 Reserve  Sank  of  India  Steering
 Group’s  Eeport  on  Incomes,  Wares

 (a)  whether  Government  have  since
 considered  the  Report  of  the  Reserve
 Bank  of  India  Steering  Group  on
 Incomes,  Wages  and  Prices,  and

 (b)  of  so,  the  outcome  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morar}l
 Desa:):  (a)  The  Report  is  still  under
 consideration

 (b)  Does  not  arise

 Purchase  of  Land  by  Dr.  Dharma
 Teja's  Relavons

 ‘6204,  Shri  Vishwa  Nath  Pandey:
 Will  the  Mumster  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  343  on  the
 25th  May,  967  and  state

 (a)  whether  investigations  into  the
 transaction  of  purchase  of  land  by
 Dr  Dharma  Tejas  relations  has  since
 been  completed,  and

 (b)  af  sa,  the  details  thereof?

 The  Depaty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjt
 Desai):  (a)  No,  87

 (b)  Does  not  arise

 Will  the  Mimster  of  Fimance  be
 pleased  to  refer  to  the  reply  given  to

 iyalg
 Unstarred  Question  No,  397  on  the
 25th  May,  98  and  state:

 (a)  whether  the  investigations  into

 (b)  uf  so,  the  details  thereef  and
 the  figures  shawn  by  the  company
 under  different  heads,  and

 (c)  if  not,  the  reasons  for  the  delay
 and  the  time  by  which  it  is  likely  to
 be  completed?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Denal):  (a)  Investigations  completed
 for  the  assessment  year  1962-63  did
 not  reveal  any  exaggerated  figures
 having  been  shown  in  the  belance-
 sheet  for  that  year  Investigations
 for  other  years  are  in  progress

 (b)  The  figures  shown  by  the  com-
 pany  in  the  balance-sheet  under  diffe-
 ient  heads  for  the  assessment  yeast
 1962-63,  are  given  in  the  statement
 lad  on  the  Table  of  the  House
 [Placed  im  Library  See  No  LT-l26/
 67]

 (e)  Detailed  investigations  covering
 a  number  of  years  are  necessary  The
 investigations  will  be  completed  as
 soon  as  possible

 Tribal  Development  Blocks

 6206  Shri  Barua:  Will  the  Minis-
 ter  of  Social  Welfare  be  pleased  to
 state

 (a)  whether  the  total  outlay  of
 Rs  27  4  lakhs  for  Tribal  Develop-
 ment  Blocks  was  made  avaiable  to
 the  State  of  Assam  for  the  Third  Five
 Year  Plan,  and

 (9)  if  so,  whether  the  amount  was
 utilised  in  full  and  how?

 The  Minister  of  State  in  the  Degert-
 (Sheimath

 approved
 The  actual  ‘amount
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 State  Government  40.20
 lakhs.

 was  Rs.

 Plate  and  Vessel  Project  Sponsored
 by  FACT,  Alwaye,  (Kerala)

 6207.  Shrj  Vasudevan  Nair:
 ‘Shrimati  Suseela  Gopalan:
 Shri  A.  K.  GOopalan:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 FACT  has  sponsored  a  plate  and
 vessel  project  with  foreign  collabora-
 tion;  and

 (b)  if  so,  whether  Government  have
 examined  this  proposal  and  whether
 any  decision  has  been  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  and  (b).  M/s.
 FACT  had  sponscred  a  proposal  for
 the  establishment  of  a  project  for  the
 manufacture  of  pressure  vessels,  heat-
 exchangers  etc.  as  a  joint  ventttre

 with  a  foreign  firm;  but  the  foreign
 firm  has  since  expressed  its  jnability
 to  collaborate  in  the  venture  through
 equity  participation.  M/s.  FACT  are
 now  examining  other  possibilities  of
 undertaking  the  project,

 आयकर  विभाग  हाश  करों  की  राशि

 सौटाई  जाना

 6208.  श्री  ब्रह्म  नन्द्र  जी  :

 श्री  हुकम  चन्द  कछवाय  :

 श्री  जगन्नाथ  राव  जोशी  :

 श्री  राम  सिह  अयरवाल  :

 क्या  बित  मंत्री  25  मई,  967  के

 ग्रतारांकित  प्रश्न  संख्या  276  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्या  आयकर  विभाग  में  करों  की

 वापसी  के  सम्बन्ध  में  अनिणित  मामलों  को

 इस  बीच  अन्तिम  रूप  दे  दिया  गया  है  ;
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 (@)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;

 और]

 (7)  यदि  नहीं,  तो  इसमें  और  क्रितन!

 समय  लगने  की  सम्भावना  है  ?

 उप  प्रबान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई)  :  (क)  पहले  वाला

 प्रश्न  संख्या  276  दिनांक  25  मई,  967  को

 पूछा  गया  था  i  इस  तारीख  को  कर  की  वापसी

 के  अनिणित  पड़े  मामलों  में  से  बहुत  से  मामले

 इस  बीच  निपटाये  जा  चुके  हैं  ।

 (ख)  इस  उत्तर  के  साथ  अनुबन्ध  के

 रूप  में  एक  विवरणपत्र  दिया  गया  है  जिसमें

 6  आयकर  आयुक्तों  के  कार्ये-क्षेत्रों  i:  25  मई,
 967  को  कर  की  वापसी  के  मामलों  की

 संख्या,  30  जून,  967  तक  इनमें  से  निपटाये

 गये  मामलों  की  संख्या  तथा  जुलाई,  967

 को  अनिर्णित  पड़े  बाकी  मामलों  की  संख्या

 गई  है  जो  सभा  पटल  पर  रखा  गया  हैं  ४

 [पुस्त पस्तय  में  रखा  गया  |  इखिएं  संख्या:

 LT_~1127/67]  शेक्ष  ii  9  कार्य-क्षेत्रों

 के  बारे  में  ब्यौरें  श्भी  प्राप्त  नहीं  हुए  हैं  ।

 प्राप्त  होने  पर,  इन  कार्य-क्षेत्रों  के  बारे  में

 सूचना  कालान्‍्तर  में  सदन  की  मेज  पर  रख

 दी  जायेगी  ।

 lo
 (ग)  यह  बताना  सम्भव  नहीं  है  कि.

 कर  के  अनिर्शित  पड़े  बकाया  माम  किस

 शिश्चित  तारीख  तक  निपटा  दिए  जायेंगे

 क्योंकि  यह  कई  अलग  अ्रलग  बातों  पर  निर्भरः

 करता  है,  जैसे  कर  निर्धारितियों  द्वारा  अपेक्षित

 व्यौरे  पेश  होना,  उथा  जांच-पड़ताल  की

 आवश्यकता  आदि  |  अनिर्णित  पड़े  मामलों  में  से

 कुछ  में  निर्धारितियों  ने  कर  की  वापसी  के

 दावों  के  समर्थन  में  पूरे  व्यौरे  नहीं  दिये  हैं श्रौर
 अन्य  कुछ  मामलों  म  जांच  करना  आवश्यक

 पाया  गया  है  |  लेकिन  यह  श्राशा  की  जाती  है
 कि  अरनिणित  ण्डे  मामलों  में  से  शधिकांश
 मामलों  पर  शीघ्र  ही  निर्णय  y  जाशेगा  ।
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 Foreign  Owned  OF  Companics

 e000,  Shri  8.  s.  Kothari:
 Shri  8.  है,  Taparish:
 ‘Shri  Yajna  Datt  Sharma:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  quantum  of  annual  profit
 earned  by  the  foreign  petroleum  com-
 panies  on  the  capital  invested  by
 s  3

 (b)  whether  Government  consider
 that  this  rate  of  profit  is  reasonable,
 and
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 (९)  if  not,  the  steps  taken  t)  age-
 the  companies  do  not  earn  exces? 5

 Rs.  Million)

 3964  965

 Name  of  the  Capstal  Profitpnor  Profit  as  tal  Profit  prior  Profit  TT ry  Company  employed  to  interest  age  of  ॥  १०१4०]  to  interest  %  age  of
 &  taxation  capitalem-  end  texstion  capital  em-

 to  interest  &  to  interest  &
 taxation.  taxation.

 I  2  3  4  5  6  7

 i.  Burmah-Shell  747°07  26°38  6  or  640°05,  ६35  ₹  35  ars
 a  Esso  बडा  49°72  T79  6o6-a5  48°83  7°94

 3.  Caltex  203°09  I+3t  O-  65  82°98  S97  3°26

 ra  Burmah  Ou
 Co.  Group  80°  88  5°97  7°38  79°76  (—)3" ia

 complete  information  for  966  is  not  yet  available,

 (b)  The  annual  profits  depend  on
 the  varying  performances  and  other
 circumstances  of  the  individual  com-
 panies  and  are  not  out  of  line  with
 the  guidelines  envisaged  in  the  Re-
 finery  Agreements  or  the  decisions
 made  by  Government,  from  time  to
 time,  on  marketing  operations.

 (e)  The  conditions  under  which
 these  companies  operate  are  kept
 under  constant  watch.

 शाष्ट्रीय  मेतातं  के  Ad

 6210.  शी  बोल?  प्रसाद  :
 की  श््थि  बाय :
 शॉं  महाराज  सिह  भारती  :

 क्या  निर्माण,  cree  om  क्ति
 मत्री  यह  बताने की  कृपा  करेंगे कि

 (क)  1947  से  लेकर  भब  तक  राष्ट्रीय
 नेतान  के  कितने  स्मारक  बनाये  गये  ;

 (ख)  उसमे  से  कितने  स्मारक  कांग्रेसी
 नेताओं  के  हैं  था  कितने  स्मारक  गैर-कांग्रेसी
 नेताझो  के  हैं;

 (ग)  -फ  कितना धन  व्यय  किया
 जा  चुका  है;  भौर

 (थ)  सरकारी  तथा  भैर-शेरफारी
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 [...... इ  मे  कितना  -  व्यय  किला  गया

 | ह

 निर्माण,  wrere  तथा  क्ति  बंत्रालप  में

 zehn(a (जी  'इकबास  fg): (7)  से  (ब)-
 947  से  झंव  तक  बनाये  गये  स्मारक  तथा

 जन  पर  हुआ  र्ा  निम्नाकित है:-

 बर्चा  हुमा

 (१)राजघाट  समाधि  (महात्मा
 गाधी  का  स्मारक)  49.3987

 ड्पये

 (ii)  प्ातिवन  (जवाहरलाल
 नेहूक  का  स्तारक)  6.82  लाख

 रुपये

 (iii)  विजयधांट  (लासबहादुर
 ज्ञास्ती  का  स्मारक)  !  73  लाख

 पे

 {iv)  steer  भाजाद  का

 मजार  06  लाख
 रुपये

 इन  लेताधों  के  स्मारक  देश  के  राष्ट्रीय

 जीवन  मैं  उनवी  प्रमुखता  के  कारण  बनाये

 गयेहै 1

 'दिससी नगर निगम नगर  निगम  द्वारा 2  लाख  रुपये

 की  कुल  लागत  पर  चार  मूतियां  स्थापित
 की  गयी  हैं।  स्मारकों  के  बनाने  पर

 भैर-सरकारी  संगठनों  के  द्वारा  किये  गये  खच

 की  कोई  सूचना  सरकार के  पास  नहीं  है

 Sector  Organisations;  and  (v)  State
 Organisations?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  The
 Position  is  as  follows:

 a)  Rural  Health  Scheme

 Medical  care  is  a  State  subject.  The
 Central  Government,  however,  on  the
 recommendations  of  the  Homoeopathic
 Rural  Medical  Aid  Committee,  sug-
 gested  to  the  State  Governments  the
 starting  of  Homoeopathic  Dispensaries
 and  utilisation  of  qualified  Homoeo-
 pathic  Practitioners  in  the  Community
 Health  Centres,

 (qn)  Famaly  Planning  Administration

 (ni)  State  Health  Insurance  Scheme

 No  proposal  to  absorh  Homoeopathic
 is  under  consideration,

 (iv)  Public  Sector  Orgamisatvons

 decided  to  appaint  two  Homoeopathic
 Diploma  holders  in  two  districts  as
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 Homoeopathic  Advisory  Committee

 62i2.  Shri  Umanath:
 Shri  Nambiar:
 Shri  Ganesh  Ghosh:
 Shri  0.  ‘K.  \Chakrapani:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Homoeopathic  Advisory  Committee
 has  recently  been  reconstituted;

 (b)  if  so,  the  basis  of  such  recon-
 stitution;  and

 (c)  whether  his  Ministry  consulted
 any  of  the  All  India  Homoeopathic
 Organisations  in  the  matter  of  such
 constitution?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 The  Homoeopathic  Advisory  Com-
 mittee  was  reconstituted  in  October,
 1966.

 (b)  The  Committee  comprises  five
 official  and  twelve  non-official  mem-
 bers.  For  the  selection  cf  non-official
 members  a  panel  of  three  names  was
 called  for  from  each  State  and  one
 name  each  from  Union  Territories.
 Proposals  were  also  received  from

 other  quarters.  The  selection  of  non-
 official  members  was  made  by  the
 Ministry  of  Health  and  Family  Plan-
 ning  mainly  from  amongst  the  names
 proposed  by  the  States  and  Union
 Territories  on  the  basis  of  qualifica-
 tions,  experience  and  standing  in  the
 profession.

 (c)  No.

 Central  Homoeopathic  Council

 6213.  Shrj  Umanath:
 Shri  Nambiar:
 Shri  Ganesh  Ghosh:
 Shri  (0.  K.  Chakrapani:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 establish  a  Central  Homoeopathic
 Council  in  the  near  future;
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 (b)  if  so,  the  detalls  thereof;  and

 (c)  the  steps  Government  propose:
 to  take  to  implement  the  proposal?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  S.  Chandrasekhar):  (a)
 A  proposal  to  establish  a  Central:
 Council  cf  Indian  Systems  of  Medicine
 including  Homoeopathy  is  under  con-
 sideration.

 (b)  and  (c).  A  committee  is  being
 set  up  to  examine  the  details  of  the
 draft  legislation  for  establishing  the:
 proposed  Council.

 इण्डियन  एयरलाइंस  कारपोरेशन  के  एक.
 अधिकारी  के  पाप  से  अफीस  पकड़ी

 जाना

 6214.  श्री  प्रकाशवीर  शास्त्री  :

 श्री  रघुवीर  सिह  शास्त्री  :

 श्री  आत्म  दास  :

 श्री  शित्र  कुमार  झ्ञास्त्री  :

 श्री  पशवन्त  सिह  कुशवाह  :

 श्री  हुकम  चन्द  कछवाय  :

 क्या  व्त्ति  मंत्री  यह  बताने  की  कृपा
 करेंगे  ह  ;

 (क)  क्‍या  यह  सच  है  कि  हाल  में

 इण्डियन  एयरलाइंस  कारपोरेशन  के  एक
 ग्रधिकारी  के  पास  से  5  किलोग्राम  शफीम

 पकड़ी  गई  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  उक्त
 व्यक्ति  की  गिरफ्तारी  करने  से  एक  अन्त-

 रष्ट्रीय  गिरोह  का  पता  चला  ्

 है (7)  क्या  यह  भी  सच  कि  उस

 गिरोह  के  साथ  एक  राजनैतिक  नेता  का

 भी  सम्बन्ध  ८  ;  और

 (घ)  यदि  हां,  तो  उसका  व्योरा  क्या

 हैं?
 ।
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 ्  प्रधान  बज्रीकया  फ्ति  मंत्री  (भी
 Wet  et):  (क)

 पुलिस मे  6  जून  i967  को  इन्दिमन  एयर
 'लीइन्स  कारपोरेशन  के  णुकें  भधिकांरी  के

 पास  से  5  किलीग्राम  प्रफीम  बरामद  की  |

 ्)  मामले  की  जाच  पड़ताल  की
 जा  रही  है  ।

 (ग)  पद  तक  प्राप्त  सूचना  के  भ्रनु-
 सार  कोई  भी  राजिनीतक  नेता  इस  ग्रस्त

 नही  है  ।

 (ध)  प्रश्न  ही  नहीं  उठता

 Embossing  Portraits  of  Leaders  In
 Indian  Coins

 @2I5.  Shri  Samar  Guha:  Will  the
 Minister  of  Finance  be  p’eased  to
 state:

 (a)  whether  any  principle  has  been
 laid  down  for  embossing  portraits  of
 nationals  leaders  in  Indian  coins;

 (b)  if  so,  what  ig  the  principle;

 (eo)  if  not,  on  what  consideration
 Nehru  coin  has  been  circulated;  and

 (d)  whether  Government  are  aware
 that  the  people  of  our  country  feel
 greatly  disappointed  because  Gandhi-
 i's  coins  have  not  been  circulated  so
 far?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  to  (c).  While  no  specific
 rules  as  such  have  been  prescribed,
 the  view  held  so  far  has  been  that
 generally  coins  may  not  have  effigies
 of  National  leaders  and  stamps  in
 honour  of  National  leaders  wou'd  be
 more  appropriate.  An  exception  was
 however  made  in  the  case  of  the  late
 Shri  Jawaharlal  Nehru  keeping  in
 view  his  special  place  in  the  hearts
 of  the  Indian  people.

 (d)  Government  are  not  aware  of
 any  such  wide  disappointment.

 the  प्रदेश  को  बोली  के  ि  साचने

 6216.  जौ  मेड  wo  Wart:  क्या

 घोधेगी  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  माम  प्रदेश की  1967-68

 की  बादिक  योजना  के  लिये  राज्य  के  परिव्येय

 तथा  साधनों  के  बारे  में  ब्यौरा  तैयार  कर
 लिया  गया  है  ;

 खि)  यदि  हां,  तो  इस  योजना  कै

 भ्म्तगैत  कुल  कितना  धन  व्यय  करने  का

 प्रस्ताव  है  ;

 (=)  केन्द्रीय  सरकार  कितनी धन  राशि

 की  सहायता  देगी  ;

 (घ)  इस  बधिक  योजना  के  क्रियान्वित

 करने  के  लिये  मध्य  प्रदेश  सरकार  कितने  धन

 की  व्यवस्था  करेगी  ;

 (8)  प्रत्वेक साधन  से  पृथक  पृथक  कितने

 धन  की  व्यवस्था होते  का  भ्नुमान  है;

 च)  साधनों  से  प्राप्त  धन  में  तथा  मूल
 प्राककलनों  नें  कितना  झन्तर  रह  जायेगा  ;
 और

 (छ)  मध्य  प्रदेश  की  1967-68  की

 योजना  के  मूल  प्राककलत  तथा  पुनरीक्षित
 प्राबकलनों  की  रकम  क्‍या  है  7

 योजना,  पेट्रोलियम  श्लोर  रसावन  तथ।

 समाज  कल्याण  मंत्री  भी  भ्रशोक  मेहता)  :

 (क)  से  (छ)  जी  हा  ।  योजना

 झायोग  ने  राज्य  की  i967—68 की  वार्षिक

 योजना  के  लिए  60°  38  करोड  रुपये  के  परि-

 व्यय  का  भ्रनुमोदन किया  है  जिसमे  केन्द्रीय

 सहायता  aos 5  करोड़ श्वे  श्ौर  राज्य
 साधन  (जिस  मे  सरकारी  उतनी  का

 झंशदान  भी  शामिल  है)  0.88  करोड़

 पये  अनुमानित  किए  गए

 गैरयोजना  झन्तराल  6.2  करोड  4°
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 का  है,  चआासू  वर्ष  कीयोजता  का  भाकार

 निश्चित  करते  समय  इसकी  गणना  नहीं की  गई
 है,  अपेक्षा की जातों की  जातों  हैं  कि  राज्य  सरकार
 इसकी  पूर्ति  उपयुक्त  उपायो ंसे  उदाहरणार्ष
 सैरयोजता  व्यय में  कमी  करके,  बकाया  की

 वसूली  में  सुधार  करके,  राज्य  सरकार  के  कमें-

 आरियों  के  लिए  स्वीकृत  प्रतिरिक्‍त  महंगाई

 भत्ते  के  एक  प्रंशर्क  प्रदाय!  उनकी  भविष्य
 “निधि में  जमा  करके  झोर  प्रतिरिक्त  कराधान

 (राज्य के  साधनों  के  प्राककलन  में  प्रनुमानित
 स्तर  से  ऊपर  )  करके,  करेगी  यह  सूचना
 मिली  हैं  कि  राज्य  सरकार  ने  एसे  प्रस्ताव

 तैयार  कर  लिए  हैं  जिन  से  6.  2  करोड  रुपये
 के  इस  प्रन्तराल में  से  4.  6  करोड़ रुपये  को
 पूर्ति  हो  जाएगी  प्रौर  शष  भ्रन्तराल  की  पूर्ति
 के  उपायों  पर  राज्य  सरकार  द्वारा  विचार
 किया  जा  रहा है  |

 एक  विवरण  सभा-पटल  पर  द... द  दिया

 गया  है  जिस  में  राज्य  सरकार  द्वारा  पहले

 अनुमानित  झौर  राज्य  भ्रधिकारियों  से विचार
 विमर्श  के  बाद  प्रनुमानित  राज्य  साधनों  के

 अमुख  घटक  दिखलाए  गए  है  जो  सभा  पटल
 पर  रखा  गया  है  [पुस्तकालय  भें  रखा
 जया  ।  देखियेशक्सा  LT  1128/67)

 दिल्‍ली  में  बंगलों  में  खालो  भूमि  में  लेती

 6217.  |  धोंकार सास  बेरता  :  क्‍या

 “विर्माण,  crave  तथा  प्रति  मंत्री यह  बताने

 की  ह्पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय
 ने  बिल्ली  प्रशासन  को  निदेश  दिया  है.  कि  उन
 के  क्षेत्राश्रिकार  वाले  बंगलों की  हारो  बाली
 भूमि  में  खेती  की  जाये;

 (a)  यदि  हां,  तो  प्रनुमानतः ऐसी  भूमि

 कितने  एकड़  है  ;  भौर

 (ग)  इस  सम्बस्ध  में  दिल्ली  प्रधासत  में
 ब्या  कार्यवाही  की  है  ?
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 fate,  sere  acer  st  बंत्रालय  में

 ड्
 थीं  qeere  feq)  :  (4) जौ

 |

 (ल)  शौर  (ग).  शरन  ही  नहीं
 उठता  |

 दिल्‍ली  में  चलत  फिरते  झौषवालप

 62:18.  श्री  ॉकार  लाल  बेरणा:  क्‍या
 स्वास्थ्य तथा  परिधार  नियोजन  मंत्री यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  मे  सेवा

 करने  वाले  उन  सरकारी  कर्मचारियों  के  लिये

 चलते  फिरते  भौषधालय  प्रारम्भ  किये  गये  है  ,
 जो  दिल्‍ली  से  बहुत  दूर  रहते  हैं  ;

 (स्व)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है;

 (ग)  इन  प्ौषधालयों  के  पश्रन्तर्गत  दिल्ली

 से  कितने  मील  दूर  तक  के  स्थान  पाते  हैं  ;
 झौर

 (घ)  इन  पभ्रौषधालयों  से  प्रतिदिन

 कितने  रोगी  लाभ  उठाते  हैं  ?

 स्वास्थ्य  ला  परिचार  नियोजन  मंत्री

 (डा०  भीपति  चअकशलर)  :  पक)  भौर  (@).

 जी  हां  केन्द्रीय  स्वास्थ्य  योजना  की  तिमा र-
 पुर,  मोती  नगर  तथा  माहदरा  स्थित  डिस्पे-
 न्सरियों  के  क्षेत्र  में  दूर  दूर  रहने  पाले  केन्द्रीय
 सरकारी-कर्मचारियों  की  चिकित्सा  झाउ-
 इयकताझों  को  पूरा  करने  के  ,लए  तीन  चलती
 फिरती  डिस्पैन्सरिया  कार्य कर  रही  हैं।

 (ग)  तीन  चलती  फिरती  डिस्पेसरियों
 में  से  प्रत्येक  डिस्पैंसरी  प्रतिदिन  7  से  8  मील

 तक  का  घेरा तय  करती है  |

 (घ)  इन  तीन  चलती  फिरती  डिस्पैंसरियों
 में  प्रतिदिन  मरीजों  की  प्रौसतन  उपस्थिति

 850 है  |
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 Chicrine  for  Hindustan  Orpanic *  Chemicals,  Bombay

 reply  given  to  Unstarred  Question  No.
 824  on  8th  June,  967  regarding  sup-
 ply  of  raw  materials  to  D.D.T.  Fac-
 tory,  Delhi  and  state.

 (a)  whether  it  is  a  fact  that  the
 Hindusten  Organic  Chemica's,  a  Gov-
 ernment  undertaking  in  Bombay  are
 making  arrangements  to  purchase
 chlorine  at  about  Rs.  l00  per  ton
 under  a  long  term  agreement;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the
 Ministry  of  Petroleum  and  Chemicals
 and  of  Planning  and  Social  Welfare
 (Shri  Raghuramalsh):  (a)  Yes.

 (b)  Mls.  National  Rayon  Corpora-
 tion,  Kalyan,  have  agreed  to  supply
 liquid  chlorine  on  a  long  term  con-
 tract  basis  «ae  years)  at  a  price  of
 Rs.  88  per  ton,  ex  NRC  works  at
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 Reserve  Bank  of  India.  However,  the
 total  value  of  the  currency  and  Bank
 notes  including  reduced  size  notes
 in  circulation  as  on  7th  July,  1967.
 wag  approximately  Ra,  3287,69,95,000.

 Rescheduling  of  Plan  Targets

 622l.  Shri  D.  N.  Patodia:  Will  the
 Minister  of  Planning  be  p'eased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 planners  have  started  to  revise  the
 scheduled  targets  in  respect  of  diffe-
 rent  planned  development  program-
 mes  in  the  country  in  keeping  with
 the  resources  in  sight  and  the  ero-
 sion  caused  by  the  rise  in  prices  and
 prevailing  scarcity  conditions  with  re-
 gard  to  foodgrains,  pending  a  deci-
 sion  about  the  re-organisation  of  the
 present  Planning  Commission;  and

 (b)  if  so,  when  the  work  on  the
 rescheduling  of  planned  targets  5
 hkely  to  be  completed?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 {Shri  Asoka  Mehta):  (a)  and  (b)  The
 Draft  Outline  of  the  Fourth  Plan
 is  being  revieweg  in  the  ‘ight  of  the
 changes  in  the  economic  situation  that
 have  taken  place  since  it  was  pub-
 lished.  It  is  hoped  to  complete  the
 review  in  a  few  months.

 (a)  the  names  of  irrigation  or  multi-
 purpose  projects  in  the  States  execut-

 mainly  by  the  Centre; far

 (b)  the  names  of  the  States  where

 projects
 gre  being  executed  end

 |
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 (er)  whether  similar  projects  are

 under  construction  at  present  and  if
 go,  the  States  where  they  are  located
 and  the  amount  spent  by  the  Centre
 4o  fart?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bag):  (a)  to  (e).
 Kakrapar  Project  in  Gujarat  and

 half
 “The  administrative  control  of  Kuka-
 par  Project  was  transferred  to  the

 State  of  Bombay  from
 ‘1-6-1954  and  the  Hirakud  Dam  Pro-
 ject  was  handed  over  to  the  Govern-
 ment  of  Orissa  from  1-4-1960  The
 expenditure  on  Kakrapar  and  Hira-
 kud  Dam  Projects  up  to  the  end  of
 ‘1866-87  was  about  Ra.  6  90  crores  and
 65  30  crores  respectively  No  other
 Trrigation/Multipurpose  Project  is
 being  executed  by  the  Centre.

 Hospitatisation  of  Heart  Patients  in
 Willingdon  Hospital,  New  Delhi

 Shri  6,  8.  Mishra:
 Shri  Nathu  Ram  Ahlrwar:
 Shri  G  a  Dixit:
 Shri  Nitiraj  Singh

 Chaudhary:
 Will  the  Minister  of  Health  and

 Family  Planning  be  p'eased  to  state:

 (a)  whether  it  is  a  fact  that  treat-
 ment  and  hospitalisation  period  of
 heart  patients  has  been  considerably
 reduced  by  the  present  Medical
 Superintendent,  Wallingdon  Hospital,

 ic
 Delhi  and  his  associate  doctors;

 an

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Health  and  Family

 ——
 (Dr.  8,  Chandrasekhar):  (2)

 es.

 (b)  The  results  are  as  follows:—
 (i)  Mortality  has  been  reduc-

 ed  by  half  (from  i5  per  cent  to
 7.2  per  cent),

 (४)  Complications  which  were
 dangerous  like  |... ब  (ir-
 regularities  of  the  heart),  conges-
 tive  heart  failure  and  shock  nave
 been  drastically  curtailed.

 (hi)  The  patient's  blood  tests

 H keeping  fitter  than  t
 were  treated  earlier,

 गांधी  सावर  बांध  पर  बु्घडनाएं

 6224,  भरी  प्लोंकार  लाल  बेरघा  :

 थी  Wo  क्षर्मा  :

 थो  धोंकार  ॥... अ  :

 थमी  वेभौ  शंकर  र्म  :

 क्या  सिचाई  श्लौर  विज्युत  क्न्ली  यह  बताते

 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  संत्र  है  कि  विभिन्न

 दुर्घटनाशों  के  कारण  गाधी  मागर  बाध  पर
 प्रायः  मजदूरों  की  मृत्यु  हो  जाती  ई,

 (ख)  वर्ष  1966-67  मे  गाधी  सागर
 बाघ  में  कितने  मजदूरों  की  मृत्यु  हो  गई  थी;
 और

 (ग)  मृत  व्यक्तियों  के  परिवारों  को
 सरकार  ने  कितना  प्रतिकर  दिया  है  ?

 सिचाई  तथा  बिजली  मंत्री  [डा०  कु०
 ल०  राज  ):(क)  जी,  नही  t  हाल  के  वर्षों  में
 नही  d

 (a)  कोई  मृत्यु  नहीं  हुई  ।

 (ग्र)  प्रश्न  नहीं  उछ्ता  ।

 भ्रमुसृचित  जातिथों  शौर  प्रनुसूचित
 जातियों के  लिये  प्राधास  पोचनाएं

 6225.  थी  श्रॉफार  साल  शेस्वा  :

 शी  ता०  ete  wed  ;

 rf
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 भी  मॉक  1. &  :
 att  बेजी  शंक्षर  कन  :

 का  ware  ware  walt  ea  बताने
 ी  ह थ  करेंग  ह अ

 कि)  1966~67  में  प्रनुसूचित
 जातियों  तथा  झादिम  जातियो  के
 लोगो  के  लिये  श्रावांस  योजनाभों  के  लिये
 कितनी पर  राशि  मंजूर की मई है. शी  मई  है  ;

 (ख)  ग  तक  कितनी  धन  दाशि  खर्च
 की  जा  चुकी  हैं;  भौर

 (ग)  मंजूर की  गई  पूरी  राशि  का

 उपयोग  न  किये  जाने  के  क्या  कारण  fF?

 सभाज  कल्याण  विभाग  में  राज्य  मंत्री

 (भीभती  झूलरेण  गुह)  :  (क)  1966-67
 के  दौरान  भनुसूचित  जातियों  भौर  भनुसूचित
 झादिम  जातियों  के  लिये  क्रमश  0°  69

 ere  ate  02,  61  लाख  रुपये  की  घन  राशि
 अंजूर को  गई  1

 (लि)  भौर  (ग)  वित्तीय  वर्ष  i966~
 67  भे  भ्रावास  योजनाओं  के  खच  से  मम्बन्धित

 अगति  रिपोर्टों,  जो  राज्य  सरकारों  भौर  संघ
 राज्य-क्षेत्रों  भे  मानी  है,  की  प्रभी  तक  प्रतीक्षा
 है।

 शुरू  झोर  छिप  हुए  नोटों  का  परिचालन

 6226.  भी  शोॉकार  लाल  शेरचा  :
 भरी  qo  शार्या  :
 गयी  जॉकार  fag  :
 aft  det  संकर  शर्मा  :

 क्या  बित  मात्री  यह  ताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  एक  रुपये  ौर  इस  रफ्ये  के

 कुछ  करेंसी  नोटों  की  एक  घोर  किकुल  छपाई
 म््वी  हुईं  है  तवा  उनका  परिचालन  बामार  में

 अुंफी  के  ore  लेक  दिख  ह. 4  है;
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 (w)  यदि  हां, तो  ।  सस्‍्कार ने  प्रेस
 में  नोटों  की  सड्िश्यों की  जांच  करने  के  लिये
 किसी  अधिकारी  को  नियुक्त  किया  है;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 भौर

 ि]  ऐसे  करेंसी  नोटों  को  झब  वापिस
 लेने  के  लिये  सरकार  ने  क्या  व्यवस्था  की  है  ?

 उप-प्रथान  मंत्र)  तथा  वित्त  मंत्री  (सो
 सोररजों  देसाई)  :  (क)  ऐसे  करेसी  नोटों  के
 बारे  ने  कोई  सूचना  नहीं  मिली हैं  जो  सिर्फ

 एक  ही  तरफ  छपे  हो  लकिन  एक

 पये  गौर  दस  रुपये  के  कुछ  एसे  नोट  भा  रतीय
 रिजर्व  बेक  के  कार्यालयों  में  पेश  किये  गये  ये
 जिन  के  कुछ.  हिस्सो  पर  छपाई  नहीं  हुई  थी  ।

 उसके  बाद  उन्हें  फिर  से  जारी  नहीं  किया  गया  t

 (a)  से  (घ)  नासिक  के  भारतीय

 प्रतिभूति  मुद्रणालय  (इंडिया  सिश्योरिटो  प्रेस)
 में  जो  नोट  छापे  जाते  हैं  उन्हें,  जारी  करने के
 लिए  भारतोय  रिजर्व  बैक  में  भजन  में  पहने,
 मुद्रणालय  में  हर  मौके  पर  प्रच्छी  तरह  से  जाचा
 जाता  है  ।  जिन  मामलों  का  ऊपर  जिक्र  किया
 गया  हैं,  उनके  बारे  भे  जाच  की  जा  रही  है
 लेकिन  ऐसा  लगता  हूँ  कि  ये  खराबिया  उसे  बक्त
 पैदा  हुईं  जब  छपाई  करते  समय  कागज  मुड़
 गया  |  जब  कभी  ऐसे  खराब  नोटों  का  पता
 चलता  हैँ,  तो  उन्हें  चलन  ते  वापस  ले  लिया
 जाता  हैं  1

 प्रास्य  ब्लौद्योगिक  परियोजनाएं

 6227  शी  qo  qo  दीक्षित  :  क्‍या
 योजना  मंत्री  22  जून,  967

 ह
 प्रताराकित

 प्रश्न  संब्या  3262  के  उत्तर  के  सम्बन्ध्त  में  यह
 दताने की  कृपा  करेंगे  कि  :

 (क)  क्या  खंडवा  के  उत्तर पूर्व  नौमाड़

 कया  तहसील  हरसुद में  स्थित  विकास  आष्ड
 शाम्य  प्रौद्योगकि  पर्ियोजनाप्ों  में  शामिल
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 किये  जाने  के  लिये  निर्धारित  शर्तों  को  पूरी
 तरह  पूरी  करते  हैं;

 ि)  क्या  तहसोल  बरहामपुर  के  विकास
 wee  जो  कि  कृषि  की  दृष्टि  से  विकसित  हैं
 और  जहा  कृषि  के  विकास  को  भोर  भ्रधिक

 गुभआाइश  है  प्राम  भौद्योगिक  परियोजनाप्रों  भे

 खण्दों  के  शामिल  किये  जाने  के  लिये  निर्धारित
 शर्तों  को  पूरा  नही  करते,  और

 (ग)  यदि  उपरोक्त  भाग  (ख)  का
 उत्तर  नका  रात्मक  हो  तो  यह  भेद  भाव  बरतने
 तथा  इन  खण्ठी  के  ग्राम्य  भौद्योगिक  परियोज-
 नाप्रों  में  शामिल  त  करने  के  क्या  कारण  है?

 योजना,  पेट्रोलियम  भौर  रसायन  तथा

 कमा!  हल्थाण  मंत्र।  (et  प्रशोक  भेहता)  :

 (क)  जो,  हा  ।

 (@)  भर  (ग)  तहसोल  बर्हामपुर
 का  विकान  aes  प्राम्प  श्रौद्योगिक  परियोज-

 नाओझों  भे  शामिल  किये  जाने  के  लिए  निर्धारित
 शर्तों  को  पूरा  करता  प्रतोत  होता  है  |  यह  राज्य
 गरकार  का  काम  था  कि  उनको  शामिल  करने
 के  लिए  प्रस्ताव  फरती,  परन्तु  उसने  ऐसा  नहीं
 किया  ।  सम्भवतठः  उसने  ऐसा  इसलिए  नही
 किया  कि  इससे  परियोजना  का  क्षेत्र  य|जना
 झावोग  द्वारा  परिकल्पित  आकार,  यानी  3  से
 5  खष्ड  जो  जिले  की  सगभग  सामान्य  सीमा
 वाले  हों,  से  प्रधिक  हो  जाता  ।

 भारत  की  वित्तीय  स्थिति  के  बारे  में  बेल  निदान
 की  रिपोर्ट  सभा  बिय  बेंक  हारा  भ्रध्यवन

 6228.  भी  द  लिनये  :

 भी  wo  भो०  बनीं :

 ब्या  बित  मन्तर  यह  बताने  की  कृपा
 करो  कि  :

 (क)  कया  यह  सच  है  कि  प्रभात  ह... (अ
 ले  विश्व  बैक  को  भारत  की  वित्तीय  स्थिति
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 रुधारने  के  लिये  झपने  सुझाव  देने  का  भवुरोत
 किया  था;

 ्)  क्या  बेल  मिशत  द्वारा  की  गई
 सिफारिश  तथा  न्य  सिफारिशें  इसी  का
 परिणाम हैं

 (ग)  क्‍या  उन्होंने  ऐसी  सिफारिशों  पर

 आपत्ति की है; की  है;  शौर  |

 (ध)  यदि  हा,  तो  इस  बारे  में  सरकार
 की  प्रन्तिम  तीति  क्‍या  है  ?

 'उप-प्रधान  मंत्री  तया  वित्त  मंत्री  (भी
 भोरार्यी  वेसाई)  :  (क)  जी,  नही  t

 (a)  से  (ध),  ये  सवाल  पैदा  ही  नहीं
 |

 Estate  Duty  on  the  Properties  of
 Erstwhile  State  Ralers

 6229.  Shri  Nathn  Ram  Ahirwar:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  property  of  the
 erstwhile  rulers  of  princely  States  is
 liable  to  estate  duty  on  their  demise;

 (b)  if  so,  the  extent  of  property
 hable  to  estate  duty;

 (c)  how  much  estate  duty  has  20
 far  been  realised,

 (d)  how  many  estate  duty  assedi-
 ment  cases  and  against  whom  they
 are  pending:

 (e)  whether  stay  orders  have  been
 issued  against  assessment  or  recovery
 proceedings  in  estate  duty  cases  of
 such  properties;  and

 {i)  if  so,  in  favour  of  which  rulers
 and  the  reasons  therefor?

 The  Deputy  Prime  Minister  and.
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  Yes  Sir;

 (b)  In  case  of  deaths  occuring  on
 or  after  1-7-1980,  estate  duty  #
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 कक  extate  of  the
 Me.  90,000-,  For  deaths  bet-
 ween  ‘18-10-1883,  to  30-6-1960,  the
 lignit  wag  Rs.  lakh;

 (c)  to  (f).  The  inforation  is  being
 collected  and  wil’  be  laid  on  the
 table  of  the  House  as  early  as  possi-
 bie.

 Uperedation  of  Type  IV  Quarters  in

 (a)  the  reasons  for  upgrading  these
 quarters  without  consulting  the  re-
 cognised  association  af  staff?

 (bri  Iqbal  Singh):  (2)  No,

 (b)  to  (d).  Do  not  arise.

 बिल्ली  में  सार्मभनिक  इभारतों  पर  नाप-पहट

 6231.  we  प्रात्म  बात  :

 भी  प्रहाशवौर  शास्त्री  :

 डा०  सूर्य  प्राक्  पुरी  :

 बी  प्रभुततिह  भदौरिया  :
 थी  है  :

 edt  TNT  सिंह  cog  :

 थी  इबुदौर  सिंह  झारत्री  :

 गी  ह्म  ॥  कलबाय  :

 थी  रामाधतार सर्मा  :

 क्या  सिर्भान, झ्ाधात  तथा  पृर्ति  मम्वी

 aq  बताने  की  कृपा  करेंगे कि  :

 :  «.  (के)  क्या  गृह-कारई  मस्कालय  ने  कोई
 2480( Al)  LSD—2.

 ऐसे  धादेश  जारी  क्वि  हैं  कि  सभी  माम-पहुट
 झंग्रेज़ी  तथा  हिम्दी  दोनों  में  होने  चाहियें;

 (ज)  ह. 16  यह  सच  है  कि
 नई  दिल्‍ली  में

 पालियामेंट  स्ट्रीट  स्थित  सरदार  पटेल  हाउस
 तथा  रफी  भार्ग  पर  विटठल  भाई  पटेल  हाउस
 के  नॉम-पंदुट  केवल  प्ंग्रेजी  में  ही  हैं;

 (ग)  इन  इमारतों  पर  हिन्दी  में  नाच
 पट्ट  कब  लगाये  जायेंगे;  भौर

 (घ)  इस  विषय  में  नियमों  का  उल्लंघन
 फरने  वाले  सम्बन्धित  भ्धिकिरियों  के  विष्
 हया  कार्यवाही  करने  का  विचार  है  ?

 निर्माण,  ‘area  तथा  पृत्ति  मंत्रालव  में
 कपमंत्री  (भी  इकबोल  सिह)  :  (क)  जी  हां,

 ह
 मन्वालय  द्वारा  ऐसे  प्रादेश  जारी  किये  गये

 |

 ब)  बोहा।

 (ग)  शीघ्र  ही  हिन्दी  नाम  पढ्डों कौ
 व्यवस्था  कर  दी  जायेगी  |

 (घ)  नियमों  का  कोई  उल्लंघन  नहीं
 किया  गया  हैं।  ड्राइंग  झांदि  के  बनाये  जाने  सें

 कुछ  देर  हो  गयी  है  |  किसी  भी  भ्रधिकारी  के

 का

 कोई  कार्यवाई  करने  की  प्रावश्यकहा
 ॥

 The  Minister  of  Irrigation
 Power  (Dr.  K.  L.  Rao):  (a)
 Rs.  24  crores.

 (b  64  lakh  acres.



 Will  the  Minister  of  Health  and
 Family  Planning  be  pieased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  criticism
 by  the  Chairman  of  Pfizer  Ltd  about
 Health  Ministry's  move  to  :ategorise
 drugs  as  essential  and  non-essential;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereta?

 The  Minister  of  Health  2nd  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 Yes,

 (b)  The  Government  of  India  do
 not  agree  with  the  reported  views  of
 the  Chairman  of  Pfizer  Ltd

 Peruvannan  Community  of  Malabar

 ex,  Shri  Vasudevan  Nair:
 Shri  Yashpal  siseh:
 Shri  P.  0,  Adichan:
 Shri  C.  Janardpanan:

 Will  the  Minister  of  Social  Weifare
 be  pleased  to  state:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  ६)  and
 D  class  match  manufacturers  of  Kera-
 la  State  and  other  regions  against  the
 increase  in  the  excise  duty;  and

 (b)  if  80,  whether  Government  pro-
 pose  to  give  relief  to  these  categories
 of  small-scale  manufacturers?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  Yes,  Sir.

 (b)  The  representations  are  under
 the  consideration  of  Government.

 Prevention  of  Sea  Erosion  in  Kerala

 6237.  Shri  Vasudevan  Nair:
 Shri  Yashpa)  Singh:
 Shri  P.  C,  Adichan:
 Shri  C.  Janardhanan:

 Will  the  Minister  of  Irrigstion  smh
 Power  be  pleased  to  state:

 (a)  the  amount  advanced  by  way



 of  development  and  Central  ossstance

 for
 1967-68  have  not  yet  been  finalis-

 Synthetic  Drugs  Plant  at  Hyderabad

 (a)  the  reasons  for  the  delay  jin
 the  commissioning  of  the  Syntheuc
 Drugs  Plant  at  Hyderabad;

 (b)  the  probable  date  when  this
 plant  will  start  functioning;

 (c)  whether  the  trial  production  is
 of  sub-standard  quality,  and

 (d)  the  steps  taken  by  Govern
 ment  to  improve  the  quality  of  the

 (b)  The  plants  for  the  production
 ef  phenacetin
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 Lal  Bahadur  Shasir]  Commemorative
 Ooclus

 ee.  Shri  Atam  Das:  Will  the
 Minister  of  Finance  be  pleased  to
 tate:

 (a)  whether  there  is  any  proposal
 under  consideration  for  circulsting
 coins  in  the  memory  of  the  former
 Prime  Minister,  Lal  Bahadur  Shastri;
 and

 (b)  uf  so,  the  details  thereof?

 The  Deputy  Prime  Minister
 Minister  of  Finance  (Shri
 Desai):  (a)  No,  Sir

 (0)  Does  not  arise

 and
 Morarjl

 Accommodation  for  Government
 Employees  in  Delhi

 624l.  Shri  Atam  Das:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  Gov-
 ernment  employees  in  Delhi  to  whom
 Government  accommodation  has  not
 been  allotted  have  to  change  their
 residences  frequently;

 (b)  whether  due  to  such  frequent
 changes  the  education  of  children  of
 such  employees  suffer  and  often  they
 lose  their  one  year;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  give  such  Government  em-
 ployees  priority  in  allotting  them
 Government  accommodation?

 The  Depaty  Minister  in  the  Minis-
 try  of  Works,  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  The
 Government  have  no  _  information
 about  any  specific  cases

 (९)  Does  not  arise.

 Shortage  of  Medicines  in  Primary
 Health  Centres

 6242,  Shrimati  Suaseel,  Goyelan:
 Shri  Umanath:

 \  Skri  ©.  K.  Chakrapani:

 ‘Wilt  the  Minister  of  Health  चकी
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 Weoslly  Planning  be  pleased  to  state:

 June,  I967  said  that  “Ordinary  medi-
 eine  is  not  availabie  in  the  primary
 Health  Centres";

 (b)  if  s0,  whether  it  is  due  to
 non-sanctioning  of  medicines  or  due
 to  its  misappropriation;

 (¢)  whether  Government  are  aware
 that  the  staff  in  such  centres  is  with-
 out  any  work;  and

 (d)  if  30,  the  steps  Government  pro-
 pose  to  take  to  improve  the  situation?

 The  Minister  of  Health  and  Family
 Piemning  (Dr.  5.  Chandrasekhar):  fa)
 Yes,

 (b)  It  as  parlly  due  fo  medicines
 supplied  at  any  one  time  getting  ex-
 hausted  earlier  than  anticipated  and
 also  partly  due  to  late  indenting  of
 medicines  by  the  Officers-in-charge  of
 the  primary  health  centres.

 (ce)  The  staff  in  primary  health
 centres  have  to  attend  curative  and
 preventive  services.  The  work  allot-
 ted  to  them  is  such  as  to  keep  them
 fally  occupied

 (a)  Efforis  are  constantly  made  to
 improve  the  working  of  primary
 hea'th  centres.

 ग्रामीण  गृह-सिर्माण  घोजनायें

 6243.  भी  जाथू  राम  प्रहिरियार  :  क्‍या

 जिर्माण,  भ्रावास  तथा  धृति  मन्त़ती  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  ‘1966-67  में  शमीज  गृह-

 विर्माण  योजनाप्ों  के  लिये  कितनी  राशि  मंजूर
 ही  गई;

 (ल)  इस  राशि  के  योग  के  लिये
 बोजनांभों  की  प्राथेमिकता  कैसे  निर्धारित  की
 जाती  है;  भौर
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 (7)  t967-68  में  इस  काम  पर
 कितनी  राशि  खर्च  करने  का  विदार  है  ?

 निर्माण,  ‘OTe  तथ।  पृतति  मालव  में
 उपभंत्री  (भौ  इकबाल  लिए)  :  (क)  966°
 67  के  दौरान  प्रामीण  श्रावास  परियोजना
 स्कीम  के  लिए,  विभिन्न  सरकारों  के  हारा

 पूर्व  प्रनुमातित  खर्च  के  ग्राधार  पर  ब.  02
 लाख  श्पये  की  केन्द्रीय  सहायता दी  गई  |

 ब)  इस  योजना  के  प्रन्त्गंत  विभिन्न
 कार्यक्रमों  की  प्रायमिकता  का  निर्धारण  co
 नीय  प्रावश्यकताझों  के  भ्रनुसार  राज्य  सरकारें
 स्वयं  करती  हैं  ।

 (ग)  1966-67  के  नियतन  को  अमी
 प्रतन्तिम  रूप  नहीं  दिया  गया  है  ic

 संसद-सदस्यों  के  कोटे  के  कुछ  कलंड  सरकारी
 कर्मचारियों  के  कब्ने  में

 6244.  ची  निहाल  सिह  :

 भी  हकम  चयन  कलबाय  :
 थी  शिवपूणन  शास्त्री  :

 क्या  निर्माथ,  wrera  तथा  क्ति  मंदी
 24  नवम्बर,  966  के  उक्‍हतारांकित

 प्रश्न  संदया  2363  के  उत्तर के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कितने  सरकारों  कर्मचारियों  को,
 प्रव  तक  संसद्‌  सदस्यों  के  कोट  से  फ्लैट  1: . ह
 गये  हैं;

 (ख)  पिछले  तीन  महीनों  में  शब  तक
 कितने  कर्मचारियों  को  फ्लैट  लाली  ह्म
 के  नोटिस  दिये  गये  ये  भौर  कितने  फ्लैट  लातो,
 किये  गये;

 (7)  कितने  संसइ  सदस्यों  के  सर्वेन्द्र
 क्याटेर  इस  समय  सरकारी  कर्मचारियों  को

 दिये  हुये  हैं  घौर  न ेफिस-किस  तारीज  को  दिये.
 गये  थे;
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 (=)  क्या  ये  क्‍्याटंर  नियमित  रूप  से

 (स्थायी  तौर  पर)  दिये  तये  हैं  झयया  अस्थायी

 तौर  पर;

 (६)  यों  सरकार  इन  क्वार्टरों  को

 खाली  कराने का  विचा  र  कर  रही  है:  भौर

 हैं?
 (=)  यदि  नहीं,  तो  उसके  क्यों  कारण

 निर्माण,  ‘WraTe  तथा  पूर्ति  संशालय  में

 शपमंत्री  (भी  इकथाल  सिह)  :  (%)  तथा

 (च) «  लोकसभा  तथा  राज्य  सभा  की  आवास

 समिति  ने  ससद  सदस्यों  से  मांग  कम  होने  पर

 जा  तथा  साउथ  एवन्यू  में  समय  समय  पर

 20  फ्लैट  इस  शर्तें  के  साथ  छोड़  दिते  थे  कि
 ये  फ्लैद  ससद  के  दोनो  सचिवालयों  के  ससदु
 सदस्यों  को  ग्रांवंटत  के  लिए  जब  प्रार्वश्यकता

 होगी,  झल्प  सूचता  पर  उपलब्ध  करा  दिये

 जायेंगे  ।  ये  फ्लैट  सरकारी  कर्मचारियी को  पूर्ण

 रूपेण  प्रस्थाई  तौर  पर  झावटित  किये  गये  थे  |

 967  कौ  अप्रैल  के  भा रम्भ  मे  सरकारी  कमे-

 चारियो  के  पास  .9  फ्लैट  ये  तथा  इत  कलैटो

 के  सभी  भावटियों  को  खाली  करने  के  नीटिस  दे

 दिये  गये  थे  ।  43  942  खाली  कराये  जा  बुके

 हैं  तथा  सम्बन्धित प्रायास  समितियों  को  सौप

 दिये गये  हैं।  इस  समय  ससद्‌  सदस्यों  के  6  कैट

 सरकारी  कर्मचारियों  के  दखल मे  है  तथ।  प्रावास

 समितियों से  जब  कभी  माग  जावेगी  इन्हे
 भी  खाली  करा  दिया  जायेगा  |

 गि)  मंप्तद्‌  सदस्य  को  झावीदत  किया

 गया  कोई  भी  सरबेट  क्वार्टर  सरकारी

 कमवारी  को  झावटित  नहीं  किया  गया  है  |

 (घ)  से  (च).  प्रश्न ही  नहीं  उठता  ।

 मई  बिल्ली  में  रामक्ृध्शपुरम  के  बाजारों  में

 *
 कया  निर्माण,  ‘OTe  मंत्री  बलि  मंत्री  यह

 बताने  कौ  कृपा  करेंग  कि  :

 (क)  नई  दिल्ली  में  रामकृष्णपुरम्‌  के
 बाजारों  में  कितनी  दुकानों  के  लिये  भी
 तक  पानी  भौर  विजली  की  व्यवत्था  नहीं  कौ
 गई  है  ;

 थ)  क्‍या  यह  सच  है  कि  सरकार  को
 चर, बत  शनि  हो  रही  है,

 (ग)  यदि  हा,  तो  उन  दुकानों  के  लिये
 कब  सेक  पाती  भौर  बिजली  की  व्यवस्था कर  दी
 जायेगी  ;  घौर

 (घ)  इल  दुक:नों के  कब  तक  झलाट  कि
 जाने  की  संभावना  है  ?

 Vir  तक  में  बसी  सभी  दुकानों में  बिजली  की
 व्यवस्था कर  दी  गयी  है  1  सैक्टर ४  ते  Vir

 तक  में  स्वच्छता का  प्रबन्ध  जिसमें  स्तावबृह
 शामिल  है  कर  दिया  गया  है  t  संक्‍्टर  I  से
 IV  तक  में  यह  कार्य  शीघ्र  शुरू  कर  दिया  जायेगा  |

 (्)  से  (घ)  .  सभी  दुकानों  का
 झावटन  हो  गया  हैं  तथा  हानि  का  परन  ही
 नहीं  उठता  ।

 Rural  Housing  Schemes

 (6248,  Shri  हू.  P.  Singh  Den.  WU
 the  Mimster  of  Works,  Housing  and
 Supply  be  pleased  to  state

 (a)  the  financial  provision;  miade
 in  the  Second  Plan  for  Rural  Housing
 Schemes  and  the  actual  expenditure
 incurred  thereon,

 (b)  the  number  of  houses  original-
 ly  planned  to  be  built  during  the  plan
 Period  and  the  actual  construction
 made,  and

 (ce)  the  States  in  which  houses
 were  constructed  under  the  Rural
 Housing  Scheme  during  the  Second
 Plan  Perlod?



 (b)  No  physical  target  was  aid
 down  in  the  Second  Plan  bat  785
 houses  were  constructed  during  the

 ,  (०)  Houses  were  constructed  in  all!
 the  States,  except  Assam,  Bihar  and
 Jammu  and  Kashmir.

 Dam  Over  River  Ravi

 6247.  Shri  Yajna  Datt  Sharma:
 Shri  Shri  Chand  Goel:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whethe:  Punjab  Government
 have  approached  the  Centre  for  finan-
 cial  assistance  for  completing  its  482
 feet  Ingh  dam  costing  Rs  70  croies
 on  the  River  Ravi  near  Thein;

 (b)  the  total  financial  assistance
 asked  for  by  the  Punjab  Government;
 and

 (९)  the  reaction  of  Government
 thereto?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  No,  Sir.
 Fourth  Plan  proposals  received  from
 Punjab  did  not  include  any  provigior
 tor  Them  Dam  Project

 {b)  and  (c).  Do  not  arise.

 Indigenous  Systema  of  Medicine

 6248.  Shri  A.  T.  Sharma:  Will  the
 Minister  of  Health  and  Family  Pilan-
 ning  be  pleased  to  state:

 (a)  whether  the  entire  allotment
 assigned  to  the  Indigenous  systems  of
 medicine  under  the  Third  Five  Year
 Plan  has  been  spent;

 (b)  if  not,  the  reasons  thereof?

 हो;  इक...  Written  Anewore”,  29096
 The  Minister  of  Health  unt

 wren  4
 nd

 (Dr.  है,  Ohanirasckhar):

 (b)  The  main  reagons  are:—.
 a)  Slow  progress  in  the  imple-

 mentation  of  the  schemes  inelud-
 ed  in  the  Plan;  and

 (ii)  Leck  of  trained  qualified
 personnel  to  undertake  research
 programmes,

 बिल्ली  में  भूमि  का  झरन

 6249.  भी  यतचात  सिह  कशवाह  :
 श्री  रघुबौर  सिह  शास्त्री  :
 श्री  प्रशाश  बीर  शास्त्री  :
 अ  रामाधतार  र्मा  :
 भरी  ात्य  दास  :
 शी  राम  गोपाल  झालवाले  :
 ‘To  सूर्य  प्रकाश  पुरी  :
 श्बी  शिव  कमार  झास्त्रौ  :
 भरी  महन्त  दिग्विलत  ना  :

 क्या  निर्माण,  झ्रावास  सथा  ब्र्ति  मंत्री
 यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  यह  संच  है  कि  जन,  965
 में  एक  गांव  में  रहने  वाल  दो  सो  किसान
 परिवारों  को  'उजाइ  कर  सरकार  ने  विल्ली
 के  भ्रायकर  कार्यालय  के  सामने  वाली  भूमि
 अपने  प्रधिकार मे  ले  ती  ;

 व)  क्या  यह  भी  सब  है  कि  उक्त
 उजड़े  हुए  परिवारों  को  श्रभी  तक  किसी  प्रौर
 स्थान  पर  भमि  नहीं  दी  गई  है  ;

 ग)  यदि  हा,  तो  इसके  कया  कारण
 हैं;  और

 (घ)  सरकार  ने  उक्त  किसानों  से
 किन  दरों  पर  भूमि  खरीदी  थी  तथा  तत्सम्बत्धी

 पूरा  ब्यौरा  क्या  है  ?

 निर्माण,  cramer  तथा  पूर्ति  संजरालय  में
 उपमंत्री  भी  इश्बाल  थि):  (क)  जी  नहीं
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 ४) और  (६).  ह - |  865  8  268  ae

 feeidr  करियारों  को,  जो  कि  1. ड  दिल्‍ली

 में  इनकम  टैस्स  झाफिस के सामने के  सामने  सरकारी

 चूम  की  झतधिकत  च्प्प  से  दखल  किये  हुए
 थे,  हूटा  दिया  गया  तथा  उन्हें
 हटाने की  योजना  के  झंतगत  बैंकल्पिक  स्वान
 %  दिया  क्या  34  प्रनभिवासी  परिवारों
 ने  बकसिवित  बोस  लने  से  इन्कार  कर
 दिया हूँ  t

 (थ)  प्रश्न  ही  नहीं  उठता  ।

 ____Emport
 of  Caffeine

 ap.  Shri  K.  M.  Abraham:
 Shri  Vasudevan  Nair:

 :  ‘Shri  Viswanaths,  Monon:
 Will  the  Minster  of  Petroleum  and

 Ohomieals  be  pleased  to  state:

 fy  much  Caffeine  w  imported
 by  radi  vente  and  its  value,

 (b)  whether  it  ne  _  fact  that  the
 price  of  Caffeine  manufactured  in
 India  is  more  than  the  price  of  im-
 perted  Caffeine;  and

 (c)  if  so,  the  difference  thereof?

 caffeine,  mostly  pure  alkaloid,  during
 the  past  three  years,  have  been  as
 follows:—

 Year  Quannty  Value

 tonnes  Rs.

 1964-65  45९33  6,12,167

 1965-66  «  «..  69°23,  857,259,

 7946-67  Feb.
 t  .  .  35°53  |  41,439

 (b)  Yea.

 (a)  the  number  of  chemical  indus-
 tries  in  India  manufacturing  Ceffeine

 (e)  the  steps  taken  to  help  the  ex-

 (c)  The  information  is  not  available.

 (d)  The  existing  manufectursng
 units  are  encouraged  to  step  up  their
 production  to  meet  the  requirements
 in  full.  Efforts  are  also  made  to  on.
 courage  the  manufgcturers  in  the
 small  scale  sector  to  get  up  small  units
 in  areas  where  tea  waste  is  available.
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 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (b)  Yes.

 (e)  The  availability  of  tea  waste  in
 the  Southern  Region  was  very  limited

 (a)  whether  a  trade  delegation  from
 Ceylon  visited  Delhi  recently;

 (b)  whether  any  agreement  has
 been  arrived  at  with  the  delegation
 and  if  go,  the  terms  thereof;

 crore  credit  offered  by  us  to  Ceylon.
 (b)  The  negotiations  are  to  coatinue,

 (९)  and  (d).  Do  not  arise

 (a)  the  amount  spent  or  proposed  to
 be  apent  on  the  tomb  of
 Maulana  Azad:

 the

 (७)  the  total  amount  spent  and  ear-
 marked  for  developing  Shantivam  and
 Vay  ghat;

 (८)  whether  this  expenditure  can,  be
 avoided  in  view  of  the  necessity  of
 observing  economy  in  Government  ex-
 penditure;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Ministry
 of  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  to  (a),  On  develop-
 ment  and  construction  works  so  far,  an
 expenditure  of  Rs.  08  lakhs  has  been
 incurred  on  Maulana  Azad's  Magar,
 Rs.  6.82  lakhs  on  Shanti  Vana  and
 Rs.  3.73  lakhs  on  Vijayghat.

 A  further  expenditure  of  Ra,  0°i8
 lakhs  is  anticipated  on  works  in  pro-
 gress  gt  Shantivana,  An  additional
 expenditure  of  Rs,  0°56  lakhs  is  pro-
 posed  to  be  incurred  during  the  year
 on  works  at  Viyapghat,  This  «mali
 expenditure  on  these  important  monu-
 Ment  is  necessary.  These  two  sama-
 dhua  and  also  Rajghat  will  form  part
 of  the  proposed  integrated  develop-
 ment  of  the  entire  area  from  the
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 (a)  the  reasons  why  the  Western
 Kosi  Project  is  at  a  standstil  in  spite
 of  two  former  Prime  Ministers  of

 one

 (a)  the  probable  date  on  which  work
 On  the  project  is  likely  to  start;  and

 (e)  Hf  no  date  has  been  fixed,  the
 reasons  therefor?

 (a)  whether  at  is  a  ¢act  that  Gov-
 ernment  have  decided  to  set  up  a  high
 power  committee  to  study  the  finan-
 cial  gnd  other  implications  of  the
 “small  bonus  scheme”  intended  as  an
 incentive  to  couples  who  do  not  have
 maore  than  two  or  three  children;  and

 (9)  if  so,  its  personne]  and  terms
 of  reference?

 (ii)  Smt.  Avabai  B.  Wadia,
 President,

 Bony  fanning  Assocle-  Maraber

 (iil)  Dr.  (Mra)  Maitreyee  Bove,
 Vice-President,
 LN.T.U.C.,  New  Deihi  .  Member

 Shri  Ram  Nath  A.  Poder,

 “eee Of  Chea
 dustry,  New  Delhi.

 (v)  Shri  C.H.S,  London,
 Fedraation  of

 cr

 i
 etal  Seon

 Saal
 India

 Member

 (z)  Shri  D.  Paul  Chowdry,
 Central  Social  Welfare  Boa-

 New  Delhi
 .

 Member 7a,

 (an)  Dr.  JN.  ‘Tiwan,
 Director,  Socro  and  Research
 Committee,  Planning  Com-
 musnion,  New  Delhi  .

 (xiii)  Secretary,
 United  Union  Congress,

 )  Dr.  Bhola  Nath,
 Gh)  Lag

 :
 Indian  Medical

 Assocuti¢n,  New  Deihi  Member
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 (xv)  Shri  D.  J.  Madan,
 ‘Joint  Secretary,  Ministry  of

 Finance,  (W  &  H  Division)  Member

 (xvi)  Medical  Commissioner,
 Employees’  State  Insurance
 Corporation,  New  Delhi  Member

 (xvii)  ShriS.  P.  Jain,
 Officer  on  Special  Duty,
 Ministry  of  Health  and
 Family  Planning,  New  Delhi  Member

 (xviii)  Commissioner,  (Family
 Planning)  Ministry  of
 Health  &  Family  Planning,
 New  Delhi  Member

 Secretary

 The  terms  ot  reference  of  the  Com-
 mittee  are  to  study  and  make  recom-
 mendations  on  proposals  concerning  in-
 centives  to  be  given  or  disincentives
 to  be  applied  for  popularising  and
 encouraging  a  Small  Family  Norm.

 Ashoka  Hotels  Ltd.,  New  Delhi

 625%.  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  how  many  officials  and  staff
 members  of  the  Ashoka  Hotels  are
 oa  deputation  and  from  which  Minis-
 tries  and  for  what  periods;

 (9)  the  names,
 salaries  and
 officials;

 designations  and
 allowances  of  these

 (c)  when  Government  propose  to
 appoint  permanent  incumbents  to  these
 pests;  and

 (d)  whether  there  have  been  com-
 plaints  about  the  inadequacy  of  ser-
 vice  at  the  Ashoka  Hotels?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).
 There  are  eight  officials  on  deputation
 against  regular  posts  in  the  Ashoka
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 Hotel.  In  addition,  there  were,  on  ist
 July,  1967,  thirteen  officials  on  depu-
 tation  with  the  Hotel  in  connection
 with  the  construction  of  an  Annexe
 to  the  Hotel.  These  officials  will
 revert  to  their  parent  offices  on  the
 completion  of  the  expansion  project.
 Detailed  information  about  these  two
 sets  cf  officials  is  given  in  Statements
 I  and  II  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No,
 LT-29/67.]

 (c)  As  a  matter  of  policy,  Govern-
 ment  appoints  the  Managing  Director
 and  the  Finance  Officer  of  the  Ashoka
 Hotels  Ltd.  The  appointment  to  other
 posts  are  made  directly  by  the  Com-
 pany.

 (d)  In  any  large  catering  establish-
 ments,  minor  complaints  in  service
 are  not  unusual.

 Floating  of  Central  Government  Loans

 6258.  Shri  D,  C.  Sharma:
 Minister  of  Finance  be
 state:

 Will  the
 pleased  to

 (a)  whether  three  new  loans  have
 been  floated  by  Government  in  July,
 1967;

 (b)  whether  the  loans  have  been
 fully  subscribed;

 (c)  how  they  are  proposed  to  be
 utilised?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  A_  statement
 showing  the  results  of  the  market
 loans  floated  by  the  Central  Govern-
 ment  is  laid  on  the  Table.  [Placed
 in  Library.  See  No.  LT-30/67].

 (c)  The  proceeds  of  the  loans,  after
 meeting  the  repayment  obligations,
 will  be  utilised  along  with  other  capi-
 tal  receipts,  to  meet  the  requirements
 for  purposes  of  investment  as_  also
 relending  for  developmental  outlays.
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 @)  ही

 (8)

 उत्तर  प्रदेश  में  गन्दी  बस्तियों  का  हटाया  जाना

 6260.  श्री  सरजू  पाण्डेय  :  क्या

 निर्माण,  आवास  तथा  पूर्ति  मंत्री  यह  बताने
 की  कृपा  करेंग  कि  :

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने

 राज्य  म  गन्दी  बस्तियों  को  हटाने  तथा  अपनी

 वतमान  दशा  में  सुधार  करने  के  सम्बन्ध  में

 केन्द्रीय  सरकार  को  कोई  योजना  प्रस्तुत
 की  हैं  ;  और

 (ख)  यदि  हां,  तो  उनका  ब्यौरा
 क्या  हूँ?

 निर्माण,  आवास  तथा  पृति  मंत्रालय  में
 उपमंत्री  (श्री  इकबाल  सिह)  :५  राज्य
 सरकारों  के  लिए  यह  आवश्यक  नहीं  है  कि
 q  गन्दी  बस्तियों  को  हटाने  तथा  उनके  सुधार
 के  लिए  अपनी  परियोजनाओं  को  मंजूरी  के

 लिए  भारत  सरकार  को  प्रस्तुत  करें।  उनके
 ढ्वारा  अथवा  उनके  राज्य  में  श्रन्य  निर्माण

 एजन्सियों  के  द्वारा  बनाई  गई  एसी  परियो-

 जनाय्ों  को  स्वीकार  करने  में  व  स्वयं  सक्षम

 हैं  ।॥  योजना  के  अंतर्गत  किए  गये  खर्चे  के

 ग्राधार  पर  उन्ह  प्रत्यक  वर्ष  केन्द्रीय  वित्तीय

 खहायता  दी  जाती  है  |

 Gajendragadkar  Commission’s
 Report  on  D.A.

 626l.  Shri  Virendrakumar  Shah:
 Shri  Ram  Kishan  Gupta:
 Shri  Hukam  Chand  Kachwai:
 Shri  Nihal  Singh;

 Will  the  Minister  of  Finance
 pleased  to  state:

 (a)  whether  the  National  Railway
 Mazdoor  Union  has  rejected  the
 Gajendragadkar  Commission’s  Report
 on  Dearness  Allowance  payable  to
 Central  Government  employees;

 be

 (b)  if  so,  on  what  grounds;
 (c)  the  basis  on  which  the  cost  of

 living  index  on  which  the  Commis-
 gion’s  recommendations  are  based  is
 calculated  and  increase  in  prices  of
 which  items  are  taken  into  account
 in  computing  the  index;

 (d)  the  total  extent  to  which  the
 rise  in  the  cost  of  living  since  the
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 Second  Pay  Commission’s  report  has
 remained  uncompensated  by  the  in-
 crease  in  Dearness  Allowance  givea
 to  employees  from  time  to  time;  and

 (e)  whether  in  view  of  the  rejection
 of  the  report  by  Government  em-
 ployees  and  in  view  of  the  Das  Com-
 mission’s  recommendation,  Govern-
 ment  are  considering  to  appoint  a
 Third  Pay  Commission  to  go  into  the
 whole  structure  of  pay  and  allow-
 ances?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Press  Reports  have  ap-
 peared  to  this  effect.  Several  com-
 munications  have  been  received  from
 the  Union’s  branches  protesting  against
 the  Commission’s  recommendations.

 (b)  The  quantum  of  neutralisation
 recommended  by  the  Commission,  ac-
 cording  to  the  Union,  is  not  commen-
 surate  with  the  increasing  price  level.

 (c)  The  Commission’s  recommenda-
 tions  are  related  to  the  All  India
 Consumer  Price  Index  Number  for
 Working  Class  on  base  949—00.
 The  All  India  Index  is  the  weighted
 average  of  Working  Class  Consumer
 Price  Indices  of  27  Centres  selected
 from  various  States.  The  items  taken
 into  account  in  computing  the  Index
 broadly  form  five  groups.  The  de-
 tails  are  as  under:—

 Group  Items

 I.  Food  Cereals  and  pules,
 milk  and  milk  pro-
 ducts,  mutton,  fish,
 ghee,  edible  oil,
 potatoes  and  onioins
 etc.,  salt,  chillies
 turmeric,  sugar,  gur
 &  tea  etc.

 2.  Fueland  lighting  Firewood,  charcoal
 kerosene,  electric
 light  and  matchbox.

 3.  House  Rent.
 4.  Clothing  Dhoties,  sarees  and

 other  items  such  as
 bed  sheets,  coating
 and  shirting  etc.

 Toilet  Soap,  Wash-
 ing  Soap,  barber
 charges,  pan-supari,
 bedies  and  cigarettes
 and  amusements
 etc.

 5.  Miscellaneous
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 (d)  The  existing  rates  of  Desarness  थी  बलबन  लिए  Sed are  related  to  the  743

 जी  किय  कुमार  स्मो

 (e)  No,  Sir  There  is  no  such  pro-

 Fire  Ignition  Method  to  Extract  Petre-
 leum  from  underground  Rocks

 6262.  Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  fire
 ignition  method  is  being  used  to  ex-
 tract  petroleum  from  the  underground
 rocks;  and

 (b)  af  so,  the  increase  in  the  pro-
 duction  in  the  areas  where  this  sys-
 tem  is  be:zng  used?

 The  Minister  of  State  in  the  Minis-
 ty  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 aghn  Ramaiah):  (a)  Such  a  pro-
 cess  has  been  used  in  a  limited  way
 in  some  companies  for  the  production
 of  low  gravity  ciudes  But  it  has  not
 80  far  becn  considered  for  adoption  in
 our  country

 (b)  No  reliable  information  on  this
 point  is  available;  but  it  is  reported
 that  the  total  quantity  of  oi]  so  pro-
 duced  is  about  0.5  million  tonnes  per
 vear,

 भारत  के  रिजय  मेक से  कम्पाउ'हरों के  वेतन-

 7

 6263.  शनी  प्रशाद  बोर  शास्त्री  :

 श्री  धात्म  दास  :

 श्री  रघुवीर  सिंह  हाश्त्री  :

 Blo  सूर्य  प्रकाश  पुरी  :

 (क)  रिजर्व  बैंक  के  विभिन्न  कार्यालयों
 में  कम्पाउथ्यरों  के  विभिन्न  पद-कर्मों  के
 बेतन-क्रम  क्‍या  हैं  और  वें  कब  से  लासू

 हैं  तथा  उनके लिये  पृथक  ग्ब्क  क्या  भहताएं
 निर्धारित  हैं;

 (ख)  एक  पदक्रम  से  दूसरे  पदक्रम  में
 पदोन्नति  &  नियम  कया  है  तथा  उनके  निर्धारित
 कर्त्तत्यों  तथा  प्रहताग्रो  मे  क्‍या  प्रन्तर  है  ,

 (ग)  क्या  ये  वेतत-क्म  एक  हो  श्रेणी
 के  नगरों  जसे  बम्बई,  कलकत्ता  झौर
 दिल्ली  मे  स्थित  रिजर्व  बैक  के  विभिन्न
 कार्यालयों मे  काम  करने  वाले  समान  भहेताप्रों
 वाले  कर्मचारियों  पर  समानरूप  से  लागू
 किये  गये  3,

 (घ)  यदि  नहीं  ,  तो  इस  के  क्या  कारण
 हैँ  ;

 (ड)  क्‍या  एक  ही  प्रकार  के  कार्य  के

 लिये कुछ कुछ  ऐसे  भी  वतन-क्रम  हैं  जो  शक  नगर
 में  तो  लागू  किये  गये  हे  परन्तु  उसी  श्रेणी  के
 अन्य  भ्ाधिकाश  नगरो  में  लागू  नहीं  किये
 गये  है;

 (च)  यदि  हा,  तो  इसके  क्‍या  कारण

 है;  प्रौर

 (छ)  इस  पक्षपातपूर्ण  व्यनहार  को

 दूर  करने  के  लिये  सरकार  का  क्‍या  कार्णवाही
 करने  का  विचार  है  ?

 उप-प्रधान  मंत्री  तथा  विस  मंत्र!  (श्री
 मोरारजी  देसाई)  :  (क)  से  (8).
 'रिजर्ष  बेक  में  पूर्ण  कालिक  कम्पाउप्परों  के
 दो  पदक्रम  [प्रेड)  है  ,

 (i)  अ्रधिक  वतन  बाले  केलर

 (भर्थात  बम्बमई,  कलकत्ता,  मह्रास,
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 शौर  प्रहमदाबाद  )  --

 पदक  |  फे  कपाउणर  (अभ्यई  भौर
 कलकसा)  :  55-5—765—8-
 I8l=l0-29  कुशलता-रोध-
 ]0=22=]2=305—5-350
 यें  |

 पदक  bia  के  कंवासस्डर :  140~5—
 180-6220  श्प्ये  |

 (2)  धिक  बेतन  बाले  चों  से  निलम  केस

 पदचर 11  के  कल्पाउसार :  :30-5—
 205  रुपय  |

 बम्यई भौर  कलकत्त  में,  जहां दो  पदक्रम

 हैं  कम्पाउण्डरों  की  भरती  सामान्यतः  निचले
 पदक्रम  में  की  जाती  है  और  ऊंच  पदकम के
 खाली  पदों  को  पदोन्नति द्वारा  भरा  जाता  है
 जत्पेक  केन्द्र  में  इन  दोनों  पदक्तमों  के  लिए

 एक  जैसे  कतेंब्य  और  योग्मताएं  निर्धारित  हे  ।

 इन  पदक्रमों  के  बेतनभान,  राष्ट्रीय  भ्रौद्योगिक
 न्वायाधिकरण  (बैंक  बिवाद)  के  पौसले
 के  प्रनृतार  निर्धारित  किये  गये  हैं  शौर  ये
 केशन  मान  !  जनवरी  ,  962  से  लागू
 हुए  थे,  और  इन्हें  निर्धारित  करते  समय,
 सावड़  पदक्रमों  मे  शामिल  पदों  के  कर्त्तव्यो

 उत्तरवायित्थों  शौर  कार्यभार  को  ध्यान

 में  रखा  गया  था  पदों  के  हस  प्रकार के
 वर्गीकरण  का  र्थ  किसी  प्रकार  का  भेदभाव

 नहीं  है  जिसके  लिए  सरकार  द्वारा  कोई
 कार्रवाई  किये  जाते  की  झावश्यकता

 हो  फिर  भी,  कामगार  कर्मचारियों  के

 जिनमें  कम्पाउयार  भी  शामिल  हैं)
 केतनमानों  से  संशोधन  करने  का  मामला,
 ttetfine  विवाद  झ्धिनिभिम,  i947  भी
 आरा  108  के  प्रधीन  एक  मध्यस्थ  को
 ह,  दिया  गया  है  ।

 Reservoir on  Cheyyar
 River  (Andhra  Pradesh)

 mm.  Shri  Parthasarathy;  Will
 the  Minister  of  Irrigation  aad  Power
 ber  pleased  to  atate

 éa)  whether  Government  are  aware
 that  the  Government  of  Andhra  Pra-
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 deah  laid  foundation  for  the  Thoguru-
 pet  Reservoir  on  Cheyyar  River  in
 Rajampet  Talug,  Cuddapah  District
 some  years  ago:

 (b)  whether  it  u  a  fact  that  it  is
 one  of  the  projects  which  have  been
 included  in  the  Fourth  Plan;  and

 (c)  if  not,  whether  Governmnt  pro-
 Pose  to  take  up  the  matter  with  the
 Government  of  Andhra  Pradesh  in
 view  of  its  importance  to  control
 famine  in  Cuddapah  district?

 The  Minister  of
 Power  (Dr.  K,  L,  Bao):  (a)  Yes.

 (b)  and  (c).  The  Government  of
 Andhra  Pradesh  have  intimated  that
 due  to  paucity  of  funds  this  project
 could  not  be  included  in  the  Final

 Hira
 Fourth  Five  Year  Plan  of  the

 tate.

 Tungabhadra  Project
 6265.  Shri  sy  A.  Agadi:  Wil’  the

 and

 (a)  whether  it  is  a  fact  that  Korl-
 hallj  village  of  Mundergi  Taluk  of
 District  Dharwar,  Mysore,  State,
 though  it  comes  under  submergable
 area  of  the  Tungabhadra  Project
 Scheme  has  not  so  far  been  complete-
 ly  acquired  and  the  proposal  for  re-
 habilitating  the  villagers  has  not  yet
 been  taken  up;

 (b)  if  so,  the  area  so  far  acquired
 from  the  existing  village;

 (c)  whether  any  new  site  has  been
 secured  for  the  rehabilitation  of  these
 villagers

 (d)  if  so,  the  detai's  thereof  and
 its  distance  from  the  existing  village;
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 in  sub-soil  water  level  and  nearer  to
 ‘water-spread  is  under  consideration.

 (b)  About  55  acres.
 {c)  and  (d).  Yes,  about  9  acres  hos

 been  acquired  for  the  new  site
 (e)  Rs.  10,49,000

 Leprosy  Patients  in  Bihar
 €266.  Shri  Bhogendra  Jha:  Will  the

 Minister  of  Health  and  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  according  to  a  survey
 of  the  World  Health  Organisation,
 there  are  nearly  350,000  persons  suf-
 fering  from  leproty  in  Bihar,  25  pe.
 cent  of  whom  are  of  the  ‘leproma-
 tus”  group;  and

 (b)  af  so,  the  steps  Government
 propose  to  take  to  control  and  elimi-
 nate  this  disease?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  Ss.  Chandrasekhar)-
 (a)  No  such  survey  has  so  far  been
 carried  out  by  the  World  Health  O:-
 @anisation  in  Bihar  State,  The  sur-
 vey  and  examination  of  the  popula-
 tion  is  being  conducted  by  the  Lep-
 rosy  Control  Units  established  in  the
 State  under  the  National  Leprosy
 Control  Programme  launched  in  col-
 laboration  with  the  State  Govern-
 ments  since  1955.  The  data  available,
 was  reviewed  in  1963,  and  it  was  esti-
 mated  that  there  may  be  28  lakhs
 leprosy  cases  in  Bihar,  of  whom  25
 per  cent  may  be  of  the  lepromatus
 type.

 (b)  9  Leprosy  Contro]  Units  have
 been  established  in  the  State  So  far
 2.3  million  population  has  been
 covered,  63242  cases  have  been  re
 corded  and  59263  cases  have  been  re-
 gistered  for  treatment  and  are  being

 nig
 through  the  Leprosy  Control

 its.
 Recognition  of  Ladakhis  as  a

 Scheduled  Tribe
 6268.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Social  Welfare  be  pleated
 to  state:

 (a)  whether  the  Ladakbis  have  urg-
 td  Government  to  recognize  them  85
 a  Scheduled  Tribe;

 (b)  if  so,  the  reaction  of  Govern-
 Tent  thereto;  and
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 {c)  the  decision  taken  in  the  mat:
 ter?  J

 The  Minister  of  State  in  the  Be-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Noo.

 (b)  and  (c).  Do  not  arise.

 Mysterious  Disease  at  Puri  and
 Cuttack

 6269.  Shri  EK,  P.  Singh  Deo:
 Shri  D,  N.  Deb:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  a  myster-
 7005  disease  has  spread  in  some  parts
 of  Puri  and  Crttack  Distrnets  in
 Orissa  causing  a  number  of  deaths;

 (b)  whether  if  is  ulso  a  fact  that
 the  State  Government  have  asked
 the  Central  Government  for  the  ser-
 vices  of  experts  to  contro!  the  disease;
 and

 (c)  af  so,  the  number  of  deaths  re-
 ported  and  the  action  taken  by  Gov-
 ernment  to  send  experts  to  help  in
 controlling  the  disease?

 The  Minister  of  Health  and  Family
 Pienning  (Dr.  Ss.  Chandrasekhar):
 (a)  Yes,  but  the  disease  has  not  caus-

 ed  any  death.
 (b)  No
 (ec)  No  deaths  have  been  reported

 65  persons  were  affected  in  5
 of  Cuttack  District  ang  3  villages  of
 Puri  District  The  disease  is  neither
 bacterial  nor  viral,  It  does  not  fall
 under  any  recognised  pattern  of
 disease  nor  is  it  due  to  deficiency  of
 vitamins  and  minera’s.  Psychol

 rm factors  superimposed  with  su
 change  in  weather  conditions  are  sws-
 pected  to  be  the  cause  of  the  diseage.

 Low-cost  Housing  Scheme  in  Utena
 Areas  al

 6270.  Shri  EK.  P.  Singh  Deo:
 Shri  D.  N,  Deb:
 Shri  धर,  C,  Majhi:

 Will  the  Minister  of  Works,  Ham
 ing  and  Supply  pe  pleased  te  states!

 (a)  whether  it  is  a  fact  that  a
 survey  has  been  conducted  by  hb
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 Mationa)  Couneil  of  Applied  Eeonomic
 Research  in  some  States  in  order  to

 low-cost  housing  jn  urban
 areas;

 (b)  if  so,  the  names  of  the  States
 where  survey  has  been  made  by
 the  Council;  and

 (ce)  the  recommendations  made  by
 the  Council’

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No  study
 primarily  on  low  cost  Housing  was
 eonducted  by  the  NCAER.  However
 they  had  conducted  a  study  on  “Tax
 Incidence  on  Housing”  in  collabora-
 tion  with  National  Buildings  Orga-
 nisation,  This  study  was  limited  to
 houses  costing  not  more  than
 Rs.  25,000

 (b)  The  study  was  conducted  for
 the  towns  of  Ahmedabad,  Delhi,
 Hyderabad,  Madras  ang  Patna

 ६९)  Some  of  the  important  recom-
 mendations  made  by  the  Council  in
 this  study  on  the  ‘Incidence  of  Tax-
 ation  on  Housing’  in  relation  to  low
 income  housing  are  as  follows:

 (i)  The  incidence  of  taxes  and
 fees  which  add  to  the  cost
 of  total  investment  in  hous-
 ing  varies  from  7.62  per  cent
 in  Delhi  to  5.2  per  cent  in

 cent  In  Patna.

 (ii)  In  a  typical  low  income
 housing  unit  costing  Rs.  25,000

 Council  has  suggested  that
 the  responsibility  for  grant-
 ing  subsidy  shou'd  be  that  of
 the  State  Government
 The  ineidence  of  general
 property  tax  in  some  of  the
 State  Capitala  is  very  high
 on  low  cost  housing  and
 there  is  a  case  for  the  reduc-
 tion  of  the  rate  of  this  tax
 on  low  cost  housing  In  some
 of  State  Capitals  the  gene-
 ral  property  tax  is  levied  at
 a  flat  rate  There  is  a  case  for
 the  introduction  of  8  progres-
 sive  rate  struciure

 As  regards  incidence  of  va-
 ious  taxes  on  building  mate~
 rials,  the  excise  duty  is  the
 heaviest  followed  by,  in  tne
 order  of  magmitude  of  thier
 incidence,  States  sales  tax,
 Central  sales  tax  and  the
 octro.  duty,  Excise  duty  on

 (aii)

 fiv)

 cement  varies  805  37  per
 cent  to  50  per  cent  of  all  the
 taxes.

 Expenditure  Tax

 637l,  Shrj  Shiva  Chandra  Jha:  Will
 the  Minister  of  Finance  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  on  the

 {b)  whether  it  8  also  a  fact  that
 the  expenditure  tax  has  been  with-
 drawn;  and

 fe)  if  so,  the  reasons  therefor?

 Desai):  (a)  A  tax  on  expenditure  in-
 curred  by  individuals  and  Hinda
 undivided  families  im  excess  of  #

 penditure  Tax  Act,  ‘1987.  In  sponsee-
 ing  this  legislation,  the  Government
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 (1986-67  was  that  the  yield  from
 said  tax  wag  very  little—merely  Rs.  60
 lakhs  or  there-abouts,  which  was  not
 eemmensurate  with  the  burden  it  put
 @m  the  administration  and  the  incon-
 venience  it  caused  to  assessees

 Pleughing  back  of  profit  by  private
 sector

 lst

 this
 tax,  as  mentioned  by  the  Minister  of

 for
 the

 72,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Planning  be  pleased
 lo  state:

 (a)  how  much  ploughing  back  of

 ७)  how  much  ploughing  back  is  ex-
 pected  of  it  during  the  Fourth  Plan
 period  to  set  up  its  rate  of  invest-
 ment;  and

 (e)  what  would  be  the  probable
 rates  of  investment  in  the  private  and
 public  sectors  at  the  end  of  the  Fourth

 Table  of  the  House,  [Placed  in  Lib-
 vary.  See  No,  LT-8i/67].

 (c)  The  Draft  Outline  of  the  Fourth
 Plan  envisaged  total  investment  in  the
 pablic  sector  over  the  five  year  period
 कं  Rs.  13,600  crores  inclusive  of  the
 amount  to  be  made  available  from  the

 (a)  whether  it  is  a  fact  that  the  Ad-
 ministrative  Reforms  Commission
 study  team  has  recommended  that
 the  plan-making  work  should  be  done
 more  by  the  experis  than  the  politi-
 cians;

 (b)  if  so,  how  far  that  is  going  to
 affect  the  ideal  of  the  socialist  pattern
 of  society;

 (c)  whether  the  perspective  Plan-

 ning
 would  be  affected  thereby  tao:

 an
 (d)  if  so,  in  what  ways?

 (Shri  Asoka  Mehta):  (a)
 In  its  interim  report  the  Study  Team
 of  the  Administrative  Reforms  Com-

 ning  hag  recommended  the  appoint-
 ment  of  Members  of  Planning  Com-
 mission  because  og  their  expertise
 while  conceding  that  political  experi!-
 ence  by  itself  is  no  bar.

 (b)  and  (c).  It  does  not  affect  in
 any  way  the  ideal  of  the  socialist
 pattern  of  society  or  the  perspective
 planning.

 (d)  Does  not  arise,

 Gas  Turbine  st  Gauhati

 ‘e274,  Shri  R,  Barna:  Will  the  Mints-
 ter  of  Irrigation  and  Power  be  pleasnd
 to  state:

 (a)  whether  the  gas  turbine  of  298
 wuide  available  from  the  Centrel  and  MLW,  installed  st  Geubati  is  working)
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 (b)  if  not,  whether  it  ia  due  to  de-
 fective  planning;

 (e)  the  total  cost  of  the  installation
 and  the  maintenance  cost;  and

 (d)  whether  the  scheme  was  approv-
 ed  by  the  Central  Government?

 The  Minister  of  Irrigation  and
 Fower  (Dr.  K.  L.  Bao):  (a)  The
 gns-turbine  is  not  bemg  run  at  pre-
 sent  since  the  power  requirements  of
 the  area  are  being  met  by  the  Umtru
 und  Umiam  hydro-electric  stations.

 (b)  Does  not  arise

 (c)  The  total  cost  of  the  Gas-tur-
 bine  installation  is  Rs.  109.07  lakhs
 he  maintenaiuce  cost  is  Rs  45,000  per
 annum

 (d)  Yes

 frid'System  tor  Namrup  end  Gauhati,
 Amam

 275,  Shri  R.  Barua:  Wiil  the  Afitis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:  -

 (a)  whether  Namrup  and  Gauhati
 have  been  linked  up  with  grid  system:

 (b)  ॥  not,  the  reasons  for  the  delay
 memati”

 (९)  whether  instead  of  going  ahead
 with  connecting  grid,  a  new  proposal
 has  been  mooted  for  coal-based  power
 station  at  Margherita;

 {d)  if  so,  whether  the  economics  Or
 the  project  have  been  examined;

 (e)  whether  any  clearance  has  been
 issued  for  the  stand  by  machine  for
 Gauhat:  Thermal  Station,  and

 (f)  af  not.  the  reasons  for
 ?

 this

 The  Minister  of  Irrigation  and
 Vower  (Dr.  K,  L.  Rao}:  (a)  No.

 (b)  The  power  available  at  present
 tor  interchange  between  Namrup  and
 Gauahati  power  systems  is  not  ade-
 quate  to  justify  the  large  capital  ex-
 penditure  involved  in  the  proposed
 inter-connections.  It  has,  therefore,
 been  decided  to  construct  the  trans-
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 mussion  link  in  stages.  The  first  stage
 of  the  proposed  link  involving  con-
 struction  of  a  220  KV  line
 hati  to  Nowgong  at  an  estimated  cost
 of  Rs,  2.2  crores  will  be  taken  for
 execution  in  the  current  plan  period.

 (c)  and  (७)  The  Assam  State
 Electricity  Board  have  submitted  al-
 ternative  proposals  viz,  the  construc-
 tion  of  a  coal-based  thermal  power
 station  at  Marghartta  or  the  expansion
 of  the  existing  natural  gas-fired  Nam-
 rup  thermal  Station.  The  economic
 and  other  aspects  of  these  proposals
 are  being  examined  by  the  Central
 Water  and  Power  Commission.

 HH

 (e)  and  (f).  The  scheme  for  instal-
 lation  of  a  30  MW  thermal  plant  at
 Gauhati  has  been  approved.  The  pro-
 posal  for  installing  a  second  30  MW
 unil  at  Gauhati  is  under  consideration,

 Price  of  Petroleum  Products

 6276.  Shri  G.  8.  Mishra:
 Shri  B,  N.  Bhargava:

 Will  the  Minister  of  Petroleum  and
 Chemieals  be  pleased  to  state:

 (a)  the  broad  details  of  the  pricing
 policy  for  petroleum  products  intro-
 duced  by  Government  since  February,
 1966;

 (b)  whether  private  companies  im-
 porting  petroleum  products  also  abide
 by  this  pricing  policy,

 tc)  the  extent  of  profit  margm
 available  to  these  oi]  companies  in
 making  imports  only;  and

 (d)  whether  the  Indian  Oil  Corpo-
 ration  propose  to  handle  all  the  oil
 imports  themselves?

 The  Minister  of  State  in  the  Mints-
 try  of  Petroleum  and  Chemicals  and
 af  Planning  and  Sock]  Welfare  (Shri
 Raghu  Ramalah):  (a)  The  policy  intro-
 duced  from  1-2-66  provides  for  the
 determination  of  the  basic  ceiling  sel-
 ling  prices  of  major  petroleum
 ducts  ex-oil  companies  points
 on  the  principle  of  ‘import  parity’  from
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 Abadan  (Middle-East),  Details  are
 contained  in  the  report  of  the  Working
 Group  on  Oil  Prices  of  August,  1965,
 as  modified  by  the  Government
 India  Resolution  No,  0(26)/65-PPD
 of  i-2-66,  Copies  of  these  documen

 available  in  the  Parliament  Lib-

 rary.  -«  a
 (b)  Yes,  ‘Sor,

 (e)  No  separate  profit  margm  for

 fit  margin  on  imported  products  will
 be  the  difference  between  the  selling

 and  the  sum  of  the  actual  im-
 price  and  the  marketing  and  dis-

 tribution  charges,  These  mafgins  vary
 trom  Rs.  3.40  to  Hs,  28.00  per  selling
 unit  (ie.  kilolitre/Metric  ton)  for
 different  products.

 (d)  No,  Sir,  not  wholly,  Some  im-
 ports  may  have  to  be  made  through
 the  private  oi]  companies

 Ene-gy  Survey  Committee

 6277.  Shri  G.  s.  Mishra;  Will  the
 Munater  of  Planning  be  pleased  to

 (b)  whether  Governmert  have  ac-
 cepted  the  recommendations;  and

 (¢)  the  steps  taken  by  Government
 to  implement  the  same?

 (b)and  (c).  The  report  covers  a
 wide  range  of  topics  relating  to  plan-
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 dations  point  to  the  need  for  furfher
 study  and  examination,  and  there  sre
 being  pursued,

 Venkatarattan  Committee's  Report  on
 Power  Tariff

 6278,  885  0.  ss.  Mishra:
 Shri  B,  N.  Bhargava:

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state:

 (a)  the  broad  details  of  the  recom-
 mendations  méde  by  the  Venkatara-
 man  Committee  on  Power  Tariff;

 (b)  whether  Government  have  ac-
 cepted  the  recommendations;  and

 (c)  af  so,  the  sleps  taken  to  imple-
 ment  them?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  The  Com-
 mittee  on  the  working  of  the  State
 Electricity  Boards  set  up  with  Shri  R.
 Venkataraman,  the  then  Minister  for
 Industries,  Madras  as  Convenor,  in
 lis  report,  had  made  the  following
 recommendations  which  have  a  bear-
 ing  on  the  question  of  ‘Power  Tariff’:

 @  The  first  phase  of  the  objective
 for  all  the  State  Electricity
 Boards  should  be  to  aim  at
 higher  revenues  sufficient  to
 cover  operation  and  mainten-
 ance  charges,  contributions  to
 the  General  and  Depreciation
 Reserves  and  interest  charges
 on  loan  capital.  Boards  which
 have  not  already  achieved  this

 (i)  As  a  second  phase  objective,  the
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 (ua)

 advice  regarding  the  principles
 to  be  adopted  m  fixing  conces-
 sional  rates  of  supply  might  be
 made  available  by  the  Govern-
 ment  of  India  when  requested

 (b)  The  recommendations  No.  (i)
 and  (n)  above  were  examined  and
 accepted  as  under

 In  view  of  the  large  imvestments  in
 the  electricity  supply  industry
 and  of  the  need  to  maximise
 the  returns  from  such  invest
 ments,  the  Government  of  India
 are  of  the  view  that  the  rate  or
 teturm  recommended  by  the
 Commuttee  should  be  regarded
 as  the  minimum  which  should
 be  achieved  and  that  every
 effect  should  be  made  to  obtain
 better  returns  It  is  also  nete
 sary  to  accelerate  the  return  cn
 these  investments  in  order  to
 augment  resources  for  new  in-
 ves'ments  in  the  industry.  The
 Government  of  India  consider
 that  3t  should  be  possible  to
 attain  this  objective  in  a  period
 shorter  than  that  recommended
 by  the  Committee  and  that  all
 efforts  should  be  made  to
 achieve  this

 Recommendation  No.  (iti)  was  ac-
 cepted  as  under:—

 It  is  considered  that  the  Boards
 should  supply  power  normaliy

 (c)  The  above  decisions  have  been
 communicated  to  all  State  Govern
 ments/State  Electricity  Boards  for
 necessary  action.

 ning  be  pleased  to  siate  the  progress
 made  so  far  in  the  matter  of  setting
 up  of  “Resuscitation  Centres”  at
 Maulana  Azad  Medical  College  and
 Irwin  Hospital  under  the  Indo-Soviet
 Collaboration  after  the  official  an-
 nouncetnent  mn  this  regard  in  April,
 9667

 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  4080  on  the  29th  June,  1967  and
 state-

 (a)  whether  any  damage  has  been
 caused  to  the  plant  and  machinery  of
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 the  Trombay  Fertilizer  Factory  due
 to  its  operation  at  the  time  of  the
 recent  l2-day  strike  by  the  employees;
 and

 (b)  if  so,  the  machinery  damaged,
 the  approximate  cost  of  repairs  and
 the  cause  of  damage?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramalah):  (a)  Some  damage
 has  occurred  during  period  in  ques-
 tion,

 {b)  Portions  of  the  Screw  Con-
 veyors  and  sections  of  the  Cyclone
 Separator  and  its  structural  suppori
 were  damaged,  The  approximate  cost
 of  repairs  is  Rs,  39,000  The  damage
 was  due  fo  the  failure  of  the  Safety
 alarm  to  indicate  the  rock-phosphate
 level  in  the  Cyclone  Separator.

 Engineers

 €26],  Shri  K,  हू,  Nayar:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  how  many  Indian  engineers  of
 all  categories  were  employed  in  India
 as  on  the  3lst  December,  ‘1966;

 (b)  how  many  Indian  engineers
 remained  in  India  without  employ-
 ment  a8  on  the  3lst  December,  ‘1966;

 (९)  how  many  Indian  engineers  of
 all  categories  are  likely  to  qualify
 during  1967;

 (d)  the  percentage  ‘of  those  which
 are  likely  to  qualify  in  987  and  are
 expected  to  secure  employment  in
 India  by  the  38  December,  ‘1967;  and

 (e)  whether  Government  propose
 to  find  gainful  employment  for  those
 who  under  the  present  conditions  are
 likely  to  remain  ynemployed?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  Figures
 about  the  employment  of  engineers  88
 on  3ist  December,  986  have  not  yet
 been  compiled.  On  the  $0th  Septem-

 Written  Answers  1१: 7 ३

 ber,  1983,  there  were  34,082  engineers
 employed  in  private  sector  establish-
 ments  employing  more  than  25  per-
 sons.  On  the  S0th  September,  1084,
 there  were  ‘1,22,247  engineers  employ-
 ed  in  the  public  sector.

 (b)  The  number  of  engineering  gra-
 duates  (including  post-graduates)
 on  the  live  registers  of  Employment
 Exchanges  on  31.12.66  was  4,335.  As
 regards  diploma  holders  in  engineer-
 ing,  information  collected  on  an  ad  hoc
 basis  pertaining  to  six  major
 branches  of  engineering  shows  that
 there  were  14,614  diploma  holders  on
 the  live  registers  of  Employment
 Exchanges  on  30.68.1966.  Since  not  all
 unemployed  engineers  seek  assistance
 from  the  Employment  Exchanges  and,
 since  among  those  registered,  there  are
 some  who  are  employed  but  are  seek-
 ing  better  employment,  the  live  regis-
 ter  statistics  provide  only  a  rough
 indication  of  the  unemployment  posi-
 tion

 (c)  14,740  graduates  <nd  21,560
 diploma  holders  in  ergineering  are
 expected  to  qualify  during  1967,

 (वे)  It  ts  not  possible  to  estimate
 what  percentage  of  those  who  qualify
 during  १967  will  secure  employment
 by  the  3ist  December,  ‘1967,

 (९)  As  the  developmental!  effort  of
 the  Plan  gathers  momentum  and  the
 economy  develops  a  higher  rate  of
 growth,  increasing  employment  oppor-
 tunities  thereby  created  should
 reduce  the  volume  of  unemployment
 to  a  considerable  extent

 Whole-time  Chairman  of  Scheduled
 Banks

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 {a)  whether  Government  are  con-
 sidering  a  proposal  to  appoint  a  whole-



 tgza7s  Written  Answers  ASADHA  29,  889  (SAKA)

 time  Chairman  for  all  the  scheduled
 banks;

 (b)  [  so,  the  progress  made  so  far;
 and

 (c)  the  reaction  of  banks  thereto?

 Desai):  (a)  and  (b).  The  question  of
 social  control  over  the  banks  y=  under
 examination  No  specific  decisions
 have  yet  been  taken

 (९)  Does  not  arse.

 Ornamental  Garden  in  Chanakyapuri,
 New  Delhi

 ५  6283,  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  an  ornamental  garden
 of  Japanese  style  has  been  planned
 in  the  Chanakyapuri,  New  Delhi  in
 the  memory  of  the  late  Jawaharlal
 Nehru,

 (b)  whether  a  sum  of  Rs.  5  crores
 is  being  spent  on  this  project;

 (८)  if  so,  whether  Government  pro-
 pose  to  consider  to  avoid  this  unpro-
 ductive  expenditure  in  view  of  the
 present  difficult  economic  situation;
 and

 (d)  of  not,  what  will  be  the  total
 outlay  on  this  project?

 The  Minister  of  Health  and  Family

 the  Master  Plan  for  Delhi,  us  pro-
 be  constructed  on  a  65  acre

 of  land,  bounded  by  Vinay  Marg,
 Satya  Marg,  Niti  Marg  and  Panch-
 sheel  Marg,  near  Ashoka  Hotel  in
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 (d)  Ra,  22.50  lakhs.

 बड़े  परिधार  थाल  व्यक्तियों  &  चिच्ड  कार्प-

 बाही

 5284.  eff  रामगोपाल  सालबा  :
 Te  स्  प्रकाश  प्री  :
 को  यतायन्त  सिह  कशवाह  :
 ह । उ  प्रकापावीर  ह). । |  :
 थी  ात  कान;
 अं!  रघुबीर  सिह  बासी  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  स्वास्थ्य  तथा  परियार  मिधोजन
 मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  यह  सच  है  कि  कुछ  राज्य
 सरकारों  ने  यह  घोषणा  की  है  कि  चार  से
 झधिक  बचे  वाले  व्यक्तियों  को  दण्ड  'दिय।
 जायेगा  ,

 (ख)  गदि  हा,  तो  क्या  इस  प्रकार  का
 आदेश  कैस्द्रीय  सरकार  के  प्रादेशानुतार
 दिया  गया  है  ,  और

 (ग)  किस  हूप  भे  दण्ड  देने  का  विचार
 है  *  था  उसका  पूरा  ग्यौरा  क्‍या  है  ?

 स्वास्थ्य  एवं  परिवार  नियोजन  भंत्रो

 [शाव  आापति  चअन्द्रवोज्षर)  :  (क)  जी

 न्ग्ही  .

 ख)  जौर  (ग),  ये  प्रश्त  नहीं  उत्ते

 पोजना  झ्रायोग  भें  इस्पात  का  ऊोच्र

 6285.  थो  राम  चरण  3

 श्री  आर्यन  सिंह  भदौरिया  :

 क्या  थोजना  मंत्री  29  जून,  967  के

 ब्रताराकित  प्रश्न  सक्ष्या  4077  के  उत्तर  के

 सम्बन्ध  न  यह  बताने  की  हुंपा  करेंगे  कि

 (क)  उन  कर्मचारियों  की  संध्या

 कितनी  हूं  जिनकी  प्रावश्यकताएं  पूरी  करने

 के  लिये  :965-e6  शौर  i966-67  में
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 93,75615  रुपये  की  लागत का  इस्पात

 का  फर्नीचर  बरीदा  गया  था  तथा  कर्मचारियों
 की  भियुक्तियों  की  तिथियां  क्या  क्या  हैं;

 (ख्र)  वा  इस्पात  के  नये  फर्तीचर  को
 प्रयोग  में  लाने  के  बाद  लकड़ी का  पुराता
 फर्नीचर  प्रनुपयक्‍त  घोषित  कर  दिया  गया
 था,

 (ग)  यदि  हा,  तो  क्‍या  उसकी  नीलामी
 को  गई  थी;  प्रोर

 (च) मदि  हा,  तो  तीलामी  से  सरकार
 को  कितनी  प्राय  हुई  ?

 यो अना,  पैट्रीलिवम  बोर  रतापन  तथा
 हमाड  शह्पाण  मंत्रो  (थो  झजोक  मेहता)  :

 (*)  जिने  कर्मचारियों  के  लिए
 1965-66  प्रौर  i966-67  में  इस्पात

 का  फर्नीचर  खरीदा  गया  ये  उनकी
 संख्या  142 थी  ।  परन्तु  इतमे  से  22-4
 965  से  i-3-:967  के  दौरान  विभिन्न

 तिथियों  का  07  वास्तविक रूप  से  नियुक्त
 किये  गये  थे  |  इस  शि  में  इन
 दो  वर्षों  की  प्रवधि  के  दौरान  पुस्तकालय
 मौर  रिकार्ड  रूम  की  सुविधाये  बढाने  के  लिए
 झ्तिरिक्‍त  इस्पात  के  पैक  खरीदते  पर  खच
 की  गई  24,499  रुपये  की  राशि  भी  शामिल

 हे  t

 (@)  इस्पात  7  फर्ीव  अरूपत
 I)65-66  शौर  19 56-67  +#  दौो'तन

 झतिरिका  कम व  रियों  का  अपवक्‍ताओं  की

 पूति  के  लिये  बरोदा  गया  था,  न  कि  बुरानों

 लकड़ी  के  परामान  पर  प्रति्वापन  रने

 के  लिए  |  प्रत'  लड़ी  के  फर्रीचर  को  अनु-
 पयुक्‍त  घोषित  फरने  का  प्रश्म  नहीं  उठता  |

 (ग)  भौर  (घ)  प्रश्न  नही  उठते

 Amenities  to  Central  Government
 Employees  at  Phaltan

 6286.  Shri  s.  M.  Joshi:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  are  aware
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 that  about  5  families  of  the  employees
 of  the  Central  Excise  Department  are
 staying  in  a  single  building  in  the  pre-
 mises  of  Phaltan  Sugar  Works,  Phal-
 tan  (Maharashtra);

 (9)  whether  Government  are  also
 aware  that  while  electricity  has  been
 provided  to  almost  everyone  in  the
 surroundings  of  this  building  by  the
 Maharashtra  State  Electricity  Board,
 this  building  has  not  been  given  elec-
 tric  connection;

 (९)  whether  it  is  a  fact  that  the
 rent  of  this  building  is  deposited  with
 the  Central  Government  and  annual
 expenditure  grant  is  also  sanctioned
 for  this  building  but  no  major  repairs
 have  ever  been  carried  out  in  this
 building  for  the  last  ten  years,

 (d)  whether  it  is  also  a  fact  that
 many  representations  have  been  made
 to  the  Collector  but  no  action  has
 Deen  taken  to  provide  electricity  to
 this  bul  ding;  and

 (e)  the  steps  Government  propose
 to  take  to  provide  electricity  for  the
 use  of  the  residents  of  this  building?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  Only  one  employee  of  the
 Central  Excise  Department  posted  at
 the  local  Sugar  Factory  stays  with  his
 family  in  one  of  the  ten  tenements  in
 the  Excise  Police  Lines  of  the  Erat-
 while  Phaltan  State  which  was  taken
 over  by  the  Central  Excise  Depart-
 ment  in  April,  ‘1951,  The  other  nine
 tenements  are  occupied  by  State  Gov-
 ernment  servants  and  teachers  of  the
 local  school,  being  surplus  to  the
 requirements  of  the  Central  Excise
 Department.

 (b)  Government  are  not  aware  if
 electricity  has  been  provided  to  almost
 everyone  in  the  surroundings  of  this
 building  which  has  no  electric  connec-
 tion

 (ce)  Rent  fixed  for  each  of  the  tene-
 ments  is  being  recovered.  No  sepa-
 rate  grant  has  been  sanctioned  for
 major  repairs,



 78279  Written  Answers  ASADHA  20,  880  (SAKA)  Written  Anewers  13280
 (त)  Tenants  represented  in  1962

 against  the  fixation  of  high  rent  at
 Rs.  49.50  per  month  on  the  ground
 that  tenements  lack  essential  ameni-
 ties,  Considering  the  representations,
 the  rent  has  been  revised  to  Rs.  ‘rs
 Per  month.  No  other  representations
 have  been  received,

 (e)  The  question  of  providing  elec-
 tricity  has  been  taken  up  with  the
 CP.W.D.

 Flight  of  Personnel  from  Public
 Undertakings  to  Private  Sector

 6287.  Shri  5S.  M.  Joshi:  Will  the
 Minister  of  Finance  be  pleased  to
 State:

 (a)  whether  Government  are  aware
 of  the  conclusions  arrived  at  in  the
 survey  report  of  the  Indian  Institute
 of  Public  Undertakings  regarding  the
 flight  of  competent  personnel  from
 Public  Undertakings  to  Private  Sec-
 tors  owing  to  the  better  rewards
 offered  there;

 (b)  the  measures  which  Govern-
 ment  poropose  to  take  to  offer  better
 incentives  to  attract  talented  men  to
 State-unmits  and  the  continuous  em-

 Payment
 of  the  present  personnel,

 (c)  whether  the  new  decisions  will
 apply  only  for  the  top-most  officers
 or  for  all  Class  |  and  Class  IT  officers,
 who  even  compared  to  the  Class  III
 employees  get  low  emoluments  and
 facilihes  in  view  of  the  dearness
 allowances  admissible  to  the  Class  ITT
 employees?

 Desai):  (a)  Yes.  The  Study  of  “The
 Flight  of  Technical  Personnel  and
 related  problems  affecting  Public
 Undertakings”  was  made,  in  ‘1962,  by
 the  Indian  Institute  of  Public  Adminis.
 tration  at  the  instance  of  Govern-
 ment.

 (9)  and  (९),  Within  the  bounds  of
 public  policy  in  the  matter  of  galary

 structure  in  public  services,  standard
 salary  scales  have  been  laid  down  for
 top  management  posts  in  public
 undertakings  to  offer  better  incentives
 to  attract  suitable  persons,  The  pro-
 blem  of  ‘Migration’  in  certain  public
 undertakings,  to  the  extent  it  js  con-
 sidered  undesirable,  has  to  be  tackled
 also  by  other  methods,  such  as,  pro-
 viding  opportunities  for  advancement
 to  top  management  positions;  arrang-
 ing  training  programmes  for  executive
 development;  retirement  benefits  etc.
 These  and  other  aspects  of  the  pro-
 blem  are  constantly  engaging  the
 attention  of  Government.

 Surgical  Instruments  Plant,  Madras

 ‘6288,  Shri  Parthasarathy:  Wil)  the
 Minster  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  at  is  a  fact  that  the
 Surgical  Instruments  Project,  Madras
 have  formulated  plans  for  diverting
 a  portion  of  its  capacity  for  engineer-
 ang  Jobs  apart  from  manufacturing
 surgical  instruments;

 (b)  if  40,  the  details  thereof;  and

 (९)  the  reasong  therefor?

 The  Minister  of  Siate  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  to  (c).  Yes.  The
 current  demand  for  surgical  instru-
 ments  in  the  country  is  not  adequate
 for  working  the  plant  to  its  full  capa-
 city.  So  untit  the  demand  picks  up,
 the  company  will  utilise  the  spare
 capacity  of  the  plant  for  executing
 job  orders  for  such  products  other
 than  surgical  instruments,  ag  ere
 permssible  under  its  Memorandum
 and  Articles  of  Association.

 Surgical  Instruments  Plant,  Madras

 8289,  Shri  Parthasarathy:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Surgica]  Instruments  Plant,  Madras
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 With  very  little  additional  outlay  can
 be  turned  into  a  small  car  project;
 and

 (b)  if  so,  Governments’  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Flanning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  No.

 (b)  Does  not  arise,

 गर्भपात  को  बंध  बनाता

 6290.  क्री  कंवरलासल  गुप्त  :
 थी  राम  गोपाल  शातबाले  :

 क्‍या  स्वास्थ्य  तथा  परियार  नियोगन

 मंत्री यह  बताने  की  कृपा  करेंगे कि  |

 (क)  क्यो  सरकार  ने  गर्मप्रात  को
 बेघ  बनाने  के  बा  रे  में  प्रपने  प्रस्ताव  के  सम्बन्ध
 में  चिकित्सा  विशेषज्ञों  तथा  समाज  सुधारकों
 के  साथ  विचार-विमर्श  किया  है  ;  झौर

 (छा)जयदि  हा,  तो  उनके  विचार
 सामान्यतया  क्‍या  है  तथा  उनके  बारे  में
 सरकार  की  क्या  प्रतिक्रिया  हैं

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री

 (डा०  आीमति  शनावर)  :  (क)  और

 (का),  गर्भपात  के  कानून  के  वेघौकरण  का
 प्रदन  महाराष्ट्र  के  भूतपूर्व  जन  स्वास्थ्य,
 विधि  एवं  न्यायपासिका  मंत्री  श्री  शान्ति
 लाल  we  को  झब्यक्षता  में  स्थापित  एक
 समिति को  भेजा  गया  था  ।  इ।  समिति को
 इस  प्रंइडन  की  चिकित्सा  सम्बन्धी  सामाजिक,

 कानूती और  नैतिक  सभी  पहलुधों  से  जाच

 करने  तथा  सिफारिशें करने  के  लिए  कहा
 गया  था।  इस  समिति  ने  विभिन्न  व्यक्तियों
 को  प्रश्नावली  अजी  थी,  जिनभें  चिकित्सा

 विशेषज्ञ  भौर  समाज  सुधारक  भो  हैं।  इस

 ममिति  के  सम्मुख  प्रकट  की  गई  रायों पर
 उचित  विचार  करने  के  बाद  इसने  पती
 रिपोर्ट  प्रस्तुत  कर  दी  है  जिसे  प/ले  ही  ai  जून,

 JULY  20.  ‘1987  Written  Annwers  73942

 967  को  सभा  पटल  पर  रख  दिया गया  है  ।

 इस  समिति  हारा  की  गई  सिफारिशों  पट
 राज्य  सरकारों  के  बिवार  पूछे  गपे

 हैं  ।  उनके  विचारों  क।  प्रा  पर  wit  Yt
 are  जाही  निम्चित  की  जायेगी

 Irrigation  and  Power  Potentialities  of
 Ghagra  River

 e2al,  Shri  Ram  Sewak  Yadav;  Wil
 the  Minister  of  Irrigation  and  Pewer
 be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  regarding  the  irrigation  and
 power  potentialities  of  the  river
 Ghagra  in  Madhya  Pradesh;

 (b)  if  so,  the  details  thereaf;

 (९)  whether  there  is  any  scheme
 before  the  Government  to  exploit  the
 potentialities  of  this  river;  and

 (0)  yf  so,  the  details  thereof?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Bao):  (a)  to  (da).  A  Pro-
 ject  for  the  construction  of  a  barrage
 on  the  Ghagra  (Sarju)  river  in  Uttar
 Pradesh  and  Canals  on  its  left  bank
 fo  serve  areas  in  Bahraich,  Gonda

 and  other  Eastern  ODnustricts  Was
 included  in  the  Third  Plan  of  Uttar
 Pradesh.  The  State  Government  could
 not,  however,  undertake  this  project
 during  the  Third  Plan  On  further
 technical  examination,  a  barrage  in
 the  upper  reaches  of  Ghagra  river  and
 a  feeder  cana!  of  9000  cusecs  on  the
 right  bank  and  a  canal  of  6000  cusecs
 on  the  jeft  bank,  to  provide  irrigation
 in  areas  of  Bahraich,  Gonda,  Basti
 and  other  Districts  North  of  Ghagra,
 has  been  found  feasible.  The  State
 Government  have  been  requested  to
 undertake  immediate  full  scale  inves-
 tigation  of  the  scheme  and  to  prepare
 a  reglistic  project.  The  feeder  canal
 on  the  right  will  supplement  supplies
 in  Jarda  Canal  system  and  also  extend
 irrigation  further  in  the  Ganga—
 Ghagra  Doab
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 Tapping  of  Underground  Water  for
 Drinking  Parposes

 6282,  Shri  P.  K.  Deo:
 Shri  K,  P.  Singh  Deo:
 Shri  A.  Dipa:
 Shri  M.  0.  Majhl;

 Will  tne  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  «  plan
 has  been  finalised  by  the  High  Power-
 ed  Board  for  Planned  Development,
 Delh;  to  tap  ground  water  in  Loni-
 Bagpet  area  in  UP.  to  augment  the
 supply  of  drinking  water  to  Delhi;

 (b)  af  so,  details  thereof;
 (c)  whether  the  Geologica}  Survey

 of  India  is  working  on  plans  to  tap
 ground  water  in  other  parts  of  the
 country;  and

 (0)  if  so,  when  the  plans  are  i:kely
 fo  be  finalised?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  ss  Chandrasekhar):
 (a)  and  (b).  No,  A  scheme  to  deter-
 mine  the  feasibility  of  sinking  about
 80  tubewells  in  an  area  of  about  80
 Sq  Miles  lying  North  of  Loni  towards
 Bagpet  site  between  Eastern  Yamuna
 Canal  and  River  Yamuna  has  been
 prepared  by  the  Planning  and  Deve
 lopment  Cel]  (Water  Supply)  of  the
 Delhi  Administration  The  Geologi
 cal  Survey  of  India  have  been  asked
 to  start  the  exploratory  work  jn  this
 area,

 (c)  and  (d)  Exploration  for
 groundwater  in  al)  parts  of  the  coun-
 try  is  being  done  by  the  Geological
 Survey  of  India.  It  छ  a  continuous
 process  and  no  target  date  has  been
 fixed  for  its  completion

 World  Bank's  Review  of
 Indian  Economy

 6293,  Shri  Marandi:
 Shri  Ram  Kishan  Gupta.

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 erament  has  been  drawn  to  the  World
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 Bank's  latest  review  of  the  Indian  Eco-

 three  to  four  percent  per  annum;

 (b)  af  so,  the  reaction  of  Govern-
 ment  thereto:  and

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri;  Morariji
 Desai):  (a)  to  (c)  It  is  a  fact  that

 between  950-51  and  1964-65  at  a  com-
 pound  rate  of  3.8  per  cent  per  annum
 at  1960-61  prices  This  has  been
 brought  out  in  paragraph  I9  of  Chap-
 ter  ]  of  the  ‘Draft  Outline  of  the
 Fourth  Five  Year  Plan’  is  dis
 appointing  to  all  those  who  expected
 and  desired  a  higher  ra’
 The  main  reasons  and  analysis  of  the
 situation  showing  where  significant
 growth  in  output  has  been
 ly  given  in  the  Draft  Plan.
 ment  i5  thus  aware  of  both  the  dis
 appointing  and  the  encouraging
 aspects  of  the  development  in  the
 ihree  Plan  periods

 As  regards  the  reference  in  the
 question  to  a  World  Bank  report,  if

 President  of  the  Bank,  it  has  already
 been  stated  in  this  House  in  reply  to
 earher  questions  on
 ject  that  the  report  has  been  made
 to  the  Government  of  India  and  that
 questions  on  the  contents  of  the
 Report  cannot  be  answered  in  view
 of  the  Report  being  a  Confidential!
 document  of  the  World  Bank.

 Fertilizers  and  Chemicals  Travancore
 Ltd.,  Alwaye

 6295.  Shri  Viswanatha  Menon:
 Shri  है,  EK,  Nayanar;

 Will  the  Minister  of  Petrojeum  and
 Chemieals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Fertilisers  and  Chemicals  Travancore
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 Lead,  Alwaye,  Kerala,  is  denying
 employment  to  workers  in  the  name
 ot  police  verification;  and

 (b)  af  so,  how  many  workers  were
 denied  employment  during  the  years,
 1964-65,  1065-68  and  1968-67?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Socia]  Welfare  (Shri
 Raghuramaish.):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  in
 due  course

 Inclusion  of  Kudumbi  Sawajam  in
 Scheduled  Castes

 6297,  Shri  Viswanatha  Menon:
 Shri  E.  K,  Nayanar:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  a  memorandum  was
 Presented  to  the  rime  Minister  from
 the  Kudumbi  Samajam  of  Kerala
 when  she  went  to  Ernakulam  (Kerala)
 for  the  A.LC.C.  meeting  regarding  the
 inclusion  of  the  people  belonging  to
 the  Kudumbi  caste  also  in  the  Sche-
 duled  Castes;  and

 (by  af  so,  the  reaction  of  Govern-
 ment  thereto”

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Many  repre-
 sentations  have  been  received  by  the
 Prime  Minister,  regarding  the  inclu-
 sion  of  the  Kudumbi  community  in
 the  list  of  Scheduled  Castes  in  Kerala.

 (b)  The  whole  question  of  revision
 of  lists  of  Scheduled  Castes  and  Sche-
 duled  Tribes  is  still  under  considera-
 tion.

 Setting  up  of  a  Medical  College  at
 Trippuni-Thura  (Kerala)

 ‘6208.  Shri  Viewanatha  Menon:
 Shri  है.  K.  Nayanar:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
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 set  up  a  Medical  College  with  cantral
 assistance  at  Trippunithure  Kerala
 State

 (b)  whether  the  Princes  Association
 of  Cochin  has  offered  the  Kanaka-
 kunnu  Palace  at  Trippunithure  for  the
 purpose;  and

 (c)  if  so,  the  reaction  of  Govern-
 ont  thereto”

 The  Minister  of  Health  and  Family
 Planning  (Dr,  5.  Chandrasekhar):  (a)
 No

 (b)  Yes.

 (c)  According  to  the  norm  laid  down
 by  the  Health  8  and  Planning
 Committee,  the  State  of  Kerala  has  an
 adequate  number  of  Medical  Colleges,
 As  such  the  State  Government  do  not
 propose  to  start  any  new  Medical  Col-
 lege  during  the  Fourth  Plan.

 Financing  of  Irrigation  Projects  in
 Mysore

 6299  Shri  S.  B.  Patil:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Mysore  Government  requesteq  the
 Central  Government  that  all  the  irri-
 gation  projects  costing  over  Ras,  70
 crore  should  be  financed  by  the  Centre;

 (by  whether  any  final  action  has
 been  taken  in  this  regard;  and

 (९)  if  80,  the  reaction  of  Government
 thereto?

 The  Minister  cf  Irrigation  and  Power
 (Dr.  E.  L.  Rao):  (४)  Yes

 (0)  No.
 (c)  The  matter  is  under  considera-

 tion?

 World  Bank  Aid  for  Upper  Krishna
 and  Malapragha  Projects  in  Mysere

 6300,  Shri  ss  8,  Patil:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 {a}  whether  it  is  g  fact  that  the
 possibilities  of  securing  World  Bank
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 ald  for  Re.  490  ctore  for  Upper  Krishna
 and  the  second  stage  of  Malaprabha
 irrigation  projects  in  Mysore  are  being

 explored  by  the  Central  Government;

 {b)  if  so,  the  response  from  the
 World  Bank  in  this  regard?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L,  Rao):  (a)  No

 (b)  Mocs  not  arise

 World  Bank  Loan  For  Major  Irrigation
 Projects  in  Mysore

 630i.  Shri  K.  Lakkappa:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state

 (a)  whether  it  75  qa  fact  that  the
 Government  of  Mysore  in  consultation
 with  the  Centra}  Government  ap-
 proacheg  the  World  Bank  for  8  loan
 to  amplement  some  major  irrigation
 projects  in  the  state,

 (b)  if  so,  the  progress  made  im  this
 regard;  and

 (c)  the  details  of  the  project  for
 which  loan  has  been  sought  and  by
 what  time  they  are  likely  to  be  com-
 pleted?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L,  Ras}:  (a)  No

 (b)  and  (c}  Do  not  erie

 भागसपुर  (बिहार)  में  खारियार  जाति

 6302.  शची  So  सि०  मबुकर  :
 शो  राभावबतार  झ्ञाश्थी :

 क्या  अनाज  कल्याण  मन्नी  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  बिहार  के  भागलपुर  तथा  पूनिया
 जिलों  में  खारआर  जाति  के  लोगों  की  कितनी
 जनसंदया ंहै  तथा वे  किन-किन  स्थानों  में  रहते
 हैं  ;

 (@)  क्‍या  वे  लोग  झस्य  राज्यो  मे  भी

 बस  गए  हैं  भौर  दि  हवा,  तो  उनके  ताभ  क्या  हैं

 तथा  |  राज्यों  में  ऐ  स ेकितने  लोग  रहते हैं  ;
 और

 (ग)  क्‍या  यह  भी  च  है  कि  सरकार का
 विचार  इस  जात  के  भ्नुसूचित  जातियों  की

 सूची  से  हटाने  का  है  ?

 सनॉगि  कस्वाण  विभात  में  राज्य  मंत्र

 (अं।नतं,  फररेण  गृह)  :  (क)  i962  की
 जनगणना  के  प्रनुसार  सवारी:  रि  जाति  की  द.
 सकक्‍या  *

 भागलपुर

 पूनिया

 सरन,  मुज्जफ्फरपुर,  शोर  दरभगा  को
 छोडकर  व॑  सब  जिलों  मे  पाये  जाते  हैं  ।

 पुख)  हा  |  इस  जाति  के  सोग  उड़ीसा
 उत्तर  प्रदेश  शौर  पश्चिम  बंगाल  मे  बस  गये
 हैं  1

 i96)  की  जनगणना  के  पभ्रनुन्तार  जन-
 म्यों  --

 12,693

 5,740

 -उद्दीसा  11

 पश्चिम  बगाल  I,]42

 उत्तर  प्रदेश  30,366

 (छार4र  के  रूप  में;  बेन  [सी  शामिल

 नही  हैं  q

 (ग)  प्रनुसूचित  जातियो  झौर  भनू सू  छित
 ग्रादिम  जातियों  की  सूचियों  के  दोहराने  का

 समूचा  प्रश्त  भ्रभी  विच!राधीन  है

 Unaccounted  Money  in  Indign  Film
 Indasiry

 6304.  Shri  P.  N,  Solanki:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 Indian  Film  Industry  723  the  hot  ground
 for  unactounted  money;  and

 (b)  if  so,  the  measures  which  are
 being  taken  by  Government  to  ute
 earth  it?
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 ‘Ths  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Deshi):  (a)  Some  unaccounted  money
 ws  believed  to  be  citculating  in  the
 Indfan  Film  Industry

 (७)  Such  measures  as  are  available
 under  the  law,  including  searches,  are
 being  taken  to  unearth  the  unaccount-
 ed  money

 Worla  Bank  Team

 Shri  sidheshwar  Prasad:
 Shri  Indrajit  Gupta:
 Shri  Vasudevan  Natr:

 Will  the  Miruster  of  Finanee  be
 pleased  to  state:

 (a)  whether  it  3s  a  fact  that  a  World
 Bank  Team  is  in  India:

 (9)  af  so,  the  purpose  of  8  visit;  and

 (ey  the  manner  in  which  Govern-
 ment  are  assisting  this  team?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morerji
 Desai):  (a)  Yes,  Sir

 4b)  It  w  the  practice  of  the  World
 Bank  to  maintain  a  close  touch  with
 ‘he  economic  development  in  the
 principal  members/borrowing  countr-
 es  through  information  provided  by

 ae  Governments  concerned  by  perio-
 dic  visits  to  the  country  by  officials  of
 the  Bank  and  by  consulta  and  ex-
 change  of  views  with  the  Govern-
 ment's  representatives  Since  the
 World  Bank  38  in  addition  the  Con-
 venor  of  the  A:d  India  Consortium,
 the  up-dating  of  economic  information
 available  to  them  acquires  additional
 importance  The  wsit  of  the  present
 team  is  intended  to  serve  this  purpose.

 (९)  In  the  normal  course,  matters
 concerning  economic  development  and
 the  justification  for  aid  requirements
 postulated  are  qgiscussed  between  the
 representa‘ives  of  the  Government  and
 the  World  Bank  and  such  information
 as  is  relevant  provided  to  the  Bank.
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 Taking  over  of  Gandak  Project

 6308,  Shri  x,  B.  Singh  Deo:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  expenditure  likely  to  be  in-
 curred  by  the  Central  Government  on
 the  proposeg  over  of  the
 Gandak  Project  which  is  under  con-
 sideration  and

 (b)  the  benefits  likely  to  be  derived
 by  taking  over  the  project?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L,  Rao):  (a)  The  proposed
 taking  over  under  consideration  is  not
 a  physical  take  over  of  the  project  but
 of  financing  the  project  outside  the
 State  Plan  cejling

 (b)  The  benefits  from  the  Project
 are  likely  to  be  derived  early

 Anticipated  Deficit  in  States’  Budget
 during  Fourth  Pian  Period

 6807.  Shri  M.  ५७  Sendhi:  Wil]  the
 Minister  of  Finance  be  pleased  to
 state

 (४)  whethe:  any  estimate  has  been
 worked  out  of  the  total  deficit  expect-
 ed  in  the  States’  budget  in  the  entire
 Fourth  Plan  period,

 (b)  if  so.  whether  the  Central  Gov-
 ernment  propose  to  indicate  to  the
 State  Governments  a  higher  quantum
 of  financial  assis'ance  than  agreed  to
 earler  particularly  to  finance  schemes
 in  the  Fourth  Plan  period,  and

 (९)  af  not,  whether  Government  pro-
 Pose  to  persuade  the  Btate  Govern-
 ments  to  make  efforts  in  their  taxation

 drives  १०
 meet  their  financial  require-

 ments

 Minister  of  Finance  (Shri  Morarii
 Desai}:  (a)  The  size  of  the  deficits,  if
 any  in  the  States’  Budget  during  the

 on  various  decisions  taken  by  the
 State  Governments  from  year  to  year.
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 Since  only  Budgets  for  the  first  two
 years  of  the  Fourth  Plan  period  have
 so  far  been  presented  by  the  State
 Governments,  no  estimate  for  the
 entire  period  of  the  Fourth  Plan  is
 possible,

 (b)  and  (¢).  Do  not  arise

 जौचन  बीना  जिन  द्वारा  जारी  की  गई
 वाजिधियां

 6308.  श्री  CETTE  बस्तों  :

 tt wo क०  मि०  भथुकर  .

 शी  भोगेश  का  :

 क्या  बिल  सजी  यह  बताने  की  कृपा  करेगे

 ति

 (8)  पिछे  दस  बर्षों  मे ंजीवन  बीमा
 नियम  ने,  अर्थात्‌  इसके  राष्ट्रीयकरण  के  पश्चात्‌,

 कुल  कितती  पालिसिया  जारी  की  ,

 ख)  उक्त  झरवधि  में  जीवन  बोमा

 कारोबार  से  जीवन  बीमा  निगम  को  कुल  कितनी

 ग  हुई  ,

 ब)  तीन  महीने,  छ.  महीने  धौर  एक
 वर्ष  के  पश्चात्‌  पृमक्-पूषक कितती  जीवन  बीमा
 पालिसिया  व्यपग  त  हो  गई  शर  उसके  परिणाम-

 स्वकृप  सरकार  को  कितनी  हानि  हुई  ,  और

 (६)  हानि  होने  के  क्या  कॉरण  के  शौर

 उन्हें  दूर  करने  के  लिए  सरकार  क्‍या  उपाय
 करने  का  विचार  कर  रही  है  ?

 उंपनायान  मंत्री  तथा  विश  मंत्रों  (ला
 मोशरजली  देसाई)  :  (क)  निगम  ज्वारों
 1-9-1956  से  37  मार्च,  1966  तक  की!

 अवधि  में  जारी  की  गई  बीमा-पाशिसियों  की

 कुल  संब्या  ize  साख  है  t

 (थ)  उपयुक्त प्रवधि  की  कुल  शुद्ध  प्राय
 1356.  85  करोड़  रुपये  है  ।

 (ग)  सूचना  जा  छित  रूप  में  अपलब्ध  हीं

 है  और  इसे  इकट्ठों करने  में  काकी  समय  तभा
 श्रम  लगेगा  जो  प्राप्य  परिक्षामों  के  प्रतुरुष  नहीं

 होगा  t  जीवन  बीमा  निगम  प्रक्तनिमम,  956

 की  धारा  29  के  उपबन्धों  के  प्रन्तर्गत  निगम

 की  रिपोर्ट  तबा  उसके  हिसाब  का  विगरण

 ब्रति  वर्ण  सभा  को  मेज  पर  रखे  जाते  हैं  ,  उनमे

 गले  गई  पालिसियों  के  बारे  में  झाकडह़े  दिये

 कहने हैं  1

 तकल्वर  दृष्टिकोण  से,  गल  जाने  बाली

 पालिसियों  से  निगम  को  हानि  नहीं  होती  1

 (4)  हानि  के  ऐसे  कोई  दूसरे  कारण
 सरकार  की  जानकारी  मे  नही  अापि  हैं  जिनके

 मस्बन्ध  में  उपचार  की  कार्यवाही  प्रावश्यक्

 ह्लो।

 Import  of  Medicines  and  Baby  Food

 (6308,  Shri  M  L.  Sondhi:  Will  the
 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state-

 ia)  whether  the  country  is  stil)  um-
 porting  certam  medicines  and  baby
 food,

 (b)  if  so,  the  major  t'ems  on  which
 India  stil)  depends  on  ymports;

 (९)  whether  these  also
 Homoeopathic  medicines:  ang

 (da)  the  annual  quantum  of  imports
 in  terms  of  value  from  1961-62.  up-to-
 date?

 The  Minister  of  Health  and  Family
 Planning  (Dr  s  Chandrasekhar):  (a)
 Bulk  drugs  and  raw  materials  melud-
 Ing  intermediates  for  the  manufacture
 of  drugs  are  still  imported  Raw
 materials  for  manufacturing  baby
 foods  are  also  imported  No  baby
 food  as  such  is  imported

 (b)  The  major  items  of  drugs  im-
 ported  in  bulk  during  the  last  year  are
 as  follows  D

 include

 ]  Pemeillin
 2  Tetracyclines
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 3,  Chloramphenicol,
 4.  Streptomycin.
 5,  Sulpha  Drugs
 6.  Vitamins
 7.  Chloroquin.
 8.  Glucose  (Anhydrous).

 (९)  Homoeopathic  medicines  are  also
 imported.

 (8)  The  annual  quantum  of  imports
 interms  of  value  for  all  drugs  and
 medicines  including  intermediatss  and
 raw  materials  is  as  follows.

 ‘1961-62  Re.  t4°53  crores

 1962-63  Re,  23°72  crores

 1963-64  Re.  ayiy  crores

 1964-65  Rs,  apr  crores

 1965-66,  Re.  i4°4¢  crroes

 1966-67  Ra,  20-98  crores

 Barauni  Oil  Refinery
 6311.  Shri  N.  x,  P.  Salve:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (४)  whether  a  contract  was  awarded
 to  Messrs  Bridge  and  Roof  Company
 for  he  mechanical  works  of  Baraun:
 Oil  Refinery  at  a  reported  rate  of
 Rs,  1,500  per  tonne,  whereas  for  simi-
 lar  work<  elsewhere,  the  rate  in  opera-
 tion  is  said  to  be  Rs  400  approximate-
 ly,

 (b)  whether  the  cxcessive  delay  in
 tne  completion  of  the  works  by  the
 said  contrac‘ors  did  not  invite  any
 penalties  by  the  authorities  of  the  Re-
 finery;  and

 (ec)  whether  a  claim  for  several
 crores  has  now  been  preferred

 ee
 the

 said  contractors  against  the  Refinery
 in  addition  to  Rupees  six  crores  al-
 ready  reported  to  have  been  paid  to
 the  contractors?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Pianning  and  Social  Welfare  (Shri
 Raghn  Ramaiah):  (a)  The  contract  for
 mechanica]  engineering  works  of  the

 13394

 Barauni  refinery  was  awarded  to  dis.
 Bride  &  Roof  Co.  (Pvt)  Lid.  Sines
 various  types  and  stems  of  works  were
 involved,  the  rates  were  not  quoted  on
 a  per  ton  basis.  However,  the  maxi-
 mum  Tate  paid  on  a  tonnage  basis  for
 some  items  is  Re.  2250  per  ton.  हुठिक-
 ernment  is  not  aware  of  any  flat  rate
 of  Rs.  400  per  ton  in  operation  else-
 where  for  such  jobs.

 (9)  There  7  a  penal  clause  in  the
 contract  ynder  which  the  contractor  is
 liable  to  pay  penalties  for  excessive
 delay  in  the  completion  of  the  work
 J*s  invocation  is  under  the  considera-
 tion  of  the  Indian  Oil  Corporation.

 (c)  The  contractors  have  preferred
 various  claims  and  these  sre  under
 arbitration  at  present.  The  total  pay-
 ment  made  to  the  contractor  so  far  १९
 Rs  4,73,65,055

 Ruby  General  Insurance  Co.

 63i2.  Shri  Kameshwar  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  whether  st  i5  3  fact  that  a  share-
 holder  of  ‘he  Ruby  General  Insurance
 Company  has  asked  for  the  permission
 of  Government  to  sue  the  Company;
 an  d

 (hb)  if  so,  whether  Government  have
 enquued  or  ordered  a  probe  into  the
 whole  affair?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  Yes,  Sir  But  it  was
 pointed  out  to  him  that  no  permission
 from  cither  the  Central  Government
 or  from  the  Controller  of  Insurance
 was  necessary  before  instituting
 proceedings  under  the  Insurance  Act
 against  an  insurer  05  its  officers.

 {b)  As  regards  the  charges  against
 the  company,  these  had  already  been
 gone  into  thoro  in  condultation
 with  Law  Ministry  and  it  was  decided
 on  the  advice  of  the  Additional  Soli-
 citor  General  that  there  was  no  justi-
 fication  for  proceeding  further  with  the
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 enquiry.  Further  action  against  the
 insurer  wat  therefore  dropped.

 Gold  Smuggling  in  Madras

 €323,  Shri  D.  D,  Jena:
 Shri  K.  P,  Singh  Deo:
 Shri  D.  C.  Sharma;

 Will  the  Minister  of  Finance  be
 pleased  to  state’

 (a)  whether  it  is  a  fact  that  »  well-
 organised  secret  branch  of  an  Inter-
 national  Gold  smugglers  gang  is  active
 m  the  Madras  State,

 (b)  if  so,  the  contraband  gold  seized
 from  the  gang  since  January,  1967;  and

 (c)  the  action  taken  by  Government
 to  hiquidate  the  gang?

 The  Deputy  Prime  Minister  and
 Minisver  of  Finance  (Shri  Morarj!
 Desai‘:  (a)  to  (c)  The  total  quantity
 of  gold  e:zed  by  the  Customs  and
 Centra]  Excise  authorities  in  Madras
 State  from  ist  January,  1967  to  l5th
 July,  967  is  883  Kgs  approximately
 “his  quantity  includes  the  following
 big  seizures.

 Dae  of  Seizure  Quantiry  of  gold

 6-1-1967,  116"  64
 358-7967  58°37
 375557967  1166
 4°7-3967  8r*§2

 79679  rey  66
 8-7-1967  83°62

 There  gie  no  indications  thal  any
 single  agency  7  responsible  for  these
 atempts  at  smuggling  Furth.r,  in-
 vestigauions  made  following  these
 seizures  have  also  not  revealed  the
 exitence  of  any  international  gang  of

 Rold-smugglers
 functioning  in  Madra.

 te

 Financia]  Assistance  to  Rajasthan

 43l4,  Shri  Bholg  Nath:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  total  amount  of  loan  grant
 and  subsidy  that  are  being  made  avail-

 able  to  the  Rajasthan  State  annually
 for  gevelopment  activities;

 {b>  whether  the  Rajasthan  Govern-
 ment  had  utilwed  the  full  nancial
 assistance  given  to  the  State  for  deve-
 lopment  during  the  last  five  years:

 (९)  if  so,  the  details  thereof;

 (8)  whether  the  performance  and
 development  activities  of  the  Rajas-
 than  Government  are  to  the  satisfac-
 tion  of  the  Central  Government;  and

 (९)  whether  Government  propose  to
 allot  more  funds  to  the  Rajasthan
 Government  for  its  development  in
 view  of  backwardness  of  the  State?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  A  statement  is  laid  on  the
 Table  of  the  House  [Placed  in  Lid-
 rary  See  No  LT-32/87]

 tb)  and  (c)  The  figures  of  actual
 expnditure  for  I965-66  gnd  1966-67  are
 still  awaited  For  the  earlier  years,
 the  assistance  given  to  the  State  Gov-
 ernment  was  fully  utilised  on  approv-
 ed  procrammes  included  in  the  Plan,
 such,  as,  Agricultural  Programmes,
 Community  Development  ang  Co-
 operation,  Irrigation,  Power,  Trans-
 port  .nd  Communications,  Industries,
 Social  Services  and  other  Muscella.re-
 vous  items

 (d)  The  overall  programme  of  deve-
 lopment  is  drawn  up  in  consultation
 with  the  Cen  ral  Government.  As  far
 ws  performance  is  concerned,  the
 Annual  Plan  discussions,  from  year  to
 year,  have  shown  that  the  develop-
 ment  ss  generally  proceeding  on  the
 right  Hoes.

 (e)  The  level  of  development  Is  ‘aken
 into  account  while  determining  the
 amoun’  of  Central  assistance  The
 question  ai  alloting  more  funds  does
 not,  therefore,  arise.

 Foreign  Aid  on  Performance  Basis

 6375  Shri  M.  £,  Sondhi:
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 Shri  6.  §.  Mothari:
 Shri  P.  N.  Solanki:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 World  Bank  and  the  member-coun-
 tries  of  the  Aid  India  Consortium
 have  decided  to  relate  future  assist-
 ance  to  India  on  the  basis  of  perfor-
 mance,

 (b)  wf  so,  the  extent  to  which  =  it
 will  affect  the  Fourth  Five  Year  Plan
 programme  and  food  inyports,  and

 (९)  the  steps  which  Government
 are  contemplating  to  make  up  the
 gap’

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Neither  the  World  Bank
 nor  the  Aid  India  Club  has  informed
 the  Government  of  any  new  criteria
 ebout  determining  future  assistance
 to  India  on  the  basis  of  performance
 However,  an  assessment  of  whether
 economic  aid  already  given  has
 served  the  purpose  for  which  was
 intended  always  influences  the  giving
 of  further  aid  India  has  in  fact  been
 received  aid  from  countries  and  agen-
 cies  which  have  periodically  ‘made
 such  assessment

 (by  and  (९)  Do  not  arise

 watt  भोजन

 Cees  भी  शिव  चण्डिका  were:  क्‍या
 ह्वास्थ्य  तथा  बरियार  निधोजन  मती  यह
 बताने  को  कृपा  करेंगे कि

 (क)  क्‍या  उनका  ध्यनन  2  जुलाई,
 9.67  के  'हिन्दृस्तान'  साप्ताहिंक  में  प्रकाशित

 इस  झाशय  के  समाचार  की  ध्लोर  दिलाया  गया

 है  कि  कल्सर  विशेषज्ञ  तथा  नेशनल  दूयूमर
 इंड्डीट्यूट  ,  मिलान  के  अध्यक्ष  डा०  कालों

 सिटोरी  की  यह  राय  है  कि  तन्दूरी  चपातियों,

 तन्दूरी  मुर्तों  तथा  सीख  कबाव  छाने  से  केन्सर

 रौग  पंद।  हो  है,  भौर

 JULY  2.  1967  Developments  in
 Madhya  Pradesh

 (a)  यदि  हा,  तो  क्या  लन्यूरी  भौजत
 का  प्रयोग  बन्द  करने  के  लिये  सरकार  का

 पग्रावश्यक  कार्यवाही  करने  का  विचार  है  ?

 i3a98

 स्वास्थ्य  तथ।  परियार  निधोगन  ist

 (शाब  भरति  नागे):  (क)जीहां।

 तन्दूरी  चपाती,  मृग  तथा  सीक्ष  कबाब  खाने
 का  कैंसर  से  सम्बन्ध  प्रभी  तक  परीक्षण  द्वारा
 स्थापित  नही हो  सका  है  ।  हृगलिश  मेडिकल

 जरनल  में  ऐसा  कोई  सन्दर्भ  नहीं  है  भौर  जहा
 तक  जात  है  भारत  में  कोई  प्रयोगशाला इस
 विषय  में  कार्य  नहीं  कर  रही  है।  महांमारी
 विज्ञन  के  भ्रनुसार  ऐसा  कोई  प्रमाण  नहीं  है
 जिससे  पता  चले  कि  ऐसे  जाहीर  से  कैसर  हो
 जाता  है  |

 (ख)  यह  प्रश्न  नहीं  उठता  I

 24  hrs,

 RE  DEVELOPMENTS  IN
 MADHYA  PRADESH

 Mr  Speaker:  Before  I  go  to  the
 next  item  I  want  o  inform  the  House
 that  I  have  received  chits  from  two
 hon  Members  of  this  House  about
 their  desire  or  intention  to  rage  a
 discussion  on  the  developments  in
 Madhya  Pradesh  Except  the  news-
 paper  reporis  which  we  have  before
 us,  I  wonder  whether  we  have  any
 information  to  have  a

 ogee
 The

 newspaper  report  says  Memb-
 Crs  have  crossed  the  floor  (Inter-
 ruptions)  To  the  extent  I  know,  I  am
 talking  of  st

 Bro  रान  मनोहर  जोहिए  (कल्तौल) :
 बंप  की  विबान  सना  क  प्रोरोग  कर  दिया

 गया  है,  खह।  बर  दिया  ज्था  लै  |

 Mr.  Speaker:  I  know.  That  is  why
 I  say  this  is  a  constitutional  paint;
 whether  Parliament  comes  into  the
 picture



 43299  Developments

 we  we  feat:  (बुचेर) :  ख्ची  पर
 मेप  weedy  का  प्रश्न  है।  सुनने  के  बाद  भा
 निर्भव  दोजिए  4

 ;

 a.m,  Whether  constitutionally  Parlia-

 aspects  by  consulting  people  and  then
 we  will  take  a  decision.

 श्री  यु  खिमये  :  हँस  इनको  प्रापकी

 इजाजत  से  उठाते  हैं  |

 Mr.  Speaker:  If  you  begin  discus-
 sing  it  now,  there  is  no  point  in  allot-
 tung  time  separately  for  it.

 JULY  mm,  in  Medhya  Pradesh  (8t.)

 4

 re

 ६7

 7

 tie

 हि

 TTS  258

 iy

 HL

 i

 i‘

 Shri  Kanga  (Srikakulam):  I  take
 it  from  what  you  have  said  that  if
 Shri  Madhu  Limaye  and  others  come
 to  be  able  to  persuade  you  that  it
 would  be  within  your  nght,  as  well
 of  the  House,  that  this  motion  should

 which  would  help  you,
 help  us  also  in  viewing  it  in  the  right
 perspective.

 Mr  Speaker:  All  these  things
 could  be  discussed

 थी  बचू  लिये  :  प्राप  एक  बजे  भ्रपना

 पौसला  दे  सकते  हैं  |



 up,  including  leaders  like  Shri
 @hok,  Shri  Joshi  and  Shr:  Hem  Barua
 and  talk  simultaneously  it  would  be
 difficult  for  me  to  regulate  the
 House  oe  (Interruptions)

 Shri  Hem  Barua:  May  I  say  that
 this  report  was  broadcast  by  the  All
 India  Radio,  which  is  an  official  6r-
 gan?  (Interruptions)

 Shri  A.  8,  Saigal  (Bilaspur):  Sir,  I
 rise  on  a  pom  of  order  I  have  got
 the  right  to  raise  it

 Mr.  Speaker:  Will  you  kindly  sit
 down?  We  should  not  discuss  it  here.
 I  have  made  an  appeal  to  you  Mr.
 Madhu  Limaye  and  others  will  come
 and  discuss  with  me.  Now,  if  every-
 body  gets  up  and  begins  to  speak  like
 this,  that  is  not  proper

 Shri  Suren#ranath  Dwivedy  (Ken-
 drapara):  That  is  all  mght  What
 about  the  suggestion  made  by  Prof.
 Ranga?  The  Assembly  has  been  pro-
 rogued  in  an  unconstitutional  way.
 Let  the  Home  Minister  make  a  state-
 ment,

 Shri  Bel  Raj  Madhok  (South
 Delhi):  We  are  not  going  by  the
 newspaper  reports  only.  We  have  got
 telephonic  message  from  there.  You
 may  direct  the  Home  Minster  to
 make  a  statement

 aft  Wo  fwo  सहगल  :  शच्यकष  महोदय,
 मेरा  पायंट  OTH  भाडंर  है  |

 जी  ह. #  साल  गुण्त  :  मंध्य  प्रदेश  में

 कॉस्टीट्यूशन की  हत्या  की  गईं  है  ।

 द

 प

 ा
 Ti)

 8

 af

 "pnior
 ३३६४६

 5  a  a  Fs  2  i
 ty

 i
 g

 all,  my
 not  be  shown  dy  allowing  y

 .  CInterruption).
 i  z

 wide  feo  सहगल:  प्रध्यक्ष  महोदय,
 जब  झाप  इधर के माननीय के  माननीय  सदस्यों  को  धोलन
 की  परमीशन दे  देते  हैं,  तो  हम  को  परमिशन
 देने  मे  झाप  को  क्या  एंतराज  है  ?  महू  मेरे

 प्रदेश  का  सवाल  है

 हम  भाप  से  यह  प्रांना  करना  चाहत  हूँ
 कि  प्राज  प्रखवारो में  जो  खबर  धाई  है  प्फि

 उसी  के  प्राधार  पर  आप  को  इजाजत  नहीं
 दैनी  चाहिए  [ब्यबचातन)  संविधान  के  पा  बिक

 मी  तक  इस  हा  उस  के  पास  कोई  मक  नही  है।
 इस  हालत  मे  मध्य  प्रदेश  के  बारे  मे  यहा  पर

 रिस्कशन  नहीं  हों  सकती  &  +  भ्रगर  झपके

 पास  पूरे  फैक्ट्स  है,  झगर  भाप  र
 पास  प्रूफ  है.

 तो  आप  इस  को  ल  सकते  हैं  1  (ध्यक्षध्षान)  |

 Mr,  Speaker:  All  of  you  have
 finshed  now  May  I  request  some
 order  now?  A  proposal  hag  been
 made  The  facts  are  all  confusing  oe
 (Interruption)  At  least  the  Bpesker
 has  only  newspaper  reports  Others
 might  have  got  telephonic  messages.
 (Interruptions).  Why  are  you  shout-

 ing  You  don't  hear  me  My

 ze  we  Ht  [28४ दु

 ५  F  have  sé  Fiend

 j  z  4  3  2
 gs

 &

 ट्
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 A  good  proposal  has  been  made  that
 since  the  position  is  all  confusing

 Ap  pon,  Member:  How?

 Mr  Speaker:  It  may  pe  clear  for
 you...  (Interruptions).

 ai  art  करनेस्डीअ:  (बम्बई-दक्षिण)  :

 गृह  मन्नी  बढे  हुए  हैं।  वह  बताये।

 श्रो  yer  कद  11...  (उज्जैन)  :

 प्रधान  मंत्री  बैठे  हुये  हैं।  वह  जानकारी
 दे  t

 श्री  राम  नवक्  ह (ह  (बाराबकी)
 प्रधान  मती,  गह  मत्री  प्लौर  भृूचना  तथा
 प्रसारण  मत्री  बैठ  हुये हैं।  वह  जवाब  क्‍यों
 नही  देते  हैं  ?

 थी  जाज  फरनेन्ड:ड़  :  वे  मु  क्‍यों  नही
 खोलते  a?  उन  को  शर्म  क्‍यों  लग

 रही  है  ?  थे  बताये  ।

 Mr.  Speaker:  Fortunately,  they  are
 not  shouting  like  you.  If  they  also
 begin  to  shout,  I  do  not  know  what
 Will  happen  (Interruption).  Please
 hear  me  now...

 it  न०  Wo  mea:  (बेतूल)  :  ये  माननीय

 सदस्य जो  कुछ  कह  रहे  हैं,  कया  वह  भाप  के

 मीठा तग  रहा  है  ?  श्री  सहगल  जब  कुछ  कह
 रहे  थे,  तब  आप  ने  उन  को  डांटा  ।  सवाल

 यह  नहीं  है  कि  जो  मध्य  प्रदेश  ने  हो  रहा  है
 वह  सही है  या  यलत  है  t  प्रश्न यह  हैँ  कि  क्‍या

 सदन  को  अधिकार  है  कि  हस  विषय  पर  बहस

 की  जाये  ?  उतने  सदस्यों की  बात  को  भाप
 बर्दाश्त  करते हैं  ?

 T  am  saying  is  that  the  Home  Minis-

 hundred  per  cent  truth.  At  least  pao-
 Ple  Like  me  know  only  40  per  cent  or
 50  per  cent.  Therefore,  the  Home
 Minister...  (Interruption).

 shall  certainly  ask  the  Home  Minister
 to  try  and  get  the  information.

 An  hon.  Member:  When?

 Shrimati  Indira  Gandhi:  He  will
 get  in  touch  with  them.  .  .(Inter-
 ruptions).

 श्री  हश्म  लम्ब  कलाय :  उन  से  टेलीफोन

 पर  बात  करें।  (ब्यबचान)

 ओ  रोज  सेवक  आद्य :  राज्यपाल  ने
 टिप्वान  सा  को  प्रोरोग  कर  दिया  है,  क्‍या

 उस  की  जानकारी  प्रधान  मती  था  सह  मंत्री
 को  तहीं  है  ?  क्‍या  रज्यपाल  ने  बगैर  इन  से

 पछे  विधान  सभा  को  प्रोरोग  कर  दिया  है  ?

 (स्यवधान  )

 ष्बी  हकम  ह. है  कवाय:  प्रधान  मंती  ने

 टेलीफोन  पर  मुख्य  मती  से  बात  की  है  t

 aft  qo  Go  wt:  (कासगण):  wer

 बहोदम,  यह  क्‍या  तरीका  है  ?  झाषणे  wae

 मत्ती  को  मुसावा  है  भौर  उजर  से  ......... ड

 सदस्य  बोले  चले  जा  रहे  हैं।  (स्वजन!
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 Mr.  Speaker:  Now  are  aatis-
 fied?  They  have  also  esaty  6006
 as  the  members  on  that  side

 Shri  J.  B,  Kripalani  (Guna)  rose—

 Mr,  Speaker:  |  am  on  my  legs,

 May  I  request  the  Home  ponister
 do  indwate  the  time  when  be  gould

 make  it  available  to  the  Howse?

 Minister  of  Heme  Affair,
 Pay  Chavan):  We  have  not
 even  the  time  to  contact  the  Gover-
 nor  because  we  have  to  fing  out,
 under  what  circumstancey  what
 action  he  has  taken  I  will  tty  to  get
 in  touch  with  the  Governor  in  the
 course  of  the  day.  ie  (Interruptions)  .

 Shri  Ba]  Raj  Madhok:  Positively
 today.

 Shei  ¥.  B.  Chavan:  I  will  set  in
 touch  with  him  immediately  today,
 When  I  said  ‘in  the  course  Of  the  day’,
 my  idea  was  thet  I  would  get  in  touch
 with  him  mnmediately  and  try  to  get
 the  information,  By  5  O'Clock,  7  will
 be  able  to  give  the  information

 wag  hit  भध्यक्ष  महोदेय,  प्रभी
 शापने  कहा  है  कि  हम  चेम्बर  धरे  भ्राफ़र  शाप

 से  आत  करें  बज  भाप  इत  के  बारे  २  फैसला
 देने  वाले  हैं  |  तो  गह  वी  ढाई,  तोन  बज  तक

 इन्फमशन  दे  दें  ।  जानकारों  देने  में कया  क्षठि-
 नाई हैं?

 Shri  Umanath  (Pudukkottai);  The
 Home  Minister  says  that  he  warts  to
 get

 ang  all  that.  There  is  a  Presa  report
 to  the  effect  that  yesterday  om  trunk
 call  the  Prime  Minister  contecies  the
 State  Government  there  and  got  the
 material  as  to  whet  was  h
 there  But  now  the  Home  Minister
 Posts  ag  if  he  does  not  know  aNything.
 Secondly,  I  am  very  much  pained  to

 It  has  been  the  practice  here  that
 we  go,  on  such  important  things,  by
 Newspaper  reports  and  All  Ind
 Radio  reports.  I  am,  therefore,  pained
 i0  hear  you  say  that  we  have  got  only
 new.  reports.  I  am  very  much
 pained  to  hear  it  from  you,  Sir  Had
 it  been  from  the  other  side,  I  would
 not  have  minded.

 Mr.  Speaker:  At  least  I  do  not
 know.  I  have  no  other  information.
 No  Minister  has  phoned  to  ‘me  from
 Madhya  Pradesh,  no  Opposition
 Leader  hag  phonned  to  me  from
 Madhya  Pradesh.  This  is  hundred
 per  cent  true.  I  have  only  newspaper
 reports  Nobody  from  Madhya  Pra-
 desh,  either  from  the  Government  or
 from  the  Opposi‘ion  side,  hea  brought
 it  to  my  notice

 Ag  regards  the  suggestion  made  by
 Mr.  Ranga,  I  am  requesting  the  Home
 @imster  to  make  ॥  statement  toaay
 at  5  O'Clock.  (Interruptions)

 भी  शाये  कररनेन्डीचा  :  गृह  मंत्री  दस  वा
 में धभी  बयात  दें  ।  (व्यवधान)

 यों  हुफम  धन्व  कहयाव :  गवतेर  को

 विधान  सभा  को  भग  करने  का  ग्रादेश  यहां  से
 दिया  गया  हैं।  (व्यचचात)

 जी  edt  राय  (पुरी)  :  क्‍या  शज्यपाल
 कैकीय  सरकार  से  पूछे  बिना  विधान सभा  कौ
 प्रोरोग  कर  रकते  हैं?  (स्विवधात)



 (Shei  kK  0,  Pant):
 On  behalf  of  Shei  8.  R.  Bhagat,  I  beg
 to  lay  on  the  Table  a  copy  of  the

 endment)  1087,  pu
 in  Notification  No.  B.R.O,  1/5  in
 Gazette  of  India  dated  tha  7th  July,
 ‘1967,  under  section  85  of  the  Navy
 Act,  1957.  [Placeq  in  Library.  See
 No,  LT-22/67].

 Govennm=nt  Rego.urion  s2GARDING
 ACTION  TAKEN  OW  RECOMMENDATIONS

 or  Srupy  TEAM  ON  THE  WORKING
 or  tur  DGS.  &  D.

 The  Minister  of  Werks,  Hensiug
 and  Seppiy  (Shri  Jaganath  Rae}:  I
 beg  to  lay  on  the  Table  a  copy  of
 Government  Resolution  No,  19(8)  188-
 PI  dated  the  th  January,  1967,  re-
 garding  action  taken  by  the  Govern-
 ment  On  the  recommendations  of  the
 Study  Team  appointed  to  examine  the
 working  of  the  Directorate  Generel  of
 Supphes  and  Disposals.  {Placed  m
 Library  See  No,  LT-2328/87].

 Aamnuat.  Reroat  on  woaxrtua  or
 inousTuat  sawp  Commarcta,  Unpan-

 TAxInes  OF  है? ... द  Cawraat  GOVEAH-
 werent  ror  1968-88,  Normica-

 TIoms  पिलएकन  Custose  Act,
 wre,

 Shri  K.  C,  Pant:  ]  beg  to  lay  on  the
 Table:  —

 (l)  A  copy  of  the  Annua]  Report
 on  the  working  of  the  Indus-
 trial  and  Commercial  Under-
 takings  of  the  Cantral
 Government  for  the  yoar
 ‘1965.66.  [Placed  in  Library.
 Sea  No.  LT+4/47].

 (2)  A  copy  each  of  the  following
 Notifications  under  saction  459
 of  the  Customs  Act,  I808:—

 ASADHA  29,  889  (SAKA)  Papers  Laid  3308

 i)  GSR.  7035  published  in
 Gazette  of  India  dated  the
 Sth  July,  1987,

 ai)  GSR,  1087  published  in
 Gazetie  of  India  dated  the
 Sth  July,  1987.

 [Placed  in  Library.  See  No,  LT-
 (218/67),

 (3)  A  copy  each  of  the  following
 Notifications  under  section
 38  of  the  Central  Excises
 and  Salt  Act,  l644:—

 (i)  The  Central  Excise  (Six-
 teenth  Amendment)  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  982  in
 Gazette  of  India  dated  the
 Ast  July,  3907,  »

 (u)  The  Central  Excise  (Seven-
 teenth  Amendment)  Rules,
 1967,  published  in  Notifica-
 tion  No.  G.S.R.  १7026  in
 Gazette  of  India  dated  the
 8th  July,  1987,

 (Placed  था  Library.  See  No.  LT-
 1116/87]

 (4)  A  copy  each  of  the  following
 Notificetiong  under  section
 759  of  the  Customs  Act,  2963
 and  section  38  00  the  Central
 Excises  and  Salt  Act,  944:—

 a)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-fifth
 Amendment  Rules,  1967,
 published  in  Notification
 No.  G.SR.  1022  in  Gazette
 of  India  dated  the  8th  July,
 1967.

 (nu)  The  Customs  and  Central

 pubbhshed  in  Notification
 No,  G.S.R.  628  in  Garette
 of  India  dated  the  8th  July,
 ‘1987.

 (iii)  GS.R.  024  published  in
 Gazette  of  Indig  dated  the
 Sth  July,  ‘1967,  containing
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 Shrt  Kx,  0,  Pant:
 corrigendum  to  G.5.R,  868
 dated  the  l0th  June,  1967.

 (Placed  in  Library.  See  No.  LT-
 1116/67),

 2.30  hra.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 Novra  Rerorr

 Shri  Kbadilkar  (Khed):  I  beg  to
 present  the  Ninth  Report  of  the  Com-
 mittee  on  Private  Members'  Bills  and
 Resolutions,

 है 1 |  राम  भनोहर  लोहिया  (कन्नौज):
 अध्यक्ष  महोदय,  में  मे  झापके  सामने  एक
 विशेषाधिकार  का  प्रश्न  उठाया  था  कि  इस
 सदन  के  सदस्यों  की  बाणी-स्वतंत्रता  का  हनन
 प्रधान  मती  जी  ने  किया  हूँ  ।

 Mr,  Speaker:  I  have  disallowed  it.

 डा०  राम  मनोहर  लोहिया  :  उसके  बारे
 मैं  आप  कब  बात  करेंगे  ?  में  चाहता  हु  कि
 झाप  उस  पर  पुनविचार  करें  ।

 कब  ाप  उसके  बारे  में  बात  करेगे  t

 Mr,  Speaker:  I  have  disallowed  it.

 डा०  राम  नोहर  लोहिया  :  ठीक  हैं,
 लेकिन  पूनविचार  तो  करेंगे  ।  झापके  कमरे

 Mr.  Speaker:  I  have  not  allowed  it.

 Bro  राम  भनोहुर  लोहिया  :  भाष  चाहें
 नो  झापको  किताबों  से  बता  कता हू  I

 Mr.  Speaker:  ]  do  not  know;  unless
 some  further  light  is  thrown  that  it
 deserves  reconsideration,  how  can
 that  be  done?  As  it  stands,  it  is  dis-
 allowed.  At  every  party  meeting,
 everybody  has  aq  fright  to  discuss
 things,  whether  it  be  the  swatantra
 Party  or  the  Congress  Party  or  the

 Employ.  &  Rehabi.)

 SSP.  How  can  we  say  that  what
 discussed  at  a  party  meeting  can  be-
 come  a  matter  of  privilege  here?

 Bro  राम  स्नोहर  लोहिया  :  परन्त्‌,
 अध्यक्ष  महौदय,  भ्राप  चाहे  तो  किताबों  से  मैं
 ्ापकों  बता  सकता  हूं... .  .

 Mr.  Speaker:  It  cannot  be  discussed
 here.

 12.31  hrs.

 STATEMENT  RE,  KENNEDY  ROUND
 OF  TARIFF  NEGOTIATIONS
 CONCLUDED  AT  GENEVA

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  I  beg  to  lay  on  the
 Table  a  statement  on  the  Kennedy
 Round  of  Tariff  Negotiations  recently
 concluded  at  Geneva  [Placed  in  Lib-
 rary.  See  No  LT-!7/67].

 32,3l4  brs.

 *DEMANDS  FOR  GRANTS,  967-68—
 contd,

 Minisrry  of  Lasour,  EMPLOYMENT
 anp  =  PeenapitrraTion—contd.

 Mr,  Speaker:  The  House  will  now
 take  up  further  discussion  and  voting
 on  the  Demands  for  Grants  under
 the  contro.  of  the  Mimstry  of  Lab-
 our,  Employment  and  Rehabilitation.

 The  hon  Minster  wil]  now  reply
 to  the  debate

 The  Minister  of  Labour,  E:mploy-
 ment  and  Eehabilitation  (Shri  Hathi):
 I  have  heard  with  great  attention  and
 respect  the  speeches  of  hon.  Members.
 I  thank  them  for  their  constructive
 suggestions,  and  I  would  lke  to  say
 that  I  shall  consider  them,

 *Moved  with  the  recommendation
 of  the  President.
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 (Me.  Derory-Secaxrr  in  the  Chair]
 The  Ministry  has  to  dea!  with  the

 rehabilitation  of  our  brethren,  the  dis-
 placed  persong  who  have  come  from
 Pakistan,  from  Burma,  from  Mozam-
 bique,  those  who  are  to  come  from
 Ceylon  and  the  displaced  persons  from
 West  Pakistan  and  East  Pakistan  who
 have  been  here  and  as  some  Members
 from  West  Bengal  have  said,  the  new
 migrants  as  they  are  called  are
 im  such  a  plight  that  the  very  sight
 of  them  moves  one.

 There  have  been  some  suggestions
 from  Shri  8,  Kandappan,  and  |  would
 first  take  up  the  rehabilitation  aspect
 of  my  Ministry,  At  the  outset,  I  must
 thank  the  Governments  of  Andhra
 Pradesh  and  Madras  for  the  co-opera-
 tion  that  they  have  given  for  resettl-
 ing  the  repatriates  from  Burma.  Out
 of  a  total  number  of  about  +1,50,000,
 Madres  has  helped  nearly  82,000  per-
 sons.  I  must  say  that  the  Chief  Mini-
 ster  of  Madras  has  been  taking  perso-
 nal  interest  in  looking  to  the  rehabill-
 tation  of  our  fmends  from  Burma.
 Then  comes  the  help  rendered  by
 Andhra  Pradesh.

 Shri  s,  Kandappan  (Mettur).  In
 the  report  supplied  to  us,  the  hon.
 Minister  has  stated  that  with  regard
 to  the  Burmese  repatriates,  anly  45,000
 have  been  so  far  rehabilitated.  What
 about  the  rest?  I  had  raised  this
 Issue  specifically.

 Shri  Hathi:  I  am  coming  to  all  that,
 T  shall  not  leave  any  point  wnreplied
 to,  if  I  am  ailowed  to  go  on.

 Rehabdi,)

 litation  loans,  that  means  to  the  head
 of  the  family.  But  if  we  look  at  the
 statement  again,  the  number  of  per-
 sons  employed  or  who  got  employ-
 ment,  is  9,000.  I  include  in  34,000
 only  900,  because  it  might  be  that
 somebody  might  have  got  a  Joan  and
 taken  employment.  So  I  take  oniy
 i/0th.  That  comes  to  34,000.  Now,
 out  of  these,  the  remaining  will  be
 10,000  or  11,000  who  have  yet  to  be

 Then  he  made  the  observation—I
 Wil]  not  say  complaint—that  Rs.  2i5
 crores  were  given  as  grants  for  the
 Persons  displaced  from  Pakistan,  East
 and  West,  whereas  here  it  is  only
 Rs  3  crores.  When  the  question  of
 reliez  or  rehabilitation  comes,  I  would
 not  calculate  it  in  rupees  annas  pies.
 Tf  it  is  needed,  more  than  Rs.  3  crores
 should  be  given.  I  am  not,  therefore,
 comparing  the  amount  which  is  spent
 for  the  displaced  persons  from  East
 and  West  Pakistan  with  that  spent
 for  our  friends  from  Burma.  Theat  is

 come  from  East  and  West  Pakistan
 are  and”
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 Shri  8,  Kandappan;  ]  have  enough
 Patience.

 Shri  Hathi:  I  have  more  patience.
 ‘We  have  given  Ra,  5,000  as  loan  per

 case;  we  have  given  land  to  agricul-
 tural  familes..  But  ig  there  are
 Person  who  want  to  rehabilitate
 themselves  on  agricultura]  land  and
 do  not  hke  to  go  for  trade  or  industry,
 certainly  that  could  also  be  consider-
 ed

 The  othef  suggestion  he  made  was
 that  in  regard  to  the  repatriates  from
 Ceylon,  instead  of  rehabilitating  them
 all  in  pockets,  they  could  be  rehabili-
 tated  in  the  Andamans,  We  have
 actually  a  scheme  to  rehabilitate  some
 of  them  in  the  Andamans,  but  we
 Must  remember  that  the  number  of
 People  to  come  from  Ceylon  would  be
 nearly  5  lakhs  and  every  yeat  we  ex-
 pect  a  few  thousand  to  come.  In  the
 next  year,  January  to  March  we  might
 expert  about  18,000  or  so  Now  to
 rehabilitate  all  the  3  lukh  people  in
 the  Andamans  may  no!  te  possble.
 We  can  accommodate  there  88  many
 as  we  could  We  have  a  plan  for
 development  of  rubber  pvantations
 there  We  have  a  pian  for  reclama-
 tion  of  land  and  rehabiliteting  them.
 That  will  go  on,  but  it  may  not  be
 possible  to  rehabilitate  all  of  them  m
 Andamans  We  have  learnt  from  the
 experience  of  Rast  Bengal,  2nd  so
 wou'd  hke  to  have  a  blueprint  ready,
 so  that  by  the  time  they  come  they
 are  rehabilitated  For  that  purpose  I
 have  written  to  the  Citef  Ministers,
 and  we  are  having  a  meeting  at  Mad-
 tas  next  month,  so  that  we  can  pre-
 pare  a  blueprint.  The  idea  is  that  the
 first  batch  will  be  resettled  on  plan-
 tation  Later  on,  we  shall  see  if
 more  could  be  absorbed  there  Some
 would  certainly  go  to  the  Andamans,
 but  I  would  lke  to  see  that  when
 they  come,  they  are  given  rehabilita-
 tion  relief  and  they  have  not  to  wait
 for  a  longer  period  and  feel  that  we
 have  not  been  ready  to  receive
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 warmth,  here  are  people  who  are
 receiving  them  as  their  own  men.
 They  should  not  be  left  to  feel  that
 they  are  strangers  or  foreigners  or
 unwelcome.  So,  with—that  under
 consideration  I  am  trying  to  have  a
 blueprint  ready.

 Dr.  Maltrayee  Basu  (Darjeeling):
 Gastronomy  is  more  .mportant.

 Shri  Hathi;  Now  J  will  deal  with
 Mr.  Dhillon  who  touched  on  Punjab.
 So  far  as  Punjab  is  concerned,  the  far-
 mers  have  been  rehabilitatea,  and
 17,000  acres  of  laid  have  been  set  a~
 part.  They  have  been  g'ven  sufficient
 loan  for  purchase  of  bullocks,  imple-
 ments  and  house  construction.  About
 Rs,  i98  Jakhs  of  grants  and  Rs  32
 lakhs  of  loans  have  been

 given.
 For

 shops  and  traders  loan  has  sanc
 tioned,  about  Hs  5,000,  and  for  re~
 construction  of  Khemkaran,  to  which
 he  referred  we  have  sanctioned  Rs  35
 lakhs  which  will  mean  reconstruction
 of  this  complex

 Then  I  come  to  the  question  which
 Dr.  Ranen  Sen  and  other  members
 raised  and  that  was  with  regard  to
 West  Bengal.  Mr.  Ranen  Sen  wanted
 me  to  go  to  some  of  these  places  and
 fee  I  may  say  I  am  a  newcomer  so
 to  say  tu  the  Ministry  of  Rehabilita-
 tion,  but  from  what  have  seen,  heard
 ain  the  House,  learnt  and  followed,
 I  know  how  deeply  the  members  from
 West  Bengal  and  the  Government
 feel  I  have  been  to  one  to  two  pla-
 ces,  for  example  to  the  Indralok  Stu-
 dio  Colony  I  was  the  conditions  and
 I  felt  that  something  has  to  be  done.

 it  छ  much  better  to  give  them  some
 other  place  where  they  can  economi!-
 cally  settle  themselves,  In  mean-
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 make  the  place  habitable.  I  may  in-
 form  the  House  that  the  Government
 of  India  has  sanctioned  that  amount
 for  the  colony,

 Shri  Samar  Guha  (Contai):  There

 I  can  valy

 are  DPs  but  in  Caleutta  the  DPs
 form  18  per  cent  of  the  population,
 How  are  we  to  rehabilitate  economi-
 cally  these  friends  from  East  Paki-
 tan?  Nearly  67  per  cent  of  these
 migrants  are  agriculturists,  the  re-
 mainder  belonging  to  trade  and  other
 professions,  For  300  engineering  jobs,
 the  effect  will  be  to  have  about  26
 persons  in  trade  and  commerce  and
 about  l4  persons  on  transport.  The
 population  grows  at  2.7  per  cent  while
 the  employment  opportunities  grow  at
 23  per  cent.  The  population  growth
 thus  exceeds  the  employment  growth.
 More  employment  opportunities  have
 to  be  created  even  to  balance  the  po-
 pulation  growth.  The  need  becomes
 more  obvious  if  we  add  these  40  lakhs
 of  people.  I  was  thinking  whether  it
 would  not  be  better  if  we  train  these
 young  friends  say,  of  the  ages  of  i8
 to  25  or  30.  It  is  not  a  question  of
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 are  not  needed;  they  are  needed:
 housing,  clothing  and  shelter.  But
 more  emphasis  should  be  given  or
 should  have  been  given  on  economic
 schemes  so  that  people  could  have
 been  rehabilitated.  Out  of  Re.  203
 crores,  Ra,  29  crores  have  been  spent
 on  economic  schemes  and  Rs.  74  crores
 or  so  on  other  schemes.  Therefore,
 I  wag  thinking,  and  I  want  to  share
 this  view  with  the  House,  that  instead
 of  spending  all  the  money  on  the
 development  of  colomes  and  houses,
 it  might  be  better  that  we  may  train
 young  men  in  erts  and  technical  crafts
 so  that  they  become  self-employed
 and  are  economically  rehabuiltated.
 We  have  about  350  industrial  training
 institutes  under  the  Ministry  of  Lab-
 our,  and  I  would  reserve  20  seats  in
 each  of  the  training  institutes  for  all
 the  duplaced  persons  including  those
 trom  Burma  and  Ceylon,  so  that  every
 year  we  could  have  8,500  young  men
 of  the  age-group  of  18—30,  trained  in
 these  things,  and  I  would  even  be
 prepared  to  pay  them  a  stipend,  2
 reasonable  amount,  so  that  they  can
 maintain  themselves.  This  would  be
 really  rehabilnating  them.  I  am
 thinking,  and  I  am  prepared  to  re-
 serve  0  seats  in  each  of  the  institutes
 if  sufficient  number  of  cur  young
 fnends  come  in.  This  fs  because  I
 really  fee)  that  if  we  want  to  rehabi-
 litate  them,  the  rehabiltation  does
 not  mean  merely  giving  them  a  house
 or  a  shelter  That  does  not  mean
 tehabilitation  It  would  be  a  ram-
 shackle,  as  was  remarked  by  one
 of  the  hon  Members  we  had
 built  houses  0  years  back;  but  I
 have  seen  how  those  houses  look  to-
 day.  Maybe  today  we  may  again
 bulld  houses,  but  on  having  built
 them,  if  the  owner  or  the  ocoupier  is
 not  in  a  position  to  apend,  what  do  we
 do?  How  long  can  that  be  done,  and
 how  tong  can  you  go  on  building?
 Will  they  continue  building  houses?
 Therefore,  we  must  give  them  such
 employment  so  that  they  ere  actually
 rehabilitated  economically,  Thig  w
 one  idea  which  occurred  to  me.

 Shri  Lobo  Freabha  (एवं):  On  e-
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 {Shri  Lobo  Prabhu)
 point  of  information.  Is  the  Minister
 aware  that  the  economic  tempo  of  this
 country  ig  running  down,  that  employ-
 ment  opportunities  are  shrinking,  that
 many  factories  are  closing  down,  and
 that  consistently  with  this,  if  he  adds
 to  those  who  are  trained  it  3s  in-
 creasing  unemployment?  Would  it
 not  be  better  for  the  Government,
 tmstead,  to  increase  employment  3  the
 villages  by  housing  progremmeg  and
 by  industrial  development  rather  than
 by  trating  people  for  whom  there  is
 no  possibility  of  employment?

 Shri  8.  Kundu  (Balasore):  He  5
 speaking  some  sense,  I  think.

 Sbri  Hatbi:  So  far  as  employment
 is  concerned,  I  know  today  there  is
 recession,  Today,  the  growth  of  in-
 dustrial  production  is  declining.
 When  I  come  to  the  labour  part  of
 my  Ministry,  I  will  say  what  |  have
 to,  so  far  as  the  steps  that  we  are
 taking  But  because  there  is  indus-
 trial  recession  now  and  techmical
 Men  276  not  getting  employed,  shall
 we  take  a  decision  that  we  should  no
 More  train  our  young  boys?  Will  it
 be  all  right?

 Shri  s.  Kandappan;  What  about  the
 Madras  CM's  suggestion  of  getting
 Burmese  rice  in  jieu  of  cash  compen-
 sation?

 Shri  Hathi:  So  far  as  Mr  Lobo
 Prabhu's  query  is  concerned,  we  can  go
 ven  further  and  having  trained  them
 in  some  vocation  in  which  they  can  be
 self-employed;  for  that  we  can  give
 them  lean  and  other  assistance.  This
 ig  one  solution  which  strikes  me,

 I  have  been  recerving  a  number  of
 letters  Some  of  the  friends  want  to
 settle  outside  West  Bengal.  But  as
 Dr.  Sen  said,  we  have  closed  the
 camps.  We  are  not  now  giving  any  re-
 lee  or  rehabilitation  assistance  even
 to  the  new  migrants  because  we  had
 given  them  sufficient  time  and  to
 thase  who  did  not  move,  we  were  not
 giving  any  doles.  Therefore,  they
 are  not  entitled,  But  if  we  cannot
 give  them  employment  in  west  Ben-
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 gal,  if  we  do  not  allow  them  to  go
 outside  and  if  we  do  not  pay  them
 anything,  where  is  the  solution?
 Something  has  to  be  done.  Therefore,
 I  have  thought  of  renewing  the  system
 of  offering  to  new  migrants  to  go  to
 any  part  of  the  outside  West
 Bengal  and  if  [  get  sufficient  response
 to  that  and  if  the  West  Bengal  Gov-

 new  mugrants  and  give  them  assist-
 ance  for  rehebilitation  and  relief.

 Shri  Samar  Guha;  Out  of  2  million
 refugees  settled  outside  West  Bengal,
 ]  aminon  have  come  back  and  the
 money  spent  on  them  has  been  com-
 pletely  wasted.  So,  before  sending
 them  again  outside,  you  have  to  think
 a  hundred  times.

 Shri  Hathi;  I  was  very  cautious  be-
 fore  4  said  go  I  know  that  persons
 who  have  come  from  East  Pakistan
 would  naturally  like  to  live  in  West
 Bengal  because  of  the  climatic  condi-
 tions.

 Shri  Samar  Guha:  In  the  case  of
 UP,  there  hag  been,  good  rehabilita-
 tion  ang  perhaps  not  even  5  per  cent
 have  deserted  But  they  have  desert-
 ed  other  places  because  they  comple-
 tely  failed  to  rehabilitate  them  econv-
 mucally.

 3  hrs,

 Shri  Hathi:  The  only  precaution  we
 have  to  take  is  this,  We  will  have
 to  see  that  the  camps  we  open,

 ied
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 There  are  many  people  who  want
 to  go  voluntarily.  I  am  sure,  once
 they  fee]  that  the  new  rebabilitation
 achemg  of  the  places  where  they  are
 going  is  attractive  many  will  go.  In
 fact,  I  went  to  Dandakaranya.  I  had
 heard  about  it.  I  went  there,  saw
 some  of  the  villages,  saw  some  of  the
 houses.  I  asked  the  villagers  whether
 they  were  happy.  I  asked  them
 where  they  were  staying.  They  had
 no  name  for  the  villages.  They  had
 named  the  villages  NM-,  NM-2,  NM-
 3  end  go  on,  z f  g  ry  is

 re
 name  of  his  village.

 Mr.  Deputy-Speaker:  May  I  remind
 the  hon,  Minister  that  we  are  pressed
 for  treme  Half-an-hour  has  been  de-
 voted  to  rehabilitation  We  will  have
 to  adjourn  now  for  lunch.  May  I
 take  it  that  he  will  take  another  half-
 an-hour.

 Shri  Hathi:  Yes.

 Mr.  Deputy-Speaker:  Let  us  ad-
 journ  now  for  lunch  and  meet  again
 at  34  00  hours.

 3.02  hrs.

 The  Lok  Sabha  then  adjourned
 jor  lunch  till  Fourteen  of  the
 Clock

 (The  Lok  Sabha  re-assembled  after
 Lunch  at  three  minutes  past

 Fourteen  of  the  Clock.)

 (Sm  8,  M,  Jose  in  the  Chair)

 DEMANDS  FOR  GRANTS—contd.

 Shri  Hathi:  I  was  dealing  with  the
 rehabilitation  and  certain
 steps  Government  wanted  to  take,  To
 that  I  add  one  more.  As  the  House
 knows,  we  have  included  a  provision
 whereby  industries  employing  a  cer-

 JULY  20,  967  Labour,  Employ.  &  3320
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 tain  proportion  of  the  displaced  per-
 sons  will  get  benefit  of  tax,  I  hope
 thig  will  lead  to  employment  of  more
 displaced  persons.  I  also  hope  that
 these  measures  will  go  a  long  wey  in
 rehabilitating  the  displaced  persons,
 for  whom  we  have  genuine  sympa-
 thies,  and  we  think  it  is  our  national
 duty  to  help  them  out  to  settle  them-
 selves  in  life.

 Then  l  come  to  the  question  of  lab-
 our,  the  other  wing  of  the  Ministry.
 Many  hon.  Members,  including  Shri-
 matj  Sucheta  Kripalani,  Shri  5,  M.
 Banerjee  and  others,  referred  to  the
 economic  condition.  I  would  not  jike
 to  go  into  the  details,  because  so  many
 hon,  Members  have  spoken  on  it.  But
 a  question  was  asked:  what  are  we
 doing  about  it?  It  is  a  legitimate
 question.

 As  the  House  knows,  the  two  in-
 dustries  mostly  hit  by  the  recession
 are  textile  and  engineering  industries,
 The  Labour  Ministry  have  taken  up
 this  question  with  the  Commerce
 Mmustry  and  it  was  at  the  meeting
 of  the  textile  industry  which  the
 Labour  Ministry  held  that  a  decision
 Was  taken  to  establish  the  Textile
 Corporation  to  take  over  all  sick  miils
 and  also  to  start  new  milis  so  that
 {he  industry  may  not  suffer.  So  far
 as  the  engineering  industry  is  con-
 cerned,  the  area  most  hit  is  Calcutta.
 Wagon-building  industry  is  one  such
 industry.  I  have  taken  up  the  matter
 with  the  Railway  Minister  and  the
 Industries  Minister  and  I  am  happy
 to  inform  the  House  that  the  Railway
 Ministry  have  decided  to  place  more
 orders  for  wagons.  This  will  mean
 rehabilitation  of  industries  in  Calcutta,
 Morever,  we  have  taken  up  some
 units  which  will  be  given  assistance
 as  far  as  foreign  exchange  and  raw
 materials  are  concerned  and  other  ex-
 port  incentives  thereby  giving  a  kind
 of  boost  to  the  engineering  industry
 which  is  today  in  state  of  recession.
 I  would  not  like  to  go  into  the  details
 now  because  the  House  is  going  to
 hear  the  reply  of  the  Minister  of  In-
 dustrial  Development,  perbaps  tomor-
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 Tow,  on  the  Demands  of  that  Mini-
 stry.  I  would  not  taka  the  Mme
 the  House  on  this  matter.

 I  would  like  to  say,  by  way  of  reply
 to  Shri  Fernandes  who  seid  that  the

 stry  but  it  is  also  for  the  workers
 in

 Ment  That  will  go  a  long  way  to
 help  the  worker.

 Another  question  asked  was  about
 the  various  suggestions  for  amending
 the  Industrial  Disputes  Act.
 it  really  that  the  worker  wants?
 worker  wants,  firstly,  job
 that  be  should  not  be  wrongly  dis-
 missed  by  the  employer.  The  worker
 has  a  right  to  work  and  he  has  a
 tight  to  continue  in  employment.  It
 is  not  in  the  aweet  will  of  the  em-
 ployer  to  dismiss  a  worker.  There  \9
 a  tribunal  for  that.  The  court  is  not
 authorised  to  Jook  into  all  these  mat-
 ters  to  see  whether  it  ig  fair  or  just
 or  that  ७  proper  procedure  has
 followed  But  we  are  amending  the
 Act

 को  pen  we  were:  (उज्जेन)
 सरकारी  शौर  गैर  सरकारी  ह्ेडों  में  तब  तक

 छूटनी  न  की  जाये,  जब  तक  कि  सजदू  रों  के  लिए

 पहले  काम  की  व्यवया  से  कर  दो  जाये  1

 JULY  20,  2967  Labour,  Employ.  &  z
 Rehabdi.)  392

 Period  he  is  not  on  work,  he  will  get.
 subsistence  allowance,  50  per  cent  or
 wo,  So,  the  unemployment  insurance
 scheme,  the  subsistence  allowance,
 the  job  security  a.d  tne  retrenchment
 benefit  will  alt  help  the  worker.

 The  learned  lady  Member,  Dr.  Basu,
 wag  asking  what  is  the  Labour  Mini-
 stry  doing  for  the  workers  in
 mines.  It  is  the  Mines  and  the
 taig  Ministry  that  is  looking  after
 industry  Today,  ig  an  iron  ore  mine
 is  exhausted  and  a  worker  may  have
 put  in  twenty  years  of  service,  he  is
 not  entitled  to  retrenchment  benefit
 beyond  a  maximum  of  three  months*
 wages,  because  it  is  considered  that
 it  i898  an  unavoidable  circumstance.
 We  are  now  making  an  am-
 endment  so  that  even  in  these  cases
 it  will  not  be  considered  an  unavoid-
 able  circumstance,  the  exhaustion  of
 Iron  ore,  because  the  worker  has
 worked  for  5  or  20  years,  and  the
 employer  must  look  to  his  future  and
 must  pay  the  retrenchment  benefit
 fs  i4  available  to  others

 Then  comes  the  question  of  the
 payment  of  wages.  That  is  one  which
 was  suggested  by  an  hon.  Member.
 Today,  if  a  worker  doew  not  get  his
 wages,  he  has  to  go  to  the  labour
 court  and  God  alone  knowa  when  he
 gets  his  wages.  He  has  to  wait  for  a
 long,  time  I  am  thinking  of  giving
 to  the  executive  authority  the  power
 to  recover  by  land  revenue  method
 the  wages  due  from  the  amployer  to
 the  worker  He  will  then  get  the
 Wages  without  any  delay,
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 only  I  may  only  point  out  that  we
 fre  now  considering  the  question  of
 the  recommendations  of  the  Coal
 Wag?  Board  and  I  may  say  that  we
 are  increasing  the  wages  as  recom-
 mended  by  the  Wage  Board.  That
 will  mean  an  increase?  in  wages.
 Where  is  the  question  of  freezing  the
 wages”  When  we  3९९  inequality  all-
 around,  in  all  directions,  In  every
 walk  of  life,  the  pressure  upon  the
 labour  becomes  still  more,  still
 greater,  and  at  that  time  if  you  say,
 freeze  the  wages,  what  will  he  feel?

 JT  do  not  say  that  the  labour  will  not
 do  it.  The  lxbour  may  do  it  But
 when?  When  he  fee's  that  what  we

 ask  of  the  labour,  we  demand  of  the
 others  too  and  that  he  is  treated
 equally  with  the  others  They  are
 patriotic  I  know  them,  I  have  mov-
 ed  with  them.  During  the  last  ag-
 @ression,  they  worked  for  three  shifts
 and  kept  the  whee)  of  production

 ‘moving;  there  was  no  strike,  there
 ‘was  no  dispute.  They  are  not  people
 who  are  not  patriotic.  They  are  the
 people  who,  in  order  to  bear  the  brunt
 of  the  country’s  economy,  would  do
 tt.  They  would  bear  at  But  when-
 Only  when  they  feel  that  they  alone
 are  not  being  singled  out  for  hardship
 and  that  others  also  share  it.  They
 will  bear  the  cut  only  when  they  find
 that  what  they  bear  is  a  part  of  the
 whole  thing.

 Then  comes  the  question  of  pro-
 vident  fund.  A  suggestion  was  made

 that  on  the  death  of  a  worker,  it
 should  be  possible  for  the  widow  or
 the  near  relative  to  get  the  provident
 fund  money  merely  on  nomination
 and  that  there  should  be  no  delay.
 I  may  remind  my  hon.  friend,  Mr.
 Kundu,  who,  I  think,  raised  this
 point,  that  there  is  a  provision  in
 para  6l  of  the  Scheme  which  does
 Provide  for  nomnetron  and  they  can
 get  it  immediately.  But  still  I  feet
 that  because  the  workers  in  many
 cases  do  not  know  this,  nomination  78
 not  made  and,  therefore,  all  the  diffi~
 culties  arise,  Otherwise,  that  ds  not
 impossible,

 Then  there  came  the  question  of
 contribution  and  arrears  I  think,
 Mr  Kashi  Nath  Pandey  raed  this
 question.  The  arrears  are  not  much.
 Gut  of  a  total  of  about  Rs.  900  crores,
 they  are  only  Rs.  5  crores  It  is  not
 much  But  I  am  not  looking  at  it
 from  that  point  of  view.  The  arrears
 may  be  Rs.  2  or  3  or  4  or  5  crores.
 But  for  the  worker  who  does  not  get
 it,  whether  it  =  Rs  }  crore  or  Re.  1,
 it  is  the  same  To  him.  it  does  not
 matter  whether  the  arrears  are  05%
 or  20%  What  he  cores  is  for  his  own
 money  and  if  he  does  not  get  it,  what-
 ever  else  you  may  have  done,  it  does
 not  help  him;  to  him,  it  ig  nothing.
 Therefore,  I  am  thinking  that  the  re-
 serve  fund  should  be  increased,  even
 though  the  employer  has  not  paid
 for  some  reason  or  the  other.  Firstly,
 stringent  prosecution  should  be  laun-
 ched  against  those  who  make  default,
 and  I  mav  inform  the  house  that  last
 year  we  have  launched  748  prosecu-
 tions  against  those  defaulting  employ-
 ers  and  there  were  38]  recovery  pro-
 ceedings  by  way  of  land  revenue.

 Shri  Ss.  Kundn:  How  many  defaul-
 ters  were  there?

 Shri  Hathi:  The  defaulters  were
 about  1,500  There  were  368]  re-  ,
 covery  proceedings  by  way  of  land
 revenue,  The  prosecution  has  been



 9325  DG.  (alin,  of

 {Shri  Hathi]
 launched  against  more  than  half  of
 the  defaulters.  The  otherg  are  going
 on...

 Shei  s.  Kendu:  Unless  you  change
 the  law,  you  cannot  do  it,

 Shri  Hathi:  It  is  not  a  question  of
 ‘you  cannot  do  :t'  Let  us  understand
 that  the  prosecution  has  to  be  done
 by  the  State  Governments  and  not  by
 the  Centr

 Government.
 Let  w  be

 clear  about  it.  There  is  no  use  blam-
 ing  the  Central  Government  because
 the  prosecution  has  to  be  done  in  the
 State  and  not  at  the  Centre.

 That  position  has  got  to  be  remem-
 bered.

 Shri  Tridib  Kumar  Chaudhuri
 (Berhampore).  To  that  extent  the
 law  can  be  changed

 Shri  Hathi:  |  sm  prepared  to
 change  the  law.  A  suggestron  was
 made,  and  that  is  a  very  good  sug-
 gestion,  that  the  implementation  of
 the  industria!  laws  in  the  public  sec-
 tor  should  be  administered  by  the
 Central  Government  and  not  by  the
 State  Government  I  would  welcome
 it  if  that  is  possible,  but  before  I  do
 sa,  I  shall  have  to  ask  the  States  whe-
 ther  they  would  be  agreeable  or  not.
 In  the  samne  way  38  before,  the  pro-
 secution  has  got  to  be  launched  not
 by  the  Centre  but  by  the  State  Gov-
 ernment.  I  can  request  them  to  start

 Shri  FP.  ERamamarti  (Madurai):
 What  is  the  use  of  all  these  prosecu-
 tions  if  the  employer  cannot  be  crimi-
 nally  prowecuted?He  simply  pays  a
 fine  of  Rs,  00  or  Rs  200  and  nobody
 bothers  about  it.  The  law  is  such
 thet  the  employers  consider  this  more
 advantageously  We  have  seen  that
 Usless  they  are  criminally  prosecut-
 ed,  it  lg  of  no  use.

 Shri  Heth:  If  my  hon  friend  would
 have  heard  me  patiently,  I  would  also
 have  said  that  a  mere  fine  for  keeping

 I  may  say  that  the  school  has  not  beer:
 closed  down,

 of  जाये  करमेग्ड शा  बम्बई-दक्षिण)  * बन्द
 हो  गया  प॒ै--ऐसा  वनेनदी  का  था।
 मैने क  थ ।  के  काम  का  नही  हूँ  ।

 States  were  taking  training  there.

 Then,  he  raised  a  point  about  the
 ILO  conventions  and  said  that  India.
 a  founder—member  of  the  ILO  had
 ratified  very  few  conventions  and  that
 he  had  tried  to  look  into  the  records
 of  Parhament  but  he  did  not
 anything  in  thia  connection.  I
 that  is  what  he  has  said  I
 that  the  procedure  is  that  after
 convention  is  adopted  by  the

 cf H  i
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 thing,  and  if  they  have  anything  ad-
 verse  to  may,  they  do  criticise.  But  in
 the  case  of  India,  there  hag  not  been
 even  one  criticism  where  they  have
 foynd  that  the  reasons  given  were  not
 sufficient,  Moreover,  I  may  say  that  in
 this  part  of  the  world,  in  Asia,  India
 tops  the  list  in  regard  io  the  number
 of  conventions  that  have  been  rati-
 fied;  India  has  ratified  $0  conventions,
 Pakistan  28,  and  Japan  If  there
 are  any  conventions  which  are  not
 ratified,  the  reasons  are  given  to  them
 and  explained  to  them,  and  they
 understand  the  reasons.

 Then,  my  hon,  friend  had  talked
 about  prosecution  for  non-payment  of
 provident  fund  and  bonus  i  have
 looked  into  this.  During  the  last  few
 months,  we  have  started  76  prosecu~
 tions  against  people  who  have  defaul-
 ted.

 Then,  a  suggestion  was  made  about
 the  iron  ore  welfare  cess.  It  was  said
 that  instead  of  having  a  committee
 here  and  dealing  with  the  fund  at  the
 Centre.  it  would  be  better  if  local
 committees  were  given  the  power

 It  is  a  suggestion  which  I  had  al-
 ready  considered,  Actually,  we  are
 now  having  advisory  commuttes  at
 local  level  so  that  they  can  do  it
 without  everytime  having  to  come  to
 the  Centre.

 The  other  important  point  made
 was  about  NCDC,  workers’  educa-
 cation  and  productivity.  As  regard:
 productivity,  it  is  geneially  thought
 that  :t  is  labour  from  whom  greater
 Productivity  is  expected  Produc-
 tavity  is  not  merely  the  exertion  of  a
 worker.  There  are  so  many  other
 things.  A  worker  may  put  in  his
 best,  but  if  there  is  no  raw  material
 or  no  proper  planning  or  inadequate
 or  no  power  supply  or  no  marketing

 Rehabi.)

 have  to  see  that  the  management  also
 is  progressive  and  there  is  a
 of  trauned  managers  who  sre  able  to
 carry  the  workers  with  them  and  see
 that  they  are  not  métely  work-exac-
 tors  but  are  able  to  inspire  in

 ration,  a  feeling  that  they  are  pari-
 ners  in  the  common  endeavour.

 One  of  the  members  of  the  Swat-
 antra  Party  who  said  it  was  a  con-
 sumers’  party  talked  of  capital,  that
 capital  must  be  sefe  so  that  he  could
 make  profit.  It  is  not  he  that  has  to
 make  profit;  whenever  there  is  pro-
 fit,  st  is  the  industry  which  maxes  it.
 Where  does  the  industry  get  the
 money  from?  From  the  consumet.
 So  ultimately.  at  is  neither  the
 worker,  nor  the  employer,  nor  the
 industry,  but  the  coNsumer  who  has
 to  pay.  Therefore,  we  have  to  see
 that  productivity  increases  in  the  m-
 dustry  so  that  the  consumer  has  not
 more  burden  to  bear,  and  secondly,
 that  the  products  of  industry  are  so
 firstclass  that  they  command  a  market
 Otherwise,  what  can  imdustry  do?
 The  industry  cannot  pay  the  worker
 unless  it  flourishes  This  sense  of
 oneness,  of  partnership  must  be  there
 among  the  workers  and  manage-
 ments  Therefore,  it  is  that  any  com-
 plaint  that  the  worker  has,  any  griev-
 ance  he  has,  should  be  be  redressed
 as  quickly  as  possible.  If  a  grievance
 is  not  redressed,  it  becomes  a  de-
 mand;  a  demand  not  heeded  becomes  a
 dispute,  a  dispute  not  solved  in  time
 takes  the  form  of  an  agitation.  In
 order  to  avoid  that  agitation,  it  is
 necessary  that  the  implementation
 machinery  we  have  af  the  Centre  and
 in  the  States  be  geareq  up.  I  have  re-
 quested  all  the  State  Governments  in
 this  regard.  I  am  glad  that  all  the
 State  Governments  have  with
 me  that  they  will  assemble  this  im-
 Plementation  machinery  as  often  as
 Possible.  The  Labour  Ministers  are
 generally  chairmen  of  these  impie-
 mentation  committees

 So  far  as  the  Cehtral  machinery
 ig  concerned,  we  hag  reoeived  law
 eases  where  direct  action  as  resorted
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 easier  it  will  be  possible  to  have  a
 ecordiality  of  relations  which  is  neces-
 sary  for  any  industry  to  prosper,  a
 Telation  which  is  necessary  for  the
 workers  and  employers  to  fee]  that
 they  are  parnmers  in  a  cOmmon  effort.

 Some  of  the  members  referred  to
 gherao.  I  had  occasion

 An  hon.  Member:  To  be  gheraced?

 Shri  Hathi;  Not  to  be  gheraoed,  but
 to  discuss  this  matter  with  almost  all
 the  State  Governments,  and  most  of
 them  feel  that  this  is  rea!ly  not  a

 trade  union  method,  it

 Shri  R.  हैं,  Amin  (Dhandhuka).
 Does  it  «require  discussion  =  with
 others  Do  you  not  agree

 Shri  Hathi;  I  am  talking  of  two
 months  back.  So  far  as  we  are  con-
 cerned,  the  Labour  Ministry  hag  a
 full  discussion,  and  the  Standing
 Labour  Committee  had  denounced,
 condemned  gherao  Secondly,  it  is

 @  weapon,  if  is  a  means,  somebody
 eompared  it  to  satyagraha,  but  it  is
 wrong  to  compare  it  to  satyagraha,..

 Shri  8.  Kanda:  Satyagraha  is  diff-
 ferent,  I  said,  and  gheraos'  are  not
 satyagraha.

 Shri  Haihi:  It  cannot  be  tolerated
 by  any  responsible  government,  and
 cannot  be  a  trade  union  method,  that
 is  very  clear.

 Then,  about  understanding  between
 the  workers  and  employers,  there  are
 ways  of  meeting  together.  Take  the

 ble,  and  if  there  is  delay  in  the  bene-
 fits  flowing  to  him,  if  the  schemes
 hke  the  provident  fund  and  emplo-
 yees’  state  insurance,  however  good
 they  may  be,  do  not  achieve  the
 object  with  which  they  were  evolved,
 I  thmk  they  are  no  good.
 I  feel  that  certain  provisions  of  the
 Provident  Fund  Act  require  to  be
 further  amended  There  was  a  mee-
 ting  of  the  Board  of  Trustees,  and
 there  also  the  employers’  and  wor-
 kers’  representative;  are  there;  they
 have  taken  a  certain  decision

 So  far  as  the  other  Acts  are  con-
 cerned,  I  think  Mr.  Kundu  suggested
 that  we  should  have  a  committee
 Perhaps  he  know  that  we  have  al-
 ready  a  tripartite  body,  where  the
 workers  and  employers  sit  together
 and  arrive  at  decisions  as  ॥  result  of
 discussions.

 Shri  Be  Kundu:  That  is  a  kichidi.
 Shri  Bathi;  It  may  be  that  we  can

 immediately  sit  for  some  immediate
 things  which  require  to  be  done,  and
 there,  as  I  said,  I  have  alreagy  im
 mind  the  questions  of  job  security
 which  wil]  mean  benefit  of  provident
 fund,  payment  of  wages  immeci:ately
 without  going  to  a  court  of  law  etc
 All  this  we  can  discuss,

 Shri  है.  M,  Banerjes
 Automation  also.

 (Kanpur):
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 minimum  wages  but  they  are  not  en-  *  the  year,  they  @re  unemployed.  There-
 forced.  The  employment  opportuni-
 ties  for  this  class  has  receiven  no
 attention  at  the  hands  of  the  Gov-
 ernment,  The  hon.  Labour  Minster
 devoted  his  entire  speech  to  the  or-
 ganised  labour,  4.5  million  workers
 in  the  factories  They  have  absorbed
 the  attention  of  the  Minister  but  rot
 the  45  milhon  agricultural  labourers
 who  are  starving,  who  are  without
 houses  and  without  wages  and  with-
 out  employment..

 Shri  Plico  Mody  (Godhra):
 without  men  the  Minster’s  sympathy?

 Shri  Hathi:  |  am  =  grateful  to  the
 hon.  Mcn.-er  for  reminding  me  I
 had  forgotten  to  deal  with  agricultural
 iabour.  As  I  said,  there  were  a  num-
 ber  of  points  left  which  I  must  have
 touched,  but  as  more  than  an  hour
 was  taken  by  me,  I  thought  I  should
 close  and  therefore  J  did,  but  the  hon.
 Member  is  quite  right,

 4.34  hrs,

 [Mx.  Deruty-SPeaKer  im  the  Chair]

 According  to  the  i96I  census,  the
 number  is  3.5  million  in  agricultural
 labour,  and  it  is  an  unorganised  :ec-
 tor  which  has  not  been  properly
 looked  into  up  to  now.  We  had  a
 gemmar  on  agricultural  labour  in

 nar  which  was  held,  a  cell
 created  in  the  Lahour  Ministry,  ‘t

 on  the  various  schemes.

 The  fourth  Plan  has  provided  a
 number  of  programmes  which  will
 give  about  450  million  man-days
 work,  as  against  63  =  million  in
 third  Plan.  I  agree  that  because  it
 is  an  unorganised  sector  of  labour,  it
 Tequireg  greater  attention.  As  I
 we  have  started  the  work:
 Pursue  it  and  see  that  th
 workers  which  has  not  been  yet  pro-
 Perly  looked  into,  js  taken  care  of.

 time,  and  the  Minister  haa  rephed  a8
 exhaustively  as  possible,  and  the
 other  Demands  have  also  to  come  up
 now.  If  J  start  with  one  question,
 it  will  take  at  least  another  half-an
 hour.  I  therefore  request  hon,  Mem-
 bers  not  to  press  their  points  now.

 थी  हुरुम  अन्द  कॉहबाय :  पुरर्वात  मंत्रा-
 लग  के  +र्मंचारियों  के  बारे  में  कुछ नटी  कहा
 है  ।  उत  की  छटनती  हो  रदी  है,  हतके  बररे  मे

 कुछ  नहीं  का  था  उन  को  स्थायी  फिया
 जाए  य।  नहीं  Pea  te,  ere  बारे  में
 भी  कुछ  जही  कहा  है

 Mr.  Depyty-Speayer:  Order,  order,
 T  will  now  put  the  eut  motions  to  the
 vote  of  the  House,  .
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 Mr.  Deputy-Speaker:  the
 question  is:

 Now,

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 ‘paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sum;  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day'  of  March,  1968,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof
 against  Demands  Nos.  386  to  १0
 and  30  relating  to  the  Ministry
 of  Labour,  Employment  and  Re-
 habilitation.”

 The  motion  was  adopted.

 {The  Motions  for  Demands  for  grants
 which  were  adopted  by  the  Lok
 Sabha,  are  reproduced  below—
 Ed.}

 DemMAND  No.  66—MuInIstRyY  OF  LAB-
 BOUR,  EMPLOYMENT  AND  REHABILITA-
 TION.

 “That  a  sum  not  exceeding
 Rs.  52,53,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 ‘during  the  year  ending  the  3ist
 day  of  March,  1968,  in  respect
 “of  ‘Ministry  of  Labour,  Employ-
 ment  and  Rehabilitation’.”

 Demanp  No.  67—CHIEF  INSPECTOR  OF
 MINES.

 “That  a  sum  not’  exceeding
 Rs.  32,23,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 eessary  to  defray  the  charges
 which  will  come  in  course  ot  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1968,  in  res-
 pect  of  ‘Chief  Inspector  of  Mines’.”

 Demanpd  No.  68—LABOUR  AND  EMPLOY-
 MENT

 “That  a  sum  not  exceeding
 Rs.  9,60,46,000  be  granted  to  the
 President  to  complete  the  sum  ne-

 cessary.  to.  defray  the  charges.

 Dev.  and  Co.  Affairs)

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1968,  in  respect
 of  ‘Labour  and  Employment’.”

 DEMAND  No.  69—EXPENDITURE  ON  DIs-
 PLACED  PERSONS

 “That  a  sum  not  exceeding  Rs.
 7,98,32,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lIst
 day  of  March,  1968,  in  respect
 of  ‘Expenditure  on  _  Displaced

 2  99 persons’.
 DemMAND  No.  70—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  LABOUR,
 EMPLOYMENT  AND  REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  22,53,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  ray-
 ment  duing  the  year  ending  the
 3lst  day  of  March,  1968,  in  res-
 pect  of  ‘Other  Revenue  Expendi-
 ture  of  Ministry  of  Labour,  Em-
 ployment  and  Rehabilitation’.”

 DEMAND  No.  380—CapPiITAL  OUTLAY  OF
 THE  MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION

 “That  a  sum  not’  exceeding
 Rs.  5,24,53,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  Ppay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1968,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Labour,  Employment
 ang  Rehabilitation’.”

 14,39  hrs.
 MINISTRY  OF  INDUSTRIAL  DEVELOPMENT

 AND  COMPANY  AFFAIRS

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  discussion  and  vot-
 ing  on  Demand  Nos.  56  to  59,  98,  99
 and  26  relating  to  the  Ministry  of
 Industrial  Development  and  Company
 Affairs  for  which  3  hours  have  been
 Affairs  for  which  34  hours  have  been
 allotted.
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 (Mr,  Deputy  Speaker]
 Hon.  Members  present  in  the  House

 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table
 within  5  minutes  indicating  the  se-
 rial  numbers  of  the  cut  motions  they
 would  like  to  move.

 Mr,  Deputy-Speaker:  Motion  moved:

 Demanp  No  56—DerpaaTmMent  or  [n-

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8230  day  of  March,  1968,  in  res-
 pect  of  ‘Department  of  Industrial
 Development’.”

 “That  a  sum  not  exceeding
 Rs.  2,78,78,000  be  granted  to  the
 President  to  complete  the  sum

 JULY  *,  2967  Indust.  Dev,  and  Co,  73398
 *  Affaire)

 Department  of  Industrial  Deve-
 lopment’.”

 Deacanp  No,  98—-Derpagrment  or  Com-
 PaNy  AFFAIns

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  excreding

 Rs,  ‘16,15,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  968  in  res-
 pect  of  ‘Department  of  Company
 Affairs’."

 Demanp  No,  90—Orure  Revenue  Ex-
 PENDITURE  OF  THE  DEPARTMENT  oF
 Company  AFFAIRs

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  =xczeding

 Rs.  32,i,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lat  day  of  March,  i968,  in
 respect  of  ‘Other  Revenue  Ex-

 “That  &  sum  not  excocding
 Rs,  10,74,06,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  i904,  in  res-
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 mulls  wanting  assistance  from  the
 kindly  Commerce  Minister  at  the  cost

 of  the  tax-payer  of  course,  gheraos—
 349  ghersacs  were  practised  in  the
 Calcutta  area  alone  between  March

 face  the  eye  every  day  when  we  read
 the  newspaper  I  would  also  like  to
 say  something  about  the  credit  squeeze

 away  without  paying
 the  workers  and  you  support  such  a
 pereon?

 Shri  C.  C,  Desai;  ]  am  not  aupport-

 been  achieved  through  a  process  of
 control  permits,  licences  and  quotas
 which  are  the  hallmark  of  the  ad-
 ministration  today.

 i  ,
 a3

 i

 LH



 the
 their  time  in  devising  pim-pricks  with
 which  to  hurt  the  industnalists  who
 g'

 patch  and,  if  I  may  say  so,  a  little
 better  or  a  httle  more  humility.

 Now,  Sir,  as  regards  over-licens-
 the  bane  of  over-hcensing  and

 the  dogma  which  our  fnends  oppo-
 site  believe  in  make  them  go  into
 this  particuisr  field.  I  will  give  you
 only  one  instance.  The  other  day  we
 heard  on  the  floor  of  this  House
 from  the  Minister  of  State  for  Agri-
 culture  that  they  have  a  plan  for
 a  Rs,  25  crore  tractor  project  in  the
 Public  sector  with  probably  the  tech-
 nical  agsistance  or  rupee-payment

 ever  type  of  tractor,  whatever  kind
 of  tractor  the  Government  require,
 the  Food  Ministry  wants.  It  is  not
 necessary,  unless  you  want  to  waste
 the  funds  raiseq  at  the  cost  of  the
 public  tax-payer,  to  go  into  this  fac-

 aa
 ee  fact

 t  बड़ःवप्रयोश  equn-
 triga  which,  1...
 Payment  add  the  price

 factory  is  in  a  ternble  condition.  They
 are  producing  outmoded,  obsolete  in-
 struments  Even  those  articles  they
 are  not  able  to  sell.  l  can  repeat  im
 stances  of  this  kind,  The  other  day
 my  hon.  friend,  Shri  Hanumanthaiye
 said  in  Bangalore  that  the  Govern-
 ment  of  India  had  invested  Rs,  2,400
 croies  in  the  public  sector  He  said
 further  that  this  investment  was
 bringing  a  net  loss,  not  any  profit,  of
 Rs,  500  crores  per  annum  That  figure
 x5  a  little  mistaken,  What  he  actually
 mean;  or  he  should  have  meant  was
 Rs  500  crores  cumulative  loss.  Even
 sO  many  of  these  concerns  are  run-
 ning  at  a  loss  every  year.  Only  the
 other  day  there  was  the  example  of
 Dargapur  steel  plant,  It  ran  at  a  loes
 of  Rs.  3  crores  in  ‘1985-68.  Similarly,
 the  Coa}  Mining  Machinery  factory
 in  Durgapur  makes  some  of  the  finest
 machine  tools  in  the  country.  But  it
 is  working  at  a  heavy  loss;  it  is  do-
 ing  practically  nothing  Similar  is  the
 position  m  other  factories.  ]  have  just
 mentioned  the  case  of  Durgapur
 Steel.  Then,  whether  you  take  the
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 under  construction  or  in  the  early
 stages  and  running  factories.  I  have
 Now  got  the  figures  for  running  con-
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 tion  would  ultimately  enable  the
 goods  to  reach  the  consumer  by  be-
 img  within  tus  reach  or  within  his
 means,

 At  one  time,  at  least  for  some  time,
 even  the  government  which  now
 condemns  gheracs  and  which  refers
 to  gheraos  as  illegal  and  illegitimate;
 sat  pretty,  and  did  not  take  notice  of
 it.  But  when  their  own  Minusters,
 when  their  own  government  officers,
 when  their  own  goverrmment  officers,
 became  the  victim  of  gheraos,  then
 they  woke  up  and  now  you  have  a
 situation  in  which  the  Central  Gov-
 ernment  ang  most  of  the  State  Gov-
 ernments  condemn  gherao  as  illeki-
 timate  and  illegal.  Here  I  submut  that
 we  in  the  Swatantra  Party  are  not
 against  either  social  justice,  or  equa-
 lity  or  opportunity  or  proper  treat-
 ment  and  legitimate  wages  and  other
 amenities  to  labour.  What  we  object
 to  is  meitement  to  illegitimate  pract-
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 DG.  (Min,  of

 wrong  with  it  and
 we  shall  have  to  go  ahead  with  this
 Programme,

 tor  industries  also,  the  planning  had
 not  been  done  properly  and  research
 and  survey  had  not  been  properly
 conducted  when  the  factory  comes
 into  operation.

 We  shall  have  to  give  credit  to  this
 Ministry  in  one  regard  Ever  since
 the  present  Minister  has  taken  charge of  this  portfolio,  he  has  gone  quite
 far  and  he  has  been  able  to  constitute
 certain  committees.  For  instance,  the
 Hazan  Committee's  report  was  before
 the  other  House,  the  country  and  the
 Public  ang  Parliament  was  in  a  posi-
 tion  to  understand  how  some  of  these
 industries  have  functioned.  Even
 though  some  Members  have  complain-
 ed  here  that  Government  have  been
 imposing  a  lot  of  control,  restriction

 mittee  seems  to  be  an  impartial  one,

 IDLY *
 WHT  Induat,  Dev.  ond  Co:  ggg

 Afeire)

 ए  very  dear  to  me.  In  my  own  Btate,
 in  Hydermbed  there  are  many  indus-
 tries  which  had  been  started  by  the
 then  Government.  When  we  talk  about

 some  of  the  very  important  industries
 like  the  Sirsilk,  the  Sirpur  Paper
 Mills,  the  Allwyn  Meta]  Works  and
 so  on.  But  these  industries  have  been
 handed  over  to  private  management.
 They  may  have  manageg  these  con-
 cerns  very  effectively  and  efficiently,
 But  if  we  allow  ths  to  be  continued,
 we  shall  be  defecting  our  own  policy
 of  having  nationalised  industries  in
 this  country.  Therefore,  my  humble
 appeal  would  be  that  the  hon.  Minis-
 ter  will  have  te  look  inmio  this  and
 he  should  try  to  help  the  State  Gov-
 ernment  to  take  over  these  indus-
 tnes  under  the  State  management.
 When  it  35  said  that  Government  have
 got  the  machinery  to  handle  these
 things  ang  to  control  these  industries,
 effectively,  there  i3  no  reason  why  we
 should  allow  the  State  Governments
 to  give  all  these  very  precious  con-
 cerns  to  the  private  industries  to
 manage.
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 ‘When  thousands  of  we.xers  are  80-
 ing  to  be  thrown  out,  it  »  the  duty
 of  Government  to  see  that  they  are
 all  protected,  employed  and  looked
 after.  I  supose  the  Commerce  Minis-
 try  has  got  a  scheme  to  rehabilstate
 all  these  sick  textile  units  for  which

 need  about  Rs.  40  crores.  do
 see  any  reason  why  the  Finance

 Ministry  or  the  Government  of  India
 should  refuse  to  sanction  this  money

 In  order  ६९०  have  full  capacity  pro-
 duction,  you  must  have  efficient
 labour,  Labour  is  drawn  into  the

 techniques  and  cannot  do  their  best,
 as  their  counterparts  in  foreign  coun-
 tries  can  do,  because  their  education
 is  limted  and  their  environment  is
 peculiar.  Therefore,  in  service  train-
 ing  must  be  emphasised  in  every
 factory,  whether  it  xs  private  or  pub-
 lic,

 This  country  depends  mostly  on
 agriculture.  So  agro-industries  are
 among  the  miost  important  industires

 They  get  cheap  labour  in  the  rural
 areas;  hence  their  products  become
 very  cheap.

 In  this  country,  even  today  labour
 is  very  cheap.  If  at  this  moment,
 we  are  not  able  to  compete  in  the
 world  markets,  we  canot  do  it  at  any
 other  time.  So  this  aspect  has  to  be
 emphasised,

 Planning,  research  and  survey  must
 be  constantly  undertaken  in  all  in-
 dustries,  whether  public  or  private.
 The  Goverment  of  India  should  not
 hesitate  to  finance  research.  In  Ame-
 Tica,  even  in  the  case  of  a  hotel
 which  may  be  a  smal}  establishment,
 they  make  constant  surveys  about  the
 past  performance  and  find  out  what
 they  have  to  do  in  the  future.  But
 in  India  even  for  a  machine  made  in
 HMT,  which  is  supposed  to  be  the
 best  in  the  developing  countries,  we
 cannot  capture  the  Asian  and  Afncan
 markets.  The  snag  lies  in  the  colle-
 boration  agreements  with  various
 countries.  There  is  the  clause  which
 does  not  allow  you  to  sell  your  pro-
 ducts  outside.  They  have  specified
 certain  areas  where  your  products
 cannot  be  suld  For  instance,  the  col-
 jaboration  for  electrical  goods  manu-
 factures  which  we  have  entered  into
 with  Canada  and  the  UK  has  this
 stipulated  in  the  agreement  that  in
 African  and  Asian  countries  till  970
 you  cannot  sell  your  goods.  If  these
 caliaboration  agreements  are  not
 altered,  we  will  not  be  able  to  sell
 Our  products,  even  though  they  may
 be  one  of  the  best  in  the  world,  So
 this  has  also  to  be  looked  into,

 भी  कॉमेचबर  सिंह:  (बाग  रिया)
 उपाध्यक्ष  महोदय,  में  मंत्री  महोदय  का  ध्यान
 सब  से  पहले  जो  प्राइवेट  कम्पनियों  द्वारा  राज-
 नीतिक  दलों  को  ष्ब्म्दा  दमा  जाता  है  उसकी
 शोर  भाकषित  करना  चाहता  हूं  ।  यह  एक,
 बहुत  ही  गन्दी  प्रा

 है  भौर  बढुत  घातक, दी  है.
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 देश  के  लिए।  इससे  बड़े  बड़े  उद्योगपति  राज-
 मीतिक  व्यक्तियों को  खरीद  लेते  हैं  भौर  सरकार

 की  नीति  को  प्रपने  मन  के  मुताबिक  मोड  लेते

 हैं  -  एक  उदाहरण  मैं  झापको  दूगा  962

 से  लेकर  १७66  तक  काग्रेस पार्टी  को  करोड़,
 96  हजार  365  ्प्ये  च्बन्दा  के  मिले  हे  ।

 इससे  पाप  समझ  सकते  हैं  कि  जनमत  के  माम
 पर  गठित  होने  वाली  सरकार  की  नीति  पूजी-

 पति  अपने  अनुकूल  बना  कर  गदे  से  गंदा  काम
 करवाते  हैं  ।  म  मल्ली  महोदय  से  अनुरोध
 कहूगा  कि  वह  इस  गन्दी  प्रथा  को  जो  कि  जन-

 मत  के  लिए  घातक  है  एक  बिल  द्वारा,  एक

 कानून  द्वारा  समाप्त  करे  ।  इस  के  अविलम्]ब
 समाप्त  न  होते  पर  राजनीतिक  स्थिति  देश
 वी  क्‍या  होगी  यह  में  नहीं  बता  सकता  हू,
 आज  के  दिन  ।

 उपाध्यक्ष  महोदय,  संसार  प्रे  हिन्दुस्तान
 झ्रकेला  देश  है  जहा  पर  मैनेजिंग  एजेंसी  सिस्टम

 प्रबलित है  |  दुनिया के  झौर  किसी भी  देश

 भें  यह  सिस्टम  प्रचलित नही  है।  पहले इस  देश
 में  मैमेजीरियल  स्किल की  कमी के  कारण  यह
 प्रथा  थो  ।  परन्तु  त्रिटिश  साम्राज्यवादी  लोगों
 के  यहा  से  चले  जाने  के  बाद  भी  पूजीपति  उसी

 प्रणाली पर  चल  रहे  हैं  पौर  सारे  देश  का  शोषण

 कर  रहें  हैं।  सरकार ने  इस  प्रथा को  समाप्त

 करने  के  लिए  कई  बार  सोचा  भी  है  परन्तु  मे

 जो  उद्योग-पति हैं,  ये  शार्क  मछली  से  कम  नहीं

 हैं।  ये  बराबर  सरकार  पर  दबाव  डासते  रहे

 हैं  कि  इस  प्रथा  को  |  समाप्त  न  करे,  ये
 अराबर  शैलेजिय  एजेंसी  सिस्टम  के  खत्म  होने

 में,  इसका  उन्मूलन  होने  के  रास्ते  मे  बाधक  बनते

 रहे  हैं,  wee  सिद्ध  होते  रहे  हैं  I  परन्तु  में

 समझता हु  कि  यह  मैनेजिंग एजेंसी  ज्यादा  दिन
 तक  अल  नहीं  सकती  है  |  इसका  अत्म  होता

 बहुत  प्राश्यमक  है  t

 में  श्रम  झापकी  इंडस्टरियन  लाइसेसिंग

 चालिती  के  बारे  में  कुछ  बताऊंगा  |  986 में
 शक  इंडस्टयल पालिती  रेजोश्यूलन  बना  था।
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 उसे  रेजोश्यूशन  में  एक  प्राविजन  यह  भी  था

 कि  भारत  में  एकाधिकार  को  न  बढ़ते  दिया
 जाए  ।  परन्तु  यह  बढ़ा  शौर  इसका  पर्दाफाश
 डा०  हारी  ने  भ्रपनी  रिपोर्ट  में  किया  ।

 उन्होंने  भ्रपनी  रिपोर्ट  में  एक  जगह  बताया

 है.

 “The  build  up  of  the  momen-
 tum  started  in  ‘1989,  end  the
 breakthrough  came  in  1960,
 There  has  been  no  looking  back
 since  then”

 ag  बिडला  जी  के  लिए  है  7  बिड़ला  जी  को
 बढ़ावा  देने  का  काम  भाज  शुरू  नही  हुआा  है  |

 यह  नेहरू  जी  के  समय  में  हुआ  था  ty  नेहरू  जी
 को  हमारे  कम्युनिस्ट  भाई  प्रंग्रेसिव  मानते

 हैं।  रहीं क ेके समय मे  यह  काम  शुरू  हुआ  था  ।
 श्ाज  केरल  की  कम्युनिस्ट  मरकार  के  जो

 मुख्य  मंत्री  हैं,  बहे  भी  उनको  बढ़ावा  दें
 रहे  हैं,  उनको  खत्म  नहीं  कर  रहे  हैं।  ऐसी

 भ्रवस्था  में  कंसे  पह  समन  लिया  जाए  कि  से

 लोग  बिड़ला जी  के  रास्ते में  बाधक  हैं  ।  में

 कही  नहीं  देखता हूं  कि  ये  लोग  उनके  रास्ते  में
 बाधा  डाल  रहे  हैं  :  इंडस्ट्रियणन  पालिसी
 इस  देश  की  बनाने  भें  बिडला  जी  का  सब  से

 बढ़ा  हाथ  रहा  है।  ये  लोग  देख  लेते  ये  कि  किस
 उद्योग  में  कितता  माल  तैयार  होना  है  शौर
 कितनी  क्षमता  का  लाइसेस  दिया  जाना  है  भोर
 इसको  देख  कर  सारा  साइसेस ले  लेते  थे  शौर

 खुद  उस  को  लेकर  किसी  दूसरे  उद्योगर्पात  को

 उत  क्षेत्र  में  नहीं  पने  देते  थे  ।  इसका  नतीजा
 यह  होता था  कि  कोई  कम्पटीशन उतकी  प्रोडक्ट

 का  माकट  मे  नहीं  होता  है  /  डा०  हजारी ने
 इसके  लिए  भी  झ्पनी  रिपोर्ट  में  कहा  हैं  .
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 ६... ल  साज  उत  [|  उठाना,  यही  बिड़ला  जी  की

 ंलनी  काम  रहा  है।  बहु  कोई  भी  मौका  हाथ
 से  नहीं  जाने  देते  थे  ।

 एक  बात  भौर  मैं  कहना  चाहता  हूं  ।

 कुछ  मंत्रियों का  ताम  इस  सदन में  भा  चुका
 है  कि  तका  संबंध  बिड़ला  जी  से  था  ।

 बहुत  ब्रांसानी से  उन  लोगों  ने,  ढ्न  मंत्ियों  ने
 अपनी  सफाई  दे  दी  है  जौर  वह  जप  में  से
 निकल  चुके  है  उन्होंने  कहा  है  कि  हम  कुछ

 नहीं  जानते  हैं, बिडला भी  की  पे  रोल  पर  हम
 नहीं  है  1  मैं  कहना  चाहता  हूं  कि फिर के  इन
 लोगों  का  नाम  भाएगा  भौर  sa  लोगों का  ही
 नहीं  आएगा  ौर  भी  पंत्ियों  का  भाएगा
 जिसमें  ये  लोग  निकल  नहीं  पायेंगे  धर यहू यह
 तहीं  कह  पायेंगे  कि  बिड़ला  से  इन्होने पैसा  नहीं
 पाया  |  एक  नहीं  कई  उदाहरण  भापके  सामने
 ायेंगे  ।

 एक  शौर  बात  मैं  कहूगा  d  at  तीन
 आादमिरयों  को  एक  समिति  गठित  को  गई  है  q

 we  यहू  देखगी  कि  हजारी  रिपोर्ट  बिड़ला  के

 लिए  कहां  तक  श्च्छी  है  भा  खराब  है।  उसके
 आरे  में  बिड़ला  जी  के  लोगों का  यह  कहता  a
 मैं  बड़े  रिपीट  करूगा  ---ये  जो  लोग  हैं  व  तो
 अैनेजेबल  है  ।  समझ  में  नहीं  जाता  है  कि
 सरकार  किस  दिशा  में  जा  रही  है  ?  हजारी
 रिपोर्ट  जो  कहती  है  उसका  कोई  झसर  नहीं
 965  4  मोनोपोली  इनक्वायरी  रिपोर्ट  में  जो

 कहा  था  कि  मौतोपोली  हिन्दुस्तान  में  बड़ी  है,
 एकाधिकार  बढ़  रहा  है  ौर  हजारी  रिपोर्ट
 उतको  पृष्टी  करती  है,  उसका  भी  कोई  झसर

 गहीं  ।  इस  सब  के  बावजूद  ये  लोग  कहते  हैं
 कि  मे  मैंनेजेबल  हैं  ।  क्या  यह  एक  मजाक है  जो
 देश  के  साथ  किया  जा  रहा  है  ?

 बिड़ला  को  लाइसेंस  कैसे  मिलता  था,
 समवाधाव  के  कारण  मैं  श्राप  के  सामते  उतका

 केवल  एक  उदाहरण ह्बूंगा  |  यह  जो  उद्योगपति

 शार्क है  विडतता,  उन्होंने  मोपेड  के  लाइसेंस
 के  ल्  qr for दिया  !  बह  इस  के  लिए
 तम  च्ल्ची  मोटर  फारपोरेशत,  जापान,  के

 साथ  कोलेबोरेशन  चाहते  थे,  गैकित  सेमरी  के

 झनुतार,  जो  कतसबश्टिम  इजोनियर्श  श्लौर

 डिजाइगर्ज  हैं,  इस  इंडस्ट्री  मे किसी  फारेन

 कोलेबोरेशत की  भ्रावश्यकता  नही ंबी  ।  इस
 के  बावजुद भारत  सरकार  के  भूतपूर्व  उद्योग
 मंत्री ने  हस्तक्षेप कर  के  लाइवेंस  की  मजूरी
 देदी  i

 eft  रबी  रा(पुरो)  a  मंत्रीका नाम
 बताइये  |

 शी कामेश्यर सिह  :  उत  का  ताम  सब  को

 मालूम है।  मच  बह  नहीं है  ।  मैं  उन  का  नाम
 छिपा  भी  बौसे  सकता  हू  ?  वह  है  श्री  rity

 संजोवेया  I  उनके  लिए  बिड़ला ने  बीस  जोपे
 भेजी  ।  बिड़ला  के  लाइजा  भझाफ़िप्तर,  श्री

 एुन०  धार०  एत०  राव

 कार्मेशयर  fag  :  उपाध्यक्ष  महोदय,
 श्राप  भी  इलेक्शन  लड़  कर  झाए  हैं  औौर

 मैं  भी  इलेक्शन  लड़ कर  भागा  हूं  भाप  स्वयं
 सोच  सकते  हैं  कि  प्रगर  मेरी  कांस्टोटयुएन्सी
 में  मेरे  प्रतिइन्दी द्वारा  चालीस  जीपें  लाई  जाने

 वो  मैं  उतनी  जोपे  कहां  से  लाऊंगा  ?  मेरी,

 इतनी  क्षमता कहां  है  ?  यह  सत्य है।

 मैं  कह  रहा  था  कि  श्री  राव  को  क्रिस

 मे  झपना  टिकट  इस  लिए  तहीं  दिया,  क्योंकि

 कांग्रेस  श्रपता  वही  खाता  साफ  रखना  चाहती

 थी  और  वह  दिखाना  चाहती  थी  कि  हम  ते

 बिड़ला  के  झादमी  को  टिकट  नहीं  विया  है  भौर

 उन  लौगों  से  हमारा  कुछ  भी  मतलब  नहीं

 ti

 st  राजेश्यर  अताब सिह तिह  (बिपरा)

 यह  शत  कौन  हैं  ?



 Sqgsy  0G.  (tin.  of

 at  फालेशवर  सिह  :  To  धाई०  ate  te
 ब्राफित में  जा  कर  देख  लीजिए  |  इस  उदाहरण
 से  पता  चल  सकता  है  कि  फारेन  कोलेबोरेशन

 में  कितनी  बोगस  बाजी  चलती  है  ।

 जहा  we  कम्पनी  ला  विभाग  का  संबंध

 है,  इस  में  आज  तक  जितने  भी  मंत्री  झाए  हैं,

 वे,  ae  देश  की  जनता  की  झाख  में  धूल  झौंकते

 आए  हैं।  समयानाव  के  कारण  मैं  भाप  के  सामने

 तीन  कम्पनियों  के  उदाहरण  रखता  चाहता हूं  ।

 कॉश्मीर  सिरेमिक्स  के  बारे  में  तीसरी
 लोक  संभा  की  पी०  ए०  सी०  की  रिपोर्ट
 में  जिक्र  किया  गया  है।  इस  कम्पनी  ने  वादा
 किया  शा  कि  963  में  यह  प्लाट  कमीशन
 "किया  जायेगा  परस्तु  इस  कम्पनी  के  मालिक
 अमीचन्द  'यारेलाल  जिन  को  हिन्दुस्तान
 का  बच्चा  बच्चा  जानता  हैं,  इस  फैक्टरी  को

 चलू  करने  के  गजाये  परमिट,  कोटा,  लाइसेंस

 का  सब  प्राल  बेच  कर  ला  गए  |  मत्री  महोंदव
 ले  इस  के  बारे  मे  क्या  कार्यवाही की  ?  कुछ
 ग्ी  नहों।  कम्पनी  ला  मंत्रालय  सिके  नाम  के

 लिए  हैं।  उस  के  द्वारा  किसी  के  विरूद्ध  भी  कार्ये-
 वाही  नहीं  की  गई  है  1

 दूसरा  उदाहरण  दिल्‍ली  की  लिबरटी

 फ़िनास  कम्पनी  का  है।  इस  कम्पनी  के  मंने जिग
 डायरेक्टर  भौर  कम्पनी  के  विरुद्ध  हाई  कोर्ट
 के  बजमेट  के  बावजूद  झाग  तक  कोई  कार्यवाही
 नहीं की  गई  है।  कम्पती से  जितना  भ्री  रुपया
 विपाजिटर्ज का  भ्राया  था  उस  का  नौ  प्रतिशत
 रिचा  बेक  माफ  इंडिया  में  जमा  होना  चाहिए
 शकिन वह  जना  नही  gear  उस  के  लिए  बित  मंत्री
 भर  वित्त  मंत्रालय  और  रेसपासीचल
 है  ।  कभ्पती  ला  एंडमिनिस्ट्रेशन  भ्ौर  वित्त

 मंजामप  ठीक  तरह से  काम  नहीं कर  रहे  हैं।

 इप  सब  कायों  को  बढ़ा  दे  में  [६
 प्ंत्रालय  का  भी  हॉप है है  |  मैं  यहू  आनना.  चाहता
 हू ँकि  जब  हाई  कोर्ट  के  अनेट  के  बाद  भी

 wOLY  को,  आता  =  Ensnat.  Dav,  and  Co.
 Affaire)

 कोई  एक्शन  तेहीं  लिशा  न  |. |  fafette

 where क्या  कर  रहे  थे  ?  क्‍या वह  दिल्ली

 में  बैठ  कर  सो  रहे  थे  ?  aR  पता  नहीं
 है  कि  इस  कम्पनी  के  विषय  में  किसी  मंत्री  ने

 पया  लिया  है  at  नहीं  गेकिल  मुझे  पता  हैं  कि
 प्राफ़िशल  लिविव्डटर  ने  उक्‍्रवश्य  चौस  हजार

 रुपया  लिया  है  I

 जहां  तक  बम्भई  भावसीअन  कम्पनी  का

 प्रश्न है. यह  एक  बहुत ही  मजेदार  कांड  है

 और  एक  बडी  ही  भनहोनी  तो  बात  है।  इसमें
 भारतीय  पूजी  पति  न्ौर  कम्पुनिस्ट  राष्ट्र,  पूर्वी
 जर्मनी  के  सगम  का  प्रश्न  है।  पूजीपति  चर्या

 पूर्वी  जर्मनी  से  प्राक्तीजन  सलडरों  का  अझयोत
 करते  थे  शौर  डिफाइ  करन ेके  लिए  हमेशा  मूल्य
 ज्यादा  दिखाते  थे  |  जब  शेयर-होल्डरों  ने
 शिकायत की  तो  उन्होंने  भ्रपता  बंद्रीखाता
 ठीक  किया  शौर  जिस  मूल्य पर  दूसरी  कम्पणियोा

 बेचती  भी,  उसी  मूल्य  पर  उन्होंने  भी  बेचना  शुद
 किया  ।  लेकिन  द्  कांड  के  पीछे  तथ्य  क्या

 है?  यह  भारत  के  पूंजीपति  रूईया  और  पूर्वी
 ज्मेंनी  की  कम्युनिस्ट  सरकार  के  बीच  एक
 झपवित  सन्धि  है,  जो  कि  भारत  के  लिए

 बहुत  खतरनाक  है  I  यह  श्रोवर  इनवायसिंग
 om  इम्पोर्टन  और  मैनिपुलेगन  फ  बुक
 एकाउंट्स  का  एक  ज्वलन्त  उदाहरण  है  ।
 मैं  मंत्री  महोदय से  यह  जानना  चाहता  हूं
 कि  बहु  उस  केस की  जाच  करके  सारे  मामले  रो

 इस  सदन  के  सामने  क्‍यों  नहीं  लाते  हैं  t  क्‍या
 उस  को  पूर्वी  जमंनी  से  हर  लगता  है  ?

 कुछ  दिनों  पहले  मैंने  गृह-मत्री  से  यह  पूछा
 था  कि  कया  रूस  भौर  eo  जी०  tte  का
 रुपया  भारतीय  राजनीतिक दलों  को  मिलता  हैं।
 इस  1 उत्तर  में  मत्री  महोदय  ने  कहा  कि  इस  की
 इन्क्वायरी  की  भा  रही  है।  बन  इस  बारे  में

 प्राक़िशल  हाकुमेट  भौचूद  हैं  तोफिर  एन्कवाथरी
 करने  की  क्‍या  आवश्यकता  है  ?  जाकिर, | अ
 एल्कंवाघरी  करने में  सम  क्यों  लग  हां  हैं  ?

 इस  प्रकार  भारतीनव  उस्ोगरत्तियीं  की.  ate.
 गांठ के  कवित  राष्हों  &  पह  पैक  यह  के
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 कम्युनिस्टों को.  लता  है  ।  इस  से  प्रकट
 होता  है  कि  ये  पृजीपति  झपने  स्वार्थ  की  द््ति
 के  लिए  कम्युनिस्ट क्या  यदि  राक्षस भी  शा
 जावे,  तो  उस  का  भी  शाथ  हेंगे ।  मैं  कोई  कोरी

 बात  नहीं  कह  रहा  हूं।  यह  बुक  ATG  एकाउट्स
 में  है।  भगर  झ्माप  आज्ञा दें  तो  मैं  यह  हाई  कोर्ट
 की  जजवेंट  धौर  दूसरे  कागजात  सभा-पटल

 फ्र  रख  दू  ।

 Mr,  Deputy-Speaker:  For  mforma-
 tion,  he  can  give  it  to  the  office;  but
 no:  lay  it  on  the  Table.  Please  con-
 clude  now.

 we  कामेश्वर  सिंह  :  वह  तो  मैं  भेज

 दूगा ।  मैं  मंत्री  महोदय  से  यह  जानना  चाहता

 हू  कि  रवी  जर्मनी पौर भौर  बम्बई  प्राकसीजन  कम्पनी
 के  इस  कुकाड  के  बारे  में,  जिस  में  करोड़ों  रुपया
 इस  देश  में  प्राया  है  प्रौर  जिस  का  कोई  लेथा-
 जोखा  नही  है,  उन  की  सरकार  की  क्‍या  नीति

 है

 Mr,  Deputy-Spesker:  Shri
 Dhar  Bajpai.

 Vidya

 Shri  P.  हू,  Ghosh:  Sir,  what  about
 me?  I  have  given  my  name  much
 earher.  (Interruption).

 Mr,  Deputy-Speaker:  Please  resume
 your  seat.  I  am  supposed  to  conduct
 the  proceedings.  I  have  called  Shri
 Vidya  Dhar  Bajpai.

 oft  विज्ञाबर  आजपेयी  :  (प्रमैठो)  :

 उपाध्यक्ष  महोदय  ,  देश  को  समुन्नत  बनाने  के

 सिए  उद्योग  हो  एक  ऐँसा  साधन है,  जिस  के  हारा
 श्यनता  में  समृद्धि  खाई  जा  शक्ती  है  |  हमारी
 क्षरकार  का  उद्देश्य  विकतित  समाज  बत
 सोशलसिस्ट  पैटर्न  झ्राफ़  सोसामटी  &,  जिंस  को
 काबार- जिला  सहफारिता  है।  कभी  कभी  हम

 सहकारी  छेती  को  बात  करते  हैं।  झाज  मैं

 "चाप  के  द्वारा  सरकार  का  ध्यान  सबजबम
 ेमाले  स्केल  इंबस्ट्रीच,  विशेषत॒वा  फो-आपरे-

 ह.  इंशस्ट्रीस,  को  धौर  भाकॉपेत  करूंगा  शौर

 Affairs)

 बाद  में  लाजैस्ट  इंडस्ट्री  ae  इंडिया  के  बारे
 में  कुछ  कहूँगा  ।

 हमें  देखना  यह  है  कि  सहकारिता  धीर
 समाजवांद  के  भादश्श  को  कायम  रखते  हुए
 हम  ने  उद्योग-ध्रधों  में  कितनों  प्रधति  को  है  t
 समय  सोडा  होने  के  कारण  मैं  चचन्द  उन
 व्यवतायों  की  हो  चर्चा  करूगा,  जिन  में  सरकार
 का  पूर्ण  सहयोग  होते  हुए  भी  जो  निरन्तर

 तनज्जुली  को  गार  में  ही  गिरते  जा  रहे  हैं  ।
 यदि  हम  ने  समय  रहते इस  प्रोर  ध्यान  नदिया,
 तो  समाज  से  बढतो  हुई  जागरूकता  सरकारों
 कर्मचारियों  के  द्वारा  अभाधुंध  धघाघली  को
 अधिक  दिन  सहन  न  कर  सकेगी  y

 मैं  वो  महोदय  का  ध्यान  चमड़े  शौर

 जूतों  के  उद्योग  और  व्यवसाय  की  झोर
 झ्राकषित  करना  चाहता  हू  ।  मेरे  हाथ  में

 एलेबन्थ  एनिवर्सरी  नवम्बर,  95657

 है,  जो  एम०्टीो०  सी०  की  शोर  से  प्रकाशित

 हुआ  है  |  इस  में  चमड़ा-उच्योग  के  बारे  में

 मुगल  साथ्याज्य  से  लेकर  अब  तक  के  धारत
 को  तस्वीर  लींची  गई  है  ।  यह  बास्तविकता

 है  कि  हमारा  जितना  भ्रधिक  एक्सपोर्ट  इस
 थे  मे ंहोता  है,  उतना  अधिक  एक्सपोर्ट  शायद
 और  ब्यव पाय यां |. |  या  उद्योग  में  नहीं  होता होगा  ।
 लेकिन  इस  का  काम  जिन  लोगों  के  जरिये
 से  होता  है,  उन  की  भोर  मैं  ाप  का  ध्यान
 दिलाना  चाहता  हूं  ।

 0  लाख  जूतों  के  जोड़े,  जिनमें  भिलिद्री

 शूज  शामिल  नही  हैं,  इस  देश  से  रूस  को  जाते

 हैं  अौर  ये  जूते  वे  लोग  बनाते  हैं  जिनको

 इसका  कोई  ज्ञान  तहीं  है,  जिनका  यह  धन्धा

 नही  है,  पेशा  नहीं  है,  मगर  सरकारी  भफसरों

 से  मिलजुत्र कर  यह  धना  हासिल  कर  लेते

 हैं  भौर  इत  तरह  से  कारोगरों  के  खून  भौर

 पसीने  की  कमाई  पर  ये  लोग  खुद  मालामाल

 होते  हैं  प्ौर  उन  को  बहुत  कम  पैसा  देते  हैं  4

 सोती  जितनी  कम्पर्तियां  हैं,  मैं  ापकों  इन  के

 नम  पढ़  कर  बताये  देता  हूं---
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 i.  भारत  कला  केन्द्र  te  लि०  है---

 जिन्होंने  2  लाख  50  हजार  जोड़े  बनभाये  |

 इन  का  काम  चमड़े  का  नहीं  है,  बल्कि  कुछ
 धौर  काम  करते  हैं  ।

 2.  नावल्‍टी  शूड़  ब्राइवेट  =  लि०--ये
 भी  2  लाख  50  हजार  जोड़े  देते  हैं--लेकिन
 इन का  भी  यह  घना नहीं नहीं  है  !

 3  झागरा  जर्म  कसा  केन्द्र  NT  सलिए--
 ये  40  हजार  जोड़े  बना  कर  देते  हैं--सेकिन
 जस  में  से  चौथाई  खुद  बनाते  हैं  भौर
 बाकी  दूसरों  से  बतवाते  हैं  या  खरीदकर  देते

 हैं  1

 4  एरोप्लेन  |  फैक्टरी--मे  80,000

 जोड़े  बना  कर  देते  हैं--पे  भी  चौथाई  काम
 करते  हैं  ।

 5  चार०  डो०  रामनांथ  क ं०--हन्होंने
 20,000  पेयर्स  बना  कर  विये  हैं,  लेकित  इते
 का  झपना  का रखाता  नहीं  है,  दूसरे  का रखाते-

 दारों  ते,  जिन  को  काम  नहीं  मिलता  है,  बनवा
 कर  देते  हैं  !

 6.  पजाब  एक्सपोर्ट  का रपोरेशत  लि०-
 ये  भी  40,000  पेयर्स  धूसरों से  बतवा  कर
 देते  हैं

 wa  आप  देखिये कि  .0  लाख  पेयर्स
 रशिया को  जाता  है,  इनमे ंते  6  ला,  80

 हजार  जोड़ों  का  भार्डर  केवल  उपरोगत  6

 कर्मों  को  दिया.  जाता  है  शेष  3  लाल,  20

 हुवार  जोड़ो  का  पाढर  लगभग  350  चरेमू

 सभा  कुटीर  क्योगों  मे  विभाजित  किया  आता
 है  |  इस  में  मिलिट्री  शू  शामिल  नहीं  हैं  ।

 इस  के  बारे  में  लोगों  ने  शिकामत  की  ।  इस  के
 बाद  स्टेट  ट्रेडिंग  कारपोरेशन  से  जो  पत्र
 झावा  है,  वह  पढ़  कर  सुनाता  i
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 लेकिन  यह  होने  के  बाद  भी  उन  लोगो
 को  काम  नहीं  पिला  ।  मैं  एक  मिसाल  धौर
 आपको  देना  चाहता  हु  इसी  दिल्ली  में  एक
 उदमी  राम  एण्ड  सज  का  कारखाना  है,

 जो  पीढ़ियों से  यह  काम  करता  है।  पहले  उतका
 कारखाना  लाहौर  में  था  तथा  जिसने  60

 साख  श्पये  के  मिलिद्री  के  शू  बता  कर  भारत
 सरकार  को  दिये  ।  लेकिन  सिविलियन  शूज
 बताने के  लिये  उठ  को  ताकाबिल करार  दिया
 गया,  जद  उन्होंने  इस  का  झाडेर  माया  तो

 बहू उन  को  नहीं  दिया  गया  ।
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 Presenting  the  case  of  a
 Delhi  firm.  This  is  a  bad  precedent.

 थी  ड््कम  क  कचगाय :  उते  ते  विशेष
 लगाव  होगा  1

 थी  fearre  वाजपेयी  :  उपाध्यल

 महोदय,  मैंने  यह  मित्ताल  दी  है  कि  काम
 करने  वाले  की  काम  नहीं  मिलता  है  |  अगर
 मैं  कोई  नाम  नहीं  बतलाऊं  तो  इंस  से  कार्म
 नहीं  चलता  है  ।  मैंने  तो  इस  वक्‍त  एक  मिसाले

 द्वी  है,  भौर  भो  कई  मिसालें  दे  सकता  हूं  ।

 महोदय,  मैंने  तो  सदन  को  जानकारी  कराने
 के  लिये  ऐसे  किया  था।  मेरे  कहने  का  मतलब
 सिर्फ  यही  है  कि  जो  इस  का  वास्तविक  काम
 करते  हैं,  उन  को  काम  नहीं  भिन्नता  है  धौर
 शो  वास्तविक  काम  नहीं  करते  हैं,  उत  को

 जम  का  प्रारईर  मिल  जाता  है  a

 श्री  wo  wo  बनभों  :  मैं  भी  जतों  के

 शहर  कानपुर  से  पता  हूं  ।

 Shri  Vidya  Dhar  Bajpai:  I  would
 Tequest  the  hon,  Member  to  keep
 afient.  When  his  turn  comes  he  may
 speak  anything.  He  cannot  interrupt
 me  like  this.

 उपाध्यक्ष  महोदय,  झब  मैं  एक  दूरी
 भिसाल  प्लापके  साभने  रखना  चाहता  हूं  ।
 दिल्ली  में  एक  संस्था  है,  जिसे  सरकार  भी
 अच्छी  तरह  से  जानती  है--काटेज  इन्स्ट्रीय
 सुध्पोरियम--भाम  बढ़ा  सुन्दर  है,  देसा
 गेयता  है  कि  कुछ  जपी  जैसा  होगा  शौर

 -  वें  श्ोपड़ियों में  रहने  बि  नोमा  कौ  वाई
 34240 Ai)  Da,

 हुईं  चौजें  बिकतो  होंगी  |  लेकिन  ag  |.  एक
 बहुत  बड़ा  एयर-कम्हरोशन्ड  एस्पोरियम  है,
 जिसमे  काटेज  वालो  का  जाता  तो  दूर,  हम  भी
 नही  जा  पाते  होंगे  ।  इतनी  ज्यादा  कोमत  पर
 वहां  चोजे  बिकती  हैं  कि  शायद  भापकी  भी
 हिम्मत  उन  को  छरीदने  की  न  हो  |  वहा  पर

 मूरोपियन,  एंग्लो-इष्डियन,  'एम्बेसीज  के
 लोग  काटेज  का  नाम  सुनकर  शाति  हैं,  काठेअ
 इण्डस्ट्री  की  चीजे  वहा  पर  मिलती  होगो,

 ऐसा  समझ  कर  भाते  हैं  घौर  बहुत  बड़ो  कोमतो
 पर  चीज़ों को  खरोदते  हैं।  इन  के  सम्बन्ध में
 एक  बड़ी  मजेदार  कहानों  है--हनकी  सेल
 60  हजार  रुपये  पर-डे  की  है,  सेल  को  सुन

 कर  खुशी  होती  है  कि  इनका  मुनाफ़ा  भो  बढ़ा

 भारो  होगा,  लेकिम  निरन्तर  60  हबार  रुपये
 'रोख  की  सेल  के  यह  चाटे  भे  चलता  है  i}  we

 मैं  क्यो  चलता है
 1

 इस  को  पहले  सरकार
 ने  चलाया  थां,  फिर  सरकार  ने  इस  को  इन
 काटेज  इण्डस्ट्रीज  वाल।  को  दे  दिया  ।  सेल ती
 बहुत बढी दिखाई बड़ी  दिखाई  देत।  है,  लेकित इन  का  माल
 खरोदने  के  लिये  25080  से  35  ७३०  स्केलबाली
 लड़किया  एरोप्लेन  से  उड़  कर  बम्बई  जाती  हैं,
 और  बहुत  बड़े  होटलों  मे  5हरती है  इन  को  कोई

 तजुर्बा  नहीं  है,  जितने  का  माल  नहीं  होता,
 उतना  तो  उनके  शाने  जाने  धौर  ठहरने  पर

 बाच  होता  है  |  यह  सब  खर्चा  इस  मे  जोड़ा  जाता
 है  |  हर  साल इन  के  यहा  शार्टेज  नि4  लता  है--
 वह  ज्ञाटेज  गया  है,  मिलअजुल  कर  बरी  होतो
 है।  उम्त  चोरी को  पकड़।  जाता है,  लेकिन

 आज  तक  किसी  को  गड़ा  नहीं  दी  गई  ।.
 व्यवधान,  इतनी  बड़ों  जहा  पर  शार्टज

 हो,  इतनी  ह (1  सेल  हूं।  प्रौर  जिसन  गबन मेन्ट
 का  रुपया  लगा  हो,  तो  मेरे  कहने  का  मतलब

 यह  है  कि  यहू  जा  सहकारिता  के  भाघार  पर

 अल  रहा हैं,  भगर  इन  लोगो  का  प्रोव  नही  किया

 जाता  है,  तो  इस  का  कभी  सुधार  नह  होगा  ।

 वहा  एल०्सो०  जैन,  एन०  एन०  दत्ता  Ute

 कह्याणसुन्दरम  भीर  प्रेम  बेरी  का  एक
 सिन्हौकेट  बना  हुभा  है,  जो  इस  सब  के  लिये
 डिम्मेदार  हैं,  जिगकों  बंजह से  इतना  बढ़ा
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 सुकसान  होता  है  ।  प्रगर  देश  में  सहकारिता
 की  इस  प्रकार  की  मिसालें  पेश  की  जायंगी  तो

 सहकारिता  के  जरिये  हम  कोई  साभ  नहीं  उठा

 सकेंगे  भौर  कोद्रापरेटिक  भ्ाधार  पर

 इण्डस्ट्रीयल  संस्थायें  चलाने  के  वाकाबिल

 रहेंगे  ।

 ब  जित  इृष्पस्ट्री को  तरफ़  मैं  घापका

 ध्यान  अक्षित  करना  चाहता  हूं--वह  है

 फिल्‍म  इणप्डस्ट्री  । फिल्‍म  इण्डस्ट्री हमारे  मुल्क
 की  एक  बहुत  बडी  इण्डस्ट्री  है  1

 जिस  गवर्नमेन्ट  की  पालिसी  सोशसिस्ट

 पैटर्न  माफ  सोसायटी की  हो,  वहा  इस  तरह
 से  पानी  की  तरह  रुपया  बहुं--अभी  एक
 फिल्‍म  निकली  है  जिस  पर  चार  करोड  कुछ
 लाख  रुपया  खर्च  हुआ  है--गुनाहों  के  देवता

 यह  नाम  मैंने  भखवार  में  पढ़ा  था  ।

 एक  आाननीय  सदस्य  :  कया  झाप  ने  उसे
 देखा  है  ?

 शबी  विश्ञापर  बाजपेयों  :  मैंने  अभी  देखा
 नही  हैं,  देखने  का  भ्रवबसर  नहीं  मिला।  मैं
 झाप  को  वतलाना  चाहता  हु  कि  भ्राज  जो
 झच्छे  शायर  है भ्गर  उन्हें  कभी  वहा  मौका
 मिल  गया  और  उन कौ  रोजी  फिल्‍म  मे  लग

 गई  तो  वह  कोई  मामूली सो  शेर  भी  लिखे
 दें  जैसे  कि  “इस  चन्पी  में  बड़े  बड़े  गुन”  तो

 उन  को  उस  पर  एक  लाख  रुपया  मिल  जाता
 है,  लेकिन  मालन  लांल  चतुर्वेदी  जैसे  कवि  जो
 कि  झाज  भी  किराये  के  मकान  में  रहते  हैं
 भौर  बह  भी  उन  से  छीना  जा  रहा  है,  उन  की
 तरफ  जनता  का  ध्यांत  नही  जा  सकता  है।

 झगर  वह  एक  साइन  भी  लिख  देते  हैं  तो

 हिस्द्री  बनती  है,  जिस  को  जब  तक  दुनिया
 कायम  रहेंगी  लोग  पढ़ेंगे,  लेकिन  उन
 की  तरफ  ध्यान  नहीं  जाता  t  यहां  पानी  की
 तरह  रुपया  बरबाद  होता  है,  पिक्चर  देखते

 नर  औ,  ‘108T  Indust.  Dev.end  Co.  —  3966
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 बालों  की  इतनी  भीड़  होती  हैं  कि  मालून
 होता है  मानो  वेश  में  गरीबी  हैं  ही  नहीं  ॥.

 क्यू  लगते  हैं,  जेबें  कटती  हैं  औौर  धापस  में

 कम्पिटीशन होता  है

 उपाध्यक्ष  महोदय,  भाप  ने  जो  मुझे

 समय  दिया  प्रौर  माननीय  सदस्यों  ने  जो
 समय  मुझे  दिलाया  उसके  लिये  उन  ar
 धन्यवाद  |

 a  matter  of  fact,  I  should  have  bees
 called  earlier.

 Mr.  Deputy-Sptaker;  You  will  get
 your  time.

 Mr,  Deputy-Speaker:  Your  party  is
 important  and  you  are  also  important,
 But,  because  you  were  not  here  ear-
 lier,  I  called  another  Member.  Aster
 all,  it  is  a  quetsion  of  8  minutes.

 करी  हरम  चच्म्व  कनबाय:  मे ंतो  था  पिछली
 डिमात्ड  के  समय  पर  |

 Mr,  Deputy-Speaker;  When  his
 turn  came,  he  was  not  present,

 श्री  कंवर  साल  eat:  यह  बात  सह्दी है  ।
 मुझे  इस  पर  भी  ऐतराज  नही  है  प्रगर  उन्हें
 बोलने  दिया  जाये  लेकिन  हमेशा  मेरा
 हने स्वतन्त्र  पार्टी  के  बाद  झालता  हैं  +

 कल  श्री  कछवाय  यहां प्‌  थेंर।  लेकिन  इस

 के  बावजूद उन  को  तीसरे  या  चौथे  नम्बर  बर
 बुसाया गया  या  |  यह  ठीक  नहीं  है  t  t

 star करता  हूं  कि  जब  यह  माननीय  सदस्य
 दोल  लें  तब  मेरी  पार्टी  को  बुलावें  ६
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 some  difficulty.  So,  he  was  given  a
 Chance  eatly,  After  all,  you  will  get
 your  chance.

 Shri  Kanwar  Lal  Gupta:  That  is  all
 Tight,

 थी  Fen  wm  कक्षताय  :  परसों  क्या

 हुआ  था?  परसो  भी  यही  हुआ था.  ।

 Shri  K.  Eamant  (Coimbatore):  Mr.
 Deputy-Speaker:  in  the  beginning  |
 would  like  to  read  from  the  Report

 og  the  Ministry  some  sentences.

 “The  rate  of  growth  in  indus-
 tnal  production  slowed  down  in
 1966.  This  was  mainly  due  to
 the  severe  drought  which  affected
 the  output  of  some  of  the  indus-
 tria]  raw  materials  and  a  worsen-

 growth  and  expansion  of  employ-
 ment,  reduction  of  disparities  in
 income  and  wealth,  prevention  of
 concentration  of  economic  power
 and  creation  of  the  values  and
 attitudes  of  a  free  and  equal

 “The  tendency  towards  concen-
 tration  of  economic  power  has  to
 be  countered  in  a  variety  of  ways,
 firstly  through  the  extension  of

 for  new  entrants.”,

 Underline  the  words  ‘new  entrants’,  «
 Further  it  says:

 “thirdly,  through  effective  exer-
 cise  of  Government's  powers  of
 contro]  and  regulation  and  use  of
 appropriate  fiscal  measures.”

 Government  must  think  severa]  times
 before  they  come  forward  and  say
 about  the  indiscipline  thatis  taking

 Place  in  the  industry.  When  the  work-
 ers  come  forward  and  demand  for
 wages  and  they  conduct  gheraoa,  etc.,
 they  are  being  attacked.  Government



 |  :

 |
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 number  of  such  companies  increased
 to  an  with  ५  capita)  investment  of
 Ra.  ‘TAD  crores,  an  increase  in  capi-
 tal  investment  to  the  tune  of  Rs.  404.7
 crores,  In  terms  of  percentage,  in
 1060-51,  it  was  33.4  per  cent  which
 became  63.l  per  cent  in  ‘1960-61.  But
 the  total  number  of  this  group  of
 companies  is  .4  per  cent  of  the  total
 number  of  units.  So,  this  .4  per
 cent  actually  controls  more  than  half
 the  entire  industrial  establishment  in
 our

 it  would  revealed  that  there  is  a
 huge  growth  of  menopoly.  If  this  is
 the  way  in  which  che  industrial  dave-
 lopment  is  going  on,  there  ig  a  real
 crisis,  there  is  a  real  siump,  there  is  a
 real  difficulty  in  the  economy,  The
 Government  mu:t  understand  that  by
 allowing  the  monopoly  capital  to
 develop,  by  allowing  foreign  colla-
 boration  to  came  to  stay  in  the  coun-
 try,  they  are  developing  not  a  natico-

 true.  This  is  wha:  trey  have  said  ia
 their  report:

 “The  production  of  asbestos
 cement  products,  including  roofing
 sheets  and  pipes  is  expected  to
 decrease  from  4,20,461,  tonnes  in
 965  to  2,94,  tonnes  in  i566.
 This  anticipated  fall  »n  production
 is  due  to  the  roduced  allocation
 of  foreign  exchange  during  ‘1968-
 Oe  required  for  the  import  of  the
 essential  raw  yiaterigls,  fe.,  as-
 Dbestos  fibre.”

 This  is  their  version.

 Sir,  Deputy-Epeaker:  Me  will  con-
 eine.
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 Shri  K.  Ramani:  This  is  a  very  im-
 portant  problem.  I  will  finish  in  one
 or  two  minutes.

 I  want  to  say  this.  In  my  consti-
 tuency,  in  Coimbatore  district,  there

 is  a  big  company—some  eight  com-
 panies  are  there  and  some  of  them
 are  foreign-owned;  this  is  a  develop-
 ing  industry—and  J  am  quoting  from

 a  letter  from  the  Manager  of  this
 company,  the  Asbestos  Cement  Limi-
 ted:

 “Until  the  end  of  the  financial
 year  1965-66,  Government  used
 to  purchase  from  us  __asbestos-
 cement  products  to  the  extent  of
 nearly  75  to  80  per  cent  of  our
 productions  With  the  beginning
 of  the  financial  year  ‘1966-67,  the
 Government  demand  _  gradually
 began  to  fall  ang  for  some  months
 Now,  the  offtake  on  government
 account  is  very  very  meagre  in-
 deed....

 &  *  *  हद

 “Due  to  a  recession  in  the  in-
 dustrial  activity  and  lack  of  off-
 take  on  government  account,  our
 stocks  began  to  accumulate  and
 towards  the  end  of  \September
 1966,  it  became  evident  that  cur-
 tailment  of  production  was  un-
 avoidable.  There  was,  therefore,
 a  total  closure  for  a  period  of
 four  weeks  from  the  4809
 October  to  the  2th  of  November,
 1966.  The  factory  resumed  pro-
 duction  with  effect  from  the  447
 November.  During  the  end  of
 April  1967,  it  was  found  that
 accumulations  of  pipes  and
 moulded  goods  articles  had  as-
 sumeg  such  alarming  proportions
 that  an  immediate  curtailment  of
 Production  was  considered  neces-
 sary.  Accordingly,  production
 was  curtailed  in  these  depart-
 ments  with  effect  from  8th  May,
 1967.”

 The  company  says  that  their  present
 accumulations  are  about  Rs.  65  lakhs
 worth  of  asbestos.

 ASADHA  29,  4889  (SAKA)  Indust.  Dev.  and  Co.  73372
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 I  want  to  know  from  the  Minister
 whether  the  report  that  they  have
 written  here  is  correct;  they  have  put
 everything  on  fibre  importation.  But
 here,  the  company  says  that  with
 fibre  they  produced  so  much  and  the
 Government  themselves  were  taking
 away  the  production,  purchasing  the
 production  from  the  factory,  but  now
 they  refuse  to  take.

 Mr.  Deputy-Speaker:  He  has  ex-
 ceeded  his  time.  He  will  conclude

 Shri  K.  Ramani:  I  want  to  say
 something  about  the  textile  industry.
 There  isa  crisis  there.  In  Coimba-
 tore,  which  is  a  big  industrial  sector
 with  85  textile  mills,  7  mills  are
 completely  closed,  not  for  one  year
 or  six  months  but  for  23  years;  from
 3  ‘months  to  2b  years,  7  mills  are
 closed;  6,500  workers  are  unemploy-

 ed;  more  than  2,40,000  spindles  are
 lying  idle;  more  than  1,000  looms  are
 idte.  They  say,  industrial  develop-
 ment.  Is  this  industrial  develop-
 ment?

 When  the  workers  actually  de-
 manded  their  existence,  some  wages,
 some  relief,  they  were  not  given
 anything.  For  two  years  they  had  to
 be  in  the  streets.  They  were  working
 in  the  mills  for  20  or  30  years.  They
 cannot  die  like  this.  This  kind  of
 industrial  development  ultimately
 gives  them  only  poverty.  Ultimate-
 ly  when  they  went  to  the  manage-
 ment  and  aske@  them  to  open  the
 mills,  they  refused  because  they  have
 got  enough  money,  they  have  accumu-
 lated  enough  money.  When  these
 workers  went  there,  they  were  eject-
 ed  by  the  Police.  Then  they  refused
 to  go,  they  resisted  ang  asked  the
 management  to  open  the  mills.  You
 may  call  it  as  ‘gherao’,  something
 violent  or  something  undemo-
 cratic.  Then  what  kind  of
 struggle  can  they  adopt?  They  can-
 not  advocate  this  kind  of  struggle:
 ‘starve,  starve,  starve  and  die’,  this
 non-violent  way  of  death.  Se,  what
 they  do  will  not  be  wrong,  it  will  be
 correct,  according  to,  their  language.



 lop.  That  is  the  nature  of  industrial
 development  during  the  last  twenty
 yeara.  Instead  of  the  healthy  deve-
 lopment  which  ought  to  have  been
 there,  there  has  been  a  complete  crisis;
 the  entire  economy  is  in  crisis,  the
 industry  ig  in  crisis;  we  see  crisis

 export  crisis,

 Therefore,  I  oppose  these  Demands
 for  Grants  and  press  my  cut  motions.

 Mr,  Deputy-Speaker:  Now,  Shri
 8  R  Daman,

 Shri  P.  EK.  Ghosh:  I  understand
 that  my  name  is  first  on  the  list  but

 JULY  20,  1967  Indust.  Dev.  cud  Ce,  139974
 Affaire)

 Mr.  Deputy-Speaker:  Now,  Shri
 Ss.  R.

 Shri  p,  KE,  Ghosh;  Will  I  get  a
 chance  to  speak?

 Mr.  Deputy-Speaker:  77  he  shouts
 hike  this  again,  he  would  not  get  an
 opportunity  as  long  as  we  are  here

 Shti  P,  EK,  Ghosh;  I  was  told  that
 my  name  was  first  on  the  lst.

 Shri  5  KR,  Damani  (Sholapur):  I

 development  in  the  country  and  es-

 that

 But  he  has  merely  pointed  out  some
 defects  which  he  has  foung  out  here
 and  there  1  would  like  to  draw  the
 attention  of  the  House  ¢o  the  fact  that
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 prevaricate  and  evade  the  issue.
 Governmest  should  consider  this  mat-
 ter  seriously,  in  consultation  with  the
 other  parties  if  that  is  necessary,  and
 arrive  at  certain  healthy  conclusions.

 The  first  and  foremest  duty  of  this
 ministry  is  to  see  that  all  regions  are
 developed  properly  so  that  no  region
 lags  behind.  In  saying  so  I  am  having
 in  mind  not  only  disparities  of  a
 State  compared  to  another  State  but
 also  disparities  between  different  re-
 gions  even  within  a  State.  While  cer-
 tain  areas  in  a  State  are  developed,
 other  areas  suffer.  A  comprehensive
 survey  should  be  made  to  see_  that
 there  is  balanced  development  and
 concentration  does  not  take  place  at
 any  particular  region.  Over-concen-
 tration  of  population  in  urban  centres
 is  a  curse  of  modern  industrialisation.
 Mr.  Krishna  of  the  Congress  Party
 rightly  drew  the  attention  of  the
 Minister  to  this  matter;  even  western
 countries  are  realising  this  evil.
 There  may  be  cases  where  it  is  not
 possible  to  start  industries  jn  areas
 other  than  industrial  belts;  we  have
 to  depend  on  certain  accessories
 which  are  available  in  an  industrial
 belt.  But  in  many  cases,  Government
 can  and  should  start  industries  in
 rural  areas.  They  have  made  no  head-
 way  in  this  respect  in  spite  of  their
 policy  to  industrialise  rural  India.
 The  industrial  estates  that  are  set  up
 in  so  many  places  jn  district  and  taluk
 headquarters  can  be  increased  and  it
 would  be  a  good  idea  to  try  them  in-
 creasingly  in  rural  areas.  Particularly
 where  there  is  electrification,  it  would
 help  much  in  giving  employment  to
 those  people  in  the  rural  areas  and  it
 will  check  the  tendency  of  the  rural
 people  moving  into  the  urban  areas.

 With  regard  to  the  monopolistic
 tendencies—of  course  we  are  going  to
 discuss  next  week  the  Hazare  report
 and  the  report  of  the  Monopolies  In-
 quiry  Commission  and  so  on—I  would
 like  to  make  one  observation.  There
 are  many  reasons,  and  many  failures
 on  the  part  of  the  Government  that
 resulted  in  the  growth  of  monopoli.
 But  one  thing  I  feel  is  that  in  spite  of

 ASADHA  29,  889  (SAKA)  indust.  Dev.  and  Co.  12380:
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 the  Government’s  professed  policy  of
 encouraging  new  entrepreneurg  in  the
 field,  we  do  not  find  many  new  peo-
 ple  coming  forward  to  set  up  any
 industries.  It  may  ‘be  that  we  lack.
 risk-taking  entrepreneurs  in  the  coun-
 try.  I  think  the  Government  should
 evolve  some  policy  to  encourage  new
 entrants  jn  the  field  and  that  will  be
 a  healthy  check  on  these  monopolistic
 tendencies.  That  would  be  a  cons-
 kructive  thing  to  do.

 With  regard  to  industries,  there  are
 certain  sectors  which  I  think  the
 Government  would  do  better  to  enter
 into  sooner  than  later.  I  have  in  mind
 the  tractor  industries.  The  Govern-
 ment  seems  to  think  that  we  have  got
 adequate  capacity  to  meet  the  de-
 mands  for  tractors  by  the  end  of  the
 fourth  Plan.  I  beg  to  differ  from  it.
 Their  evaluation  is  not  correct.  Day
 by  day,  the  demand  for  tractors  is
 going  up  and  I  strongly  feel  that
 there  are  only  a  few  private  entre-
 preneurs  or  industrialists  in  the  field..
 Now,  we  are  heavily  dependent  on
 the  import  of  tractors  from  foreign
 countries.  It  is  a  vital  sector.  In
 many’  places,  particularly  in  my  State,
 in  certain  pockets,  there  is  a  dearth
 of  labour  on  the  agricultural  side.  So,
 unless  we  industrialise  the  agricul-
 tural  front,  I  am  afraid  we  cannot
 produce  as  much  as  we  hope  to  in  the
 near  future.  So,  I  think  the  Govern-
 ment  should  take  up  this  matter  very.
 seriously  and  every  State  should  have:
 at  least  one  tractor  factory  and  have:
 other  accessories  such  as  power-til-
 lers  and  so  on.  Also,  they  should  re-
 alise  that  there  are  many  _  tractors
 lying  idle  for  want  of  spare  parts,  In
 this  connection,  I  would  like  to  sug-
 gest  that  the  Government,  if  possible
 in  collaboration  with  the  States  and
 if  they  are  capable,  of  their  own  ac-
 cord,  should  set  up  service  stations  or
 service-cum-saleg  depots  in  all  dis-
 tricts,  particularly  where  there  is  in-
 tensive  cu'tivation.  One  of  the  hard-
 ships  the  farmers  are  facing  is  that
 they  have  to  take  their  tractors  even
 up  to  200  miles  away  for  getting  them
 repaired  If  such  is  the  position,  I  do
 not  think  anybody,  even  those  who
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 expect  from  it.

 can  be
 impeding  ह... क

 Monopolistic  tendencies
 T  can  give  an  example  where  the  curtailed

 Government  has  miserably  failed  to
 make  g  public  sector  undertaking
 yield  some  profit.  The  Surgical  Ins-
 truments

 the

 without
 growth  of  industries  only  when  the
 Government  regulates
 policy,  not  simply  by  decontrolling  or

 was  जी  up  near  overcontrolling  certain  sectors,  to  the
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 in  charge  of  issuing  the  licences,  by
 ‘Government  at  the  State,  is  it  not
 proper  and  fair  that  the  Minister
 here  should  give  some  reply  to  it?  I

 that  it  is  unable  to  accept  the  ques-
 tion  and  we  are  informed  accordingly
 They  should  explain  their  position
 and  give  the  reasons  why  they  are
 not  able  to  consider  the  request  of
 the  State  Government  for  a  licence.

 Shri  K.  Narayana  Rao  (Bobbili):
 Madam  Chairman,  this  Ministry  has
 been  created,  as  we  a)}  know,  for  the
 orderly  development  of  industries  in
 the  country.  What  I  understand  by
 orderly  development’  is,  first  of  all,
 development  of  industries  should  be

 two
 constitution!  aspects.  They  have  very
 Important  facts  to  tell,  because  when
 we  say  industry  it  is  not  merely  a
 question  of  production  of  material
 things  It  is  also  g  question  of
 employment  to  People,  When
 ¥  say  employment  to  the  people,
 it  has  a  relevancy  to  the  people
 throughout  the  world,  That  in  its  turn

 ~will  of  necessity  have  g  bearing  on

 i  is  nae

 we  have  been,  py  and  large,
 these  two  vital  aspects.  That  has  re-
 sulted  in  concentrating  more  and  more
 on  capital  goods  industries  rather  than
 on  the  agranan  economy.  That  is  why
 today  we  have  been  bearing  so  much
 about  recession  There  is  a  recession,
 Why  is  there  a  recession?  Waat  is  the
 reason  for  it?

 I  can  tell  you,  Madam  Charman,
 the  recession  they  are  talking  about  is
 not  a  recession  in  the  total  economy
 There  is  no  recession  in  the  consumer
 goods  If  there  :s  a  recession  there,  if
 there  28  a  recession  in  the  real  sense
 af  the  term,  where  a7  the  necessity
 tor  inflation,  where  as  the  necessity  for
 a  wage  freeze,  where  is  the  necessity
 for  the  consumers  to  pay  so  much?  [
 am  afraid,  in  the  very  name  of  reces-
 sion  we  have  been  asked  to  adopt  a
 wage  freeze,  Therefore,  recession  has
 resulted  because  of  certain  heavy  in-
 dustries.  There  is  a  slump  in  the
 heavy  industries  because  of  the  cut  in
 the  plan,  because  of  a  cut  in  the  rail-
 way  budget  That  has  resulted  in
 very  Jocalised  heavy  industries  There-
 fore,  I  do  not  think  there  i  a  reces-
 sion  so  far  as  consumer  goods  are
 concerned

 If  you  look  at  it  you  will  find  that
 we  ought  to  have  started  first  from
 the  agrarian  economy  the  problem  in
 our  country  is  of  a  great  magnitude.
 We  have  been  told  that  75  per  cent
 of  our  people  have  been  living  on
 agriculture  I  can  tell  you  that  75  per
 cent  of  our  people  have  been  living
 on  agnculture  not  of  their  own  voli-
 tion  but  because  of  lack  of  other  op-
 portunities  You  should  give  them  op-
 portunities  and  relieve  them  from
 the  pressure  on  land.

 How  can  that  be  done?  That  can  be
 done  only  when  you  concentrate  on
 industries  which  have  an  agricultural
 orientation.  Unfortunately,  we  have
 mot  done  it  That  is  the  reason
 why  today  we  have  been  facing
 this  particular  problem.  I  qo  net
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 {Shri  K.  Narayana  Rao]
 know  the  magnitude  of  this  pro-
 blem.  Perhaps  we  have  already  got
 into  it  and  we  do  not  know  how  io
 get  out  of  it,  As  I  said,  already  there
 is  a  talk  about  recession.  It  may  have
 an  adverse  effect  in  the  totality  of
 things,  but  I  do  not  think  it  wil!  have
 a  boomerang  effect.  This  is  a_  fact
 which  the  Ministry  should  take  care
 of,

 This  leads  me  to  the  second  point
 and  that  is  about  federal  justice  in
 the  concurrent  field.  When  I  say  fede-
 tal  justice,  as  my  hon.  friend,  Shri
 Kandappan  and  many  others  have
 said,  there  is  the  question  of  regional
 balance.  When  I  say  regional  balance,
 certainly  I  am  not  parochial,  certainly
 I  am  mindful  of  economic  compulsion.
 We  have  to  take  into  account  the  fac-
 tors  of  production,  the  availability  of
 raw  material  and  the  necessity  to  con-
 cenrate  on  the  production  near  to  the
 consuming  centre.

 But,  unfortunately,  look  at  the  in-
 dustrial  map  of  this  country,  You  will
 bee  that  certain  industries  were  con-
 centrated  in  certain  localities,  The
 reson  is,  whoever  has  got  the  longer
 hand  to  reach  Delhi  gets  all  the  in-
 dustries.  There  is  no  justice,  though
 complete  justice  is  very  essential  to
 lteep  our  federal  polity  in  all  its  rigi-
 lity,  because  we  have  been  living  in
 this  country  in  a  federal  polity.  It  is
 ॥  deHcate  mechanism  and  if  you  incu-
 Ieate  in  it  a  sense  of  injustice,  a  sense
 of  suspicion,  it  will  boomerang.  So,  we
 have  to  bear  in  mind  that  justice  has
 to  be  done  to  all  the  areas.  And  when
 Tt  say  justice  being  done,  I  do  _  not
 tnean  wasteful  expenditure  to  miain-
 tain  parity  between  areas.  Whenever
 tind  wherever  there  is  scope  and  pos-
 sibility  to  bring  about  an  _  industry.
 you  do  it.  But,  unfortunately,  it  is  not
 dione.

 In  this  connection,  I  wouid  like  to
 touch  my  own  State.  So  far  as  Andhra
 ks  coneerned,  it  has  a  large  amount  of
 potential  and  scope.  As  I  have  men-
 tioned  earlier,  this  is  essentially  an
 agricultural  State  and  you  could  have

 JULY  20,  967  Indust.  Dev.  and  Co.  I3386:
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 done  quite  a  lot  to  improve  that  Staite,
 but,  so  far  as  the  agro-economy  has
 been  concerned,  nothing  nas  been  done
 to  improve  it.  We  have  started  so
 many  fertilizer  factories  in  the  public
 sector.  Yet,  the  Government  have  not
 thought  it  fit  to  locate  even  one  ferti-
 lizer  factory  in  the  public  sector  in
 Andhra,  Why?  I  will  give  another
 instance  Andhra  has  a  coastal  belt  of
 600  miles  and  it  has  large  potential
 for  fisheries,  both  marine  and  inland
 waters,  Yet,  nothing  has  been  done  in
 this  regard  till  today.  You  can  deve-
 lop  many  such  industries  in  Andhra.
 For  example,  you  can  deveiop  vege-
 table  oil,  coconut  oil  and  many  other
 things.  But,  nothing  has  been  done  so
 far.  If  Andhra  had  been  deéticient,  so
 far  as  industrial  capacity  is  concern-
 ed,  I  would  not  have  minded  it  if  no
 industries  were  set  up  in  Andhra.  But
 Andhra  has  vast  resources  which  have
 not  been  exploited.  Not  only  have  they
 not  been  exploited,  they  have  been
 completely  ignored.

 I  will  give  just  one  _  illustration.
 Take  Kothagudam  which  is  one  of
 the  best  coal-yielding  areas  in  the:
 country.  It  can  give  quite  a  lot  of
 power  to  Andhra.  But  it  has  not  been
 tapped,  Not  onty  that,  the  Kothagu-
 dam  coal  has  been  taken  right  up  to
 Madras  to  have  project  at  Neyveli,  at
 the  cost  of  the  Central  Government.  I
 have  no  grudge  against  the  setting  up
 of  projects  in  other  States;  let  me
 make  it  very  clear.  But  if  that  project
 had  been  in  Kothagudam,  it  would
 have  been  economical  because  then
 there  would  have  been  no  necessity  to
 transport  coal  all  the  way  to  Neyveli,
 and  there  would  have  been  a  power
 station  at  Kothagudam,  benefiting
 Andhra.  But  this  has  not  been  done..

 Similarly,  there  is  the  denial!  of  the
 steel  factory  at  Visakhapatnam.  Whex.
 I  refer  to  that  steel  factory,  I  do  not
 say  that  we  will  agiate  for  it.  But
 you  have  to  leok  at  the  prcbtem  in
 the  correct  perspective.  Nobody  had
 asked  for  the  steel  plant  earlier.  It
 was  investigated  and  a  favourable  re-
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 Thereafter,  another  reasoa  was

 ,  You  have  to  ensure  that  no  State,  no
 People  get  a  feeling  or  sense  of  injus-
 tice  Once  they  get  it,  once  you  give
 scope  for  a  sense  of  injustice,  I  aim
 sure  it  is  very  difficult  for  us  to  func-
 tion  as  a  nation,

 Therefore,  my  submission  is,  in  the
 process  of  our  industrial  development,
 the  has  to  take  care  of  these
 important  factors.  We  have  to  see  that
 more  and  more  industries  are  gcared
 ‘to  agriculture.  We  should  have  more
 and  more  agro-based  industries,  We
 hhave  to  see,  first  of  all  that  the  pea-
 sants  become  richer.  Let  the  rural

 goods,  terrylene  clothes  ang  luxury
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 There  should  be  contro!  at  all  the  in-
 tegrated  stages  from  production  to  dis-
 tribution  at  the  consumers’  leve!.

 Mr.  Chairman:  Hon  Members  may
 now  move  the  cut  motions  to  the
 Demands  fer  Grants  relating  to  the
 Ministry  of  Industrial  Development
 and  Company  Affairs  subject  to  their
 being  otherwise  admissible,

 Shri  Sequeira  (Gos,  Daman  and
 Diu):  I  beg  to  move:

 "That  the  demand  under  the
 Head  of  Department  of  Industria!
 Development  be  reduced  to  Re.  a"

 fUtility  of  licensin  of  industries  by
 Government  (1)]
 Shri  Ramavatar  Shastri  (Patna):

 I  beg  to  move:
 “That  the  demand  under  ihe
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 head  Department  of  Industrial
 Development  be  reduced  by  Re.
 100”,
 {Need  to  check  the  heavy  expen:
 diture  on  secretariat  and  its  offi-
 cers  (3)

 I  beg  to  move:
 “nat  the  demand  under  the

 head  Department  of  Industrial  De-
 velopment  be  reduced  by  Ra.  100"

 [Need  to  :mplement  the  project  of
 the  precision  instrument  Factory
 at  ruthassery  at  Palghat  (6))

 “That  the  demand  under  the
 head  Department  of  Industrial
 Development  be  reduced  by  Rs.
 100.""

 [Need  to  establig,  the  Plate  and
 Vessels  Project  Sponsored  by
 FACT  with  foreign  collaboration
 (?))

 Departmen
 Development  be  reduced  by  Rs.
 100",

 {Necessity  of  expanding  tne  HMT
 unig  at  Kalamassery,  Alwwaye  (8)]

 “Theat  the  demand  under  the
 head  Departm  net  of  Industral
 Development  be  reduced  by  Hs.
 7007

 {Need  for  setting  up  an  export  ort-
 ented  spinning  mill  wm  Cochin,
 Kerala  ())

 "That  the  demand  unde:  the
 head  Department  of  Industrial
 Development  be  reduced  by  He
 100."

 (Need  for  granting  project  sanction
 and  loan  provision  for  the  expan-
 sion  of  the  Travancore  Titanium
 Products  (10))

 “That  the  demand  under  the

 Indust,  Dev.  and  Co, JULY  20,  2967
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 head  Department  of  Industrial
 Development  po  reduced  by  Bs,
 १५ oa”

 (Necessity  of  setting  up  an  Electre--
 nic  Unit  in  Kerala  qi)

 “That  the  demand  under  the
 head  Department  of  Industrial  De-
 velopment  be  reduced  by  Re,  100,

 [Need  for  establishing  a  fabricatiow
 shop  for  fertilisers  and  chemicals  in.
 Kerala  (12))

 “That  the  demand  under  the
 head  Department  of  Industrial

 Development
 be  reduced  by  Re

 [Need  for  issuing  ticence  for  6  scooter
 manufacturing  unit  in  Kerala  with
 indwenous  materials  (13))

 “That  the  demand  under  the
 head  Department  of  industrial
 Development  be  reduced  by  Re
 100."

 [Need  for  the  wsue  of  a  licente  for  a
 Tatansum  Complex  tn  Kerala  (l4)}
 Shri  C  C.  Desal:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  Department  of  Industrial
 Development  be  reduced  by  Hs,
 100.”

 [Fixation  of  faulty  targets  by  Direc-
 torate  General  of  Techmcal  Deve-
 lopment  and  Planning  Commission
 resulting  in  excessive  hcensng
 (20))

 “That  the  demand  under  the
 head  Department  of  Incustrial

 —
 be  reduvel  by  Rea.

 l  hy

 [Unsatisfactory  performance  of  the
 public  sector  m  which  wvestment  is
 9  dead  logs  Q1))

 “That  the  demand  under  the
 head  Department  of  Inaustrial
 Deve'opment  be  reduced  by  Ha.
 100."

 [Ned  for  location  of  public  sectur  un-
 dertakings  in  Gujarat  (22))

 “That  the  demand  under  the
 head  Department  of  Industrial

 —
 et  be  réduced  by  Ha,
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 Development  be  reduced  by  Rs.
 100."

 [Need  to  improve  the  position  of  en-

 (Need  to  implement  the  provision  in
 the  Industrial  policy  Resolution
 restricting  trade  and  distribution  to
 Indian  capttal  and  knowhow.  (28).

 Shri  Shinkre  (Panjim):  I  beg  to
 move:

 “That  the  demand  under  the
 head  Industries  be  reduced  to
 Re,  ww

 [Concession  of  licences  to  establish
 industrieg  without  proper  study  of
 toca]  conditions,  (3092,

 “That  the  demand  under  the
 head  Industries  be  reduced  to
 Re.  ww

 [Failure  of  amall  scale  industries  in
 Goa.  (3l)].
 Shri  Ramavatar  Shastri:  I  beg  to

 move:
 “That  the  demand  under  the

 head  Industries  be  reduced  to
 Re.  1

 [Failure  to  pay  epecial  attention  to-
 wards  the  development  of  small
 scole  industries,  (389).

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Res.  100."

 {Failure  in  the  Industrial  development
 of  the  country.  (36)}.

 Affaire)

 {Failure  to  stop  the  closure  of  small
 industries  in  Bihar  like  cycle  indus-
 try,  37)).

 (Need  to  expand  small  industries  in
 Bihar.  (38) J.

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Rs.  100,"

 [Failure  to  poy  adequate  attention  ५
 wards  the  development  of  sma
 acale  industries.  (39)  I.

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Rs.  100."

 (Need  to  lay  a  net-work  of  ema
 scale  industries  in  the  country
 (40) J.

 Shri  Shinkre:  I  beg  to  move:
 “That  the  demand  under  the

 head  Industries  be  reduced  by
 Rs.  100."

 [Need  to  give  grant-in-aid  to  existing
 small
 amet  :

 weale  industnes  in  Goa  and

 {Survey  of  resources  and  potentialities
 of  Goa  with  a  view  to  establishing
 heavy  and  small  scale  industries
 there,  (53)).

 “That  the  demand  under  the
 head  Salt  be  reduced  by  Rs,  100."

 [Need  for  acientific  approach  to  salt
 manufacture  in  Goa  and  Diy,  (54) }.
 Shri  Kameshwar  Singh:  I  beg  to-

 move:
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 engaged  to  present  cases  in  Connec-
 tion  with  the  enquiry  into  the  Sahu
 Jain  group  of  companies  and  other
 Companies.  (85)  }
 Shri  Ramavatar  Shastri:

 "move:
 “That  the  demand  under  the

 head  Department  of  Company
 Affairs  be  reduced  to  Re.  a”

 '[Excessve  expenditure  on  high  Offi~
 elais  (82)]

 T  beg  to

 Affairs  be  reduced  by  Rs.  100”
 [Need  to  check  the  mcreasmg  mono-

 poly  wm  the  country.  (00) }.
 Shri  KH,  Ramani:  I  beg  to  move:

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 ef  the  Department  of  Company
 Affairs  be  reduced  to  Re  "

 {Need  to  check  development  of  mono-
 poly  sm  our  economic  system  (81)  ]

 “That  the  demang  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Company
 Affairs  be  reduced  to  Re  i”

 [Need  to  check  growth  of  ceptalsm
 m  our  country,  (62)}.

 Shri  Ramavatar  Shasiri:
 Tove.

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Company
 Affairs  be  reduced  by  Rs  100."

 [Need  for  effectwe  contro,  on  jomt
 stock  compantes,  (67)),

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Company
 Affairs  be  reduced  by  Rs.  100."

 '({Need  to  check  trreguloritses:  in  the

 ‘mar
 of  joint  stock  companies,

 I  beg  to

 JULY  20,  067  «=  Indust.  ‘Dev,  ७४४  Co.  =  3394
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 [Hereditery  control  of  capitalists  over
 k  companies  ((08)}.

 Shri  HK,  Ramani:  I  beg  to  move:
 “That  the  demang  under  the

 head  Other  Revenue  Expenditure
 of  the  Depattment  of  Company
 Affairs  be  reduced  by  He,  100.”

 [Need  to  abolish  the  system  of  manag-
 mg  agencies.  (70)),

 “That  the  demang  umder  the
 head  Other  Revenue  Expenditure
 of  the  Department  of
 Affairs  be  reduced  by  Rs,  100."

 [Need  to  implement  the  measures  re-
 commented  by  the  Commission  of

 development.

 Affairs  be  reduced  by  Rs  100.”

 [Need  to  stop  the  drain  of  wealth
 produced  in  our  country  im  the
 name  of  interest  and  profit  by  the
 foreign  monopoly  compames  (72)).

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Company
 Affairs  be  reduced  by  Rs,  100"

 [Need  to  stop  economic  लाउड  and  con-
 sequent  closures  of  small  scale  in-

 (73)

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Company
 Affairs  be  reduced  by  Rs  100."

 [Neeg  to  prevent  the  clorure  of  Tex-
 tool  Engineering  Company  at  Coim-~
 batore.  (4),
 Shri  Ramavatar  shastri:  I  beg  to

 dustries
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 to  Re  727
 {Failure  ta  nationalise  ह...  indus-

 tries.  (7a)}.
 “That  the  Demand  under  the

 head  Capita)  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 to  Re,  ay

 {Failure  to  pay  proper  attention  to-
 wards  industrial  develapment  of
 Bihar.  (79)).

 “That  the  Demand  wnder  the
 head  Capital  Outlay  ef  the  Min-

 {Failure  to  check  industrialists  from
 wmereasing  the  prices  of  their  pro-
 ducts.  (80).

 “That  the  Demand  under  the
 head  Capita]  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affurs  be  reduced
 to  Re,  i.”

 {Failure  to  check  increasing
 polies  in  the  country,  (81)).

 “Thal  the  Demand  under  the
 head  Capita]  Outlay  of  the  Min-
 istry  of  Industral  Development
 and  Company  Affairs  be  reduced
 to  Re.  w

 {Allowmny  monopolistic  capitalists  to
 loot  the  publie  freely  (82)]..

 “That  the  Demand  under  the
 heag  Capital  Outlay  of  the  Min-
 istry  of  Industral  Development

 plac  and
 Affairs  be  reduced

 {Dependence  on  U.S.A.  for  country’s
 industrial  development.  (83) ]. 1

 “That  the  Demand  under  the
 heag  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 to  Re,  Sa

 {Need  to  industrialise  the  country

 pri  aa
 help  of  socialist  countries.

 1(4)T.
 9$490(A!)LS—6,

 mono-

 Faire)
 Shri  Eameshwar  Singh:  I  beg  te

 move:

 “That  the  Demand  under  the
 heaq  Capita)  Outlay  of  the  Min-
 istry  of  Industrial  Development
 ang  Company  Affairs  be  reduced
 by  Ra.  100."

 [Establishment  of  Fabricatson-ashop  for
 the  manufacture  of  fertilizer  and
 chemical  equipment.  (86)  ji.

 Shri  Shinkre:  I  beg  to  move:

 “That  the  Demand  under  the
 heag  Capita]  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Re.  100."

 {Need  for  establishment  of  heapy  im
 dustries  in  Gon  ४  public  sageder.
 (871.

 "That  the  Demand  under  the
 heag  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs.  100.”"

 [Need  for  establishment  of  an  indus-
 tral  estate  mn  Goa  under  direct  sup-
 ervusion  and  financing  from  Central
 Government.  (88)],

 Shri  Ramavatar  Shastri:  I  beg  to
 move:

 “That  the  Demand  under  the
 heag  Capita)  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs.  100."

 [Fatlure  to  industrialise  the  country.
 (89)).

 “That  the  Demand  under  the
 heag  Capita]  Outlay  of  the  Min-
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 ite  of  the  us heag  Capita)  Outlay
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs.  100."

 [Dependence  on  imperialist  countries
 for  wdustrial  development  of  the
 country.  (911.

 “That  the  demand  umier  the
 head  Cnpita]  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Coinpany  Affairs  be  reduced

 .  by  Rs.  100."

 [Need  to  get  heip  regularly  from  so-
 ciahst  countries  for  industrialisation
 of  the  country,  (92).

 “That  the  Demand  under  the
 heag  Capita]  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Ra.  100."

 iNeed  to  set  up  basic  industries  on  a
 large  scale.  (98)  I.

 “That  the  demang  under  the
 heag  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Affairs  be  reduced
 by  Rs.  100."

 [Need  to  put  Bthar  on  the  wdustriai
 map  of  the  country,  (04)  iL

 and  Company  be  reduced
 by  Re,  100."

 [Need  to  further  step  ष्  the  produc-

 JOLY  20  i9dt  =  ride’  Dev.  aid  Te.  tone
 (Affairs):

 istry  of  Industrial  pevdingwient
 and  Company  Affairs  be  reduced
 by  Re  100.”

 (Need  for  rapid  development  of  photo-
 graphic  industry  in  the  country,
 (87)  ]  .

 “That  the  demand  under  the
 head  Capita]  Outlay  of  the  Min-
 istry  of  Industrial  Development

 [Need  for  expansion  of  cement  indus-
 try  m  the  country,  (98)),

 “That  the  demang  under  the
 head  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs.  100."

 [Need  to  expand  paper  mills  yn  order to  make  the  country  self-suffictens
 in  paper.  (999).

 “That  the  Demand  under  the
 head  Capita)  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Affairs  be  reduced
 by  Ra.  100."

 UNeeg  to  establish  industries  for  the
 educated  unemployed,  (100) }.

 “That  the  Demand  under  the
 head  Capita)  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reducet
 by  Rs.  100.”

 [Need  to  nationalite  foreign  industries,
 (1015),

 “That  the  demang  under  the
 head  Capital  Outlay  of  the  Min-
 istri  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs.  100."

 \Need  to  put  an  end  to  bureancracy in  Public  Sector  Undertakings.
 (102).
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 {Failure  to  give  necestary  protection
 to  mince  engineering  companies

 rel  ad
 competition  of  major  ones.

 “That  the  demand  under  the
 heed  Industries  be  reduceqg  by
 Ra.  I00,”

 {Failure  to  reopen  the  closed  India
 Etectrie  Works,  Calcutta,  (107).

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Rs  100."

 {Faslure  to  establish  and  develop

 vine
 manufacturing  industry.

 i06)].

 “That  the  demand  under  the
 ud  Other  Revenue  Expenditure

 of  the  Department  of  Industrial
 Development  be  reduced  by
 Rs.  100,”

 sFature  to  check  the  practice  of  pri-
 vate  companies  preparing  beyus
 balance  sheets,  (i09)].

 (Failure  to  root-out  rorruption  in  the
 licensing  system.  (110) ).

 [Pailure  to  set  up  more  factories  to
 improve  pulp  production  to  feed  all

 Affairs)
 “That  the  demand  wnder  the

 head  Capital  Outlay  of  the  Min-
 Development istry  of  Industrial

 and  Affairs  be  reduced
 by  Rs,  100."

 (Neeg  ta  set  up  q  Machine  Building
 Plant  in  Coimbatore  District,  Mad-
 ras  State  in  public  sector.  (i3)].

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairg  be  reduced
 by  Rs  100.”

 [Need  to  set  up  a  Cotton  Textile
 Machine  Production  Plent  in  Coim-
 batore  District,  Madras  Stote  in
 public  sector.  (i4)].

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Min-
 istry  of  Industrial  Development
 and  Company  Affairs  be  reduced
 by  Rs  100.""

 (Failure  to  set  up  more  cement  com-
 panies  m  the  public  sector  in  order
 to  increase  the  cement  production
 ang  to  reduce  the  consumer  price.
 (135)).

 Shri  0,  Janardhanan  (Trichur):  I
 beg  to  move:

 “That  the  demand  under  the
 head  Department  of  Industrial
 Development  be  reduced  to  Re.  wr

 [Deviation  from  Industral  Policy
 Reselution.  (116)).

 “That  the  demand  under  the
 head  Department  of  Industrial
 Development  be  reduced  to  Re.  wv

 {Failure  to  remove  regional  imbal-
 ance  in  industrial  development.
 7).

 “That  the  demand  under  the
 head  Department  of  Industrial
 Development  be  reduced  to  Re.  ”

 [Failure  m  stopping  the  growth  of
 monopoly,  (118)].
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 {Falture  of  the  Heensing  policy  in

 checking  concentration  of  indystrial
 wealth  ma  few  hands.  (119)].

 “That  the  demand  under  the
 head  Industries  be  reduced  to
 Re.  i.”

 [Paslure  to  promde  sufficient  incen-
 tives  fo  smalt  scale  industries.
 (120),

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Ra.  100."

 [Need  to  provule  machines  and  equip-
 ment  for  small  scale  industries  on
 ture  purchase,  (128).

 “That  the  demand  under  the
 head  Industries  be  reduceq  by
 Rs.  i00”

 [Need  to  explore  posnbiltties  of  wn-
 port  substitution  to  the  maximum.
 (124)).

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Re.  100"

 [Need  to  improve  the  quahty  of  news-
 print  manufactured  m  the  NEPA
 Mille  =  (125)]

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Rs.  100.”

 {Need  to  expedite  the  construction  of
 wstrumentse  factory  at  Pal-

 ghat.  (126))
 "That  the  demand  under  the

 head  Industries  be  reduced  by
 Re.  100"

 [Need  to  establish  more  public  sector
 mdustries  in  industrially  backward
 States  hke  Kerale,  (i27)].

 “That  the  demand  under  the
 head  Industries  be  reduced  by
 Re.  100."

 {Need  to  expedite  the  expansion  pro-
 gramme  mm  HMT  factory  at  Kala-
 maser,  (128) J.

 JULY  20,  967  —  (adust,  Dev.  tug  Co,  73459
 Ageire)

 “That  the  demany
 head  Industries  be
 Rs.  100."

 {Need  to  wmcrease  Central  cesistance
 for  the  expansion  of  the  titanium  foc-

 tory  at  Trivandrum,  (139)}.
 “That  the  demany  under  the

 head  Industries  be
 =  ie

 reduced  by

 [Need  to  make  proper  and  rpeedy  uti-

 under  the
 reduced  by

 Shri  Kanwar  Lal  Gupta,
 Shri  Kanwar  Lal  पकड  (Delhi

 Sadar)  I  think,  you  will  not  mind  #
 ३  take  two  or  70९  minutes  more
 because  the  ladies  are  by  nature  gene-
 Au

 Mr.  Chairman:  You  are  allotted
 428  minutes;  you  tan  take  twe
 minutes  more

 Shri  Kanwar  Lal  Gupia;  i5  minutes.

 Pt  a  et  A  Tce
 सभापति  महोदया,  इइस्ट्रियल  डेंवेलप  मेट

 के  बारे  में  मेरे  सामने  बै  हुए  मित्रो  ने  जो
 तस्वीर  खीची  है,  वास्तव  भें  स्थिति  उससे

 बिल्कुल  उल्टी  है।  व्वतन्वता  के  चांद
 जितना  इडल्द्री  के  अन्दर  ब्याज  गतिरोध  है
 शौर  रिसिंशन  है  शायद  कभ्न  नहीं  हुआ  है।
 बहुत  सी  मिले  बत्द  हो  रही  है,  प्रोडक्शन  कम

 हो  रहा  है,  स्टाक  इकट्ठ  होता  जा  रहा  है,
 मजदूर  निकाले  जा  रहे  है।

 सभापति  अरद्ोदया,  शाप  अगर  स्टेंटिस-
 दिक्सि  देखे  तो  प्रापको  मालूम  होगा  कि  तस्वीर
 का  कौन  सा  सही  रुक  है।  थे  ध्रापको  केवल
 बेस्ट  बगाल  के  कुछ  झाकंड़े  देता  चाहता  हू

 1  जनवरी  967  से  is  मार्च  967  तक
 23,000  मजदूरों  को  ले  झाफ  का  नोटिस
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 दिया  गया  है  शौर  1000  मजहूरों
 को  भमिकाल  दिया  गया  है  पीर
 700  मजदूर  इस  लिए  बेकार  हो  गए  है
 क्योंकि  पाठ  कारदाने  बन्द  हो  गए  है  |

 इसी  तरोके से  बई  के  प्रन्दर भी  जून
 967  तक  लग  भग  तीन  हजार  मजहूरों को

 से  झ्फ  का  नोटिस  दिया  गया है।  जहा  तक
 नादंन  रोजन  का  सम्बन्ध  है  करोब  चार

 हजार  इंजिनियरिंग  इंडस्ट्रीज  ऐसी

 हैं  जो  कभी भी  बन्द  हो  सकती  हैं।  उनकी
 अवस्था  बहुत  घराब है।इसो  प्रकार  से  जो

 आइडल  कंपसेटी  है  वह  बढ़ती  जा

 रही  है।  यहां  तक  कि  ओ  फाउंड्री
 इंडस्ट्रीज  हैं  उनकी  कौपसेटी  का  केवल  25
 परसेंट  से  लेकर  35  परतेंट  तक  ही  यूज
 होता  है  1  जो  स्ट्रकच रक्ष  फ्रैन्रिफेशन झौर  रेलवे

 की  जो  बैगंज  बताने की  कैपेसिटी  है  उस  में
 से  साठ  'परसेट  प्राइडल है  1

 इसी  प्रकार  की  स्थिति  शूगर  के  अन्दर

 है  कटत  टडैक्पटाइल्ज  के  अन्दर  है।
 मैं  शुगर  प्रोडकशन  के  झाकडे  आपके  सामने
 रखना  चाहता  हूँ  |  965  में  शूगर  का

 का  प्रोडकशन  35.37  लाख टन  भा था  ।
 966  &  अन्दर यह  गिर कर  केवल  22

 लाख  टन  रह  गया  t  इतका  प्रर्थ यह  हुआ कि
 लगभग  38  परसेंट  का  फाल  हो  गया  प्रोड-

 कशन में  ।  टारगेट भर  था  कि  37  लाख  टन

 शूगर  पंदा  होदा  चाहिये  लेकिन  उस  की  जगह
 सिर्फ  22  लाख  टन  ही  प्रोडक्शन  हुआ  ।  भगर

 यही  स्थिति  चलती  रही  तो  मुझे  रहै  कि

 अगले  साल  शूगर  की  प्रोडक्शन केवल  5

 लाख टन  ही  रह  जायेगी
 इसी  प्रकार  टेक्सटाइल  मशीनरी

 इंडस्ट्री में  भी  प्रोडक्शन  43  परसेंट  कम

 हो  गया  है।  हिन्दुस्तान  मशीन  दल  फैक्टरी
 में  जिस  का  बहुत  जिक्र  किया  जाता  है
 जनवारी  i967  में  करीब  ढाई  करोड़
 इपये  का  स्टार  पड़ा  हुमा था।  झब  मैंने

 सुना  है  कि  कुछ  स्टाक  बे  दिया गया है गमा  है  1

 बहा  पर  पैदानार भी  कम  होती  बती जा 1
 रही है

 t

 Affaire)

 कहा  जाता  है  कि  आरिश  न  होने

 की  वजह  से  यह  स्थिति  उत्पस्न  हुई  है।

 मैं  इस  बात  से  इन्कार  नहीं  करता  कि  बारिश
 भी  उस  का  एक  कारण  होगा  लेकिन
 सब  कुछ  बारिश  को  वजह  के  ही  हुआ  है
 यह  मैं  नहीं  मानता  ।  पिछले  बीस
 सालों  के  दौरान  में  सरकार  की जो  गलत
 भ्राधिक  नौति  भर  इडस्ट्रियन  पालिसी

 रही है  उस  का  क्युमलेटिव  इफक्ट  पिछले

 दो  चार  सालों में  तजर  प्रा रहा  है  7  तीसरी
 पंच-वर्षीय  योजना में  इंडस्ट्रियल  प्राउटपुट
 सरकार की  झाशा  से  बहुत  कम  हुई  है।  डी-

 बेल्यु  एशन  के  बाद  उसका  फालो-प्रप  एक्शन
 कितने  दिन  बाद  लिया  गया  ?  सरकार  को

 फिस्कल  मानिटरी  टक्सेशन  लाइससिंग
 झौर  किट  पालितसीज  इस  तरह  को  है  कि

 हमारे  देश  की  पैदावार  प्ांगे  नही  बढ  सकती है
 यह  सब  पालिसीज  पैदावार  में  संकावट

 डालती है  उस  को  जकड़ती है  |
 सरकार  हमेशा  समाजवाद  का  नारा

 लगाती है  पौर  अपने  भाप  को  समता  का
 समर्थक  बताती  है  लेकिन  मानोपलीज
 कमीशन की  रिपोर्ट  से  लोगों की  प्राख  खुल
 गई  है  शौर  उन  को  इस  सरकार की  प्रसलियत

 का  पता  चल  गया  है।  उत्त  रिपोर्ट  में  कहा
 गया  है  कि  देश  के  75  बिजिनस  हाउसिज
 को  836  क्रम्पनिया है  प्रौर  इटस्ट्री  में  लगे
 हुआ  कुल  5542  करोड़  दपये  के  प्ह-भप

 केपिटल  में  से  2  605  करौड़  रुपया  यानी

 46  परसेंट  श्रौर  एसेट्स  का  44  परसेट

 इन  75  विजिनस  हॉठसिज  का  है।

 हजारी  रिपोर्ट  में  यह  बताया  गया

 कि  श्री  बिड़ला ने  पिछले  नौ  साढ़े नौ  सालों

 में  किस  प्रकार से  कितना  पैसा  इकट्ठा  किया

 है।  क्या  यही  इस  सरकार  का  समाजवाद

 है?  सरकार ने  झब  एक्सपर्टस की  एक
 कमेटी

 बिठाई  है  जो  यह  एन्कवायरी  करेंगी  कि

 यह  एन्युमुलेशन  भाफ  वेल्थ  क्‍यों  हुमा  है

 क्या  इस  में  फेवरिटिज्म
 वलन है,  एडमिनिस्ट्रेशश  की  कहां

 शौर  हमारी  पालिसोज  के  इम्प्लीमेंटेशन
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 में  कहाँ  गलती  हुई है।  वास्तव में  सोगों
 की  शझांखों  में  धुल  झौकते  के  लिए  शौर

 उन  को  धोखा  देने के  लिए  सरकार ने  यह
 कमेटी  बताई है।  में  कहसा  चाहता  हूँ  कि  इस
 में  एडमिनिस्ट्रेशे  की  या  पालिसीज  की
 इंम्प्लोमेंडशन  को  गलती  नही ंहैं  बल्कि यह
 खुद  पालिती को  गलतों  है।  मगर  एक
 झाध  केस  की  था  दो  बार  छः

 महीने की  बात  होती  ता  बहू  समक्ष में  झा
 सकती  थी  लेकित  दस  साल तक  सह  सब
 कुछ  होता  रहा  एक ही  फर्म  की  75
 कनसन्ज  को  लाइसेंस  दिये  जाते  रहे  भौर
 मिनिस्टर  साहब  शौर  यह  सरकार  सोती

 रही  ।  मेरा  बयाल है  कि  वे  सोते  नहीं  रहे
 बल्कि  जागते  रहे  शर उन लोगी उन  लोगों  की  जेब
 भरते  रहे।  इस  सरकार ने  झपने  पोललीटिकल
 इल्स्ट्रेट  को  पति के  लिए  यह  सब  कुछ  किया
 है  I

 मैं  मत्ती  महोदय  से  यह  मांग  करता  हूं
 कि  इस  बारे  में  एक  एक्सपर्टस  कमेटी
 बिठाने  के  बजाय  इस  सारे  मामले  की  जुड़ि-
 शल  एन्यारी  कराई  जाए,  जिस  से  यह  भी

 वेखा  जाये  कि  यह  जो  मानोपली क्रीएट  की
 गई, यह  जो  एडुयुमुलेशन  भाफ  वेल्य  हा,
 ये  जो  लाइसेंस  बगेरहू  दिये  गये  ,  क्या  इन
 के  पीछे  पोलीटिकल  रीजन्ज थी  पौर  क्या
 इस  में  मिमिस्टर्ज  का  हाथ  था  या  नहीं।  मैं
 विश्वास के  साथ  कह  सकता  हू  कि  गर

 जुडिशल  एन्वारी  कराई  जाये,  तो  हमारे
 सामने जो  लोग  बैठे  है  ,  ये  या  इन  के  साथी

 करीब  करीब  संभी  मंत्री  छोग,  मुलजिम  के

 कंटहरे  में  कतार  बांध  कर  खड़े  हो  जायेंगे
 उस  में  बिड़ला  का  नम्बर  शाए  या  न  झ्ाए,

 यह  मैं  नहीं कह  सकता हूं  -  उस  ने  भपने  हितों
 और  स्वार्थों  की  पूर्ति के  लिए  सत्तारुढ़ दल
 के  कुछ  लीगों  के  पक्ष में  भपने  इनफ्लुएन्स का

 स्लेमाल  किया  |  जब  प्राइम  मिनिस्टर का
 चुनाव हो  रहा  था,  तो  शी  भोरारजी
 देसाई ने  कहा था  कि  मैंने  सुना  है  कि  बड़े
 बड़े  इंडस्ट्रियलस्टस  प्राइम  मिनिस्टर  को
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 एन्क्‍यारी  कराये,  तो  ड्  का  क्ष  पानी  का

 नहीं
 तथ  तक  वह  चाहे  समाजवाद  की

 को

 झाउट-आफ “डेट  हो  चुकी  है।  उन  से  हमारे
 देश  का  इंडस्ट्रियल  डेबेलपमेंट  भहीं  हो
 सकता  है  एडमिनिस्ट्रेटिय  'रिफा्म्ज
 कमीशन  ने  भी  यही  कहा  है  प्रौर  हजारी
 रिपोर्ट में  भी  यही  कहा गया  है

 जहा  तक  फारेन  कोलेबौरेशन का  सम्क्ध
 है  मैं  मानता  हूं  कि  बाहरी  देसों  के  सहमोग
 से  हमें

 बहुत  लाभ  हुभा है  हमें  टेक्सिकआ
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 सो-हाऊ  मिलता  है,  पैसा  धौर  मशीनरी

 मिलती है  I  हर  एक  देश  को  शुरू  में  बाहरी
 'देशों  कौ(सहायता  लेती  पहती है,  मैं  इससे
 इन्कार नहाँ  करता  ।  लेकिन सबाल  यह  है  कि

 ष्दे्सा  किस  हुए  तक  किया  जाना  चाहिए  |
 आज  फ़ारैन  कोलेबोरेशन  का  इतना  चेज  हो
 गया  है  कि  बिस्कुट,  लिपस्टिक  भौर  दूसरी
 छोटी-मोटी  चीजों  के  बनाने  के  लिए  फ़ारेल
 कोलेबोरेशन  हासिल  करने  की  कोशिश  की

 काती है।  भौर  गे  विवेशी  लोग  श्या  करते  हैं  ?
 झप  को  यह  जान  कर  प्राश्नर्य  होगा  कि
 कई  विदेशों  कम्पनिया  भ्रपनी  प्राजैक्ट  रिपोर्टस

 में  ऐसी  ऐसी  मशीनरी  का  सुझाव  देती  है,
 जो  साल  में  केबल  छः  घटे  चलतो  है,  लेकिन
 जिसकी  कीमत  दस,  पंद्रह,  बोस  लाख  रुपये

 होती  है,  लेकिन  बहू  मशीनरी  खरीदी  जाती  है,
 क्योंकि  बाहर  के  प्रादमियों  ने  कहा  है  ।  मैं

 इस  बारे  में  इन्स्टेंस  क्योट  कर  सकता  हूं  ।

 इसके  अलावा  फारेन  कोलेबोरेंटर्ज  अपनी
 प्राजक्ट  रिपोर्ट  को  देर  से  देते  हे,  ताकि'  उनकी
 सारी  भाउट-ढेंटिड  भशोनरी  हिन्दुस्तान  में
 च्बली  जाये  ।  आज  हिन्दुस्तान  एक  तरह  से
 झाउट-डेटिड  कौर  श्राउट-मोडिड  मशीनरी
 का  डबम्पिस-स्राउड  बन  गया  है  |  इस  सीमा  तक
 विदेशों  पर  निर्भर  करना  हमारे  देश  के
 बिकास  के  लिए  अच्छा  नहीं  है  ।  हमारे  देश
 का  टैक्निकल  नो-हाऊ  बढ़  नहीं  सकता  है,
 उसमें  इन्निशिएटिव  नहीं  झा  सकता  है,
 बहू  डेवेलप  नहा  कर  सकता  है,  जब  तक  कि
 सरकार  उस  को  अवसर  न  देगी  ।  हमारे  सोग

 बाहर से  सीख  कर  झाते  हैं,  लेकिन  वे  यहां  बेकार

 रहते  है

 मैं  झाषके  सामते  एक  उदाहरण  रखता

 चाहता हूं  -  सरकार  ने  बोखारो स्टील  प्लांद
 के  लिए  प्राजेक्ट  रिपोर्ट  मंगाई,  जिस  पर
 चालीस  मिलियन  रुपया  सर्च  हुआ  ।  वह

 रिपोर्ट  ठोक  भौर  उपयुक्त  हैं  पा  नहीं,  वह  तो
 देखने  को  बात  है।  भाज  हमें  इस  बारे में  कोई
 आंकड़े  उपसब्ध  नहीं  हैं  कि  प्राज  तक  कितना

 रुपया  बाहर  से  झ्ाया  है,  कितना  रुपया  सगा  है
 और  कितने  केसिज  में  फ़ारेन  कोलेबोरेशन

 किया  गया  है,  ध्ादि  -  इतना  अतरनाक  बेल
 प्राप  बेल  रहे  है,  कि  देश  को  गुलामी  की
 जंडीरों  में  दोबारा  बांधता  चाहते  हैं  ।  मैं
 फ़ारेन-कोलेबीरेशन  के  खिलाफ़  नहीं  हूं,
 लेकिन  जितने  फ़ारेन-कोलेबोरेशन  की  जरूरत

 हैं,  उतना  कीजिये,  बाकी  को  खत्म  कर  दीजिये।
 मैं  चाहता  हूं  कि  एक्सपर्ट स  की  एक  कमेटी

 बताई  जाय  जो  इस  बात  की  एन्क्वायरी  करे
 कि  भाज  तक  सो  फ़ारेत-कोलेबोरेशन  ह्भा  है,

 उससे  कितना  लाभ  हुभा है  और  कितना  नुकसान
 हुआ  है  ौर  किस  तरीके  &  हम  आहिस्ता
 झ्राहिस्‍्ता  फ़ारेन-कोलेबोरेशन  को  ब्त्म  कर
 सकते  हैं  भौर  कम  से  कम  कर  सकते  हैं
 इसके  लिये  कोशिश  करनी  चाहिये  ।

 सभापति  महोदया,  एक  चीज  हैँ  पब्लिक
 सेक्टर  के  बारे  में  कहना  चाहता  हूं।  कुछ
 लोग  ऐसे  हैं  पो  पब्लिक  सेक्टर  का  नाम  सु  नते

 ही,  उनके  मुह  में  हंसी  भा  जाती  है,  खुशी
 होती  है,  कुछ  लोग  ऐसे  हैं  कि  पब्सिक  सैक्टर

 का  नाम  सुनते  ही  उनके  मुंह  पर  उदासी

 छा  जाती है  ।  लेकिन  &  दोनों  प्रकार  के  वर्गों
 को  गलत  समझता हूं  ।  कुछ  खास  जगहों  पर

 पब्लिक  सेक्टर  की  भी  जरूरत  है  खास  तौर  से
 बेसिक  इण्हस्ट्रोज  में  जहां  प्राइवेट  सैक्टर  नहीं
 जा  सकता,  वहां  पब्लिक  सैक्टर  को  जाना

 चाहिये  ।  कुछ  लोगो  के  हाथो  मे  "ऐसी
 इन्हस्ट्रीज  नहीं  सौंपी  जा  सकतीं  ज़से--
 डिफेल्स  का  सबाल  है,  देश  की  कम्मूनिकेशन्ज
 का  सवाल  है,  कल  को  कहीं  उनके  दिमाग

 बदल  जायें  तो  देश  की  रक्षा  खतरे  में  पड़  जाये  1
 इसलिये  हमे  पब्लिक  सैकटस  को  भी  जरूरत

 है  ।  लेकिन  मुझे  दुःख  के  साथ  कहना  पड़ता  है
 कि  हमारा  पब्लिक  सेक्टर  टीक  तरह  से  बिदेव
 नही  कर  रहा  है  गौर  जितनी  धाधली  भारत  में

 पढलिक  सेक्टर  में  है,  उतनी  और  कहीं  भौ

 नही  है

 68  et  भारत  सरकार
 31-39-66  को  ही  ।  इनका  पेड-प्प
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 87  करोड़  हपये  का  है,  लेकिन  इसके  अन्दर
 जो  नफ़ा  शाया  हैं-“-गह  केवल  0  करोड़
 रपये है,  शो  लगभंग एक  परसेन्ट से  भी  कम  है  t

 wet  पर  5  परसेन्ट  नफ़ा  होना  चाहिपे,
 बहां  भ्राप  एक  वरसेन्ट  से  कम  नक़ा  लेते  हूँ  ।
 इसका  एक  कारण  ttt  ये  लोग  अपनी

 मिनिस्ट्री  सें  गड़बड़  नहों  कर  सकते,  वहां  पर

 बू०पी०एस०सी ०  है,  लेकित  जितने  इस-
 एफिशियेस्ट  आफिसर्ज  झौर  गलत  भाफितर्ज

 हे,  इन  सब  को  पब्लिक  सैक्टर्ज  में  घुसा  दिया
 जाता  है,  डबल  तनव्वाह  देकर  वहां  घुसा
 दिया  जाता  है  |  सभापति  महोदया,  झगर
 इसकी  एन्क्वायरी  हो  तो  प्रापको  मांलूम  होगा
 कि  जैसे  फूड  कारपोरेशन  है--एक  चेन  लगा

 रखी  है,  पहले  जो  फूड  के  मिनिस्टर  थे,  उनके
 रिश्तेदारों  की  एक  चेन  बंधी  हुई  है  ।  इसी

 तरह  से  जो  कोई  भी  मिनिस्टर  किसी  अप्डर-
 टेकिंग  का  होगा--भ्राप  निकाल  कर  देख

 लीजिये--एक  लम्बी  कतार  उनके  रिश्तेदारों
 की,  कोई  दामाद  है,  कोई  भाजा  है,  कोई
 भतीजा  है,  कोई  न्य  रिश्तेदार  है--इस  प्रकार
 जितने  इनएफिजिय्रेन्ट  लोग  हैं,  जो  काम  नहीं
 कर  सकते,  उनको  कई-कई  गुना  तनब्याह
 देकर  वहां  लिया  जाता  है  1  मैं  चाहता  हू  कि
 इनमे  एफिशियेन्ट  लोगों  को  भेजिये,  इसके

 लिये  कोई  मशीनरी  डेवेसप  कीजिय  और  वह
 मशीतरी  यह  छाटे  की  कौन  कौन  तजूबें कार
 लोग  हैं,  उनको  इनीशियेटिव  दीजिये,  कुछ
 कमीशन  दीजिये  ताकि  व  ज्यादा  झच्छा  काम
 करें  |  मैं  चाहता  हूं  कि  जितनी  लेबर  है,
 जितने  पब्लिक  सेक्टर में  काम  करने  वाले  लोग

 हैं,  नफ़े  का  कुछ  हिस्सा  उनको  मिलना  चाहिये
 ताकि  उन  लोगों  के  अन्दर  काम  करने  का

 उत्साह  शाये  भौर  जो  इनएफिशिमेम्सी  वहां

 वर  छाई  हुई  है,  वह  खत्म  हो  |

 1658  hea
 [Ma.  Sreaxm  in  the  Chair.)

 x  aw  चीज़  श्रौर  कह  कर  खत्म  करना

 चाहता हूं हूं  1  वह  प्राइवेट  सेक्टर  के  बारे  मे  है।

 हू गह  समझता  हूं  कि  प्राइवेट  सेक्टर  के  ऊपर,
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 जितनी  बानल्थियां  हैं,  3  बहुत  ज्यादा  हैं  +

 इससे  इस्ास्ट्री  डेवेशप  नहीं  हो  सकती:  »

 उनके  ऊपर  टेक्सेज का  रेट  इतना  ज्यादा  है.
 कि  उससे  कभी  भी  कैपिटल  फारमेशन  नहीं

 हो  सकता,  कभी भी  ने  भागे  हन्वस्टमेन्ट  नहीं

 कर  सकते  |  झाप  उनको  इनीशियेटिव  दीजिये,
 उनका  उत्साह  बढ़ाइये  ।  प्रापको  टंकसेज  के

 रेट  कम  करने  पड़ेंगे,  केपिटल  फारभेशन  के

 लिये  उनका  उत्साह  बढ़ाता  होंगा,  श्राप  उनको

 बैंक  की  क्रेडिट  फैसिलिटीज़  दीजिये,  रा-मैंटी-

 रियल  उनको  सप्लाई  करना  पड़ेगा,  तभी

 जाकर वे  दुनिया  के  मुकाबले  मे  खड़े हो  सकते

 है,  प्रन्यथा  खड़े  नहीं  हों  सकते  |

 एक  बात  मैं  झपने  इण्डस्ट्रीयलिस्ट भाइयों
 को  भी  कहता  चाहता  हु--उत  लोगों  को  भी

 सोचना  चाहिये  कि  केवल  कम्यूनिज्म  के

 खिलाफ़  बातें  किया  करे  था  वह  इच्छा  रखते

 हुए  कि  साम्यवाद  देश  मे  न  भाये,  वे
 लोगों

 को
 लुदते  जायें,  उनका  रवैया  केवल  नफ़ा  कमाता

 हों,  तो  इससे  काम  नहीं  चलने  वाला  है  t

 उन्हें  सोचना  पड़ेगा  कि  देश  के  झन्दर ये  जो

 शाधो-माधो  बैठे  हैं,  उनको  झगर  रोकना हैं
 तो  एक  ही  तरीका  है  कि  मजदूरों  के  साथ

 अपने  सम्बन्ध  ठीक  रखें,  उनको  ज़्यादा  से

 ज्यादा  उसके  अन्दर  भागीदार  बनायें,  तभी

 मह  चीज़  रक  सकती  है,  वर्ना  झापको  समझना
 जाहिये  कि  झाज  हवा  का  दख  क्‍या  है,  उतको

 झपना  हिस्सेदार  नहीं  बनानेंगे,  उनके.  साथ.
 प्रपना  व्यवहार  ठीक  नहीं  ब  AF

 उसका

 एक  ही  नतीजा  होगा  कि  कंध्यूनिज्म  इन

 $कम्यूनिस्टों  की  कोशिशों  से  नहीं  झायेगा,

 बल्कि  झाप  लोगों  के  ज्यवहार  से  देश  में

 #साम्यवाद  प्रायेगा  t

 अध्यक्ष  महोदय,  दन्त  में  एक  बात  कह

 कर

 ररक  ्

 करता  cy  मंत्री  महोदम  सपनी

 तमाम  रिवाइश  करे,

 उसको  रियलिस्टिक  बनायें।  शुगर को  डिकट्रोक

 करें,  रेलवे  के  सिये  30  हजार  बैमन्दा  का  जप
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 धार्डर  झापने  रोक  चिया  है,  उसके  चिना  देश
 की  इंजीनियरिंग  इप्डस्ट्रीड  कनन  तहीं  सकतीं

 जौर  इस  से  प्राइगेट  सेक्टर  को  बहुत  नुकसान
 होगा  ।

 स्त  में  मैं  स्माल  स्केल  इष्डस्ट्रीज़  के

 बारे  में  कहना  चाहता  हूं  7  इसकी  तरफ़

 सरकार  को  विचार  करना  चाहिये,  उसको

 ज्यादा  से  भ्यादी  बढ़ावा  देता  चाहिये  ताकि
 छोटे  छोटे  कारखानेदार  ऊपर  उठ  सकें  और

 उन्नति  कर  सके  |

 70.55  hrs.

 STATEMENT  RE  ABOLITION  OF
 EXCISE  DUTY  ON  NEWSPRINT

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  I
 should  like  to  make  the  following
 statement.

 To  give  further  relief  to  the  news-
 paper  industry  the  Government  have
 decided  to  abolish  with  immediate
 effect  the  excise  duty  of  Rs  50  per
 metric  tonne  on  Nepa  newsprint  and
 the  countervailing  duty  of  a  similar
 amount  on  ymported  newsprint.

 6.554  hrs.

 SRATEMENT  RE.  DEVELOPMENTS
 IN  MADHYA  PRADESH

 The  Minister  of  Homo  Affairs  (Shri
 ¥.  B.  Chavan):  Mr.  Speaker,  Sir,  in
 deference  to  the  wishes.  oe

 __  आओ  जाज  फरनेस्टीस  (अम्बई-दक्षिण)  :

 प्रध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है।
 व्यवस्था का  प्रश्न  यह  है  कि  जो  मामला  प्रभी
 पाप से  रहे  हैं,  यह  एडजार्तमेंट मोशन  के  नौटिस

 के  ऊपर ले  रहे  हे।  हम  यह  चाहेंगे कि  जिनके
 नाम  से  एडजानैमेट  मोशन  दिया  गया  है,

 उनकी  शोर  से  यह मामला  उठाने  दिया  जाय
 झौर  एडशजान॑मेट  के  रूप  मे  ही  इसको  लें  1

 Mr.  Speaker:  x  will  come  to  it.

 Shri  ¥.  B.  Chavan:  In  deference  to

 the  following  message  from  him:

 “Following  the  defection  of  36
 Members  of  the  Congress  Party
 in  the  Assembly,  there  was  an
 allegation  of  intimidation  and
 wrongfu)]  detention  of  Members  of
 the  Assembly  Two  of  the  signa-
 tories  to  the  defection  stated  that
 they  signed  under  duress,  In  view
 of  the  state  of  general  tension  and
 abnormality,  the  Chief  Minister
 requested  the  Governor  to  con-
 sider  proroguing  the  House  for
 the  present  After  fu]  considera-
 tion  of  the  letter  of  the  Chief
 Minster  and  the  attendant  cir-
 cumstances,  assessing  the  require-
 ments  of  correct  Parliamentary
 Practice,  the  Assembly  session  for
 the  present  was  prorogued  in  the
 interest  of  proper  functioning  of
 the  Parliamentary  democracy...”
 (Interruptions)

 भरी  हुकुम  ्लम्द  कहबाप  (उज्जैन)  :

 यहां के  राज्यपाल  क्या  मुख्य  मत्री  के  गुलाम  हैं
 या  काप्नेस  के  गुलाम  हैं  ?

 Mr,  Speaker:  We  have  got  a  long
 way  to  go  This  3९  not  the  way.

 डा०  राम  मनोहर  लोहिया  (कन्नौज)  .

 कया  भ्रापकी  राय  में  ब  बहुत  दिन  तक

 विधान  सभा  वहा  खत्म  रहेगी  ?  लॉंग-बे-टु-गो
 बा  या  मतलब  है  ?

 अं!  हुकम  खम्द  कबाय  :  यह  प्रजातंत्र
 की  हत्या  की  जा  रही  है  1

 पहले  एश्जनेमेट  मोशन  लिया  जाये,
 उसके  बाद  स्टेटमेंट  होना  चाहिये  ।
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 ‘77  hare.

 Me,  Speaker:  Why  don't  you  leave
 it  to  me.  I  have  recesved  notice  of
 adjournment  motion,

 Ghwl  Gasendranath  Dwivedy  (Ken-
 -drapera):  What  about  the  statement?
 Let  ug  hear  him;  he  has  started.

 शी  हुकम  चनन्‍्द  कछुवाद  :  हम  उनका
 भावण  सुनता  तहीं  चाहते  |  ऐडजनेमेट  मोशन
 लिया  जाये  ।

 Shri  Bal  Raj  Madhok  (South  Delhi):
 ‘We  would  hke  to  hear  his  statement

 Mr.  Speaker:  Let  us  hear  the  state-
 ment,  Then  I  am  going  to  allow  hum.
 That  is  how  I  am  trying  to  proceed.

 sft  हुख्म  क  कहुबाय  :  क्या  लाखों
 शक्य  दे  कर  लोगों  को  खरीदा  जयेगा  ?

 sening  tension  and  help
 Assembly  to  arrive  at  vital  deci-
 aions  in  an  atmosphere  of  nor-
 mality"

 ger  we  कछुवाय  :  भ्राज  प्रजातत

 की  हत्या  हो  रही  है  |  इसे  बर्दाश्त  नही  किया

 जायेगा  ।

 WwW  की  brs.

 MOTION  FOR  ADJOURNMENT

 Apvectn  FatLure  or  Central  Govern-
 MENT  TO  PREVENT  PROROGATION  OF

 Shri  Madhu  Limaye,  about  the  proro-

 Shei  Prakash  Vie  Shastri  (Hapur):
 What  about  the  othen?

 Mr.  Speaker:  This  is  the  latest  after
 the  prorogation.

 It  is  sbout  the

 pigisteee द न्य
 र

 get Le

 I  have  given  my  consent  to  it.  .
 Limaye  has  also  given  notice  of
 motion  for  suspension  of  rules  60  and
 6  in  their  application  to  the  adjourn-
 ment  motion.  He  may  first  move  that
 motion

 aft  अकाझजीर  शास्त्री  भोरोने  भी  तो
 काम  रोको  प्रस्ताव  दिया  है  ।

 Shri  N.  K,  2,  Salve  (Betul):  Sir,
 on  a  point  of  order  *

 की  भम्थु  सिमये  |  (मुगेर)  पअध्यक्ष

 महोदय,  मैं  प्रस्ताव  रखता  हू  ।  उसके  बाद  वह
 प्याइट  wen  आड ेर  रखें  |  इस  a  सदन  के
 सामने  कुछ  नहीं  हैं  t
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 wt  है  equa  (sett)  :

 सरकार ने  जतकारी  नहीं  दी।  उसने  गान

 य्  कर  इसको  छिपाया  हूं  ।

 Mir,  Speaker:  You  will  have  to  sit
 4ewn  now.

 aft  हुरुमचम्द  कच्बूाय  |  महय  प्रदेश  में
 ब्रजातत की को  ह्त्या  हो  रहो है।  मेरा भी
 अवस्था  के  ष  है  -  पहले  उसको  सुनिये  |

 Shri  Ba]  Raj  Madhok  (South  Delhi):
 I  propose  that  he  should  be  named.

 Subkag  Singh):  I  propose  that  he  be
 suspended  for  a  week.

 Mr,  Speaker:  The  motion  is:

 “That  Shri  Hukem  Chand
 Nachwai  be  suspended  for  &
 week.”

 Shri  Bal  Eaj  Madhok:  No,  Sir,  for

 Mr.  Speaker:  We  accept  Mr.
 Madhek's  amendment  It  is  for  one
 day.

 Several  hon.  Members:  No.

 Shri  M.  L,  Senthi  (New  Delhi):
 No,  certanly  not  (Mmterruption)

 बी  मु  लिमसे  :  प्रध्यक्ष महोदय  इस  पर

 पुतविचार  होना  चाहिये  ।  ापने,  किसी  को  भी

 नहीं  निकाला  है।  माज  क्यों  निकाल  रहे  हैं  ?

 Madhya  Pradesh  73476
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 aft  कंबा  ताल  य्रुप्त  (दिल्ली  सदर)  .

 मैं  प्राप  से  झगर  थी  मधोप  स॑  प्रांदा  करना

 च हत,  हूं

 ing  up  the  motion  that  he  be  named
 and  suspended  cannot  be  an  argu-
 ment.  It  is  a  matter  for  the  whole

 oft  कंचर  लाल  गृप्त  :  भ्रव्यकष  महोदय,
 मैं  ब्राप  से  इतनी  हो  प्रात,  करना  चहाता  हू
 कि  श्य्कि  म.मल  बहुत  ढेंखिकेट  हैँ उसकी
 वजह  से  हो  सरता  है  [5  पेशन्म  तेज  हों
 शौर  में  मादतः  g  कि  श्री  फछवाय  के पेश्न्म

 बहुत  तेज  थे,
 ...  (व्यधान)  मुझे  इस

 बात  का  दु'ख  हूं,  भीर  में  मानता  हू  कि  इस
 प्रकार  से  कसी  मेस्वर  को,  शास  तौर  से

 मेरी  पार्टी  के  मेम्दर  को,  ईदेरप्ट  सही  करना

 चाहिये,  धौर  इसी  चीज  को  मद्देवजर  रखते

 हुए  हमारे  नेता  श्री  मद्योक  ने  यह  कहा
 लेकिन  मैने  श्री  कछराय  से  भो  बात  कर  ली

 है  ध्ोर श्री मघा:  से  भी  बात  कर  ल्ली  हूँ  t

 jen i  म्

 ड़
 रे
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 (Shri  Bal  Raj  Madhok}
 fore  I  would  request  that  this  matter
 may  be  closed  and  the  motion  with-
 drawn,

 Mr.  Speaker:  Does  he  have  the
 leave  of  the  House  to  withdraw  it?
 (Interruptions).

 Dr,  Ram  Subhag  Singh:
 his  suggestion

 The  motion  was,  by  leave,  withdrawn.

 Mr,  Speaker:  It  is  a  most  unpleasant
 thing  for  the  Speaker  to  do  You  do
 not  know  how  pained  I  am  =  Mr.
 Kachwai  may  not  understand  my  feel-
 ings.  I  feel  pamed  im  having  to  send
 out  an  hon,  Member  from  this  House,
 Now,  let  Mr.  Madhu  Limaye  move  his
 motion

 I  accept

 att  wy  लिमये  :  झच्यक्ष  महोदय,  में
 प्रस्ताव  रखता  हू,  उसके  बाद  माननीय  सदस्य

 झपना  प्याइंट  झाफ  भ्रार्डर  उठाये  |

 Shri  N.  KE,  P.  Salve:  Sir,  what  I
 raise  is  a  substantial  point  My  sub-
 mission  is  that  the  proposed  Adjourn-
 ment  Motion  cannot  be  allowed  with-
 out  our  committing  the  most  violent
 violation  of  the  constitutional  provi-
 sions,  I  draw  your  attention  to  article
 68  of  the  Constitution  which  reads
 as  follows:

 JULY  iH  it  =  Madhyg  Pradesh
 Assembly  (AM)

 in  question  on  the  ground
 that  he ought  or  ought  not  to  have

 in  his  discretion.”

 Therefore,  in  terms  of  article  163(2),,
 it  w  the  Governor  and  the  Governor  ५
 alone  who  has  absolute  and  unquesd}
 tionable  authority  to  prorogue  the”
 House  Therefore,  it  38  my  point  off
 order...  (Interruption).

 Mr.  Speaker:  You  have  finished
 now  You  have  made  the  point  of
 order

 Shri  N.  K.  ह  Salve:  Permit  me  to
 finish  it,  Sir,  Therefore,  my  point  of
 order  is  this,  In  questioning  the
 action  of  the  Governor  of  Madhya
 Pradesh,  in  proroguing  the  Assembly
 there,  we  are  questioning  the  validity
 of  the  exercise  of  his  discretionary
 power  which  is  vested  in  the  Governor
 by  article  74(2)(a)  of  the  Constite-
 tion.  Therefore,  whether  in  view  of
 the  mandatory  restriction  imposed  bY
 article  163(2)  of  the  Constitution,  we
 In  this  House  are  entitled  to  question
 the  validity  of  the  Governor's  orders
 by  an  Adjournment  Motion  or  other-
 wise?

 Mr,  Speaker:  I  have  considered  it.
 It  28  not  as  if  I  have  not  looked  into
 it.  There  is  article  355  which  says:

 "Yt  shall  be  the  duty  of  the

 that  the  government  of  every
 State  is  carmed  on  in  accordance
 with  the  provisions  of  this  Con-
 stitution.”

 Speaker  gets  information  from  nobody.
 Until  all  of  you  started  shouting,  I
 did  not  know  that  it  was  proroguedt



 Shr}  Rg.  D.  Bhandare:  J  am  taking
 the  position  under  the  Constitution.
 Here  is  a  motion  to  get  the  House
 adjourned,  Adjournment  is  in  the
 nature  of  censuring  the  Central  Gov-
 ernment.

 An  bon.  Member:  Not  always.

 Stiri  R,  D.  Bhandare:  |  am  aware
 of  it.  Therefore,  let  us  see  whether
 there  is  any  cause  for  censur-
 ing  this  Government  Ours  is
 a  federal  polity  and  the  powers  are
 divided  in  between  the  Centre  and  the
 States.  The  powers  and  functions  of
 the  State  Governments  are  well-
 defined  and  determined  under  the
 Constitution,  The  Chief  Minister
 advises  the  Governor  The  Governor
 has  been  given  two  types  of  powers
 and  duties.

 Shri  Piloo  Mody  (Godhra):  Does
 he  realise  that  quite  irrespective  of
 what  his  objections  may  be,  we  are
 doing  to  discuss  this  matter  today”

 Mr,  Speaker:  I  have  already  given
 my  permisnon.

 Shri  8,  D.  Bhandare:  I  am  within
 my  right.  We  are  deliberative  body.
 We  delberate,  take  decisions  and  the
 decisions  are  executed  by  Govern-
 ment.  Impatience  cannot  be  a  charac-
 teristic  of  this  House.

 The  powers  are  so  clearly  defined,
 the  functions  ate  s0  clearly  defined

 must  act  on  the  advice  of  the  Council
 of  Ministers.  Under  Article  1%,  the
 Governor  is  given  power  to  exercise

 is  for  all.
 the  Constitution  We  are  functioning
 under  the  Constitution.

 Shri  का,  L.  Sondhi:  Sir,  may  I  ask
 Dr.  Ram  Subhag  Singh  to  ask  for  the
 suspension  of  this  hon.  Member  also
 for  wasting  the  time  of  the  House.
 (Interruption)?

 Mr,  Speaker:  You  have  made  your
 point.  Why  do  you  want  to  make  a

 speech’

 patience  cannot  be  the  characteristic
 of  this  deliberative  body  (interrtp-
 tions)  Sir,  I  am  on  a  point  of  order,
 I  am  on  my  own  right.  What  I  sy
 is,  we  cannot  violate  the
 We  cannot  violate  the  rules  under
 which  we  are  The  Con-
 stitution  says  that  the  State  Govern-
 ment  will  act  within  the  four  walls



 Minster.  (Interruptions).

 Mr,  Speaker:  Will  you  kindly
 resume  your  seat?  You  have  made
 your  point  clear.

 :
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 legs  the  hon  Member  cannot  get
 and  speak  hike  that.  He  has  no

 80.  डे  5
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 Mr.  Speaker:  Will  you  kindly  sit
 down?  I  have  called  Shri  Limaye.

 af  मू  लिमपे  -  (मुगेर)  .  प्रध्यक्ष

 महोदय,  चूकि  प्लापने  आज  सबेरे  तय  किया
 था  कि  आपस  से  बातचीत  करने  के  पश्चात
 काम  रोको  प्रस्ताव  पर  विचार  होगा,  इसलिये
 जैसा  कि  इन  नियमों  में  लिखा  गया  है  कि

 तुरन्त  प्रश्नोत्तर  के  बाद  इजाजत  मागनी

 चाहिये  और  समय  निर्धारित  करना  चाहिये,
 ag  नहीं  हो  सका  ।  इसलिये  388  नियभ  के

 मातहत  नियम  सख्या  60  तथा  61,  जहां
 तक  उनका  मेरे  प्रस्ताव  के  लिये  प्रनुगति
 भागने  के  बारे  %  शौर  समय  निर्धारित  करने
 के  बारे  में  सम्बन्ध  है,  मैं  सदन  की  हनुर्मात
 जाहता  हूं  कि  इन  नियमों  को  स्थयित  रखा
 लाये  ।
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 Mr,  Speaker:  If  the  suspension  of
 the  rul¢ la  not  adopted,  it  can  be  taken

 “That  rules  60  and  61  of  the
 Rules  of  Procedure  and  Conduct

 say  “Aye”

 Mr,  Speaker:  Let  us  have  division..
 (interruptions).  Now,  will  you

 af  ag  fen  :  यह  तो  वायदा  फरामोशी
 हो  रहीधी

 to  move  the  motion  and  the  time
 for  taking  up  the  motion,  be  sus-
 pended.”

 The  motion  was  adopted.

 at  wy  font:  we  मैं  भधनुर्मात

 चाहता  हू--मैरे  काम  रोको  प्रस्ताव  को  पेश

 करने  की  मुझे  आनुम्ति दी दी  जाए  t

 Mr,  Spesker:  Is  any  objection  taken
 to  this  motion?  No  Now,  Shri
 Limaye,

 झी  मू  लिखये  :  भ्रध्यक्ष  महोदय,  भग

 मैं  प्रस्ताव  करता  हू  कि  इस  सदन  के  कार्म  को
 स्थगित  किया  जाये  t  यह  प्रस्ताव  मैं  इसलिये
 रख  रहा  हू  कि  झाण  सध्य  प्रदेश  में  जा

 घटनाये  हो  गई  है,  उन  बटनाधों  से  बौर

 वहा  पर  जो  निर्णय  किया  गया  है  कि  विधान

 सभा  का  संतावसान  किया  जायें,  प्रोरोग

 किया  आये, हससे  समूचे  देश  पर  भौ  र  लोकतन्‍्ल

 पर  एक  कलक  लग  गया  है  भर  इसीलिये

 यह  काम  रोको  प्रस्ताव  &  पेश  करना  चाहता

 हग

 अध्यक्ष  महोदय,  मुख्य  मंत्री  के  हारा
 राज्यपाल  को  जो  सलाह  दी  गई,  जिसके
 बारे  में  कई  व्यव॑स्था  के  प्रश्न  उठाये  गयें,
 उमकी  मैं  चर्चा  नहीं कर  रहा  हू,  मेरा  सम्बन्ध

 केन्द्रीय  सरका र  से  है  और  केन्द्रीय  सरकार  की

 जो  प्रसफलता है,  उत्ती  को  लेकर  यह  काम
 रोको  प्रस्ताव  है  !  प्रध्यक्ष  महोदय,  भाष

 जानते हैं  कि  राज्यपाल की  नियुक्ति  शध्ट्रपति
 के  द्वारा  की  जाती  है भीर  जब  तक  राष्ट्रपति
 उन को  राज्यपाल के  पद  पर  रखंगा  चाहे
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 Oh  बंद  लिमये]

 राज्यपाम
 का  भी  पता  चल  जायेगा  और  समूचे  हिन्दुस्तान

 हैं;  शाप  हो  बाण,  द्  महोदय,  कहे
 को  भी  पता  कल  जादेगा  को  कि  ह... 2

 में  यह  जिम्मेदारो  हिन्दीव  सरकार  की  है  कि
 हारिकां  प्रसाद  मिश्र के  साथ  विधान  सभा

 हर  एक  राज्य  का  कामकाज  संविधान  की  का  बहुमत  है  या  नहीं  है
 t

 धारा  के
 धनुसार

 हो.
 t  एक  ाननीय  सदस्य  :  बहुमत  है  ।

 अध्यक्ष  महोदय,  इसके  जोरे  में  जो.  (व्यवणान)
 355  धारा  है  यह  बिल्कुल  साफ  है  शरीर

 इस  धारा  में  कहा  गया  है--

 “It  shall  be  the  duty  of  the
 Union  eee eee  to  ensure
 that  the  government  of  every
 State  is  carried  on  in  accordance
 with  the  provisions  of  this  Con-
 stitution.”

 भ्रध्यक्ष  महोदय,  भब  में  यह  स्राबित  करता
 चाहता  हूं  कि  मध्य  प्रदेश  की  विधान  सभा  के

 सत्र  को  झवसान  करना--पह  स्िधान  की

 और  लोकठन्त  की  घोर  हत्या  करता  है  शौर

 इसकी  100  फी  सदी  जिम्मेदारी  केन्द्रीय

 सरकार  की  है।  प्रध्यक्ष  महोदय,  यह  विधान
 सभा  का  सत्र  किसलिये  बुलाया  गया  था  ?

 यह  विधान  सभा  के  द्वारा  मध्य  प्रदेश  सरकार
 का  जो  बजट  हैं  उस  को  पास  कराने  के  लिये

 नुलाबा  गया  था।  बजट  पर  मध्य  प्रदेश  की

 विधान  सभा  में  बहस  चल  रही  थी  और  कल

 अध्य  प्रदेश  विधान  सभा  के  सामने  शिक्षा

 अंत्रालय  की  मारें  थीं।  जब  यह  चहुस  चल

 रही  थो  तो  कॉग्रेस  पार्टी के  एक  अतपूर्व
 सदस्य  बर्मा  साहव  ने  सदन  में  एलान  किया

 किसे  कौर  मेरे  $403  5  साथी  कांग्रेस  पार्टी

 से  इस्तीफ!  दे  रह ेहैं  फिर  3नके  हरा  सभापति

 शी  से  कहां  गया  कि  विरोधी  दल  में  बैठने

 की  हमको  इजाजत  दीणिये  ।  नतीजा  4ह

 eae  बात  साफ  है  हि  मध्य  प्रदेश  की

 कांग्रेस  पार्टी  का  भव  बहुमत  नही  रह  गया  है  t

 तब  विरोधी  दल  के  द्वारा  वहां  पर  ह  मांग

 को  गई  कि  हम  दोन्‍्तीन  चन्दे  ज्यादा  बैठते  के

 लि;  तैवार  हैं,  शाज  ही  शिक्षा  मंत्रालय  की

 भागों  पर  बहुत  पूरी  हो  जाये  और  भन्ते  में

 स  पर  बोट  ले  लिया  जापे,  इससे  विधान  सभा

 काम  रोको  प्रस्ताव  पर  बहस  नहीं  करती

 पढ़ती  |  -

 सभी  लोग  समझते  थे  कि  विधान सभा  की

 झाज  बैठक  होगी  भोर  शिक्षा  मंत्रालय  की

 मांगों  पर  बहस  पूरी  होगी  पौर  इस

 बोट  में  सरकार  की  पूरी  तरह  से

 हार  हो  जायगी,  सरकार  को  हटना  पढ़ेगा ।
 मेरा  याल  टै  कि  भ्राज  भोपाल  में  गैर  काग्रसी

 सरकार  बन  जयेगी  अगर  सविधान  की  हत्या

 नहीं  की  जाती  t  लेकिन  जब  श्री  सिश्र  को

 पता  चला  कि  झब  उनका  बहुमत तो  रहा  नहीं
 तब  उन्होंने  सोचा  कि  ६ ह  क्या  किया  जाये  t

 रत  में  उन्होंने  जरूर  कोशिश  की  होगी  कि

 जो  लोग  कांग्रेस  पार्टी  से  अलग  हो  गये  हैं

 उनको  तरह  तरह  के  प्रलोधभन  देकर  अपने  साथ

 फिर  ले  आया  जाये  ।  लेकिन  इसमे  बह
 सफल  नहीं  हुए  |  पौर  इसीलिये  केन्द्रीय

 सरकार  बोच  में  जाई  i

 sia  सबरे  भी  प्रधान  मत्री  जी  ने  कठा

 बौर गुद  मंत्री  जी  ने  भी  बडा  स्वांग  रचा  कि

 मुझे  जानकारी  नहीं  है,  मैं  बातचीत  करूंगा

 झर  फिर  सदन  को  झबगत  कराऊंग  |

 लेकिन  वह  सरासर  गंलत  बयानी  कर  रहे  थे,

 झसत्य  वचन  बोल  रहे  थे  ।  मैं  उतसे  पूछता

 घाहता  हूं  कि  क्या  कल  से  लेकर  प्राज  सबेरे

 सदन  में  जन  ये  प्राये  तब  तक  उन  लोगों  ते

 उन्होंने  कोई  ससाह  मशविरा  नहीं  किया  ?

 सभी  लोग  जानते  हैं  कि  उनकी  बातें  हुई  हैं  q

 at  के  सभापति  जी  से  भी  शायद  दो  घंटे
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 श्री  जिच  की  बातें  हुई  हैं,  शौर  इस  बात पर भी पर  भी
 विचार  किया  सवा  कि  कया  सभापति  विघान
 सभा को  बैठक  की  स्थगित  नहीं  रख  सकते  |
 खेकिन  जब  उन्होंने  देखा  कि  जल्दी  यह  लोग
 आपत  जाने  वाले  नहीं  हैं,  कितता  हो  प्रलोभन
 पदिया  जाये,  तब  जाकर  केन्द्रीय  सरका र  के  कहने
 पर,  केनोथ  सरकार  को  प्रतुमत  से  राज्यपाल
 से  कहा  कि  विधान  गभा  को  प्रारोग  किया
 जाये,  ताकि  उनको  मौका  मिले  लोगों  को
 आरोदने  का  या  लोकतस्त्  को  हृत्या  करने
 Tio...  (व्यवधान)

 जब  से  बौये  चुनाव  पूर्ण  हो  गये,  हम
 लोगों  में बार  बार  बहू  मामला  उठाया  कि

 अस  स्थिति  में  राज्यपाल का  कर्तव्य क्या  है,
 इसके  बारे  में  केन्द्रीय  सरकार  विशेधी  दलों
 के  मेताभो के साथ के  साथ  बातचीत कर  जे  संविधान
 की  पति  के  लिये  भौर  लोकतन्स  की  प्रणाली
 को  चलते  देने  के  लिये  कोई  निश्चित  नियम
 अनताये  ।  लैेडिन  अची  तक  सरकार  के  द्वारा
 कोई  श्रणाली,  कोई  निबम  था  कोई  भिद्धान्त
 निश्चित  नहीं  किये  गये  !  मैं  जानता  हूं  कि
 राज्यपाल  को  विप्तान  सभा  का  समंय  समय  पर
 सल्रावतान  करने  का,  प्रोरोग  करने  कर  शिकार

 है,  लेकित  अाज  हम  क्‍यों  इसका  विरोध  कर

 रहे  हैं?  क्योकि  संविधान की  जो  घारा  364

 है,  जो  fs  संसदीय  लोकतन्‍्त  प्रणाली  का

 वार है. है,  जुनिया  द  है,  उस  को  खत्म  करने
 के  लिये  पिधान  सभा  के  सत्र  का  प्रवसात
 करने  का  पौसला  किया  गया  है।  इसलिये

 हम  इसका  विरोध  कर  रहे  हैं।  64  धारा  में
 क्या  है  जिस  के  गिला  हम  एक  कदम  भागे  नहीं
 बढ़  सकते हैं  |  उस  घारा  में  कह  गया  हैं  कि
 जो  मंत्रि  परिषद्‌  है,  जो  सरकार  है,  उस  का
 सामूहिक  दायित्व  विधान  सभा के  प्रति  है,जिस

 अकार  एस  सरहार  का  दायित्व  लोक  सभा

 के  प्रति  हैं।  इस  धारा  को  भ्रमंल  में  लाने  का
 एक  ही  तरीफा  है  जैसा  फपने  देख  है.  कि

 विधान  सभा  की  बैठक  बुलाई  गई  शिक्षा
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 मंत्रालय  की  मांगों  पर  बहुल  हो  रही  थी  i
 उस  पर  वोट  हो  ने  वाला  था,  भर  वोट  के

 जरिये ही  इस  धारा  पर  प्रमल  किया जा  सकता

 है  |  वह  वोट  न  देने  के  लिये  जब  प्रोरोगेशन
 का  अधिकार  इस्तेमाल  किया  जाता  है  तब

 मुझे  कहता  पड़ेगा  कि  इस  ग्रधिकार  का

 दुश्पयोग  हुमा  हैं,  लोकतन्त्  की  हत्या  की

 गई  है  ।  मैं  आपके  द्वारा  सवन  से  यह  कहुता
 चाहता  हूं  कि  चौथे  चुनाव  के  बाद  उत्तर  प्रदेश

 में,  राजस्थान में  ऐसी  घटतायें  घटी  हैं  ।

 लेकिन मध्य  प्रदेश  की  जो  घटना है, है,  मैं  समझता

 हूं  कि  वह  एक  बड़ा  दुदिन  है  .  .  (व्यवधान)
 एक  शर्म  का  दिन  है  लोकतन्तर

 के  लिये  पौर  हमारी  स्वाप्तीनता  के  लिये  t
 ee  [ध्यवधान) . . .

 ढक  oo.

 मैं  झापका  ध्यान  संविधान  की  धारा
 60  की  झोर  भी  लीचना  चाहता  हूं,  जिसको

 लेकर  सरकार  को  सिद्धान्त  पौर  नियम  बनाने

 आहिये थे  ।  इसी  के  लिग्रे  जो  हमारे  संविधान
 के  निर्माता  थे  उन्होने यह  इन्तजाम  किया  था  ।

 जो  धारा  60  है  वह  इस  प्रकार  है:

 “The  President  may  make  such
 provision  as  he  thinks  fit  for  the
 discharge  of  the  functions  of  the
 Governor  of  a  State  in  any  con-
 tingency  not  provided  for  in  this
 Chapter.”

 इस  तरह  की  जब  सकटकालीत  चा

 प्रापातकालीत  थी  कोई  विशेष  परिस्थिति
 उत्पन्न  होती  हैं  तब  उसमें  राज्यपाल को  किस

 बग  से  प्रपने  प्रधिकार  का  इस्तेमाल  करना

 बाहिये,  इसके  बारे  में  राष्ट्रपति  व्यवस्था
 कर  सकते  हैं  !  राष्ट्रपति  करेगे  केन्द्र  की

 सलाह पर  ‘  लेकिन  उन्होने  वह  नहीं  किया  !

 आप  लोग  जानते  हैं  कि  केरल  में  लोगों  को

 जेल  में  ठसने  के  बाद  भी  जब  कांग्रेस  की  हार

 हो  गई  तब  गैर-काग्रसी  सरकार  को  केरल  मैं

 बनते  नही  दिया  गया,  उत्तर  प्रदेश  में  भी  लोगों

 को  खरीदा  गया  प्रौर  चन्द्रभानु  गुप्ता  की

 सरकार  को  सादा  गया,  राजस्थान  में  भी  इसी
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 तरह से  जोकान्त  की  हत्या हुई  भाज  मध्य

 प्रदेश  में  भो  गही  हो  रहा  है  ।  ऐसी  स्थिति  में

 गकनैर  का  कर्तव्य  बिल्कुल  साफ  था  |  वह
 विधान  सभा  का  सतावसान  करने  से  इ  कार
 कर  देते  और  कहते  कि  वोट  होने  दिया  जाये
 शध्गर  वोट  सरकार  के  खिलाफ  जाता  हो  तो
 क्या  करना  साहिबे ?  मैं  बताने  की  कोशिश
 ककृगा--झर  उसकी  भी  मैं  सफाई  चाहता

 हूं,  यह  बात  भी  हमेशा  से  लिये  साफ  होनी

 चाहिये  कि  अब  किसी  सरकार  का  पतन  हो

 जाता है  वोर  के  जरिये  तो, सब  से  पहने

 विरोधी  दलों  को  मौका  देता  चाहिये,  जो

 सब  के  बडा  दल  हो  या  मिला  जुला  दल  हो,
 सो  उसको  भौका  देना  चाहिये,  हारे  हुए  दल  को

 नहीं,  जिसका  पतन  हुआ  है  उसको  नहीं--
 विरोधी  दलों  को  मौका  देना  चाहिये।  अगर

 जसी  विरोधी  दल  आऋमफल  हो  जाते  हैं  तब

 उसके  बाद  नग्रे  चुनाव  कराने  का  सवाल  झा

 बफता है ।  हमारे देश  की  जो  विशेष

 परिस्थिति  है  उसको  देखते  हुए  में  श्राज  यह
 जज  करूता  कि  किसी  भी  हालत  मैं  रुगग्रेसी

 अंतियों  का  प्रपनी  स्वेच्छा  से,  जेब  उनकी

 तबियत  हो  तब,  यह  कहना  कि  हम  चुनाव
 करायेग,  बर्दाश्त  नहीं  किया  जाना  चाहिये
 झरखबारों  भें  खबर  पाई  हूँ  कि  प्रधान मह्दी  जी
 मे  कांग्रेस  पालिया  मेटरी  पार्टी  की  कार्य  कारिणी
 मैं जब  बहस  हुई  तब  कहा,  जो  उनको  चुनने
 बाने  लोग  हैं  उन  से  ही,  कि  देश  हमारे  साथ  हैं  I

 कब  देश  झापके  साथ  था  ?

 Mr.  Speaker:  That  is  irrelevant  to
 this  discussion.

 oft  wy  लिमये
 :  मैं  कहता हूं  कि  भाज

 भी  नही  हैं।  ....  (इ्धवबाव)

 इस  चौमे  घाग  हुनाव  मैं  केवल  3  प्रतिशत

 वोट  उसको  मिले  हैं  ।  उनको  वहां  पर
 बैठने

 का  कोई  ग्रतिकार नहीं  है  t  .  .  .  .  (sewer)

 में  उनके  सम्बध  में  बात  कर  रहा  हुं  1  मैं

 कहना  चाहता  हूं  कि
 प्रधान  मंदी  धबकी दे  रही

 हैं  कि  देश  मनके  साथ  है,  लेकिन  म धज

 रा]
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 करता  हूँ  कि  उसके  साथ  देश  ent  नहीं  था  t
 औधे  we  चुनाव  में  कपक  केवल  38
 प्रक्षितत  बोट  मिन्े  हैं।  इसलिये  झापकों  बहां
 बैठने  का  अधिकार  नहीं  हैँ  ।

 Mr.  Speaker:  Let  him  address  the
 Chair.

 की  मम  लिमये  :  मध्य  प्रवेश  को  लेंकर

 ही  वादविज्ञाद  है  ।  जिस  तरह  से  श्री  मिश्र  को

 एक  सेकेण्ड  के  लिये  भी  वहां  बैठने  का  भ्रधिकार

 नहीं  है,  उसी  तरह  से  मेरों  राय  हैं  कि  इतकों
 भी  एक  मिनट  के  लिये  यहा  बैठने  का  भ्रधिकार

 नहीं  है.  t

 इस  लिये  मेरी  राय  है  कि  मध्य  प्रदेश
 सरकार  को  तत्काल  निकाला  जाये  शौर
 संविधान  की  धाराशों  पर  अमल  किया  जाये  |
 भोपाल  के  आज  ही  22  बजे  के  पहले  मर
 काग्रसी  सरकार  बनाने  के  लिये  राज्यपाल  से

 यह  कहा  जाय  |  केन्द्र  सरकार  झादेश  दे  कि
 झाज  ही  वहा  गैर-काग्रसी  सरकार  सत्ताह,

 हो  I

 The  Minister  of  Law  (Shri  Govinda.
 Menon):  I  find  that  all  sections  of
 the  House  are  agitated  over  what  is
 reported  to  have  happened  in  Bhopal
 today.  Apart  from  the  great  anxiety
 which  I  saw  exlubited  by  Members
 of  the  Opposition  ae

 Shri  Ss.  M,  Benerjee  (Kanpur):  Is
 he  replying  to  the  debate  or  ig  he  in-
 tervening?

 An  hon.  Member:  He  is  interrupt-
 ing  the  debate,

 Shri  Govinda  Menon:  Since  I  am
 speaking,  it  is  clear  that  I  am  inter-
 vening  in  the  debate.  Let  there  be
 no  doubt  about  it.

 Shri  J.  8.  Kripalani  (Guna):  MayT
 submit  that  the  Oppqsition  has

 I  x @  very  good  case  and  it  will  be
 for  them  to  hehave  in  a  manney  mm
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 which  tne  ciscussion  can  peacedully

 ol
 Why  do  they  gppll  a  good

 Therefore.  |  was  waiting  anxiously
 to  know  what  exactly  has  happened.

 shri  Nath  Pai  (Rajapur);  Betrayal.

 Shri  Govinda  Menon:  This  adjour-
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 tional  in  respect  of  what  has  hap-
 pened.  Shri  Chavan,  the  Home

 Shri  Kanwar  Lal  Gupta:  At  the
 instance  of  the  Centre.

 Shri  Govinda  Menon:  Let  him
 please  listen.  I  have  read  the  Con-
 stitution  as  much  as  he  has  done  and
 if  I  make  a  statement,  I  wall  try  end
 substantiate  it.

 Shri  Vasndevan  Nair  (Peermade):
 For  God’s  sake,  do  not  quote  vor
 Jennings.

 Shri  Govinda  Menon:  If  necessary,
 I  will  quote  Ivor  Jennings.

 Shri  Jyotirmoy  Bary  (Diamend
 Harbour):  It  is  different  in  the  case
 of  West  Bangal!

 Skri  Govinda  Menon:  The  proroga-
 tion  of  an  Assembly  in  a  State  &
 absolutely  within  the  powers  of  the
 Governor.  I  have  got  authority  to
 refute  categorically  the

 ogra ५4

 Shri  Chavan  will
 Motion  later  and  speak  about  it  more
 authoritatively.  It  is  absolutely  un-

 true,  and  Shri  Madhu  Limaye  made
 that  statement  to  get  8  semblance
 justification  for  his  Motion  here.

 sed  on  the  foor  of  Parliament.  To-
 day  it  may  be  what  has  happened  in
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 Bhopal.  Let  us  not  forget  that  ‘here
 are  in  India  today  in  the  different
 States  governments  carried  on  by
 different  political  parties,  The  Gov-
 ernment  in  Madhya  Pradesh  may  be
 a  Congress  Government  and  the
 Opposition  friends  may  be  interested
 in  raising  questions  in  which  they
 would  like  to  condemn  what  has  hap-
 pened.  Governments  elsewhere,  Ict
 it  be  remembered,  belong  to  other
 parties,  I  say  this  because  a  few  days
 earlier,  some  friends  told  me  _  that
 when  the  Punjab  Chief  Minister  was
 in  difficulty  he  managed  to  see  that

 20  ee
 was  adjourned,  (Interrup-

 Whether  it  is  an  adjournment  of
 the  House  or  whether  It  is  a  proro-
 gation  of  the  House,  it  is  a  suspen-
 sion  of  the  business  of  the  House,  and
 that  happened  when  the  budget  dis-
 cussion  was  going  on.  These  are
 technical  terms.  When  the  Speaker
 himself  adjourns  the  House  sine  die
 or  otherwise,  the  business  of  the
 House  is  suspended,  and  when  the
 Governor  does  it,  then  also  the  busi-
 ness  of  the  House  is  suspended,  When
 that  happened,  some  friends  came  to
 me  and  said:  why  not  raise  it  here?
 And  I  said  it  cannot  be  raised  here  be-
 cause  it  is  something  which  per
 tains  to  the  State  of  Punjab  and  to
 that  State  alone.

 Here,  this  is  what  has  happened.
 The  prorogation  which  was  effectel
 by  the  Governor  may  have  Seen  for
 good  reasons,  or  it  may  be  that  at
 is  without  good  reasons,  I  will  not
 enter  into  the  merits  of  the  matter.
 Mr.  Madhu  Limaye  wag  saying  that
 that  prorogation  is  something  for
 which  the  Central  Government  is  res-
 ponsible,  because  it  was  said  that  the
 Governor  is  appointed  by  the  Presi-
 dent,  Because  the  Governor  is  ap-
 pointeg  by  the  President,  it  does  not
 follow  that  al!  that  the  Governor  dos
 is  the  responsibility  of  the  Central
 Government.  The  Chief  Justice  of
 India  ig  appointed  by  the  President

 Shri  8,  M.  Banerjee:  He  is  not  a
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 ment  should  not  be  attacked.  No

 Government.  That  is  the  point  I
 have  to  make

 Under  the  Constitution  there  are

 भी  हुकम  न्य  कछुबाय  :  मुख्य  मंत्री
 के  दबाव  मे  झा  कर  किया  1

 Shri  Govinda  Menon:  |  do  not  want
 to  enter  on  controversial  ground.  1
 request  the  members  of  the  opposi-
 tion  through  you  to  accept  the  advice
 of  Acharya  Kripalani  to  be  patient,
 If,  ag  a  matter  of  act,  Mr.  D.  P.  Mishra
 has  Jost  the  majority  in  the  Assemb-
 ly,  then  the  administration  of  that
 State  will  come  on  a  platter  to  the
 opposition  Why  are  you  impatient?

 Shri  s.  ML  Banerjee:  We  know  what
 you  did  in  Rajasthan.

 Shri  Govinda  Menon:  [  was  amased
 to  hear...  (Interruptions).

 Mr.  Speaker:  The  opposition  leaders
 also  have  to  speak.  You  should  re-
 member  that.  If  this  is  repeated,  it
 will  not  be  good.

 थी. राम  सेवक  यादव  :
 मैं  मासूम

 विधि  मंत्री  जी  से  एक  प्रश्त  पूछना  चाहता  हूं

 Mr.  Speaker:  No,  please  Let  ws
 have  a  hearing  at  least.
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 4  |  Be  5  E
 Minister  to  atempt  these  members  to
 jon  the  party

 at  जा  फरतग्डोज  (बम्बई-दक्षिण):

 बिल्कुल  ठीक  कहा  है  7

 ीं  म्ष्षु  लिमये  :  और  क्या  कारण  है  ?

 एक  एम्यूडमेट  की  बात  नहीं  है,  बल्कि  यह्‌
 लज्जित  होने  की  बात  है  |

 Shri  Govinda  Menon:  I  was  ariused
 to  hear  that  because  how  did  they
 Jeave  the  party?  We  do  not  know
 also  whether  they  had  left  the  party.
 The  question  is  whether  Mr  D  P,
 Mishra,  till  he  3s  proved,  not  to
 have  a  majority,  3s  the  Chief  Munister
 of  the  State  So,  Sir,  the  Governor
 was  in  his  rights  to  heed  to  his
 advice  I  intervened  not  to  enter  into
 these  details.  I  intervened  only  to
 gay  that  the  Opposition,  Mr.  Madhu
 Limaye  and  his  friends,  are  creating
 a  very  bad  precedent  in  raising  ques-
 tions  which  pertain  entirely  to  State
 matters  in  this  Parliament.  I  want
 it  ta  go  on  record  that  this  is  a  mat-
 ter  which  should  not  have  been  rais-
 ed  on  the  floor  of  this  House  and  for
 that  reason  we  are  opposing  the  mo-
 ton.

 aft  मथ  लिमये  :  भ्ध्यक्ष  महोदय,  कल

 ही  तो  यहां  श्री  बिमल  भोष  का  मामला  उठाया

 गया  था  धौर  धभाज  मंत्री  महोदय  कहते  हैं  कि

 यहां  पर  स्टेट्स  से  सम्बन्धित  मामलों  पर  बहस
 नहीं  करती  चाहिए  ।

 !  ६

 motion  at  this  stage  in  regard  to

 the  Constitution  a  moral  responsibi-
 lity  towards  our  democracy?  Can  my
 hon.  friends  lay  their  hands  in  their
 hearts  and  then  say  to  themselves  that
 they  had  been  setting  a  good  examole
 and  establishmg  proper  precedents  in
 regard  to  the  manner  in  which  the
 various  parties  and  their  groups  and
 dissentients  and  other  people  behave
 towards  each  other  in  the  legislatures,
 here  as  well  as  at  the  Statc  level?
 Was  it  not  a  fact  that  this  malaise  or
 disease,  political  and  mora]  diseave,
 was  initiated  in  Rajasthan  and  it  ty
 spreading  from  state  to  state?  Who
 was  in  power  in  Rajasthan  and  who
 is  in  power  in  Rajasthan  today”  That
 is  the  gravamen  of  my  charge  against
 this  Congress  Government.  We  are
 told  that  the  Governor  is  within  his
 rights  to  prorogue  the  assembly  frcm
 time  to  time.  There  is  provision  in
 the  Constitution.  But  docs  at  mean
 that  the  Governor  should  prororue
 the  assembly  while  it  wag  grappling
 with  the  budget  demand  for  grants”
 Does  it  mean  that  he  should  do  it
 Just  when  the  legislative  assembly  in
 MP.  was  deciding  who  is  having  the
 majority  and  who  should  be  the
 Chief  Minister?  One  Chief  Minister
 is  there  today.  Has  he  got  the  moral
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 right  to  coatmue  to  be  the  Chief  Governer  dome?  My  Rut  thend  there

 tral
 before  it  would  possibly

 And  that  Gov-
 t  had  the  good  sense  to  ugree

 and  they  used  to  consult  him.  Wow,
 hon,

 The
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 before  the  end  of
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 is  it  not  hig  duty  morally,  a3  well  as
 politically  and  even  constitutionally

 whatever  it  may  be,  a  combination,  to
 come  and  say,  “We  are  going  to  get
 this  budget  passed,"—-suppose  it  WW
 impossible—was  it  not  his  duty  to
 recommend  to  the  President  yw  take
 over  the  administration?  Therefore,
 ig  he  going  to  face  the  President  wath
 a  fait  accompli,  something  that  is

 Is  it  not  his
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 by  the  suggestion  made  by
 Madhu  Limaye,  that  this  interregnum
 hes  been  brought  about  in  order  to
 suborn  tHe  loyalties  of  these  members.
 Is  what  ig  happening  good  for  our
 democracy?  I  want  my  hon.  friend.
 even  thig  young  Prime  Minister,  to
 think  abdut  it  very  seriously.  If  we
 geo  on  encouraging  the  MALs  and
 MPs  to  be  influenced  in  the  manner
 in  which  they  have  come  to  be  in-
 fluenced  in  so  many  of  these  Icgisia-

 ‘mitted  by  one  of  the  members,  in
 ‘West  Bengal  to  remain  in  a  perticu'ar
 ministry  just  because  there  is  9°

 the  Constitution,  we  have  got  6
 ‘build  up  conventions,  What  for?  Not
 to  whittle  down  the  Constitutiun,  but
 to  strengthen  it  and  enlarge  the  frce-

 for  Patilamentary  exis-
 ,  for  having  the  privilege  of

 .  I  had  enjoy-

 chief  as  they  were  doing  earlier,  the
 Congress  leadership  here  was  sensi~

 All  that  sense  of  satisfaction  nas  bien

 I  jom  issue  with  my  friend.  Tcere-
 fore,  I  wish  to  appeal  to  my  hon.
 friend  on  that  side.  Now  that  thiz,
 wretched  prorogation  has  taken  place.
 ‘et  it  be  cancelleg  within  24  hvurs.
 Let  the  MLAs  Be  summoned  to  get
 together,  choose  their  own  leader  anc
 let  the  Governor  give  that  leader  an

 else  Let  the  majority
 charged  with  the  task  of  forming  the
 ministry.  Let  that  ministry  come
 into  existence  within  48  hours  Let
 them  grapple  with  this  important,
 inescapable  and  absolutely  urgert  task
 of  passing  the  budget  and  in  that
 way  help  MP.  to  have  a  decent,  good
 enough  and  honest  administration  and
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 atmosphere  of  violence  in  the  country
 and  if  by  legal  quibbles  we  want  ‘to
 buttress  our  power,  then  I  say  we  are
 doing  the  greatest  injury  to  the  nation
 because  I  consider  democracy  and  the
 nation  to  be  one  and  when  you  destroy
 democracy  you  destroy  the  nation.

 We  have  lived  with  certain  ideals
 and  ideas,  If  those  ideas  and  ideals
 are  eliminated,  if  they  are  violated,
 then  this  is  not  the  country  that  we
 love,  It  55  not  the  mountains  and
 rivers  that  we  love,  it  is  what  we
 stand  for,  what  we  have  stood  for  for
 centuries

 I  say,  Sir,  the  question  of  Madhya
 Pradesh  is  not  a  politica]  question.  It
 is  an  absolutely,  fundamentally,  moral
 question,  When  the  Assembly  was
 Meeting,  when  it  was  called  for  the
 next  day,  st  was  not  allowed  even  to
 finish  the  day  and  there  was  proroga-
 tion,  They  say  there  were  gome  peo-
 ple  who  were  coerced  to  ramain  absent
 from  the  Assembly,  Whose  Govern-
 ment  was  it?  It  was  the  Government
 of  Shri  Mishra  who  was  responsible
 for  many  things  in  the  past.  It  was
 his  police.  Why  did  not  his  police
 act.  It  was  not  a  government  of  the
 Opposition.  He  could  have  sent  his
 police  and  seen  to  it  that  nobody  was
 prevented  from  coming  to  the  Assem-
 bly,  This  is  no  reason.  All  right;  if
 some  people  were  prevented  and  his
 police  was  not  equal  to  the  task,  they
 could  have  allowed  the  Ministry  to  go
 out  of  office  and  they  could  have  come
 the  third  day  and  passed  a  vote  of
 censure  against  the  new  Ministry.

 ॥  submit,  Sir,  if  democracy  is  not
 based  upon  the  moral  lew  then  this
 is  no  democracy.  Democracy  ia  pri-
 marily  based  upon  moral  law.  If  you
 titlate  the  vote,  if  you  are

 ‘tnen  you  abrogate  democracy,  I  am  not
 going  to  argue  with  the  Lew  Minis-

 Shri  J,  8,  Ecipalani:  I  do  not  care
 whether  it  is  right  legally,  whether  it
 78  might  constitutonaliy,  But  I  put  it
 to  them,  is  it  morally  right  to  do  these
 things.

 I  am  sorry  to  say  that  the  Congress
 does  not  learn  from  experience,  Like
 the  Bourbons  in  Europe  it  forgets
 nothing,  it  learns  nothing.  After
 twenty  years  the  Congress  has
 brought  the  country  to  this  level  that
 people  say  the  British  Raj  was  better
 than  this  raj.  Are  we  not  ashamed  of
 this?  Can  there  be  any  justification
 for  this?  If  you  go  on  trampling
 democracy  by  these  methods  I  say
 there  is  no  possibility  in  India....

 Shrimati  Lakshmikanthamma
 (Khammam);  Sir,  I  rise  to  a  point  of
 order,  Is  it  proper  for  the  seniormost
 Member  to  say  that  British  raj  was
 better?  Let  them  go  back  to  the  Bri-
 lish  raj  (interruptions).

 Shri  J.  B.  Kripalani:  All  right,  I
 have  no  objection.  Nobody  in  the
 country  says  that  the  British  raj  was
 better  than  this  raj.  Nobody  says
 that  I  am  willing  to  admit  it.  But
 will  you  put  your  hand  on  your
 heart....

 Shri  s.  KandapPan  (Mettur):  They
 have  no  hearts.

 What  is  the  good  of  talking  to  people
 who  are  bound  not  only  to  fall  them-
 selves  but  take  the  country
 with  themselves?  They  do  not  care
 the  country.  I  am  not  appealing  to
 your  legal  sense;  I  am  appealing  to,
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 your  moral  sense.  If  they  have  70
 moral  sense,  then  I  szy  ee  (Inter-
 vtptions},  Yes,  leay  that.  You  may  say
 that  the  opposition  has  no  moral
 sense,

 एक  माननीय  सदस्य:  जब  पंजाब  में

 यह  हना  था  तब  आप  ने  श्रावाज  क्‍यों  नहीं
 उठाई?  कांग्रेस  के  लिये  दूसरा  मारल  है
 झौर  दूसरों  के  लिये  दूसरा  मारल  है  ?

 Mr,  Speaker:  Let  Shri  Kripalam  be
 allowed  to  conclude  his  speech,

 Shri  J.  B.  Kripalani:  I  have  only
 One  thing  to  say.  It  has  been  said
 that  something  like  this  happened  in
 the  Punjab,  “My  neighbour  has  sto-
 Jen,  therefore  I  steal’—is  that  an
 argument  which  the  Congress  can
 give?  If  something  wrong  was  done
 in  the  Punjab,  is  that  the  reason  why
 you  should  do  wrong?  |  do  not  make
 this  appeal  to  the  new  people  in  the
 Congress;  my  appeal]  is  to  the  old
 Congressmen,  who  fought  the  freedom
 struggle,  who  have  respect  for  the
 Constitution  and  democracy.  If  they
 have  any  respect  for  these,  they  will
 stand  out  and  not  be  partymen,  Ido
 not  want  anybody  to  stand  for  the
 Party  alone;  every  one  should  stand
 for  the  nation  Let  them  not,  at  this
 critical  time  in  the  history  of  our
 nation,  give  their  loyalty  to  the  party,
 but  let  them  put  their  hands  on  their
 hearts  and  give  their  loyalty  to  the
 nation,  That  is  the  only  appeal  that
 I  have  to  make.

 की  राम  किशन  (होशियारपुर)  :

 झच्यक  महोदय,  मैं  ने  बहुत  गौर  से  घ्ो०  रंगा,
 भाजायें  कृपालानी  भौर  श्री  मधु  लिमये  की

 तकरीरों को  सुना  i  जिस  समय  मैं  उनको सुन
 रहा  था  उस  समय  फारसी  का  एक  मक़्ला
 मुझे याद  भाया कि  :

 “दीगरा  नसीहत,  खुद  मियां  फ़डीहत”

 इस  के  माने  यह  हैं  कि  दूसरों  को  तो  नसीहत
 करते  हैं  लेकिन  उस  के  ऊपर  थ्द  झमस  नहीं

 Me  Pradesh
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 करते हैं  ।  जो  झुछ  मध्य  प्रदेश  में  हुभा है उस उस
 के  वाकयात  एक  या  दो  रोज  में  हमारे  सामने
 झायेंगे  ।  लेकित  इस  वक्‍त  कुछ  बुनियादी  बातों
 पर  गौर  करते  की  जरूरत  है  1  धाकषार्य

 कृपासानी  मे  जो  मारह्स  का  सबक  हम  को

 दिया है  मैं  उस  की  भी  कद्र  करता  हूं  ।  लेकिन

 आप  के  जरिये  से  मैं  भ्रपोजीशन  के  दोस्तों से
 दो  तीन  बातें  कहना  चाहता  हूं,  खास  तौर  से
 जनसंघ  भौर  एस०  एस०  पी७  के  दोस्तों  से

 क्योंकि  प्राज  पंजाब  में  जो  कोलिशन  वजारत  है
 उस क ेभ्रन्दर वह  भी  हिस्सेदार  हैं।  आज हम को हम  को
 हिन्दुस्तान  के  सेक्रेंड  कोस्टिट्यूनन  की  धाराष्रों
 की  याद  दिलाई  गई  है  ।  5  भ्रप्रैल  को  जिस
 दिन  पंजाब  गरर्नतेट  की  डिफीट  हो  गई  थीं,
 और  डिफीट  भी  किस  इश्यू  पर  हुई  थी,  वह

 कोई  सिम्पल इश्यू  नहीं  थी,  गवर्नर के  ऐड्रेंस
 पर  डिस्कशन  हुआ  झौर  डिस्कशन  के  बाद
 काग्रेस  पार्टी  के  दो  मेहने  थे,  जो  कि
 अपोजीशन  पार्टी  थी  i  भमेड सेंट  यह  &  कि
 पजाबी  लैग्बज,  जिस  की  बिना  पर  पंजाब
 का  बटबारा  हुआ  हैं  उसको  सेक्रेटरियट
 लेवल  पर  लागू  करने  के  लिये  सरकारी  भाषा

 करार  दिया  जाये  |  दूसरा  पमेडतेट  यह  था  कि

 जहा  तक  डपरेस्स  का  ताल्लुक  है  उस  को स्टेट

 ट्रेडिंग  में लाया  जाए  ।  यह  दर्जनों  फंडामेंटल

 इ्यूज  थे,  पालिसी  इश्यूज़  थे  ।  वहा  गवर्नमेंट
 की  डिफ्रीट  हो  गई  ।  डिफीट  होने  के  बाद
 काग्रेंस  पार्टी  ने  पूरे  जोरों  से  कहा  कि  कास्टि-

 ट्यूजनली  और  लोगली  यह  गवर्नमेंट  फाशन

 नहीं कर  सकती  |  चीफ  मिनिस्टर  ने  कहा कि
 नही,  हमारी  कोई  ऐसी  डिफीट  नही  हुई  है
 कि  गवर्न वेंट  नही  रही  ।  हम  इस  के  बारे  में
 झसेम्बली  को  फेस  करेगे  |

 दूसरे  दिन  फिर  हाउस  का  इजलास  हुआ  ।

 यहां  जो  बिज़िनेस  एडवाइजरी  कमेटी  बनी

 हुई  है  वह  स्पीकर  से  मिली  ।  उन्होंने कहा  कि
 तीत  दिन  के  लिये  इजलास  मुल्तवी  किया
 जायेगा  |  उन  के  बाद  बाकी  बिजिनेस  पर

 झ्रमलदा  रमद  किया  जायेगा  एट  लास्ट  जब
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 [जी  राम  फिशन]
 ि

 उन्हें  पता  लगा  कि  गवर्नेमेंट  की  फिर  डिफीट.._  पद  जिस  दिन  हरियता को  सबने  नी
 होने  जा  रही  है  तब  उस  के  बाद  स्पीकर  मे.  रत  में  जिसे  पिंग  फ्  सेम्भाली  उस  धन्
 बौडर  प्राफ  दि  हाउस  के  कहने  पर  कहा  कि  गबैंनेंर  का  फिर  होने  बाली  था

 t  हिन्दुस्तान के
 हाउस  को  साइन  डाइ  एडजर्न  करते  हैं।  [तिहाल  भाजादी  के  बाद  यह  पहला  मौका
 (ब्पचधन)

 हुभा जब जब  ण्  बीरेन  सिंह  ते  बगैर  गवर्भर
 के  एंड्रेस  के  उपर  डिस्कशन  के  इजेलॉस  ही कड़े

 जी  राम  किहित "  उस  की  तरफ  भी

 झाता हूं हूं  -  इस  के  बाद  कांग्रेस  पार्टी  ले  कहा  कि
 बहू  उन  लोगों  को  कास्टिट्यूशनल,  लीगल  भौर
 मारल  गवंरममेट  महीं  मानते  इसलिये
 उन  की  उस  के  झन्दर  वोटिंग  का  सवाल

 नही  हैं  ।  उस  के  बाद  इजलास  साइन  डाइ
 एडजन  हो  गई  ।  उस  दिन  लोक  सभा  का

 इजलास चल  रहा  था  |  लेकिन उस  दिन  किसी

 के  मुह  में  नहीं  भांय  ि  यह  गवर्नेमेट  की
 मारल,  कास्टिट्यूशनल  और  लीगल  डिफीट

 हुई  है  ।

 हम  लोग  हांउस  झाफ  कामन्स  कौ  मेज

 पाियामेंद्री  प्रेक्टिस  के  मुताबिक  चलते  हैं  ।

 इंग्सैंड में  924  मे  हाउस  भाफ  कामन्स  के  प्रंदंर
 शणक  सिम्पल  प्रमेंडवेंट  पर,  जब  कि  मोशन

 झाफ  बैंक्स  का  ऐडस  चल  रहा  था,  गवर्नमेंट

 की  हिफीट हो हो  गई  थी  |  बसी  वक्‍त  वाल्डवे  ने

 इस्तीफा दे  दिया  1  लेकित  प्रभी  तो  मंध्य  प्रदेश

 में  उस  को  मौका  हो  नही  प्राया  फ््मी  वहा  पर
 गवनैमेंट कौ  डिफीट  नहीं  हुई  है  ।  जो  कुछ
 चहा  हो  रहा  है  उस  के  मुताबिक  उस  को

 इस  बांते  को  हक  है  कि  वह  स्पीकर  साहब
 से  कहें.  .  oe

 a  हरदवाल॑  वेषंगुर्ण  (पूर्व  दिल्ली)  :

 भ्रध्यक्ष  महोदय,  मेरा  प्वाइंट  आफ  प्राडेर  है।

 बह  इजलास  स्पीकर  मुल्तवी किया  था  या
 शब,  ने  कियो  |  ?

 शी  ने  कितने:  यहां  तो  ऐसी  बात  हो

 गई  है  कि  मौठे  मीठा  फ्थ्य  भौर कह  भी  कड  भी

 थू।  बात  सिंफ  यंही  नहीं  हैं  मैं  वूंसरी  बात  भी

 बहना  चाहता  हूं।  पंजाब की की  गवेनेंगेंट के

 दो  महौने  के  लिये  मुल्तवी  करवा  दिया

 Shri  के,  L,  Sondhi:  This  is  a  bad
 precedent  set  by  you,

 aft  रास  किशन  :  किस  लिये  मुल्तभी

 किया  जाये?  .  (स्पेचणा नें)  .  प्रभी  मैं

 ले  पजाब  गव्तेमेंट  को  हौली  दिया.  .

 Shri  J,  8,  Kripatuhi:  Do  Congress-
 men  want  to  take  their  mdrals  froth
 the  Opposition?  (Interruptions).

 Mr.  Speaker:  He  is  not  yielding.

 जी  रार्भि  किवानि '  जहाँ  तक  पंजी
 गंवरन्ेमेंट  और  चोफ  मिनिस्टर  के  ऐक्श  का

 ताल्लुँक  था  उन्होंने  सही  किया  या  गलते
 किया,  इस  के  साथ  मेरा  ताॉल्लुक  नहों  ।

 हिन्दुस्तान  के  झन्दर  जितना  नेशनल  प्रेप्त  है,
 पार्टी  फ्रेव  को  छोड  कर,  एंक  भी  भ्रखबार  भाप

 मुझे  बतलायें  जिसने  वहा  के  चीफमिनिह्टर
 के  ऐक्शन  को  जस्टिफाइ  किया  हा  t  are
 पंजाब  में  पब्लिक  ओपीनियन  का  इंटेलिजञेशिया
 का  जो  पेपर  है  “ट्रिब्यून  उस  के  दस  फिकरे
 मैं  आप  को  पढ़  कर  सुनाना  चाहता  हु  ।  उस  से
 क्राप  को  पता  चलेगा  कि  पजाब  के  भ्रन्दर
 क्या  पग्रोपीतियत  हुई  है  (स्वबधान) ..

 भी  राम  सेवक  याबंब  :  मैं  ब्यवस्था  का
 प्रश्न  उठाना  चाहता  हू  |
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 थी  राम  सेफ  arew  :  यह  सही  है  कि
 TNT  सबसे  पंजी  के  मु  मंत्री  रहे  Di
 हैं।  इस  सिंयें  बहू  पंजाब  को  मिसाल  तो  वे
 सकते  हैं  /  लेकिन  बहू  मसला  मध्य  पंदेश  का

 है  इस  लिय  सिर्फ  पंजाद'  के  लिये  ही  बोलना
 असंगत  है  1

 Mf,  Speaker:  You  want  only  Madh-
 ya  Pradesh;  you  are  not  happy  when
 Punjab  is  mentioned.

 aft  राम  किशन :  “द्विश्यूत”  भजबार
 में  सिश्ा  है  कि  :

 “Al)  omens  in  Punjab  point  one
 ‘way.  ‘a  rule.  THe  defeat
 of  Mr.  Gurnaii  Singli's  Ministry
 on  Wednesday  was  a  notice  to  it
 to  quit.  Not  all  the  quibbling  by
 Wr.  Gurnam  sitigh  or  his  legal
 -ekperts  can  make  an  iota  of  differ-
 ence  to  it.  Some  Ministries  can  be
 thore  thick-skinned  than  others.
 But  if  Mr.  Gurnam  Singh  was  not

 He  hed  only  one  courte  left.”
 “The  Cabinet  has  at  all  times

 the  privilege  of  demonstrating  by
 proposing  a  vote  of  confidence  its
 control  of  a  majority.  This  is,  in
 fact,  what  Mr,  Gurnam  Singh  said
 he  would  do,  if  necessary.  Neces-
 sity  is  the  mother  of  jnvention.
 If  he  were  so  confident  of  the  con-
 fidence  of  a  majority,  he  need  not
 have  resorted  to  the  shabby  ex-
 pedient  of  adjourning  the  House
 wine  die”

 यह  द्विब्फूत  ने  लिखा  था  |

 मैं घन  दूसरी  तरफ  झापका  ध्यांत

 “दिलाता  चाहता  हूं।  झाचाय  कृपणानी  हमारे

 बजूर्श  नेता  हैं।  उन  के  चरणों में  बैठ  कर  हमने
 झाजादी  की  लक्षई  लड़ी  है  ह्हति  मारस्ज'

 की  बात  की  है।  मैं  इसकों  मानता  हूं  ।  लेकिन

 में  इस  से  पूछना  चाहता हूं  कि स  दिन  मारस्ज
 कहां गएँ गए  &  जित  दिनें'पंजाब  के  ज्वर  गंपर्नमेंट

 “की  डिफीट  होने  के  बाद  उन्होंने  हाउस  को

 आएडजर्न  कर  दिया  | ढ  मैं  कर्जा  बाहधा'  हूं

 ASADHA  %,  889  (SAKA)  Madhyq  Pradesh  +
 Asoembty  (AM)  उका

 कि  किस  दिन  एडजर्न  किया  मौर  किस  दित
 याद  में  फिर  हाउस  को  बुलाया  भौर  किम  तरह
 से  भ्रपनी  मैशॉरिटी  बताई?  जिन  पांच
 मैम्बरों  का  जिक्र  वहां  हुआ  उन्होंने  फ्लोर

 को  कैंस  नहीं  किया  था,  कांग्रेस  के  इन  मैम्बरों
 में  फ्लोर  को  क्रास  नहीं  किया  था  7  किन
 सकीभस्टॉसिस  में  इन्होंने  फ्लोर  को  क्रॉस  किया,

 इसको  प्रापको देखना  होगा  ।  मैं  जो  बात  कहने
 लगा  हूं  बहुत  ही  जिम्मेदारी  स ेकहम  लगा

 हूं।  मेरो  स्पीकर  साहब  भ्रापकी  माफंत  मधोक

 साहब  से  भौर  रंगा  साहब  से  तथा  दूसरे  जो
 झपोजोशन  के  लोडर  साहिबान  हैँ,  ह-[. ड  &
 दरक्वास्त  है  कि  वे  इस  पर  गौर  करें  शर

 इसकी  इनक्वायरी  करें  |  मेरी  इस  वात  को
 अगर  गलत  माबित  कर  चिया  जाए  तो  में
 झापके  सामने  शौर  हाउस  के  सामने  पूरी
 तरह  से  एपालोजी  भौर  माफी  मागने  के  लिए
 तैयार हूं  t  मैं  पूछना  चाहता  हु  कि  किस  तरह
 अ्रसैम्बली  को  एडजने  किया  गया  शीर  दूसरी
 थार  कब  प्रसैम्बली  मीट  की  ?  ज्ञो  पाच
 मैम्बर  अर्तम्बली  के  के  जो  कि  कांग्रेप  छोड़

 कर  दूसरी  तरफ  गए  थे  किन  हालात  मे  गए  ।

 इन  पांचों  को  लिख  कर  दे  दिया  गया  कि  हेम
 झापको  मिनिस्टर  बनाते  हैं,  एक  एक  को
 लैटर  लिख  कर  दिया  गया  कि  भापको  मिनिस्टर
 बनाया  जाता  हैं  भौर  उसके  वाद  वह  लैंदर
 गवर्नेर  को  भेजा  गया  भब  मैं  पूछना  चाहना

 हूं  कि  उस  वक्‍त  जिन  मारल  बैल्यूज  का  जिक्र

 किया  जाता  है  जिन  मारल  वैल्यूज  को  दुहाई
 दी  जाती है,  वे  कहा  गए  थे  |  क्या  इंस  तरह  से
 ाप  देश  की  पब्लिक  लाइक  को  कुरप्ट  करेगे,
 क्या  इस  तरह  से  भाप  शासत  की  बागडोर

 सम्भालेगे,  क्यों  इस  तरह  से  श्राप  राजकाज

 को  चलायेंगे  ?  किस  तरह  से  इत  हालात  में

 काम  चल  सकता  है

 हैं  आपको  मारफत  स्पोकर  साहब  भ्र्ज

 करना  चाहता  हूं  कि  स्टेट्स  की  किस्मत  का

 फैसलों  'राजाशों  और  महाराजाप्रों  के  महतों
 के  शन्दर  नहीं  होगा  ।  राजे  सहारासं  बीए

 महारॉनियां  पिट  गए  हैं।  भाजं  दें  फिर  राज
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 [थी  राम  किशन]
 को  वापिस  लेने  की  कोशिश  कर  रहे  हैं,  इसकी

 हम  इजाजत  नहीं  देंगे  I  ग्रापोड्शीशन  के  दोस्त
 का  सैक्टर  एसोसिनेशन  कर  *हे  हैं,  नैशनल
 करेक्टर  में  कराइसिस  पैदा  कर  रहे  हैं,  इसकी
 इजाजत  नह  दी  जा  सकती  है।  भरध्यक्ष  महोदव,
 झापको  मार्फत  भाषोडीशन  से  कहना  चाहता

 हैं  कि  रुपये  पैसे  के जोर  से,  'किदनैपिंग  करके
 झगर  श्राप  समझते  हैं  कि  झाप  काम  जला  लेंगे
 नो  इन  तरीकों  से  बात  चलने  वाली  नहीं  है  i

 हम  इस  तरह  की  जो  बातें  हैं  उनका  जोरदार

 मुकाबला  करेंगे  !  झगर  प्राप  इस  तरह  का
 चैलेंज  मुल्क  के  मामने  फेकते  है  तो  मुल्क  प्रापके

 इस  जैलेज  को  मजूर  करने  के  लिए  तैयार  हैं  1

 हम  इजाजत  नहां  देगे  फिर  से  महाराजानों
 शौर  महारानियो  को  प्रपना  प्रमुत्व  स्थापित
 करने  को,  चैस्टिड  इटिरेस्ट्स  को  प्रपने  पाव
 जमाने  को  ।  हमने  इस  देश  को  बड़ी  मुश्किल
 से  भौर  बड़ी  कुर्बातिया  दे  कर  भ्राजाद  करवाया

 है  ।  इसकी  झाजादी  को  हम  खतरे  में  नहीं  डाल
 सकते  है  1

 &  इस  एडजर्नमेंट  मोशन  का  विरोध
 करता  हूं  और  कहना  चाहता  हूं  कि  झगर
 भारल्ज  की  स्थापना  देश  में  करनी  है  तो

 एक  कोड  झाफ  कडक्‍्ट  बनाना  होगा  और
 भारल  बैल्यूज  को  कद्र  करनो  होगी  |  इसकी
 व्यवस्था  भाप  करें  ताकि  देश  का  भविष्य
 उण्जबल  हो  सके  ।

 Dr,  Govind  Das  rose—

 Mr,  Speaker:  He  has  caught  my  eye.
 I  will  call  him  at  the  appropriate  time.
 I  am  calling  one  from  here  and  one
 from  there.

 The  point  is  this,  Let  ७७  not  shout.
 Let  us  hear  the  speakers  and  their
 points.  It  wag  said  that  Punjab  was
 mot  relevant  here.  It  is  true  that
 something  has  been  done  in  Madhya
 Pradesh,  But  in  Punjab  also  some-
 thing  wag  done.  He  hasa  right  to
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 mention  it,  I  do  not  know  how  it  is  ir-.
 Televant.  Let  ug  be  tolerant.

 हरियाणा  का  खाता  में  कहना  चाहता  हूं
 कि

 Mr,  Speaker:  I  have  called  Mr.  Bak
 Raj  Madhok.

 Let  us  be  brief.

 ft  बलराज  मधोक  (दक्षिण  दिल्ली)  :

 सबसे  पहले  काग्रेस  के  मैम्ब्जे  से  भौर  लोडर
 अाफ  दी  हाउस  से  मैं  प्रपील  करना  चाहता  हूं
 कि  यदि  इससे  प्राप  पेला  करते  हैं  कि  हम
 लोग  डैकोरम  मेंटेन  करें  तो  प्रापकी  पार्टी

 वालों  का  भी  फर्ज  है  कि  वे  डैकोरम  मेंटेन  करें

 झौर  भापको  अपनी  पार्टी  वालों  को  भी  डैकोरम

 मेंटेन  करने  के  लिए  कहना  चाहिये  ।  जिस

 तरह  से  और  जिस  ढंग  से  काम  चल  रहा  है,

 बह  उचित  नहीं  है  ।

 झभी  दो  दिन  पहले  हमने  इसी  सदन  के

 अन्दर  लोकतन्त्र  के  विषय  में  एक  चर्चा  की

 थी .  उस  दित  मेरा  सिर  गे  से  ऊंचा

 हो  गया  था  कि  इस  देश  की  लोकतन्त्रीय
 झात्मा  जागी  है।  हम  लोग  लोकतन्‍्त्र

 की  हत्या  करते  हैं  उनको  मुक्तकठ  से  निन्दा
 की  थी  I  लेकित  श्ाज  ज्ञो  उस  दिन  लोकतन्‍्त्र
 का  दावा  कर  रहे  थे  लोकतन्त़  को  सुदृढ  करने
 की  बात  कर  रहे  थे,  लोकतन्त्र  का  प्रतिपादन
 कर  रहे  ये  झझौर  जिन  के  ऊपर  लोकतन्त्र  की
 रक्षा  करने  की  जिम्मेदारी  है  क्योंकि  बे  सत्तास्दध
 उन्हीं  के  द्वारा  इस  देश  के  भ्रन्दर  लोकतन्त  की

 हत्या की  गई  शौर  की  जा  रही  हे।  उस
 दिन  श्रीमती  तारकेश्वरी  सिन्हा  ने

 कहां था  कि  इस  घर  को  झाग  लग  गईं
 इस  धर  के  चिरात़ से से  ।  मैं  समझता हूं  कि
 वास्तव  मैं ध्ाज  इस  घर  के  चरास  से  झाग

 लगी हूँ  मौर  इस  भाग  में  यह  बर  जल  रहा  है  t
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 देश  में  भोकतत्त है  ।  हमने  एक  लोकतन्ती
 संविधान  बनामा  हूँ  देश  के  लिए  ।  शोकतन्स

 हमारे  देश  के  लिए  कया  नहीं  हू  1  हमारी  लोक-
 तन्वीय  परम्परा  बहुत  पुरानी  है  |  महात्मा
 बुद्ध  के  समय,  महाभारत  के  समय  इस  देश  में
 गणराज्य  हुभा  करते  थे,  जितमें  लिछवी  गण-
 राज्य  जैसे  विशाल  दुसरे  गणराज्य  भी  शामिल

 जे।  हमारे  देश  में  लोकतन्त  कोई  प्रंग्रेजों  द्वारा

 गही  लाया  गया  है  ।  लोकतन्त  चलता  हैँ  कानून
 के  अक्षरों  के  द्वारा  नही,  संविधान  के  प्रक्षरों
 ज्वार  नहीं,  लोकतन्स  बला  करता  है  पर-
 म्पराओों  के  द्वारा,  कनसेंशज  के  आधार  पर  ।
 इग्लंण्ड  झाज  एक  सफल  लोकतन्‍्तोय  देश  है  |
 उनका  कोई  रिटन  कांस्टीट्यूशन  नहीं  है  ।

 कुछ  परम्परायें  हैं,  कुछ  कनवैश्ंज [हैं  जिन  के
 आधार  पर  वह  चलता  है  ।

 झाज  हमारे  विधि  मंत्रों  ने  कानून  की
 बात की की  ।  मुझे  शर्म  झाई  उनकी  बात  को  सुन
 कर  वह  विधि  मत्ती की  तरह  नहीं  बोल  रहे
 थे।  एक  बाजारी  भ्रादमी  की  तरह  बोल  रहे
 थे  ।  विधि  का  सवाल  कहाँ  पैदा  होता  है  ?

 मुख्य  मन्ती  की  सलाह  पर  गवर्नर  अपना
 डिप्कोशन  इस्तेमाल  कर  सकता  है  ।  मैं

 थूछता  चाहता  हु  कि  बिस  समय  मिश्रा  जी  ने
 उनको  कहा  कि  प्रतैस्बली  को  प्रोरोग  करो

 तो  क्‍या  मिश्र  जी  उस  समय  भुर्य  भन्‍्तों  थे  ?

 जहीं  थे  -  इसका  कारण  यह  है  कि  स  समय

 मिश्र  जी  अपना  बहुमत  दो  चुके थे  |

 अध्यक्ष  महोदय,  सारी  स्थिति  क्‍या  है  ?
 कल  तीन  ज्  के  लगभग  जिस  समय  वहां
 अर्तस्वली  में  डिमाण्डज  पर  वोट  होता  था
 उस  समय  कांग्रेस के  एक  संदस्य  ने  एक  प्रिवेलेज

 ओशतन  पेश  को  कि  झपोज़ोशन  के  लोग  कांग्रेसी
 अम्बर  को  कैद  किए  बैठे  हैं  भौर  दो  घटे  उसमे
 लगा  दिये  |  यह  इसलिए  किया  गया  ताकि
 डिमांडज  पर  वोट ने  हो  सके  ।  जब  झपोड़ीशन

 जे  कहा  कि  हम  हाउस  की  सिंटिंग  को  एक्सटेंड
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 करने  के  लिए  तैयार  हैं,  देर  तक  बैठने  के  लिए
 तैयार  हैं,  छः  बड़े  के  वजाय  चात  भौर  आठें
 बड़े  तक  बैठने  के  लिए  तैयार  हैं  पौर  घाज  हो
 डिमाण्ड  पर  वोट  हो  तो  हाउस  को  एक्सदेंड
 नहीं  किया  गया,  हाउस  को  बस  दित  के  लिए
 एडजर्न  कर  दिया  गया  ।  आज  सवेरे  मुझे  वहां
 से  फोन  भाया  था  कि  जिसमें  मुझे  बताया  गया
 कि  हमें  पता  लगा  है  कि  कुछ  मुठ्य  मन्त्री

 गवर्नर को  कह  रहे  हैं  कि  सदन  को  प्रोरोग कर
 दो  t  परन्तु  मैंने  झपनी  पार्टी  के  नेता
 शी  सकलेचा को  कहा  कि  मैं  विश्वास नहीं  कर
 सकता  हूं  कि  गवर्तर  एसी  गलती  करेया
 और  गवने र  मुख्य  मन्त्री  की  एडवाइस  को  मान
 लेगा  ।  परन्तु  जब  मैं  यहां  पहुंचा  तो  यह  जान
 कर  मेरे  प्रचम्भे  को  कोई  हद  नहां  रही  जब

 मुझे  पता  लगा कि  सदन  को  प्रोरोग  कर  दिया
 गया  है।  इसलिए  यह  कास्टोट्यशनल  प्रश्न  तो

 है  ही  ।  गवर्नर  को  कोई  भ्रधिकार नहां  था
 ऐसा  करते  का  ।  गवर्नर  कांस्टीट्यूशन  का

 कस्टोडियन होता  है  ।  उसका  फर्ज  था  कि  वह
 देखता  सारी  स्थिति  को,  बुलाता  सदन  को  t

 ore  सदत  में  मुख्य  मन्ती  श्री  मित्र  का  बहुमत
 नहीं  होता  भौर  बह  हार  जाते  तो  मिश्र  कौ  हद्द
 जाते  भौर  उनको  जगह  पर  दूसरा  मन्त्रिमष्डल
 बनाया  जाता,  और  मिश्र  जो  के  साथ  बहुमत
 होता  तो  वह  कायम  रहते  I  क  भ्रवस्था  में
 मुझे  कोई  शिकायत न  होती  ।

 मैं  मित्र  जो  को  जानता  हू,  बहुत  दिनों  से
 जानता  ह्  उनके  खिलाफ  मुझे  कोई  शिकायत

 नहीं  है  1  उनके  जैसा  भ्रनसक्रुपुलल  आादभी
 शायद  हमारे  देस  के  पालिटिक्स  में  शौर  कोई

 नहीं  हैं।  इसलिए  उनके  विरुद्ध  मुझे  कोई
 शिकायत  नहीं  है  शिकायत  मुझे  वहा  के

 गवर्नर  से  है।  शिकायत  सुझे  केन्द्रीय  सरकार  से

 है  |  इसने  गवर्नर  को  ठीक  राय  नही  दी  ।  गवर्नर
 ने  वहा  गलती  को  ।  उन्हें  कहना  चाहिये  था  कि
 बर्सेमदलो  को  प्रोरोग  करना  उचित  नहीं  है  1

 प्रभी  पजाब  को  बात  कहो  गई  है  1  पंजाब
 में  क्या  हुआ  ?  गवर्नर  के  एड्रेस  के  ऊपर  बहाँ
 बहस  बस  रही  थी  1  एक  एमेंडमेंट  पंजादी  के
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 (oft  अलराज  waite  )
 बारे  में  भाई  |  चार  मैम्बरों  ने  उस  एमेंडमेंट

 के  पक्ष  में  बोट  दिया  ।  एमेंडमेंट पास  हो  गई  ।
 लेकित  उसी  समय  उन  धार  मैम्बरों  ने  वहां
 खड़े  होकर  कहा कि  हमने  गव्वेमेंट  के  विरुद्ध
 बोट  नही  दिया है  केनल  पंजाबी के  पक्ष
 में  वोट  दिया है  |  हम  गवर्नमैंट  के  साथ  हैं  !
 मं  जानना  चाहता  हु  कि  क्‍या  श्रीराम  किशन

 इससे  इकार  कर  सकते  हैं.

 की  राम  'किनय !  सिर्फ  एक  मैस्बर  के
 शेसा  कहा  था  |

 श्री  बलराज  धोक  दूसरे  दिन  वहा

 पर  राज्य  सभा  का  चुनाव हुआ  |  उस  चुनाव के
 झन्दर  जो  संत्ताव्ड  दल  था  वह  दस  की
 मैजास्टी  से  जोता,  उनका  प्रादमी  ज्ञीता  ।
 इट  बाज  ए  सार्ट  झाफ  वोट  झाफ  बा,न्फिडेस  |

 इसलिए  पजाब  की  एनालोज़ी  ठीक  नहां  है
 फिर  अगर  पंजाब  में  कोई  गलती  भो  हुई  है
 तो  उसका  मतलब  यह  नहीं  है  कि  दू  राग्ज
 मेक  वन  राइट  ।  जो  भ्रपोजीशन  पार्टो  है  वह
 मिहस्ड  पार्टी  है  |  प्राप  सत्तारूढ़  पार्टी  हैं  t
 श्राप  बड़ी  पार्टी  हूं  ।  भाप  बीस  साल से  देश  में
 राण्य  कर  रहे  है  |  झ्लाप  जिन  परम्पराप्ो  को
 कायभ  करेगे  उन्हीं  परम्पराधो  का  पालन

 होगा  ।  भापने  कैसी  परम्पराएं  इस  चुनाव  के
 बाद  स्थापित  की  हैं  ?  राजस्थान  में  क्‍या

 हुआ है है  ?  जिस  प्रकार  से  वहा  भ्रपोज़ीशन के
 लोगों  को  खरीदा  गया  है,  उसका  जिक्र  प्रभी

 मथ  लिमये  जी  ने  किया  है।  मैं  समझता  हु  किं
 उनको  बरीदने  के  लिए  ही  झब  यह  काम  किया

 जा  रहा है  1  चूंकि  प्लापको  उस  काम  के  लिए
 समय  की  जरूरत है  इस  बास्ते  बहू  कास  किया
 ग्रया  है  ।

 हमारे  विधि  मन्ली  | 1  कहूने  लगे  कि  मैं

 एम्यूप्ड  हूं  n  क्या  झाप  इकार  कर  सकते  हैं  कि
 राजस्थान  में  यह  बात  हुई  है  ?  क्या  वह  इस्कार
 कर  सकते  हैं  कि  उत्तर  प्रदेश  में  यह  बात  हुई  ?

 मं  कह  सकता  हूं--हिम्मत  से  कह  सकता  EF
 कि  जब  पंजाब  म॑  ऐसी  बात  हुईं,  तो  धनी  पार्टी
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 के  गेता  के  कप  में  मैंने  उसी  सदय  प्रपती  पार्टी
 के  मन्त्रियों  को  बुलाया  शौर  उनसे  पूछा  कि
 उन्होंने  रिजाइन  क्यों  कहीं  किया  ।  सरकार

 इस  बारे  से  सी०  प्राई०  ही०  से  एन्क्याय्री
 करवा  कर  पता  लगा ले  मैंने ४०  बलदेव
 प्रकाश  को  यहां  बुलाया  और  उनको  कौरब
 रिजाइन  करने  के  लिए  कहा  1  उन्होंने  |... ड
 बताया  कि  जिन  चार  मेम्वरों  ने  हमारे  विशद्ध
 वोट  दिया  था,  उन्होंने  उसी  वक्‍त

 यह  डिक्लेयर  कर  दिया  कि  हम  गवर्नमेंट  के

 साथ है,  हम  उसके  विरुद्ध नही  हैं।  उसके  बाद
 पंजाब  गवर्नमेंट  ने  बोट  झाफ  कान्फिडेस  ले
 लिया  ।

 पू  ite  में  हमारा  मैजारिटी  है  |  हम
 वहा  पर  माइनतारिर्ट।  मे  नही  हैं  ।  हमने  वहाँ
 पर  कोई  डिमाण्ड  हारो  नहीं  है  |  लेकिन
 कौंसिल  के  चुनाव  भे  हमारे  मेम्बर  हार  गए  ।
 मेरे  दल  के  महामन्त्री  इस  समय  यू०  वोग  मे

 हैं।  उन्होंने  श्री  चरण  सिंह  को  वोट  श्राफ,
 बान्फिडेस  लेने  के  लिए  कहा  है  ।

 उस  तरफ  से  मारेलिटी  की  बात  कही  गई
 है  1  मैं  यह  बात  समझ  सकता  था,  भगर  भ्रीमती
 इन्दिरा  गाधी  ध्रौर  भ्री  चल्हाण  मध्य  प्रदेश  के

 मुख्य  मन्ती,  श्री  मिश्र,  को  यहा  बुलाते,  उन  को
 डाट  पिलाते  कि  उन्होने  यह  क्‍या  किया  हैं  भौर
 उनको  फौरन  बोट  प्राफ  कान्फिडेंस  हासिल
 करने  के  लिए  कहते  ।  लेकिन  क्या  उन्होने

 ऐसा  किया  है  ?  नही  |

 मैं  ग्रह  कहना  चाहता  हूं  क्रि  यह  कोई

 मामूली  घटना  नही  है  i  इस  देश  मे  ऐसे  तत्व
 भो  हैं,  जो  लोकतन्व  को  नही  चाहते,  जो  स
 देश  र  तानाशाड़ी  कायप्र  करना  चाहते  है,  ह अ
 लोकतन्त्र  को  जड़  को  क्षोद़ना  ढाहते  हैं  ।  हम
 चाहते  हैं  कि  इस  देश  भे  लोकतन्त्र  कायल  रहे,

 परन्तु  जब  सत्तारूढ़  इल  ही  इस  प्रकार  के
 कास  करेगा,  तो  व्रह  निश्चित ष््प  से  उस  थोफ्पें
 को  बल  देगा,  जो  लोकतन्त्र  की  हत्या  करता
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 चाहते  हैं।  जनता  के  जनों  में  लोकतन्ज  के  प्रति

 ओ  पास्वा  है,  जो  पिछले  चुनावों  के  बाद  गहरो
 हुई  है,  सत्तारूढ़  दल  इस  प्रकार  की  हरकतों
 से  उसको  धक्का  पहुंचायेगा  |  झगर  लोकतस्ख
 चर  से  जनता  को  झास्था  हट  जायेगी,  पध्रगर
 देश  में  धलोकतन्व्रोय  झऋक्तियों  को  बढ़ावा
 मिलेगा,  तो  फिर  देश  में  क्या  होगा,  उसकी
 कस्पनामात्र  से  हो  मैं  थरयराता  हू,  मेरे  रोमट

 बड़े  हो  जाते  हैं  ।

 यह  मेरी  पार्टी  या  मन्त्री  महोदय  की
 पार्टी  का  सवाल  नहीं  है  1  यह  देश  का  सवाल

 है  ।  यह  देश  कते  चलेगा  ?  हमने  यहू  निश्चय
 करना  है  कि  क्या  यह  देश  एक  लोकतन्‍्ज  होगा,
 एक  महाबू,  लोकतन्त्र  होगा,  जिसमे  हमारी
 पर्म्परावे  जीवित  रहेंगी,  जिस  में  ब्यक्ति  की
 स्वतन्जता  रहेगी,  विचारों  की  सख्वत्ता

 रहेगी,  चलते  फिरने  कौ  स्वनस्त्रता  रहेगी
 या  यहा  पर  तानाशाही  कायम  होगो--वहू
 तानाशाह  फ़ासिस्ट  होगी,  कम्यूनिस्ट  होगा
 या  सेनिक  हगो,  धह  सावाल  नहीं  है  ।  सवाल

 यह  है  कि  यह  सरकार  इस  देश  म॑  तानाशाही
 आहती  है  या  लोकतन्त्री  ।  बह  क्‍या  चाहतो  है  ?

 मैं  चाहता  ह्  कि  यहा  पर  लोकतन्त  रहे  और
 लोकतब्ज़  के  चतने  के  लिए  मह  आवश्यक  है  कि

 हम  सब  मिल  कर  स्वस्थ  लोकतन्त्राय  परम्परादे
 कायम  करें  बौर  उनका  पालन  करें  |  इस
 भागने  में  भ्रधिक  जिम्मेदारा  झते  है  सरकारी
 दल  पर,  सत्तारूड़  दल  पर,  उस  दल  पर,  जो  बस
 साल  से  राज  कर  रहा  है  कि  बह  ठार  प्रम्पराये
 कायम  करे  ।  लेकिय  उसने  गलत  परम्पराएँ
 कायम  को  है।  उसने  एक  *ेप्ट,  पावर-हगरी,
 सत्ता-लोलूप  व्यक्ति  के  कहने  पर  मध्य  प्रदेश  मे
 शोकतन्त  को  हत्या  होने  दो  हैं

 लेकिन  मैं  यह  कहना  चाहता  हू  कि  ट
 द्य  नेवर  टू  लेट  टु  मेंड  |  सरकार  अमा  भी  उस
 मखतों  का  Sie  १२  east  हैं  प्रौर  तकों
 करना  चाहिए  )  झगर  गववर  हाउस  को
 ब्ोरोग  कर  सकता  है,  तो  ag  हाउस  को  फिर

 जला  भी  सकता  है  |  गवनेर  तुरन्त  हाउसकों
 बुलाएं  भौर  उस  में  वोट  ले  लिया  जाये  f  ae

 Madhya  Pradesh  १  *
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 श्री  मिन  जीत  जाते  हैं,  तो  उत्तको  मुख  फंत्ी
 बने  रहने का  प्रश्निका 7  है  t  शोर  गर  वह  हार
 जाते  हैं,  ir  गवर्नर  महोदय  वहां के  विरोप्ती  इज

 के  नेता  को  बुला  कर  उनसे  मग्व्रिस्रण्डल  बनाते
 की  बात  करें  |  सरकार  से  यह  मेरा  धप्ताल  है
 कि  प्रगर  उस  से  गलती  हो  गई  है  भौर  ये  लोग
 परेशान  हैं--उनके  चेहरे  बता  रहे  है  कि  वे
 पश्षेमान  हैं--- तो  वह  भ्रमी  भी  अपनी  गलती
 को  दुरुस्त कर  ले,  इस  देश  के  लिए,  |.  देश  की
 जनता  के  लिए,  हस  देश  में  लोकतन्त्र  को
 मफलता  के  लिए  d

 Bo  गोबिस्द  वास  (जबलपुर)  '  श्रध्यक्ष

 महोदय,  मैं  सो  बदकिस्मत  मध्य  प्रदेश  से
 आता  है,  जिसकी  आज  यहा  पर  चर्चा  हो  रही
 है  t  भरें  मन  में  कृपालानों  जी  के  लिए  बेहुत
 भधिक  प्रादर  है।  उनके  साथ  माय  हम  लोगों
 ने  झाज़ादी  के  सप्राम  मे  कास  किया  था

 dar  भ्रादर  भेरे  मन  म  प्रोफेसर  रणा  के

 लिए  है  हम  सब  लोग  मिल  कर  ह्थतन्तत्ा
 के  सम्राम  म  काम  करते  रहे  थ  1  था  मधु  लिये
 को  भी  मैं  बहुत  इज्जत  को  दृष्टि  से  देखता  हू  ।

 एक  भागभींय  श्दस्थ  लेकिन  ?

 Blo  गोजिन्द  दास  :  अभा  यहा  जितने
 माननीय  सदस्यों  क॑  भाषण  हुए  हैं,  उन  सबने

 एक  बात  जरूर  कही  है  कि  थे  इस  देश  को
 नेतिकता  से  चलाना  चाहते  है  और  ने  तिकता  ही
 लोकतन्त  का  आधार  हो  सती  है|  एक  दूसरे
 पर  दोषारोपण  हुए  है,  लेबिन  किसी  भी  मान-
 नीय  सदस्य  ने  ऐसी  कोई  वात  नहीं  कहो  है,
 जिससे  नैतिकता  के  भग  यि  जाने  शौर  लोक-

 तन्त्र  की  जंड  में  सद्ठा  पिलाए  जाने  की  दागकर

 ह्ो।

 इस  देश  में  जितने  भो  दल  इस  चुनाव  में

 खड़े  हुए  —H  स्वतस्त्र  लोगां  का  बात  नहीं
 करता--उन  सभा  दबों  जा  कोई  न  कोई
 प्रतिज्ञा-पत्र  था  q  wat  मानतोय  सदस्यों  ने

 जन  प्रतिज्ञा-पत्रों  पर  हस्ताक्षर  किये  ये.  झोर

 मैं  तो  44  वर्षों  से  कत्दीय  व्यवस्पापिका
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 [eve  बोजिस्  दास]
 सप्नाप्रों का  सदस्य  रहा  हू  भ्रौर  कांग्रेस दल  का

 ही  सदस्य  रहा  हूं  1  लेकिन  मैंने  इस  प्रकार  का
 अनैतिकता  भाज  तक  नहीं  देखों  कि  सदस्य
 प्रतिज्ञा-पत्रों  को  ताक  पर  रख  कर,  भ्रपने  दल
 हो  छोड़  कर  दूतर  .ल  मे  सम्मिलित  हों
 जायें  |

 श्री  मधु  लिमये  ने कलक  को  बात  कही  -

 न्होंने  लोग़ो  को  लोभ  मे  डालने  की  वात  कहो
 मैं  श्राप  से  कहना  चाहता  हु  कि  मध्य  प्रदेश  का
 राजनीति  से  योडा-बहुत  में  भा  ब. फफियत
 रखता  हूं  1  कल  प्रात  काल  ही  मेरे  बड़े  पुत्र,
 मनभोहंन  दास,  जो  इस  समय  मध्य  प्रदेश  को
 विधान  सभा  के  सदस्य  है  का,  टेलीफोन  मुर्से
 झाया  उन्होने कहा  कि  सुना  जात.  हूँ  रात

 भर  एफ  जगह कैद  रख  कर  कुछ  सदस्य  भव  छोडे

 गए  हैं  औ  उन्हें  भो  रात  भर  तग  किया  गया

 है  उहोंने  पूछा  कि  ऐसी  हालत  में  मुझे  क्‍या
 करना  चाहिए  '  मैंने  उन  से  कहा  कि  हमारे

 कटुम्य  भौर  हम  सब  लोगों  की  एक  परम्परा

 रही  है  कि  जो  वचन  हम  दे  देगे,  जो  प्रतिज्ञा हम
 कर  लेगे,  उसका  भ््न्त  तक  पालन  करेंगे,  तुमने
 काब्ेख  दल  को  प्रतिज्ञा  पत्र  दिया;  अगर  कांग्रेस
 दल  से  तुम्हारा  मतभंद  है,  तो  सोधा  रास्ता  यह
 हैं  कि  तुम  विधान  सभा  क॑ी  सोट  से  भो  इस्तोफा
 दे  दो,  काग्रेस  से  भा  इस्तीफ़ा  दे  दो,  फिर
 स्वतन्ज  के  झूप  से  च्े  हो  या  न  खड़े हो,  लेक्ति
 जन  तक  तुम  का्रेस  प्लेज  पर,  काग्रेस  से
 प्रतिज्ञापत्ष  पर  हस्ताक्षर  करके  विधान  समा  के
 सदस्प  हो,  तब  तक  तुम्हें  उत्तों  दल  में  रहना

 तुम्हारा  कर्तव्य  होना  चाहिए  |

 क्‍या  श्री  मधु  लिसये  इस  बात  को  जानते

 है--यह  लोभ  भौर  लालच  को  बाते  करते

 हैं--कि  ये  जो  35  यथा  36  रदस्य  शाज
 कांग्रेस  के  विरोध  मे  खड़े  हो  गए  है,  क्‍या

 उन्होंने  किन्ही  बड़े  झच्छ  सिद्धान्तों  के  भ्राघार
 पर  ऐसा  किया  है,  क्या  उनको  कोई  लोभ
 यथा  लालच  नही  दिया  गया,  क्या  वे  देवता  हैं?
 झगर  उन  लोगों  ते  किसी  लोभ  या  लालच  के
 कारण  नही,  बल्कि  किन्हों  सिद्धान्तों  के  प्राधार

 SULY  20,  हा  Madhys  Profesh  |
 Anembty  (AM,)  ue

 पर  यह  पथ  उठाया  है,  सब  तो  में  समझता  हूं
 कि  वें  इस  जमीन  पर  रहने  बाले  नहीं  हैं,
 ये  किसी  दूसरो  जगह  के  रहने  बाले  हैं  1

 जब  हम  सिद्धान्तों  ब्रौर  नैतिकता  की
 दात  करते  हैं,  तब  हम  उन  दातों को  किसी
 दल  विशेष  को  1111.  से  न  करे,  गरिक  सारे
 देश  की  दष्टि  से  करे  ।  मैं  यह  नहीं  कहता  फि
 कांग्रेस  वाले सब  द््घ  के  घोये  हुए  है  लेकिन
 ये  जो  35  या  3०  सदस्य  मध्य  प्रदेश  विधान

 सभा  में  विरोधी  दल  मे  ग़य  हैं, वे  काग्रेस दल की दल  की
 शोर  क्षे  हो  निवाकत  हुए  प्ले  t  लेकिन  बाहे
 कोई  कार्यस  वाले  हों  या  श्री  मु  लिमये  के
 दल  के  हो,  या  जनवष  के  हों,  हम  लोग  को  यह
 बात  तो  किसी  प्रकार  कानून तय  क  रनी  पड़ेगी
 कि  यदि  कोई  व्यक्ति  किसी  को  प्रतिज्ञापत्र  देकर

 चुनाव  मे  सफल  हो  कर  जाता  हैं  भौर  बाद  मे

 बरू  उस  दल  को  छोडना  चाहता  हैं,  तो  पहले
 उसको  पती  सीट  से  ईतीफ़ा देना  चाहिएं, तब तब
 बह  झपना  दल  छोड़  सकता  है।  (व्यवशाम )

 ही  शुरंमनाव  विद्द!  :  माननीय  सदस्य
 को  यह  बात  काग्रेस  बकिंग  कमेटी  शौर
 पालियामेटरी  बोई  को  भी  फहनी  चाहिए
 जिसने  दूसरे  दलों  के  भदस्पो  के  काग्रेस  मे
 शामिल  होने  की  इजाज़त  दे  दी  है  ।

 Tro  ग्ोबिल्द  दास  :  मैं  काग्रेस  पालिया-

 प्रेटरी बोर्ड  को  भी  यह  बात  कहता हू  '
 हमे  बुनियादी दृष्टि  से  इस  बात  को  देखता

 होगा  ।

 ४प  सम्बन्ध  मे  श्री  रामक्ृष्ण  ते  जो  कुछ
 कहा  है,  मैं  उससे  सहमत  हू  7  माननीय  सदस्यों
 को  “माठा  मोठा  गेप्प,  कड़वा  कडणा  चू  की
 नीति  नही  अ्पतानों  चाहिए  1  हम  ew  दलों
 से  मिल  कर  मारें  मामलों  को  बुनियादी  दृष्टि
 में  देखना  चाहिए  प्र  इस  प्रकार  को  ने तिकता
 का  निर्माण  करना  चाहिए  कि  भविष्य  मे  इस
 प्रकार  को  घटतायें  हों,  नहीं  तो  इस  वेश
 मे  न  प्रजातन्त  चलेगा  श्लौर  त  नेतिकता  रहेगी
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 गांधी  जी  के  सारे  सिद्धान्तों  को  हम  धीरे  धीरे

 भूलते  जाते  हैं,  और  भूलते  जायेंगे  तो  यह  देश

 ऐसे  गर्त  में  जायग।,  जहां  से  उसका  निकलना

 असंभव  हो  जायगा  |

 मैं  एक  बात  समझ  संकता  हूं  कि  यदि

 ओत्मिंक  दृष्टि  से  किसी  विशेष  प्रश्न  पर  किसी

 का  मतभेद  हो,  ज॑  से  4963  में  जब  भाषा  विधेयक

 लाया  गया,  उस  से  मेरा  मतभेद  था,  संचेतक  का

 नोटिस  होने  पर  भी  मैंने  उसका  विरोध  क्रिया

 श्रौर  झपना  मत  विरोध  में  दिया  ।  जवाहरलाल
 जी  उस  समय  मौजूद  थे  और  जब  मैं  उनसे

 मिला  तो  उन्होंने  कहा  कि  इतना  होने  पर  भी

 हमने  तुम्हारे  ऊपर  इसलिये  कार्यवाही  नहीं
 की  कि  हम  क्‍या  केर  सकते  थे  तुम्हारे  ऊपर  |

 किसी  विषय  पर  किसी  को  मतभेद  हो  और

 उस  ह:1.0:6  पर  उसकी  अन्तरात्मा  का  मत  हो,
 तो  उसकी  हम  कंसे  रोक  सकते  हैं।  भाषा  विधेयक

 फिर  झाने  वाला  है,  मैं  फिर  उसके  खिलाफ

 बोट  करने  वाला  हूं,  चाहे  सवेतक  फा  नोटिस  हो  t

 जो  किसी  की  अन्तरात्मा  का  विंबय  है,  वहां
 पर  उसको  नहीं  रोका  जा  सकता,  लेकिन

 प्रतिज्ञा  पत्र  देकर  दल  को  छोड़ना  और  दल

 की  छोड़  कर  इस  प्रकार  की  अनैतिकता  करना

 किसी  के  लिये  भी  श्रेयस्कर  नहीं  हो  सकता  हैं  !

 इसके  लिये  आपको  कोई  न  कोई  निश्चयपूर्वक
 कदम  उठाना  पड़ेगा,  नहीं  तो  देश  का  पुनरुद्धार
 नहीं  होगा  |

 Shri  S.  Kandappan  (Meitur):  Mr.
 Speaker,  while  the  Law  Minister  in-~
 terrupted  to  plead  the  lost  cause  of
 the  Ccengress,  he  said  that  the  Mem-
 bers  felt  a  little  agitated.  That  is  true
 as  far  as  the  Congress  Party  Mem-
 bers  were  concerned.  We  feel  a  little
 elated  and  we  rejoice  that  at  least  36
 legislators  of  Madhya  Pradesh  have
 realised  that  the  people  of  this  country
 groan  under  the  yoke  of  the  Congress
 Tule  since  a  long  time  and  they  have
 taken  upon  themselves  the  job  of  over-
 throwing  the  Congress  regime  and  set
 up  a  new  regime.  I  consider  it  a  wel-
 come  symptom.  While  the  Home
 Minister  was  saying  that  the  House
 ‘was  prorogued  in  the  interest  of  de-
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 mocracy  it  really  sounded  like  a’  but-
 cher  pleading  that  he  is  plying  the
 trade  in  the  cause  of  non  violence.

 This  Government  should  make  its
 position  very  clear.  As  Acharyaji  and
 Rangaji  pointed  out  and  as  so  Many
 speakers  from  this  side  had  made  it
 amply  clear,  there  is  a  constitutional
 crisis,  perpetrated  with  a_  deliberate
 motive.  Let  this  Government  deny
 that  they  have  not  prorogued  the
 House  to  have  room  for  manipulating
 things  in  their  favour  and  _  politi-
 cal  manouverings.  Tf  they  say
 that  it  is  not  within  their  know.
 ledge.  I  am  called  upon  to  say
 that  the  Governor  did  not  have
 atnandate  to  act  like  this.  We  have.
 been  reading  in  papers  about  the  num-
 ber  of  incidents  happening  in  various
 legislatures  in  thig  country,  memberg
 came  to  blows  in  the  legislatures,
 shoes  had  been:  thrown  at  each  other
 and  abuses  had  been  shouted  at  each
 other.  Even  in  such  extreme  cases,
 the  assemblies  were  only  adjourned,
 not  prorogued.  jJBut  here,  immedia-
 tely  on  the  advice  of  the  Chief
 Minister,  the  Governor  thought  it  fit
 to  prorogue  the  assembly.  The  Law
 Minister  was  pleading  that  the  Central
 Government  did  not  have  any  adminis-
 trative,  constitutional  or  legal  respon-
 sibility  in  this  matter.  We  know
 that  the  Central  Government  did  not
 realise  its  responsibility.  Let  him
 honestly  deny  and  say:  we  do  not
 have  any  responsibility  in  the  proro-
 gation  of  the  House.  I  do  not  think
 any  man  in  hig  senses  would  consede
 that  argument.  Instead  of  indulging
 in  these  cheap  arguments,  let  the  Gov-
 ernment  clarify  its  position.  And  let
 them  honestly  and  sincerely  see  that
 the  Opposition  party  there  is  given  an
 opportunity  to  rule  so  as  to  have  a
 healthy  convention  there.

 Only  one  word  more,  andI  have
 done.  If  the  Government  still  main-
 tains  that  the  Governor  has  taken  it
 upon  his  own  head  and  that  he  acted
 on  his  own  responsibility  without  con-
 sulting  the  Centre,  then  I  think  it  is
 high  time  that  the  whole  question  of
 the  procedure  of  appointing  the  Gov-



 e@bout  a  healthy  situation  and  see  that
 erder  prevails  in  Madhya  Pradesh.

 शी  कंबल  सिह  (भागरा)  :  अध्यक्ष

 बहोदय,  बह  बढ़स  बंब  नबा  जलेंगी  ?

 Mr,  Speaker:  Till  about  7.30  or  7.35.
 We  started  this  discussion  30  minutes
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 does  not  act  independently.  Even
 the  United  Kingdom,  the  King  or  the
 Queen  a3  the  case  may  be,  has  to
 act  on  the  advice  of  the  Prime  Minis-
 ter,  In  the  Constitution  we  have
 drawn  up,  we  have  embodied  the
 principle  that  may  be  the  President,
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 it  that  that  is  the  situation;  I  do  not
 know—even  if  he  has  advised,  that
 is  the  correct  constitutional  position.

 adjourn  this  House  can  as  well  tole-
 rate  if  the  other  House  adjourns  for
 @  week  or  two.

 Every  party  has  got  its  own  rules
 and  code  of  conduct,  including  the  Jan
 Sangh  and  Swatantra,  Election  mani-
 festoes  are  jssued  and  candidates  are

 jing.  It  is  not  in  that  spirit  that  we
 have  to  consider  it.  It  is  from  the

 means,  by  proper  methods,  and  do  not
 take  advantage  of  somebody's  weak-
 ness  and  adopt  improper  means  in
 order  to  achieve  proper  ends.

 Shri  H.  N.  Mukerjee  (Calcutta
 North  East):  Mr.  Speaker,
 support  the  motion  of
 Limaye  because  something  has  hap-
 pened  in  Madhya  Pradesh  which  is
 not  only  most  extraordinary  but  most

 2
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 in  every  State  is  carried  on  in  accord-
 anee  with  the  provisions  of  the  Cons-
 titution.  And,  when  you  talk  about
 the  provisions  of  the  Constitution,
 Stiri  Hanumanthalya  notwithstanding,
 I  wish  to  say  that  you  think  not  only
 of  the  letter  but  also  the  spirit  of  the
 Constitution,  Our  firiend  the  Law
 Minister  intervened.  He  is  a  good
 man,  a  Capable  man

 Shri  Hanumanthaiya:  If  you  take
 the  spirit  of  the  Constitution  it  Mu  all
 Tight,  but  it  does  not  admit  the  spirit-
 ing  away  of  the  Members.

 eft  wa,  लिमये  :  सराह,  पह  मत  मंथा  *

 इसका  जवाब  दया  जायगा  |

 Shri  H.  N.  Mukerjee:  We  are  all
 trying  to  answer  some  of  the  things
 which  prop  फ  in  the  mind  of  Shri
 Hanumanthaiyn  from  time  to  time.
 Sir,  I  was  saying  that  our  friend  the
 Law  Minister,  surely  a  capable  man,
 chose  to  treat  us  to  what  |  am  can-
 strained  to  characterise  as  ‘baby  talk’
 in  so  far  as  his  interpretation  of  the
 Constitution  is  concerned.  His  idea
 was  that  the  Governor  is  bound  by
 the  advice  of  the  Chief  Minister  in
 this  and  this  matter  appertains  only
 to  the  S:ile  and  we  have  nothing
 whatever  to  do  with  at.  I  am  not  hold-
 ing  a  brief  for  anybody  in  Madhya
 Pradesh.  Madhya  Pradesh  political
 life  I  mean,  and  J]  would  rainc:  be
 overtaken  by  the  so-called  dscoits
 who  876  supposed  to  infest  the  Cham-
 bal  Valley  and  other  places  in  Madhya
 Pradesh  than  by  the  political  opera-
 tors  who  seem  to  be  functioning  there.
 None  of  us  holds  a  brief  for  those
 who  specialise  in  floor-crossing  and
 re-crossing  and  al)  that  kind  of  game.

 But  what  exactly  has  happened?
 In  the  budget  session,  which  is  the
 session  when  the  principle  of  minis-
 terial  responsibility  is  put  to  the  test
 in  the  most  crueia]  manner,  the  budget
 session  when  the  article  of  the  Cons-
 titution  which  says  that  the  Council
 of  Ministers  in  a  particular  State  is

 Punjab  has  been  mentioned.  As
 Shr;  Madhok  hes  said,  and  everybody
 agrees  with  it,  two  wrongs  do  not
 make  a  thing  right.  Even  80,  in  the
 Punjab  what  happened  was  that  those
 who  had  voted  against  the  govern-
 ment  did  not  cross  over  to  the  other
 side  and  make  public  statements  to  the
 effect  that  they  want  to  put  the  gov-
 ernment  down,  Now,  we  do  not  want
 to  justify  what  happened  in  Punjah
 or  anywhere  else  but  please  do  not
 bring  in  Punjab  and,  in  the  name  of
 political  morality,  do  not  try  to  justify
 the  conduct  of  the  Congress  Party  at
 every  level

 49  hrs.

 Shrj  Hanumanthalya:  Then,  why
 did  you  not  bring  in  an  adjourn-
 ment  motion  in  the  House  at  that
 trme”

 Shri  H.  N.  Mukerjee:  |  want  to
 know  categorically  from  the  Home
 Minster  did  the  Governor  act  solely
 on  the  advice  of  the  Chief  Minister
 and  without  reference  to  Delhi,  poli-
 tically  and  parhamentarily,  the  Gev-
 ernc:  went  ahead  and  did  this  mise-
 rable  job  of  proroguing  the  legisia-
 ture?  Did  he  or  did  he  no  consult
 Delhi?  I  refuse  to  believe  that  he
 did  not  consult  Delhi,  We  have  read
 in  the  papers  about  the  Governor  of
 West  Bengal  moving  about  the  cor-
 ridory  of  New  Delhi,  when  certain
 things  were  being  reported  in  the
 press  I  Tefuse  to  believe  that  the
 Governor  of  Madhya  Pradesh  did  net
 contact  New  Delhi  before  he  took
 such  a  very  serious  step  as  proroge-
 tion  of  the  legislature.  And  prorogp-
 tion,  Shri  Manumanthalya  should
 remember,  is  a  very  much  more  seri-
 ous  and  important  business  than  thé
 adjournment  of  the  House,  a@ourm
 ment  for  a  few  days  or  thet  sért
 thing.  But  what  har  beppened  we
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 What  are  the  facts  which  the  Home
 Minister,  through  the  Governor,  con-
 veyed  to  us  He  says  that  30  odd
 pedple  left  the  Congress  Party,  two
 of  them  are  supposed  to  have  said
 that  they  were  under  duress,  that  they
 Were  secreted,  spirited  away,  that  is
 the  word  he  used,  by  somebody.  Out
 of  30  odd  people  who  have  left  the
 Congress  Party,  for  good  reason  oF
 bad  reason,  2  people  had  complain-
 ed,  to  the  Chief  Minister  I  supose,
 or  whoever  might  be  jn  Madhya  Pra-
 desh,  that  they  had  been  spirited
 away  by  aome  spirit  ar  some  embodied
 spirit,  something  like  that  happen-

 ed  What  is  the  sense  of  it?  Some-
 body  said,  I  think  it  was  my  hon.
 fmend,  Dr,  Govind  Das,  that  things
 ate  so  bad  that  you  cannot  move
 about  safely  and  that  sort  of  thing,
 his  gon  could  not  do  something,  he
 was  in  Jeopardy  छा  some  such  thing,
 which  is  the  most  amazing  thing.  Is
 it  the  report  to  the  Home  Minister
 from  Madhya  Pradesh,  is  it  the  report
 to  the  President  from  the  Governor
 of  Madhya  Pradesh,  that  the  law  and
 order  situation  in  Madhya  Pradesh  has
 broken  down  entirely,  that  legislators

 Agsembly  (A.M)

 Madhya
 i  4  pole

 had  thought  it  fit  to  prorogue  the
 legislature?  Is  it  a  joke?

 Do  x04
 it

 play  about  with  parliamentary
 tions?

 ago,  when  he  was  a  Minister  in

 called  Travancore-Cochin

 got
 lation,  ‘Ivor  Jennings  of  Kerala’  or
 something  like  that.  I  do  know
 he  might  have  got  that  kind  of  appel-
 lation,  but  I  was
 eame  before  the  House  and  tried  to
 justify  conduct  which  could  not
 justified.  Political  thuggery  can  never
 be  tolerated  in  this  country,  and  if
 all  the  parliamentary  canons  of  pro-
 priety  are  thrown  to  the  winds  in
 this  kind  of  egregious  faahion,  that
 is  the  end  of  all  hopes  of  any  kind
 of  decent  political  life

 I  do  not  swear  by  parliamentarism,
 as  Shri  Hanumanthaiya  tried  to  do
 but  as  long  as  we  work  in  and  through

 mal  human  living.  That  is  why  I  eay,
 the  Government  of  India  has  fajled
 in  its  duty,  as  Prof.  Banga  said
 it  not  the  duty  of  the  Governmen
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 of  India,  through  the  President  whom
 the  Prime  Minister  is  supposed  to
 advise,  to  ark  for  a  report  from  the
 Governor  of  Madhya  Pradesh  to  see
 te  it  that  the  wrong  which  has  been
 done  is  righted  without  delay?  If
 that  us  not  done,  whatever  profession,
 solemn  professions,  of  decency  and

 democracy  which  the  Congress  Parlia-
 mentary  Party  in  Delhi  want  to  make,
 those  professions  would  be  treated
 with  contempt  by  the  people  of  this
 country.  The  whole  house  of  Con-
 gress  38  tottering  all  over  India,  We
 see  signs  of  that  in  what  is  happen-
 ing  in  Madhya  Pradesh.  I  may  not
 luke  the  way  in  which  those  signs
 appear  in  Madhya  Pradesh,  because
 somebody  spoke  a  while  ago  of  Maha-
 Yajas  and  Maharanis  ruling  the  roost
 over  there,  but  even  so  the  house  of
 the  Congress  r\  tottering  and  unless
 you  beware,  unless  you  take  decent
 steps  in  time,  vou  will  have  to  rule
 the  day  when  you  have  sanctioned
 the  type  of  conduct  which  has  taken
 place  in  Madhya  काधतस्डी,

 Shri  A.  K.  Sen  (Caleutta-North-
 West):  Mr  Deputy-Speaker,  Sir,  I
 find  it  very  easy  to  agree  with  Many
 of  the  high  principles  which  have  been
 #xpressed  by  Prof.  Mukerjee  and  those
 who  have  supported  the  adjournment
 motion.  I  do  not  think  any  of  us  on
 this  side  of  the  House  will  ever  find
 any  fault  with  those  high  principles.

 I  remember,  when  our  late  Prime
 Minister,  Pandit  Nehru,  was  leading
 the  Government  and  was  the  leader
 of  the  House,  with  what  spirit  and
 with  wat  anger  he  treated  one  of  the

 -TULY  20,  था  Madhya  Pradesh

 happy  to  noe  and,  I  think,  the  rest
 of  us  will  agree  with  him.

 The  second  principle  is  that  if  the
 autonomy  of  the  State  to  be  main-
 tamed  and  if  the  Governor  has  to  act
 as  a  constitutional  organ,  then  the
 Governor  must  act  on  the  advice  of  the
 Chief  Minister  so  long  as  he  remuing
 the  Chief  Minister  Unless  he  is  re-
 moved  by  the  constitutional  processes
 with  which  we  are  all  aware  (In-
 terruption}.  I  hope  Mr.  Mody  will
 kindly  hsten  to  me  with  patience.  if
 he  has  not  the  patience,  I  only  regret
 it.  He  would  certainly  not  subscribe
 to  the  principles  behind  the  adjourn-
 ment  motion  which  's  sought  to  be  pro-
 pounded  by  all  the  supporters.  Now,
 if  the  Governor  has  to  act  on  the  ad-
 vice  of  the  Chief  Minister,  who  are  We
 to  tell  him  that  he  must  act  in  a
 different  manner?  As  |  said,  if  the
 motive  behind  the  prorogation  order
 is  proved  to  be  as  it  has  been  describ-
 ed  to  be,  all  of  us  will  regret  it.
 I  only  hope  that  that  is  wholly  untrue,
 [t  is  true  that  during  the  middle  of  the
 Budget  Session,  this  extradrdinary



 from  a  State  where  horse-trading  is

 still  with  us.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  A,  K.  Sen:  Mr.  Samar  Guha
 tells  me  that  the  people  are  still  with
 them  I  am  very  happy  to  note  this.
 If  they  are,  they  will  run  the  Gov-
 ernment

 When  five  members  from  the  United
 Front  Group  joined  the  Congress,  I
 was  very  distressed  to  learn,  their
 security  and  their  physical  existence
 were  threatened  eee  (Interruptions).
 and  a  Jarge  number  of  men  were
 brought  to  the  Assembly  for  the  pur-
 pose  of  terrorising  them.  I  hope  that
 is  also  there...  (Interruptions).

 Shri  Bal  Raj  Madhok:  Reverse  the
 process  that  started  in  Rajasthan.

 Shri  Samar  Guha:  They  were  not
 elected  on  Congress  tickets;  they  have

 Mr,  Deputy-Speaker:  Order,  order.

 ‘Shri  A.  K.  Sen:  When  hard  truths
 are  said.  it  is  very  difficult  to  tolerate

 Shri  8,  M.  Banerjee:  He  was  not  in
 Bengal  then;  he  was  in  London.  He
 does  not  know  what  had  happened,

 Shri  A.  x  Sem:  Mr,  Banerjee  may
 rest  assured  that  the  means  of  commu-
 nication  are  quite  effective  these  days.
 if  he  thinks  that  he  knows  about
 Bengal  better  than  I  sitting  in  Dethi,
 I  can  tell  him  that  I  know  about
 Benga]  much  beticr  than  he
 ahywhere  in  the  wi  I orld,

 wi
 He  is  in  Delhi  and  he
 Bengal  all  the  time  .

 ShriS  HK.  Tapurish  (Pali):  The
 Hcme  Mmuster  wanted  one  full  day  te
 get  the  :nformation....

 An  hon.  Member:  Very  funny.

 Shri  A.  K.  Sen:  It  is  not  funny
 either  (Interruptions).

 As  I  saio,  it  is  g  fact  that  many
 people  were  injured  in  the  Assembly,  .

 An  bon  Member:  Speak  about
 Madhyu  Fradesh.

 Shri  A,  K.  Sen:  In  Madhya  Pradesh,
 at  hag  not  yet  come  to  a  stage  whea
 the  Conyiess  nas  beaten  up  those  whe
 have  crossed  the  floor.

 Shri  Kanga:  What  about  Bastar?  The
 Maharaja  was  done  to  death.

 Shri  A.  EK  Sen.  Therefore,  I  main-
 tain,  and  it  has  always  been  said  im
 this  House  that  it  will  not  be  a  safe
 thing  to  aicw  any  other  organ  except
 the  State  Legislature  the  right  to  in-
 terfere  in  the  functioning  of  the  ठन
 ernment  there.  If  the  Government
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 3३85  to  be  censured  when  the
 dq  recelied,  it  will  be  for  the  Lagiain-
 ture  there  to  pronounce  ite  verdict.
 If  ine  Government  is  censured,  the
 Government  will  go  I  cannot  regret.
 (Interruptiong)

 Thos  are  the  high  principles  of
 demeeriuc  Goverantent.  They  should
 fave  th  patience  to  hear  me,  when  I
 ‘wih  ppeaktng.  I  had  been  listening  to
 Wem  ih  rapt  attention.

 tia  fam  जाकतन्त्र  को  इतना
 ल्स्ता  मत  बनाइये  |

 Shri  A.  E.  sen:  Shri  Madhu  Limaye
 always  pro.rsis.  He  is  protesting  now
 also

 we  सिलये  सुन  रहा  हू  लेकिन
 लोकतन्ल  को  इतना  सस्ता  मल  बनाझों  |

 यह  मैंने कहा  है

 Shri  १.  ६,  Sem,  It  us  Shri  Madhu
 Lamaye's  duty  to  listen  to  me  and
 then  anewer.  I  hope  he  will  remem-
 ber  that,  because  Lok  Tantra  ws  not
 his  monopoly:  it  is  my  monopoly  also
 and  I  am  a  greater  devotee  to  the
 demucratic  tradiucns  than  Shri  Madhu
 Limaye.  Let  him  not  think  that  he  rs
 the  only  champicn  here;  there  are
 whe:  champions  wo  And  I  shall  be
 failing  in  my  duty  if  I  do  not  defend
 @  democratic  government.  whether  it
 be  run  by  the  Congress  or  by  any
 ‘Other  party  inctoding  Shr  Madhu
 ‘Limeye's  party  So,  he  must  have  at
 Jeast  the  patience  to  hear  others  giving
 expression  to  <  uifferent  point  of  view
 On  the  “ame  problem.  That  is  the
 very  basis  of  democracy.  So,  he
 should  not  talk  so  glibly  about  Lok
 Tantra,

 As  I  was  saying,  it  will  be  a  danger-
 oun  precedent  if  this  House  takes  to
 itwalf  the  prerogative  of  pronounciag
 verdicts  on  the  propriaty  of  a  govern-
 ment  in  «  State.

 JULY  20,  ner  ©  ‘Madhyn  Predesh  =  ata.
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 Stri  8.  Bandappan:  What  ७  the,pur-
 poss  of  keeping  the  Governor  thei?

 Gari  A.  K.  Gen:  Let  the  hon.  Mem-
 ber  plemse  alt  down,

 Shri  &  Bandeppan:  He  is  such  a
 great  constituenal  pundit.  He-theuid
 teli  us  the  purpese  of  keepiag  a
 Governor  there,

 Mr.  Depaty-Spraker:  Order,  order.

 Shri  A.  B.  Sen;  I  ramember  that
 when  the  first  communist  Government
 ‘was  established  in  Kerala  and  we  ref-
 erred  the  Educatain  Bill  to  the
 Supreme  Court  for  its  opiniofi  about
 the  validity  of  the  provisions  of  that
 Bu:  serious  apprehensions  were  ex-
 Pressed  on  the  floor  of  this  House  by
 hon.  Members  opposite  saymg  that
 there  had  Leen  an  entrenchment  on
 the  feld  of  the  State  Government,  on
 the  sround  that  it  was  nét  for  ts  to
 judge  the  validity  of  a  State  action
 but  it  was  for  the  State  legislature.  I
 hope  mv  hon.  fiends  will  remember
 thet  now.  We  may  give  our  meral
 verdict  hcre,  as  I  said,  I  shall  be  un-
 happy,  uf  it  3s  proved  tomorrow  that.
 the  Chief  Minister  hs  taken  this  step
 only  for  the  purpose  of  manoeuvring.
 But  I  oppose  this  adjournment  motion,
 White  we  may  give  our  moral  verdict,
 as  I  have  said,  as  g  matter  of  constitu-
 tional  propriety,  for  the  defence  of
 State  autonomy,  and  for  the  proper
 functioniug  of  the  State  Governments
 it  will  be  our  duty  to  oppose  this  ad-
 journnent  motion
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 of  the  Congress  Party.in  Madhya  Pra-
 desh  my  condolenees.  for.  the  fall  of
 the  Congress  Government.

 Some  Members  from  this  side  as  wel]
 as,  the  other  side,  not  many  from  the
 other  side,  expressed  shock,  surprise,
 agitation  and  excitement.  As  far  as  I
 am  concerned,  I  was  not  at  all  shock-
 ed,  and  I  shall  tell  you  the  reason  for
 it.

 Shri  Hanumanthaiya  (Bangalore):
 He  is  used  to  it.

 Shri  Umanath:  I  was  not  agitated
 because  from  the  beginning  we  in  our
 party  have  been  saying,  that  as  far  as
 the  Congress  Party  is  concerned,  the
 moment  it  faces  a  situation  when  it
 cannot  retain  power  or  it  cannot  get
 power  through  democratic  o:  parlia-
 mentary  means,  it  will  not  hesitate  to
 subvert  the  Constitution  of  the  coun-
 try.  This  has  been  our  stand.  That
 was  why  I  was  not  shocked.  What  has
 happened  in  Madhya  Pradesh  was  an
 additional  instance,  that  has  cnofirmed
 our  conviction.  That  was
 were  not  surprised.

 why  we

 Shri  Y.  8.  Chavan  had  said  in  his
 statement  that  there  were  certain  pres-
 surisations  and  intimidations  and  they
 constituted  a  threat  to  the  parliament-
 ary  institution  there.  That  was  one  of
 the  premises.  IT  would  like  to  know
 where  his  wisdom  was  when  in  Madras
 they  did  noi  have  the  majority  and
 brought  in  Shri  Rajagopalachari  and
 used  all  sorts  of  pressurisation  and  80०
 over  50  many  members  of  the  Opposi-
 tion  who  had  won  their  elections  on
 other  tickets.  In  952  they  did  this
 when  they  did  not  have  the  majority
 there.  They  used  all  pressure  tactics
 and  purchased  members.  Did  they  not
 realise,  then.that  this  was  a  danger  to
 parliamentary  democracy?

 Seven  times  Ministries  in  Kerala
 were  subverted.  In  order  to  do  this,
 how  many  times  cid  they  use  pressure
 tactics,  intimidation  and  other  repre-
 hensible  tactics?  .  They  did  it  in
 Orissa.  Now  they  say  this  is  a  threat
 to  democracy.  Do  you  know  why?
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 Because  it  is  not  possible  now  for  them
 to  pressurise  and  get  people  this  way.
 At  that-time,  this  was  possible  for
 them.  Now  they  are  losing  people
 because  these  tactics  are  being  used  by
 some  other  friends.  So  they  now  and
 then  speak  of  danger  to  parliamentary
 democracy  and  other  things.

 Dr.  Govind  Das  and
 philosophising  on  the  morality  of
 crossing  the  floor.  You  will  be  sur-
 prised  to  know  that  one  party  in  this
 country  recently  removed  all  restric-
 tions  on  admission  of  members  from
 other.  parties,  who  crossed  the  floor.
 Recently  a  party  in  this  country  has
 removed  such  restrictions  and  opened
 its  gates  to  members  of  other  parties
 who  would  cross  over.  It  was  none
 other  than  the  Congress  Party.  Its
 working  Committee  has  done  this.  And
 they  now  talk  and  philosophise  about
 political  morals.  I  say  all  this  is
 shee  hyprocrisy  and  nothing  else.

 others  were

 What  is  the  result  of  this  action?
 The  result  of  this  action  is  a  very
 dangerous  and  serious  thing.  Here  is
 a  State  where  the  Budget  3ession  of
 the  Assembly  was  going  on.  But  it
 has  been  prorogued.  Now  the  Budget
 of  the  State  cannot  be  passed  by  dis-
 cussion.  It  has  to  be  passed  by  an
 Ordinance  promulgated  by  the  Gover-
 nor  and  it  is  going  to  be  passed  in
 that  manner.  It  can  neither  be  dis-
 cussed  here  nor  can  it  be  discussed  on
 the  floor  of  the  Assembly  there.  Here
 is  q  horrible  position  resulting  in  the
 action  of  the  Congress  Government
 that  in  our  country  for  the  first  time
 since  the  establishment  of  parliament-
 ary  democracy,  a  Budget  of  a  State
 amounting  to  crores  of  rupees  has  to
 be  passed  by  a  sheer  Ordinance  with-
 out  any  check  on  it  by  the  people’s
 expression  of  views.

 Some  hon.  Members:  No,  no.

 Shri  Y.  B.  Chavan:  No,  no.

 Shri  Umanath:  This  is  the  despic-
 able  conduct  of  the  Congress  Party.
 By  restoring  to  such  action  somehow
 or  other  they  want  to  cling  to  power..
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 Legislative  Assembly  to  have  a  dis-
 cussion  on  the  Budget  demands.

 Shri  Umanath:  This  is  their  way  of
 clinging  to  power  at  any  cost.  By
 this  act  they  have  not  only  suppress-
 ed  the  fundamental  right  of  the  elected
 legisiators  but  also  clipped  the  right
 of  the  elected  organ  of  the  State,  Still
 they  talk  and  philosophise  about
 morality.  I  say  all  this  talk  ३१  non-
 sensical  philosophy.

 Now  the  Law  Minister  was  saying
 that  it  is  not  true  to  say  that  this  pro-

 prove  it  was  meant  for  this  purpose
 only.  Two  things  happened.  Yester-
 day,  the  day  previous  to  prorogation,
 when  the  announcement  was  made
 that  34  members  had  crossed  the  floor
 in  the  Assembly,  Shri  D.  P,  Mishra
 Came  out  with  a  statement  to  the
 press.  His  statement  was,  “Tomorrow
 I  am  going  to  verify  whether  the
 majority  is  with  me,  whether  the  M
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 tuons  on  the  advice  of  the  Council  of
 Ministers  which  shall  be  resposible  to
 the  House,  which  means  it  enjoys  the
 majority  in  ‘he  House.  From  Mr.
 Chavan’s  s.atement  I  understand  that
 it  was  the  Chief  Minister  who  advis-
 ed.  When  the  Chief  Minister  advised
 the  Governor  to  prorogue,  he  had  lost
 the  majority,  thereby  he  had  lost
 the  authority  under  the  Constitution
 to  advise  the  Governor,  This  is  the
 pos.tion.

 They  mentioned  Punjab.  As  far  as
 my  “arty  is  concerned,  when  the
 Punjab  Assembly  was  adjourned  for  »
 few  days,  I  would  like  to  tell  Mr.  Ram
 Kishan  thet  our  politburo  was  meet-
 ing,  we  immediately  took  the  position
 that  thir  was  wrong.  We  asked  the
 party  representative  in  the  Committee

 Assembly.  We  were  nat  9  party  to  i,
 we  pressurised  them.
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 लोगों  मे  सस  ऋइल्‍ट से  यह
 intervention  is  not  meant  to  kilt  ordi-  शिकायत  कौ  कि  हु  भौरत  बदनाम  है,
 nary

 pessants
 jn

 Pr viegrie  =
 हुम  इस  को  पत्थर  मारेंगे,  आप  क्यों

 workers
 in

 various
 Places.  रोक  रहे हैं।  इस  पर  जैसस  कांइम  ने them.  use  that  power  and  see  that  Mr,

 कहा  कि  इस  १  वही  नादमी

 औमती  तारकेश्वर,  सिक्का  (बाढ़):
 उपाध्यक्ष  महोदय,  मैं पला  बडी  बैठी  माननीय
 सदस्यों  के  भाषण  दन  प्ग्दी  थी।  अमी
 मैं  ने  माननीय  सदस्य,  क्री  'उमानाथ,  का
 भी  भाषण  सुना  ।  जो  कुछ  मैंने  यहां

 सुना,  उस  से  मुझे  बाइबल  की  एक
 कहानी  याद  झा  गई  ।  किसी  से  जेमस
 क्राइस्ट  सेकहा  कि  फला  औरत  बड़ी
 बदचलत  है,  बडी  बदनाम  है।  (ध्यबधान)
 मानतीय  सदस्यों  को  औरत  के  नाम
 पर  इस  तरह  फ़रकना'  नहीं  चाहिये।
 कुछ  लोगों  का  शरत  के  नभि  से
 दिमाय  खराब  होने  लगता  है  4
 जैंमस  क्राइस्ट  से  यह  शिकाश्नत  इस
 लिये  की  गई  थी  कि  उस  झौरत को  सब
 लाग  पत्थर  मार रहे  थे  शौर  जैसस  क्राइस्ट

 ने  उन  को  ऐसा  करने  से  रोकना  चाहा
 था ।

 qe  माननीय  ह... क  कौन  पफ्त्बार
 मार  रहे  थे  ?

 जीनत  ततरहेइबरी  सिन्हा :  इन
 जैसे  सबसोंग  मार रहे  के  1

 अं  हुकुम  बम्ब  कहछुवास  :  क्‍या  कोई
 पत्थर  लगा हैं  ?

 भीगती  तारकंइबरी  सिशा:  पत्थर

 तो  लगता ही  है,  लेकिन  इस  वक्‍त  वरपर हमें
 नही  लग  रहा है,  इन  के  चरिज्ष  को  लग

 जहा  है,  जिस  की  नुमायश  ये  कर  रहे  हैं।

 पत्थर मार  सकता  है,  जिसने  जिंदगी  में  कभी
 कोई  पाप  नहीं  किया  हो।  (ड्यवधान)

 कांग्रेस  की  पत्थर  मारने  वाले  ये  कौन

 होते  हैं?  कांग्रेस  ने  चाहे  जो  कुछ  भी  या
 हो  लेकिन  इनके  हाथ  पत्थर  मारने  के  काबिल

 नहीं  है।  (  व्यवभ्ान  )  हम  अपनी
 बदनामी  रा  गाते  4  हम  मार  ची
 खा  सकते  थे,  लेकिन  इनके  पत्थर  से

 नहीं --  इनके  हाथों  में  पत्थर  शोभा  नही
 देते,  क्‍योंकि वे  हाथ  रगीन है  |

 कहां  जाता  है  कि  एक  गलत  काम

 हो  भौर  उप्ते  बाद  दूसरा  गलत  दाम

 हो  तो  किसी  डिक्शनरी  में  सट्टी  नहीं
 होता  है  ।

 Shri  J.  B,  Eripelani:
 ie

 r-
 fectly  agree  with  the  lady.
 ery  hag  been  committed,  but
 we  have  no  right  to  throw  stones.

 stadt  तारकेदबरी  सिस्हा  :  कुछ
 मॉननीय  सदस्य  उत्त  तरफ  से  नैतिकता
 की  बात  कर  रहें  थे  बडे  ओरो  से,  इसलिये
 जैसे  यह  कहा  है  1  दादा  से  में  बढ़ी

 बिनती  के  सावा  कहती  हक  बढ़प़िता के
 समान  हैं,  वह  वुपबाप  बैठ  जायें।

 मैं  यह  च्ह्ती  हक  इन  के  हाथ मे
 बहे  पत्थर  नहीं  है  कि  जिससे ये  कांग्रेस  को
 मार  सकते  हैं।  और  फिर  पह  नैतिकता  की

 बात  नही है  यह  सबिधान की  बात  हैं  ।  एक
 संविधान तो  संविधान-बनाने  वालों ने  बनाया

 और  दूसरा  सविधान  ये  लगातार  बनाते

 रहते  हैं  ।  मधु  लिमये  जी  बनाते  हैँ,
 राम  सेवक  जी  बनाते  हैं,  राममूति जी
 बनाते  हैं,  उमानन  जो  बताते  है,  झौर
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 (a  भजती  तारकीदगरी  सिन्हा)

 महू  संविधान  बनाने  का  कार्यकम  लगातार
 जलता  रहता  हैँ  ॥

 sdveti  तारकेइबरी  सिम्हा  :  राम
 सेवक जी  को  देश कर  मुझे एक  शेर  यांद
 ात  है--  क्यों  पोल  खुलवाते  है  —

 बाहअ  जो  मस्जिद  में  इमाम  बना,  भाज
 देशा था  मंखाने  मे  इस  मदलुदा  को

 चुप  रहिये  पोल  न  खूलवाइये  q

 अध्यक्ष  महोदर,  संविधान  की  बात  हो
 रही  है,  चर्चा का  विषय  है  कि  संविधान के
 झबुसार  किसी  ने  क्या  काम  किया  और  क्या

 कॉम  नहीं  किया  ।  इसमे  नैतिकता  का  कोई
 सवाल  यहा पर  नही  है,  यहा पर  संविधान
 का  सबाल  हैं  शौर  सबिधान की को  धारा
 i63  (2)  %  लिखा  है  --श्री  गोविन्द

 मैनन  ने जिस  बात को  कहा  है,  मैं  उत्ती  को
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 shall  not  be  called  in  question
 on  the  ground

 थी  पीलू  मोरो  :  इस में  चोरी  नही
 आती  है  |

 ओजती  तारकेश्यरी  सिन्हा  नंविधान

 आपने नहीं  लिखा  या।  चुप  रिषे

 “hall  not  be  called  in  ques-
 tion  on  the  ground  that  he  ought
 or  ought  not  to  have  acted  in  bu
 discretion  "

 जरा  ध्यान  से  सुने  |  हम  क्‍या  डिस्कस

 कर  रहे  है  ।  उन  को  यह  करना  चाहिये
 जा  या  नहीं  करना  भाहिये  था,  इस  बात  पर

 बहस  करने  का  हमको  कोई  अधिकार  नहीं
 है

 भी  म  लिमये  *  जरा  355  धारा
 को  पढ़िये  ।

 'भीमती  तारकेप्बरी  सिन्हा  :  इस  बात

 पर  बहुस  करने  का  संविधान  न  अधिकार

 नहीं  दिया  है  पौर  मधु  लिमये  जी  का  मालूम
 है ँकि  सविधान  इस  तरह  से  नहीं  बल

 श्री  मधु  लिये  :  355  धारा  कॉ  पढ़-

 कर  सुनाइये  ।

 ्ीमती.  तारकेश्वरी  सिन्हा  :  एक  ही
 धारा  मत  पढ़िये  ।  पढ़िये  तो  चारो
 घाराशों  को  एक  माथ  पढ़िये,  उस  के  बाद
 उसके  बाद  झपना  दिमाग  सगाहये,  पती
 घाराये  मत  बनाइये  ।  संविज्ञान
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 मैं  धारा  14%  हिसाब  से  भी  कहना
 चाहती  fiom  (2)  में  क्या  लिखा  है  -

 The  Governor  may  from  time  to
 time

 टाइमडु-डटाइम  का  मतलब  बोग  है--यांनी
 जब  बहू  समझें  तब,  जब  मधु  लिमये  जी  समझें
 तब  नहीं  ।

 “{a)  prorogue  the  House  or
 cither  House,

 (0)  dissolve  the  Legislative  As-
 sembly "

 मे  दो  चीजे  सिख  गई  है।  फ्रोरोग  करने
 का  प्रश्तिकार  गवर्नर  का  है  और  हमेशा
 हगा  चाहे  कितना  भी  हल्ला  मचाइये  ।
 मेरी  मरका।  से  एक  शिकायत  है  सरकार
 को  इसे  हॉल्‍्ले-गुल्ले  के  बावजूद भी  इस
 बहस  फो  यहां  नहीं  आने  देना  चाहिये

 'था,  यूक  हम  इस  लोक-सभा  के  लिये  हो
 परम्परायें  नहीं  बना  रहे  हे,  हम  भागे  भाने

 वाली  लोक  सभाप्रो  के  लिये  परम्पराभों  को
 बना  रहे  हैं,  भागे  आने  वाली  पीढ़ियो  के  लिये

 भी  परम्पराणों को  बना  रहे  हैं।  भौर हम
 परम्पराओ को  तोड़ते  हैं  भौर  आगे  आने  बाली
 पीढियों  के  लिये  स्वस्थ  परम्परायें  नहीं  बनाके
 यहं  सपीय  शासन  है,  कैन्द्रीय  शासन  की

 परिषाटी  नहीं  है।  हमको  सोचता  आहिये
 कि  संधीय  गासन  की  मर्यादायें कया  होती  हैं?
 हाउस  झाफ  कामस्ज  की  परियाड़ी  पर  चलने
 वाले  लोगों  को  मैं  यद  कह  देना  भाहती हूं
 कि  हाउस  wre  कामत्स  की  परम्पराय
 ध...  बात  के  लिंप्रे  हमको  मार्गनर्तन  नहीं

 Averridly  (AM)

 देती कि  केलीय  शासन  प्रोर  संदीय  बासन के

 प्रन्तर  को  किस  तरह  से  मर्यादा  पूरक  निधावा
 चमद्िये ।  उसके  |...  न  इनको  प्रभरीका  के
 संक्धान  से  सेना  है,  न  |.  प्रिदेश  के  हाउस
 झाफ  कामण्ज  से  लेना  है,  हमें  प्रषनी  परम्पराशों

 को  अपने  ही  निभाना है,  अपने  हो  बनाता  2
 शर  उनको  बताने  के  लिये  हमारे पास  एक
 कसौडी  (पौर  व”  कसोटी है  हमारा  संविधान

 और  उत्ती  संविधान  ने  भनुसार  हमको  अपने
 को  चलाता है,  प्रप्त  भागे  आने  वाली  पीकियो

 को  चलाना  है।  इसलिये  सरकार  को
 देखता  चाहिये  था  कि  चाहे  कितनी  भी  इस
 के  लिये  लोगों  की  माग  भाई  पी-मह  गिरोशो

 दल  झौर  कांग्रेस  का  सवाल  नहीं  है,  बह
 शासक दल  और  विरीधो  दल  का  सवाल

 नहीं  है--  यह  भर्यादा  का  सबाल  है,
 ससद्‌ की की  मर्यादा,  संघीय  मर्यादा,  फैडरेशन
 की  मर्यादा  ।  राज्य  और  केन्द्र  के  अलप
 झलग  प्रधिकार  संविधान  में  दिये  हुए  हैं,
 यह  कोई  बलिखित  नहीं  है,  लिखित  संविधा
 हैं

 प्रध्यक्ष  महोदय,  मैं  एक  सूचना  गृह-मंत्रो
 जो  को  देता  चाहती हूं, हूं,  बल्कि मैं  उस  से  कुछ
 सवाल  पूछता  चाहती  हु  क्‍या  यह  सही  है  कि
 एक  सदस्य  ते  विधान  सभा  में  उनका
 नाम  श्री  लक्ष्मण दास  है  एक  प्रिवेलेज
 मोशन  मूव  किया  है  कि  हमारे  ऊपर  जबरदस्ती
 शौर  ज्यादती हुई  ह्म  चाहती हूं  कि  इस  का

 जवाब  गह-मंत्री  दें  -  दूसरा  सवाल-क्या  बह
 सही  बातें  है  कि  होटल  इम्पोरियल  में  भौर

 होटल  अलोसावरी  मे  22  आदमी बन्द  कर
 रखे  गये  थे  ।  इसके  बारे  में  मैं  यह  नहीं

 कहती  कि  राज्य  सरकार  से  सूचना  समाये
 वह  हमेशा  संसद्‌  में  कहा  करते  हैं  कि  |  का
 भी,  प्रपना  सूचना  केत्दर  रहता  है  प्रोर  केन्द्र
 अपनी  सूचना  मोगता  है  -  क्या  उन्होंने

 इस  के  बार ेमें  अपनी  सूचना  मंगषाई है  कि
 22  प्रादमियोँ  को  नं  दोनों  होटलो  में  रात

 भर  बन्द  करके  रखा  गया।
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 [चीमती  तारकंश्वरी  सिन्हा]

 सीलसरी  बात---श्रोशेग  क्‍यों  किया  गया  ?
 इसलिये  किया  गया  कि  जिस  प्रयातन्स  की

 दुद्दाई  देकर  लोग  बजट  पास  करने  की  बात
 करते  हैं,  ज्समें  एगक  थोट  की  भी  कीमत
 होती है।  हम  जानते  हैं  कि  प्रजातन्त्  में

 अुनाव  होते  हे,  चुनाव  की  जब  पटीशन्ज हम  देते
 हैं  जिसमें  चुनाव  की  जो  मार्यादायें  हैं  भगर
 सतको  नहीं  निभाया  गया  है  तथा  उस  का
 सम्सटैन्शयल  रिजल्ट  पर  इफेक्ट  होता  है,
 तो  वह  चुनाव  टूट  जाता  है।  प्रजातन्त
 में  एक-एक  वोट  का  बड़ा  महत्व  होता
 है,  श्रज। तन्त्र  की  जिन्दगी  उस  पर  निर्भर

 करती है।  उसी  तरह  से  जब  विधान सभा
 में  डिमान्ड  पर  बहस  बल  रही  हो  भौर  जब
 सस  पर  मत  देने  का  समय  झावे,  तब  सदस्यों

 को  गलत  तरीके  से  मत  देने  प्राने  से  रोकना
 इस  से  बढ़  १२  बुरी  बात  भौर  क्‍या हो  सकती
 है  1  संसद्‌  हो  था  विधान  सभा  हो  ने  प्रोरोग
 करना  ही  गैर  मुनासिद है  पौर  भ  इस  तरह  से
 रोकना  ही  मुनासिव  हे--दोनो  परिस्थितियों
 में  भबनेर  ने  जो  कुछ  किया  है,  सही  किया  है,

 ठीक  किया  है  ।  मे  केन्द्र  की  सरकार  से

 प्रार्थना करती  हूं  कि  शबनैर को गुड्डा न को  गुड्डा  न
 बना  दें  ।  गवर्नर  तराजू  नहीं  है,  गवर्नर

 मुहडा-गुड़िय/  नही  है,  गवर्नर  राज-प्रमुख
 है,  न  केन्द्र  का  है  न  राज्य  का  है,  राज-प्रमुख की
 कुर्सी  पर  दण्ड  जेकर  बैठता है  शौर  विक्रमादित्य

 की  कुर्सी  को  कुठित  करने  का  न  हमको  प्रधि-

 कार  है  पौर  न  उनको  अधिकार  है  -  इस
 लिये  गवर्नर  की  मर्यादाओों  की  रक्षा  का  भार
 केस के  शानन  पर  है  1

 Mr.  Deputy-Speaker:  Shri  Sur-
 endranath  Dwivedy.

 जी  ह  सिगयवे  :  मैं  शापसे  प्रार्थना
 करना  चाहता  हूं।  कई  दफ़ा  कह  चुका  हूं
 कि  भाप  ato  लोहिया  को  बोसने  दीजिये
 मैं  झपता  अधिकार  उनको  देता  हूं,  ध्ाप  बह
 श्नी  नहीं  मानते  हैं  ।

 है
 श्री  छझिजनारामण  (बस्ती)  झध्यक्ष

 महोदय,  ढ़ाई  चन्दे  हो  चुके  |
 Shri  Dattatraya  Kunte  (Kolaba):

 We  the  Independent  Members  do
 not  get  any  opportunity  to  speak
 You  must  give  us  five  minutes,

 Mr.  Deputy-Speaker:  Mr.  Dwivedy
 is  the  last  speaker.  Then  I  will  call
 the  Home  Minister.

 Shri  Tenneti  Viswanatham
 khapatnam):  May  I  know  whether
 any  of  us  would  be  given  a  few
 minutes  to  speak  or  whether  our
 duty  is  merely  to  be  silent  witnesses?
 Cas  we  participate  or  not?

 (Visa-

 Mr.  Depaty-Speaker:  So  far  as
 the  selection  of  speakers  from  the
 opposition  is  concerned,  I  am  follow-
 ing  the  Speaker's  instructions.  On
 such  occasions,  only  recognise  party
 groups  participate  I  am  sorry.

 Shri  Tenneti  Viswanatham:  Do
 we  cease  to  exist?  Whether  you  re-
 cognise  us  or  not,  we  come  from

 the  constituency  of  somebody
 Where  is  the  question  of  recognition?
 You  cannot  kill  democracy  by  re-
 cognition,
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 stewed  ere:  :  (हुपुड़)  उपाध्यक्ष

 महोषण, कुछ  भोर  लोगों  को  भांत  देने में
 28-20 बिगड  या  |. ड  भंटा  भौर  लगेगा

 शौर  में  चाहूंगा  कि  बाप  इस  कुर्सी  पर  बैठ

 कर  सदस्थों  के  जो  अधिकार है  उन  की  झाष
 रक्षा  करें  और  इसलिए  जो  इंडिपेडेंट
 श्रोच्नेसिव  ग्रुप  के  मानतीय  सदस्य  दहां  हाउस

 मे  बैठे  हुए  हैं  उन  को  भी  इस  पर  बोलने  का
 वसर  मनिफ्चित  रुप  से  मिलना  चाहिए  |

 Mr.  Deputy-Speaker:  I  am  very
 sorry.

 Shri  Dattatraya  Hunte:  When

 going  to  allow  us  5  minutes,
 only  mean  you  are  going  to  smother
 the  independent  opinion  in
 House.

 Mr,  Deputy-Speaker:  I  would
 request  him  to  take  it  up  with  the
 Speaker.

 Shri  Dattatraya  Kunte:
 stage,  you  are  the  Speaker.

 Shri  H.  P.  Chatterjee  (Krishnagar):
 Your  rulisg  should  be  judicial,  not  ar-

 At  this

 Medhys  Pradesir
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 sorry  I  have  to  walk  out.

 Shri  H,  P.  Chatterjee:  You  are
 acting  most  afbitrarily,  (Interrup-
 tions).  Tam  also  walking  out.

 at  द... ध ल  जारी :  उपाध्यक्ष

 महोदय,  यह  ाप  का  बडा  गलत  निर्णय  है  1

 इस  झ्राप्रिकार  के  स्थान  पर  बेठ  कर  झाप

 को  ऐसा  निर्णय  ही  करना  चाहिए था  |
 मैं  भी  विरोध  स्वरूप  सदन  से  बाहर  जाता

 हर

 49.45  hrs.

 (Shr,  Dattatraya  Kunte,  Shri  A.  P.
 Chatterjee,  Shri  Prakash  Vir  Shastri
 and  some  ather  hon.  members  then
 left  the  House.)

 Shri  Mi  L.  Sondhi:  Sir,  is  thi  the
 beginning  or  end  of  democracy,  that
 everybody  should  go  away  like  this?
 This  has  happened  in  Czechoslovakia.
 This  has  happened  in  Spain.  Is  it
 going  to  happen  here  also?

 Mr.  Deputy-Speaker:  Will  you
 please  resume  your  seat  (Interrup-
 tions).  Nothing  will  go  on  record.

 interruptions**

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  I  am  sorry  that  It  wen
 not  possible  for  you  to  accommodate
 one  or  two  Members  more.  We  could
 have  sat  for  five  or  ten  more  minutes
 and  accommodated  them.

 Mr,  Deputy-Speaker;  I  hope  you
 will  eppreciate  my  difficulty.  I  wanted
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 {Mr.  Deputy-Speaker]
 {o  accommodate,  but  how  can  I  aecom-
 modate  four  of  them?

 Shrj  Surendranath  Dwivedy:  Sir,
 after  listening  to  the  speeches  made
 here  in  defence  of  the  action  that
 has  been  taken  in  Madhya  Pradesh  I
 feel,  before  I  say  anything,  that  I
 should  move  this  amendment  to  the
 adjournment  motion  before  the  House:

 “That  after  considering  the
 adjournment  motion  the  House
 urges  upon  the  President  to  take
 immediate  steps  to  remove  the
 Governor  of  Madhya  Pradesh  from
 office  for  using  his  constitutional
 powers  in  a  partisan  manner  to
 help  the  party  in  power  in  that
 State.”

 Mr.  Deputy-Speaker:  I  would  like
 to  inform  Shri  Dwivedy  that  there  is
 tio  provision  for  bringing  an  amend-
 ment  ६0  an  adjournment  motion.

 Shri  Surendranath  Dwivedy:  Is
 {here  any'  bar  under  the  rules?

 Mr.  Deputy-Speaker:  So  far  as  [
 kow,  you  cannot  move  an  amend-
 onent.

 Shrj  Surendranath  Dwivedy:  Sir,
 kindly  listen  to  me.  We  have  never
 done  that,  but  that  does  not  mean
 that  the  rules  prohibit  moving  an
 tmendment  to  an  adjournment  mo-
 tion.

 Shri  Kanwar  Lal  Gupta:
 amendment  been  moved?

 Has  the

 Shrj  Surendranath  Dwivedy:
 have  moved  it.

 Yes,  I

 Sir,  I  was  really  surprised  when
 the  legal  pandits  from  the  other  side
 was  defending  the  action  of  the  Gov-
 ernor  as  constitutioal.  Apart  from
 other  issues  that  have  been  raised—I
 do  not  want  to  repeat  them—accord-
 ing  to  article  74  there  is  a  distinct
 difference  between  adjournment  and
 prorogation.  Here  we  are  not  question-
 ing  the  right,  the  constitutional  right
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 of  the  Governor.  The  constitutional
 right  of  the  Governoy  is  cleary’Ge-
 fined  in  the  articles  of  the  Constitu-
 tion.  But  the  whole  issue  is)  when
 would  the  Governor  exercise  that
 right.  I  can  well  understand  if  the
 Governor  in  spite  of  the  advice  of
 the  Council  of  Ministers  diq  some-
 thing.  The  Governor  has  also  the
 right  to  use  his  discretion  and  to  say
 to  the  Counci]  of  Ministers  that  he  is
 not  prepared  to  accept  their  advice.
 That  is  also  within  his  own  right.  In
 this  case,  what  has  happened?  Actu-
 ally,  the  Chief  Minister  of  Madhya
 Pradesh  has  hinted  last  evening  “I
 would  advise  the  Governor  to  dis-
 solve  the  Assembly”.  Obviously,  the
 Governor  could  not  accept  this  advice
 because  already  before  the  Governor
 there  was  a  list  of  a  majority  of  mem-
 bers  of  the  House,  presented  by  the
 leader  of  the  opposition,  that  they  are
 in  a  position  to  command  the  confid-
 ence  of  the  House  and  carry  on  the
 government.  So,  this  advise  could
 never  be  accepted.

 In  the  matter  of  the  prorogation  of
 the  legislature,  he  has  acted  in  the
 most  unconstitutional  way.  Proroga-
 tion  is  not  mere  adjournment.  I  could
 have  understood  it.  if  the  Speaker
 had  adjourned  the  House  for  two  or
 three  days,  saying  that  there  is  some
 confusion  about  the  strength  of  the
 ruling  party,  though  even  that  too
 would  have  been  objectionable.  I  say
 that  if  what  has  been  done  in  Punjab
 is  shameful.  what  has  been  dome  here
 is  disgraceful,  because  the  proroga-
 tion  of  the  Assembly  could  come
 only  at  a  time  when  there  is  no  busi-
 ness  before  the  House,  when  all  the
 business  of  the  House  is  exhausted.
 Then  alone  is  the  House  prorogued.
 If  there  is  more  work,  the  duration
 of  the  House  js  extended.  Here,  am  I
 to  understand  that  the  Governor  pas-
 sed  this  order  because  there  was  no
 business  before  the  House?  The
 Education  demand  had  to  be  passed;
 after  discussion  for  about  half  an
 hour  they  had  to  be  voted.
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 The  more  objectionable  thing  is  that
 this  order  was  not  passed  last  night.
 The  Speaker  was  also  not  informed
 about  this  earlier.  When  the  Speaker
 came  to  the  House  and  the  members
 started  asking  questions,  the  Speaker
 said  “I  understand  that  a  prorogation
 order  is  coming;  so,  I  cannot  proceed”.
 That  means,  this  plan,  this  conspiracy
 was  hatched  when  they  found  that
 probably  if  the  Assembly  met  then
 it  would  not  be  possible  for  the  Gov-
 ernment  to  continue.  So,  they  man-
 aged  to  get  the  House  prorogued.

 In  such  a  situation,  if  the  Gover-
 nor  was  not.  partisan,  if  the  Gov-
 ernor  wanted  to  act  as  a  constitutional
 Governor,  forgetting  his  own  party
 leanings,  the  only  course  he  could
 have  taken  was  not  to  prorogue  the
 Assembly  but  to  permit  the  Assembly
 to  continue;  let  the  government  face
 the  Assembly;  the  voting  was  to  take
 place  after  discussion  for  half  an  hour;
 if  the  government  could  command
 the  confidence  of  the  majority,  they
 could  continue;  otherwise,  if  they  fail
 to  get  the  majority,  the  other  consti-
 tutional  course  shoulq  have  been
 taken.  So,  the  position  is  very  clear.
 I  do  not  want  to  repeat  what  has
 been  said.  I  maintain  that  what  has
 been  done  is  unconstitutional  and  jt
 is  a  rape  on  the  Constitution.  I  want
 to  say  that  this  is  a  clear  device,  a
 ruse  to  bide  time  to  purchase  members.
 There  is  no  other  motive  behind  it.
 If  the  Assembly had  met,  the  Ministry
 would  have  fallen.  By  taking  recourse
 to  this  method,  the  Ministry  conti-
 nues.  So  far  as  the  record  of  this
 Ministry  is  concerned,  so  many  mem-
 bers  have  mentioned  how  it  has  func-
 tioned,  how  unscrupulous  the  Chief
 Minister  himself  is.  So,  there  is  no
 doubt  that  this  step  was  taken  to  give
 an  opportunity  to  the  Ministry  to
 continue  in  office.

 If  a  non-Congressman  was  the  Gov-
 ernor  of  Madhya  Pradesh,  this’  thing
 would  never  have  happened.  This
 really  ‘raises  the  question  of  the  ap-
 pointment  of  Governors.  If  we  really
 want  that  the  constitutional  pro-
 visions  should  be  implemented  pro-
 480(Ai)  LSD—3.
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 perly,  in  conformity  with  our  demo-
 cratic  principles,  then  the  entire  policy
 of  the  appointment  of  Governors  in
 this  country  has  to  be  reviewed  and
 changed  and  no  partymen  should  be
 permitted  to  accept  this  post.

 It  is  no  analogy,  it  is  no  justifica-
 tion  to  come  forward  ang  say  that  if
 happened  in  Punjab,  so  we  could  do
 it  here.  That  may  happen  here  also;
 so,  it  will  be  suicidal.

 Shri  Bal  Raj  Madhok:  In  the  case
 vi  Punjab,  it  was  not  the  Speaker
 who  adjourned  the  House.  The  House
 was  adjourned  by  a  motiom  of  tie
 House.  Ii  the  Congress  party  mem.
 bers  wanted  it,  they  could  have
 opposed  that  motion.

 Shri  Surendranath  Dwivedy:  I  will
 conciude  my  speech  by  saying,  this.
 Only  two  days  back,  in  this  House
 {  expressed  concern  over  some_  de-
 velopments  in  West  Bengal,  that  de-
 mocracy  and  constitutional  machiner)
 are  being  subverted  by  actions  ot
 groups  or  elements  who  do  not  believe
 in  democratic  methods.  But.what  lL
 now  want  to  say  ¢o  the  Congress  Party
 here  is  that  they  are  also  responsi-
 ble  in  this  country  by  the  way  in
 which  they  have  acted  while  im-
 plementing  the  Constitution  for  actu-
 ally  subverting  the  Constitution  and
 that  they  are  making  room  in  this
 country  for  such  elements  which,  if
 aliowed  to  thrive,  will  give  the  goby
 to  the  constitution,  when  democracy
 will  have  no  place  here.  ‘Therefore,
 as  cOncern  has  been  expressed  by  all
 sections  of  the  House,  let  them  forget
 their  party  advantage.  I  do  not  think
 in  spite  of  the  machinations,  the
 Madhya  Pradesh  Congress  Govern-
 ment  is  going  to  stay.  It  will  fall  to-
 day  or  tomorrow.  There  is  no  doubt

 about  that.  But  let  us  establish  some
 standards.  Let  this  Parliament  which
 is  the  real  custodian  of  the  constitu-
 tional  rights  not  become  a  party  to
 these  machinations.  I  expect  tne
 Home  Minister  to  tell  us  whether
 he  has  any  responsibility  in  that  or
 not,  whether  he  has  an  answer  to  this
 aspect  of  the  question  or  not  and
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 {Shri  Surendranath  Dwivedy]
 whether  he  really  wants  to  tell  us
 what  this  GoVernment  or  the  Congress
 Party  2  going  to  do  in  this  matter.

 The  Minister  of  Home  Affairs
 (Shri  Y¥.  B.  Chavan):  Mr.  Deputy-
 Speaker,  Sur,  as  was  explained  by
 the  Prime  Minister  in  the  beginning,
 We  welcomed  this  discussion  because
 we  wanted  to  have  an  opportunity
 to  consider  the  constitutional  issues
 involved  in  it.  That  was  the  reason
 why  we  thought  that  this  discussion
 was  welcome.  But  on  the  merits  of
 the  cuse,  ]  have  no  doubt  that  this
 motion  was  uncalled  for  and  un-
 necessary.

 The  basic  position  that  the  mover
 of  the  motion,  Mr  Madhu  Limaye,
 took  was  that  under  Article  355,  it
 was  incumbent  on  the  Centre  to  en-
 sure  that  the  admunistration  of  the
 State  is  carrieg  on  according  to  the
 provisions  of  the  Constitution,  I  was
 trying  to  fvllow  the  debate  to  find
 out  where  exactly  we  have  failed  to
 see  that  the  provisions  of  the  Con-
 stitution  were  not  abided  by  or  were
 not  accepted.  I  was  trying  to  under-
 stand  that.

 Shr  Piloo  Mody:  Motives.
 Shri  ¥.  EB  Chavan:  There  is  no  ob-

 jective  test  to  find  out  motives.  About
 what  has  happened  since  yesterday
 and  today,  I  would  lke  to  correct
 Mr.  Madhu  Limaye  if  he  wants  to  be
 corrected.  There  are  some  Members
 who  are  in  the  habit  of  making  wild
 charges.  He  used  the  word  |  स्वाग
 किया  मैने  ',  L  ४00  " असत्य,  7

 would  like  to  repeat  what  I  said  this ५

 qernine.
 When  the  question  was

 d  about  the  prorogation  of  the
 Assembly,  I  said,  “I  have  no  facts
 about  :t,  Unless  I  get  the  facts  from
 the  Governor,  how  can  I  say  any-
 thing?”.  Till  I  talked  to  the  Gover-
 nor  this  evening,  after  I  promused  to
 this  House  to  talk  to  him,  I  had  not
 a  word  with  the  Governor  fy,  the  last

 “many  weeks  perhaps.  There  was  no
 question  uf  giving  any  direction  to
 the  Government.  Certainly,  I  had  a

 we
 with  the  Chief  Minister  yester-

 st  mq  fend:  fee  जो  स  बात

 हुई  न?
 Ghri  ¥.  B  Obavan:  So  what?  I

 wouki  like  to  tell  you,  when  yester-
 day  I  saw  there  was  some
 ing  on  the  teleprinter
 some  kidnapping  in  Bhopal  of  M.LA.s
 etc.  I  really  wanted  to  know  exactly
 what  was  happening  ४  the

 materialised  sometime  at
 9  o'clock  last  night  and,  naturally,  I
 wanted  to  know  what  was  happening
 there,  He  mentioned  to  me  that  these
 things  were  not  certain  because  he  had
 not  been  able  to  contact  the  Mem-
 bers,  etc.  and  that  whether  he  had  a
 minority  or  majority,  he  had  to  make
 the  assessment  Thi.  ‘s  what  he  told
 me,

 Now,  I]  say,  when  we  are  sitting  in
 this  honourable  House,  one  who
 speaks,  certainly,  considers  himself
 an  honourable  man  but  I  would  ex-
 pect  from  them  that  they  would  consi-
 der  the  others  also  equally  honourable,
 Unless  we  have  that  position,  the  de-
 bate  in  this  House  is  impossible.  De-
 mocracy  itself  wil]  be  completely  in-
 compatible  without  this  proposition.
 (Interruption).  At  least  Mr.  Banerjee
 need  not  tell  me  about  democracy;
 certainly,  Acharya  Kripalani  can  tell
 me  about  democracy.

 What  happened  yesterday  was  poli-
 tical  and  what  happened  today  was
 constitutional,
 20  hrs,

 T  have  heard  the  speeches  very
 carefully  and  I  have  found  that
 speaker  after  speaker  who  criticised
 the  Government  tried  to  discuss  what
 the  Governor  ought  to  have  gone  or
 what  he  ought  not  to  have  done.  They,
 really  speaking,  did  not  tell  me  that
 this  was  what  the  Central  Govern-
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 Shri  x.  , 9  Chavan:  Even  moral  is-
 sues  will  have  to  be  discussed.

 Certainly  Constitutional  issues  gre
 impersonal  issues;  Constitutional  -
 Bucs  aré  non-partisan  issues.  You
 cannot  consider  or  interpret  the  Con-
 stitution  taking  into  consideration  the
 Congress  Government  once  and  then
 take  the  same  Constitution  and  try
 to  interpret  it  in  another  way  taking
 into  consideration  the  non-Congress
 Government.  The  same  criteria  will
 have  to  be  applied  to  the  non-Con-
 gress  Government  and  to  the  Congress
 Government.

 Now,  what  is  the  Constitutional
 issue?  The  hon.  members  rased  a
 very  important  question  These  dis-
 cussions  and  these  incidents  have  cer-
 tainly  raised  an  issue  of  the  import-
 ance  of  the  Governor's  Office  in  this
 country.  J]  entirely  agree  with  this
 because  We  are  in  a  new  phase  of  de-
 mocratic  life  in  the  country  where  the
 role  af  the  Governor  becames  import-
 ant.  Therefore,  let  us  try  to  find  out
 what  exactly  s  the  Constitutional  role
 of  the  Governor.  I  was  trying  to  un-
 derstand  this  question  from  the
 speeches;  I  discussed  it  with  some  of
 the  legal  pundits  and  I  also  refer-
 red  to  some  books.  The  Constitution
 is  very  clear  on  this  point.  The  Gov-
 ernor  of  a  State  is  a  Constitutional
 head  except  in  three  Articles,  I  have
 referred  to  the  jatest  scholarly  edition
 of  the  Constitution  published  by  Mr.
 Seervai,  the  Advocate-General  of
 Maherashtts,  and  he  has  said  that  only
 under  three  Articles  the  Governor  of
 a  State  functions  at  an  agent  of  the
 President.  They  are  Articles  mana),
 200  and  356.  Except  in  these  three
 Articles,  the  Governor  functions  ag  the

 Assembly  (A.  M.)
 Constitutional  head.  This  position,  we
 have  to  accept....

 An  hou.  Member:  By  whom  is  he
 appointed?

 Sbri  Y.  B.  Chavan;  Once  we  acctpt
 this  Constitutional  position,  the  point
 is  whether  in  this  matter  the  Chief
 Minister  ought  to  have  given  him  the
 advice  that  he  gave  hin  or  he  could
 have  given  him  some  other  adviee.  Let
 us  certainly  argue  in  a  theoretical
 way;  possibly  I  may  agree  with  you  or
 may  not  agree  with  you.  But  once
 having  received  the  advice  from  the
 Chief  Minister,  let  us  not  take  into
 consideration  whether  the  Chief
 Minister  is  Ajoy  Babu  or  Mishraji;  let
 us  not  go  into  the  names  because
 then  the  matter  becomes  subjective;
 Tet  us  be  objective.  The  point  is  when
 a  Chief  Minister  gives  an  advice  to
 a  Governor,  as  Membere  of  Parlia-
 ment,  as  as  democrats,
 as  the  supporters  of  the  Constitu-
 tion,  what  is  our  position?  When  an
 advice  is  given  by  the  Chief  Minis-
 ter  to  a  Governor,  the  question  is
 whether  the  Governor  is  bound  by
 us  advice  or  not.  My  answer  to  that
 in  that  he  is  bound  to  accept  that
 advice.

 Shri  Sal  Raj  Madkok:  The  only
 question  is  whether  Mr.  Mishra  was
 at  that  time  the  Chief  Minister.  He
 had  forfeited  the  confidence  of  the
 majority.

 Tro  शन  भनोहर  लोहिया  कन्नौज)  :

 भध्यक्ष  महोदय,  मेरा  एक  अ्यतस्था  का  प्रश्न

 है!

 झाप  363  धारा  को  पढ़िये  इसमें

 यह  लिखा  हुभा  2

 "163  ():  Theré  shall  be  ०
 Council  of  Ministers  with  the
 Chief  Minister  at  the  head  to  ald
 and  advise  the  Governor  in  the
 exercise  of  his  functions  except
 in  so  far  he  is  by  or  under  this
 Constitution  required  to  exercise
 hig  functions  or  any  of  them
 his  discretion.”.



 [डा०  राम  मनोहर  लॉहिकन

 RR  ह... ३  दो  ा  Sen  हैं  था  तो

 सबेर  एजंट  है  इनका  या  गवर्नर  वहाँ  की

 आंधी  फरिफ्  की  ई...  कौर  :मकदे  से  काम

 करने  वाला  है  |  संविधान  सें  एक  तीसरी

 जी  और  कक केर  साजिकेक  में  काम  कर्ता

 है  1  मं  झत्ी  तक  इस्तकार  कर  रहा  था  कि

 कोई  इन  में  से  बतायेगा  कि  जो  काम  मध्य

 ज्देश  में  चुभा  है  वह  गवर्नर  ने  स्वत्रियक  में

 किया  है  या  मंत्री  परिषद  की  सलाह  बौर  मदद

 &  क्या  है  या  इनकी  एजसी  में  किया  है

 चै महां  पर  सारी  बाते  गलत  बताते  है  |

 Seri  =,  8.  Chavan:  That  is  the  diffi-
 culty.  He  can  say  that  possbly  he
 Woes  not  agree  with  us.  But  then  he
 hes  sald  that  what  we  are  saying  fs
 ‘gaiat’.

 Tio  रम  बम हर  लोहिया  मैं  नही

 अदह कर रहा हु कर  रहा  हू

 ह ह  ¥,  B.  Chavan:  I  am  answering
 his  point.  Why  should  he  not  listen
 to  ma?

 Probably  he  did  not  listen  to  me
 when  I  had  made  my  original  state-
 ment.  Ido  not  know  whether  he  was
 present  when  I  made  that  statement.
 I  had  said  that  in  view  of  the  state  of
 general  tension,  abnormality  etc.,  the
 Chief  Minister  had  requested  the
 Governor  to  consider  efc.  etc,  This
 was  the  advice  of  the  Chief  Minister.

 That  is  why  Tr  say  that  it  is  much
 better  to  look  to  the  basic  facts  that
 T  have  etated  in  my  original  state-
 ment.

 Shri  J.  B.  Kripalani:  If  the  Gover-
 ‘hor  ‘had  -eonstWed  the  Gpealeer  of  the
 Assembly  also,  it  would  have  been
 amore  decent.

 that  the  Chief  Minister  requested  him
 and  he  gave  him  some  advice,  and  the

 Shri  ¥.  a  Chavan:  He  can  zer-
 tainly  have  different  views  about  that
 matter.  The  point  is  that  where  a
 Governor  accepts  the  advice  of  the
 Chief  Minister....

 Shri  Surendranath  Dwhyely:  He
 should  not  have  accepted.

 Shri  ¥.  B,  Chavan:  ....whether
 this  Parliament  can  make  a  grievance
 out  of  it  or  whether  they  should  my
 that  they  support  the  Governor,  That
 is  the  main  point.

 Shri  Surendranath  Dwivedy:  He
 had  acted  wrongly.

 Shri  YW.  8,  Chavan:  When  a  Gover-
 nor  constitutionally  accepts  the  advice
 of  the  Chief  Minister,  does  my  hon.
 friend  want  me  to  :nterfere  in  that?
 When  the  Governor  of  Bengal
 here,  it  is  said  that  it  is  a
 but  when  we  do  not  talk
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 8  =  3 to  me,  have
 that  those  who  leave  the  Opposition
 Parties  are  a  bad  lot  but  those  people
 who  leave  the  Congress  are  heroes,
 Tf  that  is  the  moral  standard  that  they
 have

 Bot  3  do  not  want  into  that.

 Shri  J.  B.  Eripslani:  {  am  sorry
 I  raised  the  question  of  morals,  I
 withdraw  it.

 Shrt  ¥.  B,  Ohavan:  My  only  point
 is  that  if  moral  standards  are  to  be
 applied,  they  should  be  to  all,

 Me@iga  Pradesh  73500
 Assembiy  (A.M.)

 Shri  J.  B.  Metpuleni:  3  made  a
 mistake  in  talking  about  morais.  I
 withdrew  it.

 Shri  Z.  8,  Chavan:  My  main  case
 is  whether  the  Government  of  India
 have  failed  in  their  duty  and  if  so,
 where.  I  have  heard  all  the  argu-
 ments,  I  am  prepared  even  now  to
 hear  in  which  matter  we  have  failed.
 What  was  I  expected  to  do?  To  call
 the  Governor  and  tell  him,  ‘Disre-
 gard  the  advice  of  the  Chief  Minister
 and  behave  like  a  Badshah  or  Sultan’?
 Is  that  the  role  of  the  Governor?
 When  he  was  teking  certain  steps
 to  facilitate  a  proper  discussion  in
 the  Assembly,  his  intention  is  to  call
 the  Assembly  beck  and  facilitate  a
 further  discussion  of.  the  budget.

 Shri  Ranga:  Completely  mala  fide
 intention.

 Shri  ¥.  B,  Chavan:  That  is  very
 wrong  I  did  not  expect  this  from
 Prof.  Ranga,  to  call  a  person's
 action  mala  fide  just  because  he  does
 something  with  which  he  does  not
 agree.  That  is  very  wrong.

 af)  कंब्ररसाल एप्स श॒प्त
 *  धान  ए  पायट

 श्ाफ़  झाइर  ।  हाउस  को 11  बजे  प्रोरोग
 किया  मया  ।  इस  वक्‍त  तक  की  खबर  यह  है
 कि  जो  सदस्य  काग्रेस  दल  को  छोड़  कर  कराए
 है,  उन  के  समेत  सभी  विरोधी  सदस्य  प्रभी

 तक  हाउस  में  बँठे  हुए  है  ।  थे  मेजारिटी मे  हैं

 झौर  उन  को  गिना  जा  सकता  है  इस  झ्वस्था

 में  क्वर्न र  में  जो  कदम  उठाया  है,  उस  की  क्‍या
 मारल  जस्टिफ़िकेशन  है  ?

 बिल  ¥.  हे,  Chavan:  I  do  not  want
 to  go  into  those  facts  becatise  I  have
 not  got  those  facts.

 eft  fore  नारायण  काग्रेस के  जो  22

 सदस्य  अहाशनी  के  महल  े  रखे  गए  हैं,

 नुहभर्ल  उन  के  बारे  में  भी  बताये
 ?

 Shri  x  B.  Chavan:  I  do  not  want
 to  go  into  those  facts.  But  Mf  any-
 body  twkes  the  position  thet  enly
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 because  some  people  have  left  a  poli-
 tical  party,  therefore,  they  are  good
 people,  I  am  not  prepared  to  accept  it.
 It  was  certainly  right  for  the  Chief
 Minister  of  a  State  when  he  knows
 that  some  hon,  Members  of  his
 party...

 Shri  s.  M.  Banerjee:  He  is  no  more
 Chief  Minister.

 Shri  Y.  B,  Chavan:  For  him  he  35
 not.  I  am  a  person  bound  by  the
 Constitution;  for  me  he  is  Chief
 Minister.  [I  cannot  help  it,  That  is
 the  difference  between  those  who
 accept  the  Constitution  and  those  who
 are  not  prepared  to.

 aft  कंबर  शाल  गुल  जब  विधान  मभा

 की  मेजारिटी  इस  समय  भी  हाउस  में  बँठी

 हुई  हैं  शौर  उस  में  जो  काग्रेस  के  भूतपूर्व
 सदस्य  है,  वे  कहते  है  कि  हम  काग्रेस  बने ट
 के  खिलाफ  है,  तो  फिर  गवर्नर  के  ऐेकशन  को

 क्या  जस्टिफिकेशन  है  ?

 Shri  ¥.  B.  Chavan:  I  am  net  going
 into  those  facts  But  rcally  speaking,
 the  Chief  Minister  was  entitled  to

 meet  his  own  people  to  find  out  what
 as  the  charge  agaimst  him,  The
 charge  against  the  Chief  Minister  is
 that  he  has  tried  to  get  his  colleagues
 back.  What  ४  wrong  in  that?

 Shri  J.  B,  MKeripalani:  Nothing
 wrong.

 Shri  Y,  B.  Chavan:  Nothing  wrong.
 If  he  is  trying  to  get  back  into  his
 party  those  with  whom  he  has  work-
 ed  for  years  together,  if  he  wants  to
 talk  to  them  for  the  purpose  and  iron
 out  the  differences,  what  is  the  wrong?

 Shri  J.  B.  Kripalani:  He  js  perfect-
 ly  justified  to  induce  them  to  come
 back  to  the  Congress.  But  he  is  not
 justified  in  getting  the  House  proro-
 gued  on  that  account.

 Shri  Y.  B.  Chavan:  Quite  right.
 As  to  whether  he  should  have  given

 JULY  20,  i9¢7  Medhys  Predesh
 Assembly  (A.  M.)

 that  advice,  I  am  not  taking  any
 position  on  that.  But  when  the  Gov-
 ernor  receives  advice  from  the  Chief
 Minister,  was  the  Governor  wrong  or
 right  in  accepting  that  advice?  That
 ig  the  point.  He  was  very  much  right
 in  accepting  tt.  There  could  be  no
 other  course  open  to  him

 My  mind  is  very  clear.  We  have
 not  given  any  direction  to  the  Gov-
 ernor  in  this  matter,  We  have  abso-
 lutely  observed  all  constitutional  pro-
 priety  and  morality  in  this  matter,

 The  Governor's  office  is  a  very
 important  office  Let  us  not  compro-
 mise  the  role  of  the  Governor  because
 sometimes  it  helps  a  political  party.
 Let  us  accept  this  basic  position  The
 Governor  is  the  constitutional  head
 of  the  State.  He  has  to  act  on  the
 advice  of  ihe  Chief  Minister,  whe-
 ther  he  heads  a  Congress  Government
 ०  non-Congress  Government  Let  us
 act  on  that  basis

 ]  am  absolutely  Clear  in  mind  that
 we  have  not  failed  in  our  duty,  cons-
 titutsonally,  politically  or  adminis-
 tratively  in  any  way.

 भी  कंवर  लाल  गृप्त  :  विधान  सभा  के

 55  सदस्य  पह्रभी  भी  सदन  में  बैठे  हुए  हैं,

 जिन्होंने  यह  निन्‍दा  प्रस्ताव  पास  किया  है  कि

 गवर्नर  ने  गलत  काम  किया  हैं  ।  उस  के  बाद
 भ्ो  विधान  सभा  को  प्रोरोग  करने  की  क्‍या

 भारण  जब्टिफिकेशन  है  ?

 भी  मबु  तिमये  प्रध्यक्ष  महोदय,  पहले
 मैं  एक  प्रार्थना  करना  चाहता  हु  कि  मैं  चाहता
 था  कि  मेरे  दल  के  संदस्य,  डा०  राम  मनोहर
 लोहिया,  को  भी  मौका  दिया  जाये,  लेकिन  वह

 नहीं  दिया  गया  |  झगर  श्राप  इजाजत  देते  हैं,
 तो  मैं  झपने  जवाब  का  झधिकार  उन  को  देते
 के  लिये  तयार  हूं  |  धाप  को  इस  पर  क्‍या

 एनराज़  है  ?

 Sto  राम  मनोहर  लोहिया:  एक  वक़ा
 ध्राप  ने  ऐसा  किया  भी  था  |
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 Me,  Speaker:  No,  that  {s  not  possi-
 ble,  Only  the  Mover  can  reply.

 Shri  Samar  Guha:  One  information
 is  very  important,  I  want  to  know.

 Mr,  Speaker:  Everybody  wants

 ba  aaa
 No  please.  (Interrup-

 »

 aft  wy  लिमये  :  प्रध्यक्ष  महोदय,  भ्रभी

 गृह  मंत्री  जो  ने  कहा  कि  मैं  विरोधी  दल  से

 यह  जानना  चाहता  हूं  कि  जब  राज्य  को

 मुख्य  मंत्री  राज्यपाल  को  एक  सलाह  देता

 हू,  तो  ऐसी  स्थिति  में  मुझे  क्या  करना  चाहिये
 था।  यही  सवाल  था  न  उन  का  ?  मैं  बताता

 हैं  कि  कैनीय  सरकार  की  क्या  ज़िम्मेदारी
 थी।

 भ्रध्यक्ष  महोदय,  वहा  जो  बहस  उठाई
 गई  हूँ,  मुख्य  मंत्री  के  द्वारा  राज्यपाल  को
 क्या  सलाह  दी  गई,  वह  उसको  लेकर  नहीं
 है  ।  इसलिये  श्रीमती  तारकेश्वरी  सिन्हा
 ने  जो  बात  कही है,  उस  का  यहा  कोई  मतलब

 नहीं  है  |  यहां  जो  बहस  उठाई गई  हैं,  बहू  इस
 बात  को  लेकर  हूँ  कि  ऐसे  मामलों  में  केन्द्रीय
 सरकार  की  ज़िम्मेदारी  भौर  दायित्व  क्या

 है।
 ीमत  तारफइबरी सिन्हा  :  उसे  पर

 कोई  ज़िम्मेदारी  आती  ही  नही  है  ।

 भरी  सु  लिमये  :  मैं  प्रभी  बताता हूं  ।

 यहा  पर  यह  कहा  गया  है  कि  सविधान  के

 झनुच्छेद  74  के  मातहत  गवर्नर  को  विधान
 सभा  का  सभावसान  करने  का,  उस  को  प्रोरोग
 करने  का,  क्धिकार  था  झौर  राज्य  के  मुख्य
 मंत्री  की  हिदायत  पर  इस  भ्रधिकार  का

 इस्तेमाल  किया  गया  t  मैं  संविधान  के
 तीन  भ्रनुब्छदों  की  शर  श्राप  का  ध्यान

 दिलाना चाहता  हूं  जिन  में  केन्द्रीय  सरकार

 के  कत्तंव्य  स्पष्ट  रूप  से  बताए  गए  हैं।  धनुच्छोद
 355  का  तो  मैं  उल्लेख कर  चुका  हूं  जिस  के

 केनीय  सरकार की  हर  हालत  में

 यह  जिम्मेदारी  है  कि  राज्यों  की  सरकारें
 संविधान  के  उपबन्धों  के  प्रभुसार  बलाई
 जावें।

 Madhya  Pradesh  735
 Aasembly  (A.M.

 O4

 भव  मैं  अनुच्छेद  i64  जौर  203  का
 उल्लेख  करता  हूं।  प्रनुच्छेद  O64
 में  स्पच्ट  है  कि  जिस  सरकार  को  विधान
 सभा  में  बहुमत  का  समन  प्राप्त  हो,  उसी
 को  सत्ता  में  रहने  का  अ्रषिकार

 है  1  किसी  दल  को  बहुमत  का  समथंन  प्राप्त
 हैं  या  नहीं,  यह  देखने  के  लिए,  यह  तोलने
 के  लिए  संविधान  में  एक  मात्र  रास्ता  यह
 दिया  गया  हैँ  कि  विधान  सभा  में  जो  प्रस्ताव

 झाते हैं, हैं,  जो  सुझाव  प्राते  हैं,  उन  पर  वोट  हो  ।

 श्री  पशवम्तराब  अब्हाण:  वह  होगा  |

 की  मधु  'लिधये  :  वह  तो  झाज  होने
 बाला  था|  खुद  गृह  मंत्री  ने  कहा  है  कि  भ्राज
 शिक्षा  विभाग  की  मांगों  पर  वोट  होने  बाला
 था  ।  मेरा  झारोप  यह  हे  कि  गवर्नर ते  इस
 तरह  जो  विधान  सभा  के  सत्र  का  भयानक
 अवसान  किया  है,  उस  से  विधान  सभा  को  इस
 वोट  देने  के  भ्रधिकार  से  वंचित  रखा  गया  हूँ  q

 tt  अशोक  सेन  ने  कहा  कि  हम  विधान
 सभा  के  ग्रधिकारों  को  कंसे  लें  सकते  हैं
 मैं  भी  यही  कह  रहा हूं  कि  विधान  सभा  का
 अधिकार  था  कि  द्वारिका  प्रसाद  मिश्र की
 गर्दन  पकड़  कर  उन  को  निकाल  दे  ।  मेरा
 झ्रारोप  &  कि  केन्द्रीय  सरकार  ने  विधान  सभा
 को  उस  भ्रधिका र  से  वचित  रखा और  इस  लिये

 बहुत  अनुध्चित  ढंग  से  विधान  सभा  के

 सब्रका  भ्रवसान  किया  गया  है  1

 भष्यक्ष  महोदय,  दूसरा  अ्धिकार--
 आप  धारा  203  को  देख  लीजिये--इस
 धारा  में  क्या  कहा  गया  है.  .व्यक्षयान .

 एक  आाननीम  सदस्य  :  भाप  सबेरे  हम
 लोगों  को  प्रवचन  दे  रहे  थे.  (ब्यववान)  .  .

 Mr,  Speaker;  You  will  have  to
 impose  restrictions  on  yourselves.
 After  all,  for  five  minutes  more,  you
 should  be  patient.



 I3§0s  Prorogation  of

 शी  बयु  द...  :  7  wre  2७3  को
 fr

 “The  Legislative  Assembly  sbe)]
 have  power  to  assent  or  to  refuse
 to  assent,  to  any  demand,  or  to
 assent  to  any  demand  subject  to
 a  reduction  of  the  amount  speci-
 fied  therein.”

 किसी  भी  माय  पर  प्रषनी  स्कीकृति  देना,
 स्दीक्षति  +  देता  या  कुछ  'एकम  काट  कर
 स्वीकृति  देना---यहे  विधान  सभा  का  बुनियादी
 भ्रधिकार  है  ।  प्राज  उस  अधिकार  पर  विधान

 सभा  अमल  करने  कालो  थी  जौर  मुझे  खबर
 मिली  है  कि  भाज  केवल  130  लोग  नही,
 बल्कि  ise  लोग  ऐसे  ये  जो  इस  धनवान  के
 खिलाफ  वोट  देने  के  लिये  कटिचढद्ध  थे  भ्रौर

 इसीलिये,  प्रश्यक्ष  महोदय,  विधान  सभा  के
 सत  का  बसाते  कर  के  यह  जो  घारा  203

 है,  उसकी  ह्त्या  की  गई  है।  समन  में  माई  बात-
 नही  भाई  |  घारा  203  मे  साफ़  लिस्डा  है  कि
 क्धिन  सभा  का  यह  अधिकार  है,  उस  पर
 शाज  विधान  सभा  झमल  करने  वाली  थी,
 लेकिन  पपने  इस  पक्‍्रधिकार  पर  अमल  करने

 से  उस  को  रोका  गया  हैं  ।

 अध्यक्ष  महोदय,  नैतिकता  का  सवाल

 झठाया  गया  है।  के  ww  47  से  राज  की  बागडोर
 सम्भाले  हुए  है,  बीस  साल  में  हजारों  मिसाले

 दे  सकता  हूं--अकाशम  साहब  को  मुल्य
 मंत्री  पद  की  लालच  दे  कर  प्रजासोशलिस्ट
 पार्टी  से  लग  किया  गया,  (ध्यवक्ान')  .

 सेठ  गोविन्द  दास  जी  ने  भौर  दूसरे  लोगों

 ने  कहा  कि  हर  एक  विधायक  अपने  दल  के

 ब्रतिज्ञा-पत्र  पर  हस्ताक्षर  करके  विश्वायक

 बन  जाता  है--ने किन  जब  इधर  से  प्नेकों
 लोगों  को  तोड़कर  झपने  में  मिलाया  गया

 तब  बह  नैतिकता कहां  थी  ?  अभी भी कई लोग भी  कई  लोग
 इस  सदन  में  ऐसे  बे  दगे हैं  जो  पहले'  प्रापके
 साथ  नहीं  पे--तुलसी  दास  जाधव,  'राजेन्

 बचाते,  जसकतत  मेहेता,  &  एक  नही  हकारों

 उदाइरण  दे  सकता  हूं,  फलतकों
 जिन  महलों  की  सदयता  का  त्याग
 न  करते  हुये  कांग्रेस  में  दाखिल  किया
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 Tere इसकी  il  seh were Lid
 यहां  कुछ  ग्राचार  संहिता  कीं  चर्चा

 हुई  है--मुझे  याद हैं  सबू  isei—t  we

 गृहू-मंत्री  जी  की  बात  कर  रहा  gate
 Be  arte  गाइड्स ने, ने,  जिनको दब  उन्होंने-
 योजना  कमीशन  का  उपा  ध्यक्ष  बनाया  हूँ,  wee
 घर  में  सन्ती सह  राष्ट्र  के दलों का  एक  कम्मेलन

 बुलाया  था  झौर  कांग्रेस कर्ी  भी  उसबें थी थी  |

 वहाँ पर  मैंने  यह  sere  पेश  किया
 था  जौर  इसतिगे  पेश  17. ड  का
 ि  3956  में  डाक  राम  मनोहर
 लोहिया  साहब ने ने  क्ावाहन  किया  ।  कि  देख

 में  फ़राइशं,  राजनीसिक  मुल्य  चोर  नैतिकता  की
 रक्षा  करने  के  लिये  एक  सम्मेलन  बुसाबत
 जाय  ।  सजनीतिक दलों  की  जो  कामदनी

 होती  है,  जो  खर्चा  होता  है,  इधर  के  उठकर
 लोग  उधर  जाते  हैं,  उपर से  उठकर  इधर
 शत  है-“-इसके  बारे  में.  ठोस  झ्ौर
 निश्चित  नियम  झौर  परिपाटी  बनाते  के  लिये

 एक  सम्मेलन  कुलाया  जाय,  लेकिन  कांग्रेस
 पार्टी  ने  उत्तको  कभी  नहीं  सुना  |  तो  i96!
 में  जब  प्रो»  गाउ़भिल  ने  महाराष्ट्र  के
 सियासी  दलों  का  सम्मेलन  बुलाया

 शर  मैने  जब  यह  सुझाने सथ कि इथर स्व  कि  इधर  से
 उधर  जाने,  उबर  से  इपर  ऋानें,
 दल  को  छोड़ता,  अपने  मतदाताओं
 के  साय  गहरी  करमा--इहसके  ऊपर  हम
 लोग  रोक  लगायें  तो  उस  चब्हाण  साहब
 में  एक  वाक्य  कहां  था  “०

 “The  political  loyalties  in  Maha-
 rashtra  are  in  a  state  of  flux;  F
 shal}  not  accept  this  proposition
 before  the  third  genersl  election.”

 यही  बोले  थे  3,  ठोक  ६  4?

 शक  ¥.  h  Chavem:  5  did  say  that,
 and  you  had  accepted  the  position.

 oh  we  fend:  बिल्कुल  गलत  बोल

 रहे  हैं।  मैंने बह  विश्रकुल  नहीं  माना  था,
 इनके  दऊ  के  ब्लेम  नें  मफ़।।  था,  शंकर  राज  गोरे
 के  काना  GF  |  आमने  नदी  बना  इसका  कारण

 था  कि  महाराष्ट्र  में  जेतरल  इशैक्शन  के  बाद

 वहां  की  विधान  सभा  में  कांग्रेस  का  केवल
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 दो  का  बहुभत  था  |  मोहित  साहब  महाराष्ट्र
 के  बंचीमंडक्ष  मे  बैठे  हुए  हैं  क्वार  साहब  बेठे
 दबे  हैं,  खाडिलकर  साहब  भी  भैठे  हुये  हैं,

 3  owe

 चाहता  हूं  कि  केबल  महाराष्ट्र  भें  ही  नहीं,
 पर  निष्ठा  बदल  रही  है  ।

 कार्यकर्ता  भौर  विधायक  बड़ी  तेजी
 से  कांग्रेस  से  टूट  रहे  हैं,  इसलिये  यह  भाचार

 संहिता  का  समय  नही  है  1

 झ्राचार  संहिता  के  लिये  हम  लोग  कब
 तैयार  हो  जायेंगे,  जब  इनका  20  साल  का

 एकाधिकार  खत्म  हो  जायेगा  ।  यहाँ  झ्ौर

 न्य  राज्यों  में  जैसे  दूसरे  दल  हैं,  उसी  तरह
 जब  यह  कांग्रेस दल  बनेगा  तब  समझ  में
 प्रायेगा  शौर  तब  हम  भावार  संहिता  बनाने
 के  लिये  तैयार  होंगे  ।

 झ्रध्यक्ष  महोदय,  मैं  महाभारत  का

 एक  ब्ढांत  सुनाना  चाहता  हूं।  जब  जमी
 भीष्म  पितामह  लड़ाई  के  बाद  उत्तरायण

 सूर्य  की  प्रतीक्षा  कर  रहे  थे,  पाण्डव  लोग
 उनके  पास  जाते  थे  शोर  वे  उनको  धर्म की

 सीख  देते  मैं  ।  एक  दिन  जब  धर्म  पर  चर्चा
 भीष्म  पितामह  ने  शुरू  की  भर  नैतिकता
 के  सिद्धान्त  को  सेकर  जैसे  सेठ  गोविन्द  दास  भौर
 दूसरे  लोग  बोल  रहे  थे,  उसी  तरह  से  जब
 भीष्म  पिताभमह  बोसने  लगे,  तब  2.74,

 जो  तेजस्वी  भ्रौरत  थी,  हंसने  लगी  |  कुछ
 पाण्डवों  को  गुस्सा  आया  शौर  उन्होंने  पूछा
 कि  क्यों हंस  रही  हो--तो  द्रोपदी  ने  कहा---
 पिताभह, जब  ब्रोपदी  का  चीर  हरण  हो
 रहा  था,  कौरवों  को  सभा  में,  उस  समय

 झापकी  धामिकता  भौर  नैतिकता  कहां  चली  गई
 थी  ?  झाज  मुझे  वही  प्रसंग  याद  भा  रहा
 है।  जब  भापसे  लोग  टूटने  लगे,  उत्तर  प्रदेश
 में  श्राप  बत्म  हो  गये,  हरियाणा  में  खत्म हो
 गये,  मध्य  प्रदेश  में  खत्म हो  गये  भौर  कल

 मोरारणी भाई  के  मुधरात  में  भी  रम  होने
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 are  हैं  शौर  जल्दी  ही  इन्दिरा  गांवी  भी
 जाने  वाली  हैं,  यह  सब  होकर  रहेगा,  व
 झाप  को  तैतिकता  याद  भाएगी  |  इसी
 लिये  धाज  कौश्वों  की सभा--  मुझे  याद  भा

 रही  है।  इससिये  नैतिकता  की  बात  करना
 बेकार  है।  जहा  तक  संवैज्ञानिकता  का  सवाल

 है,  कानून  का  सवाल  है,  इनका  कर्तव्य  है  कि
 संदिधान  पर  झमल  करशावें--लेकिन  मध्य
 प्रदेश  में  झ्ापने  ऐसा  नहीं  किया  ।  इसीलिये

 पह  कामरोको  प्रस्ताव  है  भौर  मैं  हाउस  से
 झपील  करता  हूं  कि  वह  इस  भ्रस्ताव  को
 पारित  फ़रक  इनको  भो  भ्राज  निकाल  दें  ।

 Shri  Bal  Raj  Madhok:  All  the  55
 Opposition  MLAs  of  M.P.  have  decided
 to  come  to  Delhi  to  represent  to  the
 President,  the  Prime  Minister  and  the
 Home  Munster.  (Interruptions).

 Mr,  Speaker:  The  question  is:

 “That  the  HoWSe  do  now
 adjourn”

 The  motion  was  negatived,

 20.3  brs.

 DEMANDS  FOR  GRANTS—contd.
 Ministry  oF  INDUSTRIAL  DEVELOPMENT

 anD  Company  AFFAIns—contd,

 Mr,  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Industrial  Development
 and  Company  Affairs.  Shrimat
 Sucheta  Kripalan:

 Shrimati  Suchets  Kripaland
 (Gonda):  Suir,  I  rise  to  speak  on  the
 Demands  of  the  Ministry  of  Indus-
 trial  Development  and  Company
 Affairs.

 Mr,  Speaker:  She  may  resume  her
 speech  tomorrow.

 20.32  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  July
 2i,  967/Asadha  30,  889  (Saka).
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